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LOK SABHA DEBATES

LOK SABHA
Monday, August 5, 1968/Sravana 14,
1890 (Saka)

The Lok Sabha met at Eleven of the
Clock.
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

ENQUIRY INTO FERTILIZER FACTORY, KOTA

*306. SHRI BENI SHANKER SHARMA:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Commission of inquiry
into the accident which occurred on the Sth
April, 1968 in the filling tower of the Ferti-
lizer Factory at Kota has submitted its
report;

(b) if so, the findings thereof; and

(c) the action proposed to be taken in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) The report of the Commission of
Enquiry is still awaited from tbe Govt. of
Rajasthan.

(b) and (c). Do not arise,

st Aot wwT vt asuw wERW
aoF  wremw ¥ & qeg WA o
¥ gg ST g § f6 @ gie
oy st & sror a1, foray et
' 777 qHTT N ardfor afq gf, A
AT FIT ITH) qATAAT 3] w7 Y
yawu fFar o ar aft; afe g, a
faraaT

SHRI RAGHU RAMAIAH : Pending
examination of the payment of compensa-
tion roquired by law, immeodiato relief
ranging from Rs. 300 to Rs. S00 was u'ul-d
by the Rajasthan Government to the families

and dopendants of each of the doceased
workers.

oft qoft viwe wf : e THTH
I o e oo o § foeww
I FT FTH WAL FT ATHAT FIAT
qgaT § 9T 9% wrifor afa @ o
[EGTAAT AT & ) WT qOET N
QW FT(F T F AR A qE @
famd gt s & &9 gu wagd
& AT F7 TI g 7% AT Iy ey
T Y afy 4 @ s Sfw
AT faw &% ?

SHRI RAGHU RAMAIAH : This, I
presume, is a matter for the Rajasthan
Government. In any case, one has to await
the report of the Commission of Enquiry

which will give us some idea as to how it
happened and all other things.

SHRI BENI SHANKER SHARMA :
My question is whether Government is
thinking of making any legislstion to safe

guard tho i of the Jab s working
in conmstruction work. It is a goneral
question.

SHRI RAGHU RAMAIAH : If it relates
to the workers in general, then it rolates to
tbe Labour Ministry.

ot g fag vy : & ag I
g g 5 a8 o dT aeT g
w3rE I Y 3 AV THEE qET I
T IEF fE ®a aw ax 7 o

t 4

SHRI RAGHU RAMAIAH : The
enquiry is by the Rajasthan Govarnment.
They have appointed a Commission. I do
not find here the exact date by which the
report is to be sent. A Commission of
Enquiry has been appointed by the Rajas-
than Governmeont.

SHRI B. N. SHASTRI : May I know
from the hon. Ministor whether the acci-
dents in the fertiliser factories are greater
in number than those in other plants. I
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recontly visited Namrup and there also I
learnt that a great number of accidents took
place.

SHRI RAGHU RAMAIAH : Accidents
have no relation to the things be refers to.

INDIAN DRUGS AND PHARMACEUTICALS
L.

*307. SHRI MADHU LIMAYE : Will
the Minister of PETROLEUM AND
CHEMICALS be ploased to state :

(a) whether Government have received
any memorandum from a Member of Parlia-
men about inefficiency, nepotism, bad
programming, messing up of research at
the Indian Drugs and Pharmaceuticals
Plant at Rishikesh (U.P.) and the Surgical
Instruments Factory in the public sector;

(b) if so, the main allegations made in
the memorandum;

(c) whether any inquiry has been ordered ;

(d) if so, the result of the inquiry and the
action taken thereon; and

(¢) if the reply to part (¢) be in the
negative, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGU RAMAIAH) :
(a) Yes, Sir.

(b) A copy of the letter dated the 3rd
April, 1968 from the Hon’ble member who
has tabled this question is laid on the Table
of the House. [Placed in Library. See No.
LT-1593/68].

(¢) No., Sir.

(d) Does not arise.

(0) The Government of India are satisfied
that the management is taking all possible
and necessary steps to improve the working
of the projects, and there is no good reason
for instituting an enquiry. .

o vy forerg : w7 weft wEvEY F@TET
& 5@ w1 & s@ aF fead qargai
N & s TR 3T favma AT AT
qET AT

SHRI RAGHU RAMAIAH : I think

the hon. Member is referring to Rishikesh.
‘They have produced more than five tons of
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potassium salt; they were negotiating to
sell it to Hungary. Also, they are putting
into the market shortly some sodium salts
of Penicillin ‘G’. which is in commission for
trial production recently. It is well known
that there has been an initial delay of 11
months or so in commissioning the factory
and also a delay of three to four months,
I think, in regard to the production of
various items,

N wy famd s wERw, WO
T T T ) e w0 #% qer
2 % z8 @M 7 39 7% feaam a=
a=T ¢ AT IEA IEET A o gAH
g

SHRI RAGHU RAMAIAH :1 bave

said that wbatever is produced now
is being negotiated for sale to Hungary.

MR. SPEAKER : It has not yet been
sold.

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHR1 ASOKA MEHTA) :
The plant has just started functioning.
I do not know how it can make profits.
now.

ot wy fewq : FreET 3 T A FW
T M f6ur 7 oF 9@ § sr@aArd
# weAceTEEAe 1 @ & 5 mw dare
EAIEH I Ffag dav € @-
fo & g ST e g wm wree
# qerane fw artre & wx g€ ST aw
% ag AT F aF F47 A 9@ | W
FTTEE § AT AT GTHTT FT GAT M
g &, afew g ¥ 3o frwwt A @
2 | oW WERY, WX 49 AT
937, at swy g feafy 1 qar w9
AT | FAfAT TW IEA FT qTE @«
fear o

SHRI RAGHU RAMAIAH : Advertise-
ment in advance is necessary for sales.
and to familiarise the products in the

market But I have admitted that there has
been delay in production.

MR. SPEAKER : He may put bis second
question.
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ot vy fawd : W wERT anft oft
AroE T @ E | T A T T
# O g 7 e WRATE | W
IR 1 I AG) fearomar g1 FardE
wiwr g1 § i w9 dama e gt famme
X By, Az | TeT wERY fawfawars
qa e

SHRI ASOKA MEHTA : How do you
expect us to be ready with these details ?

ot 7y fawd : 7€ FR & faw s
27 ,

ot Tfy o : areqer AR, FAT THAT
AT ¥ arew A Y )

SHRI ASOKA MEHTA : He bas send
me a letter to which we have sent a detailed
reply. If he sonds another letter, we will

“give another detailed reply. Surely we
cannot now give the date when a particular
advertisement was given by the Corporation.

ot wy fewy : s AT, A9 &
&qaT Afe—a g7 G ANT T H/ef
g FA—F 7z AT A T 2,
AaETY?

AT FETT I Tg § | WX HeAT
7Eey faie aifmarded aiw & fao
AqU Y &, A F STIW QAT E | EAN
qOAT AFTT & | o &K a ¥ 7w
g g A fany oiw F@ &
fag fafwm &7 ¥ wgr g amww
I AT F AR § vEwE
FAL ¥ Y AT GEH FT AHAT
Tfew seiny #XdT w fear 1 w7
g oferrw srefFm &4 W A7
AT N g fwrm & s
qT TF AN Y faiw o v & fam
g1 ? /W A7 FA AYRA § A
et Y AR srom Y &

SHRI ASOKA MEHTA : It is alreedy
lookingintoit. I have written it to the hon.
member and if only be has done me the

honour of reading my reply, he would have
koown it.
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frag fomd - AT T ) W
Few & feqr o wmwar  ofeew
ST FAA F) famy svga ?

MR. SPEAKER : We will send it.

SHRI BUTA SINGH : There scems to
be a regular campaign of vilification against
this particular public undertaking. I want
to know whether the Soviet experts have
submitted a report about the working of
the units and, if so what are the main
points menioned in that report ?

SHRI RAGHU RAMAIAH : They
have visited the three units at Rishikesh,
Hyderabad and Madras. They have gone
into the various technical aspects and made
certain suggestions to improve the technical
aspects, to have additional machinery and
all that. That is being considered now.

SHRI BUTA SINGH : I asked whelher
the present working of the undertaking was
reviewed by the Soviet experts Union and
whether they have made any assessment
about the working ? Have they said it is
satisfactory ?

SHRI RAGHU RAMAIAH : Broadly
speaking they are satisfied. But certain
1 and hnical def are therc
and they are being looked into.

it wzw fagrér wrwdsd : @@ wfedm
FITEA d T & AT o forwwwa
¥ gl wRw ¥ AR § fawrw
FT oy g7 femr mr § fe
ot qTr T gar ¥ AT G W KA
T A A WY o @ T
WH A qg 2 fv 3w 9= & fay
fergeam & arome 7€) § AT wT FAw
fadwi & /oy & oo a9 aw &AW
wd?

SHRI RAGHU RAMAIAH : 8ir, at
the time when this factory was thought
of, taking for instance, Penicillin. Penicillin
was in much demand. Since then the de-
mand for it has gone down. These things
are bound to happen in any developing

pharmacopoeais. We are trying in certain
respects to diversify the products and so
on. That has to be done.

o rfrow fig et - @ gt
wrefaa Al 137 W 8, vy @A AT
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¥ gy feares faar smar @ @Y q@
fearen 7Y v | FT WA wERT F
ST €A AT T A AR AT & W
JAF AR FEHIST @& ?

SHRI RAGHU RAMAIAH : Yes Sir.
Various points have arisen in regard to
making Streptomycin more acceptable and
we are going through the various points
arising out of that.

SHRI INDRAJIT GUPTA : Sir, the
Minister got away with a reference
to Penicillin and said that now
thoy have got enough supply to
export also. I want to know from him
whether it is a fact or not that the whole
purpose in putting up this plant with Soviet
assistance was to start indigenous production
of certain heavy drugs and chemicals which
we have to import every year at a very
heavy cost; it so, how is it that he is still
talking about export orders and not talking
about domestic orders ? Secondly, it is
reported that somc very powerful vested
interestr who do not want these things to
be made in this country but who want to
continue the import of these things from
abroad are behind the move to slow down
the manning and production in this factory.
Is it true; if not, what is the real reason for
this failure to start production here ?

SHRI RAGHU RAMAIAH : Taking
the last point first, I am sorry to say that
the boot is on the other leg. Instead of
some vested interests trying to retard pro-
duction with a view to kelping import. the
position is the other way round where some
people are villifying this deliberately and

AN HON. MEMBER : Who are they ?

SHRI RAGHU RAMAIAH : Whoever
they are, there are some people doing it.
A» regards the ecarlier part of the hon.

SHRI MADHU LIMAYE : Who are the
people who are doing it ?

SHRI RAGHU RAMAIAH : Not in
Parliament but outside Parliament. About
the second part of his question, I
think my hon. friend is referr-
ing to the Hyderabad factory. Various
sulpha drugs arc already in the market.
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SHRI INDRAIJIT GUPTA I am
speaking about this factory at Rishikesh.
Is it meant to produce chemicals only for
€Xport or is it meant to make the country
self-sufficient in these things ?

SHRI ASOKA MEHTA : As far as
anti-biotics factory is concerned it takes
a certain time. Even the Russians have
said we are trying to move forward faster
than we should. Anti-biotics are being
produced and are going to be produced
in India. As far as Penicillin is concerned,
there is no local demand of the order we
expected and if we get export orders I do
not know why anyone should be disturbed
about \it.

SHRI KARTIK ORAON : To be or to
be not, questions of inefficiency, nepotism,
bad programming and messing up of research
stations in Indian drugs and pharmaceuticals
may be one thing but the circumstances
which have led to this question may be
another. I would like to know from the
Government whether there are cases where
officers or employees have been removed
from employment on some ground or other
very recently; if so, may I know who arc
they and what are the grounds under
which they were removed ?

SHRI RAGHU RAMAIAH : Sir,
certain compliants were received in this
respect and we have looked into them.
Generally speaking, we are satisfied that
whatever was done was done by the manage.
ment in its own right after proper apprecia-
tion of all the issues involved. It is very
difficult for Government to interfere in the
day-to-day administration of a public
sector undertaking.

SHRI LOBO PRABHU : Sir, it is a
record here of four factories working in a
very bad way. It may have been due to
bad initiation, bad installation or bad
management. But a very relevant question
is whether the Ministry is taking action
against those responsibile; if not, an ex-
planation on this matter is said to be a de-
tailed inquiry by the Public Undertakings
Committee. - It is a question of taking
immediate action so that our investment is
not wasted and these drugs are available.

SHRI ASOKA MEHTA : I am surprised
at the observation made by the hon. Member.
The Rishikesh factory is unique, probably
unique in the world. Even in the Soviet
Union there is no factory of this kind.
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SHRI RABI RAY : Uniquein inefficiency.

SHRI ASOKA MEHTA : Sir, if the
hon. Member wants to answer the question
I bave no objection. There are at the most
two or three anti-biotics produced in the
Soviet Union in one plant whereas in this
plant six or seven anti-biotics are produced.
1t has to be organised, preserved and techno-
logically arranged in a particular order and
1 think it is really a technologyical 7our de-
Joroe for which we should be proud and not
rup it bown like this.

SHRI THIRUMALA RAO : Has it
come to the notice of the government that
inter-provincial rivalries and jealousies are
being raked up in this factory in order to
push out competent men ? If so, what
steps are the government taking to remedy
the internal rivalries ?

SHRI RAGHU RAMAIAH : 1 think
the hon. Member mentioned it to me some-
time back. I do not think there is much
basis for that.

ft g feg oot - A F A
T 12 A1 9T ¥ AgEqt 1 uF wfafafy-
Hed AiFFA Frg_Heq AT qATH @A
QT QT AT qgT FHA W7 fF Iq A
7 qmiT giew & fAu 9 qare 9 @
£ &R fedw & fau fosts aAmC o
WE T F swfway J qamar i gar
qE T =T 9eT ¢ fd geR fau
#YE qre T & 0T A grfegew
W g AT A AR | AT T
N guEAT 71 g F4 & foan N7 fom
Fw ¥ fau ag T@mar T §, I
R 79 & faw I 36 w1 F
foau @ @y & fau a7+ a1 Iu
LTk cil- 44

SHRI RAGHU RAMAIAH : I must
confess that it is not as if there is not much
truth in what the hon. Member has said.
1t js true that there was not a proper market
survey of Indian conditions before the
factory was started or commissioned. The
iostruments that are being made there are

- of quality onec-A-1 quality, But when
cheaper goods are available hospitals are
reluctant to buy costly items, even though
they are superior by all means. So, we are
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making desperate efforts to divensify pro-
duction. I think the Family Planaing
Departmont has given consioderable orders
and we are certainly anxious to make the
best use of this factory.

SHRI KRISHNA KUMAR CHATTER-
JI : In view of the fact that the Rishikesh
factory is being vilified, which is unwarrant-
ed, which is making its difficult for the factory
to function efficiently, does the hon. Minis-
ter contemplate making a statement to
clear the position so that the mischief done
by this vilification by interrested parties
may disappear ?

SHRI ASOKA MEHTA : If such a state-
ment is asked for under the rules of the
House, I will make it.

DEMOLITION OF KHORHAS IN DgLur

*313. SHRI HARDAYAL DEVGUN :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that some Khokhas
in Tilak Nagar, Delhi were demolished in
May, 1968 on the instructions of Govern-
ment;

(®) if so, whether the Delhi Administra-
tion was consulted in the matter; and

(o) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) It
is a fact that some Khokhas were cleared in
Tilak Nagar in May, 1968. But it jsin-
correct that clearance drive was done on the
instructions of the Government of India.

(b) The clearance drive was carried out
by officers of the Delhi Administration.

() Does not arise.

ot geeaTe W™ © HeTH qGRT, §
7t agRa & qoAT wgar § f&
I% Taw qag § faeolt ¥ qEw wEwrdy
qI4T IqT &= AfawITaT & 9T awdIT
TR g fomd g For & B 5a
Tl # frax & a7 feelt awe
Fafwm @Y, T@ @ K IAW AS
T A fF 3 I ATy S T A
Hrag?
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SHRI B. S. MURTHY : 1 do not think
what the hon. Member says is correct be-
cause there was a meeting held on the 13th
January, 1968 in the office of the Lt.
Governor when action points were
decided. On the 20th of the same month
another meeting was held when the District
Magistrate was also called in.

SHRI NATH PAl : Sir, the question
should be either in Hindi or in English,
not in khichri, What is this ‘Khokha’
demolition ?

o9 frag @ §—gar F8 |

Shri K. K. Shah is called Khokhashah
in Bombay.

SHRI B. S. MURTHY : Khokha is the
word used by vendors. A Khokha is nothing
but a small wooden construction used by the
wayside seHlers.

Y gramE IAW : AF FeA &7
Aaaa ag ¢ f& Dfewr 16 swaQ #1
ge?

SHRI B. S. MURTHY : On 13th January,

1968 and again on the 20th. Two meetings
were there.

= gaamw IEW : HFAR wgEd
Fea & f St arc Afem g | oAl &
fifer % F @z gfew v @ &
A GAT | F A =g § v gfea
THIA FA § 9g FqT g faeeht wom-
a7 § gfaw fear a1, MEew #
fawarg & forar a1 av 7Y ? a1 wwer
arge  @a gfew #Y gaw o #T fKar
fr I @ fira 1 7 e W@,
# gz wmwrh TEfed s s
aTEaT § ®ifF avr & faane ag ari
¢ fr ofqw &1 oY % afw &, W
fafret & @1g gew T W@ e
g &, feeeht wamem ez faeelt #eq-
v WY favaw F Al faar mar g
FEIY qTHTT AT TH TH FY  FEAVA
I e A W g ?

SHRI B. S. MURTHY : On the afternoon
of 28th May this matter came up for dis-
cussion in the Lieut-Governor's office on
a complaint by the Corporation authoritics
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that the local police were not giving any
help. The District Magistrate was

in and District Magistrate complained that
he was not asked for any help.

SHRI KANWAR LAL GUPTA : Sir,
he has not understood the question at all.
First of all, he must understand the question.

THE MINISTER OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI ( SATYA NARAYAN
SINHA) : Sir, when this question was
referred to us, we wrote to you that it does
not belong to our Ministry but to the Home
Ministry. But by the time this information
came to you, it was printed; therefore you
said, “Let it be there.” This question
is really for the Home Ministry to answer.
Police is not under our control and, there-
fore, we are not in a position to reply to this
question.

ft arzer fagrdt mada : seaey RERT
7z g g fafaeh #Y giaww 57 faar
T '

=\ gEET™ AW ;. qEA RRRA,
#7 g WY o ¥ € qg S frar A
T g fr sl sesT @@ | |
I F FTA FT ATWHT qg TE FETL
o g fafaed faset 7 avee #1 §3HC
T IAEAT ATEAT & |

MR. SPEAKER : This question was
so far off in the list that everybody thought
that it will not be reached, but it has been

reached and whatever information you have
you may give.

it wEw fagdt Mok seaw
g, FTHAT AT F oA | faet &
ATAATE T FT T FFaeq amar & 5
aEE ¥ fray & ax & amdw wE
fear war a1 ? afe g TwAer WA
AT ¢ &t HA wERT A ag wATW 6
fear fr go afawfa ¥ e @€
frad @ 1 ¥ # sfeerd @ R
w1a firad, I frox & fag fewd
araw faar ?

st wew avoraw fegT : sreaw AR,
F ST T AT4AT F&TfF AT §W G
#1 wuret fedew & fod g fafaey
w1 ZiEwT w afad )



13 Oral Answers

MR. SPEAKER : Let us transfer this
question to be answered by the Home
Minister. It is quite right that they did
point that out. It will get the same priority
as it had today and if many Members are
abeent on that day, it may be reached.

St sw fagrd aTodal g
wgreg, foeeht 1 7@ gwha § fr o
ey ey AT 3T & A A ¥eA &
fe 7z wet @ g 3T o g WA @

ot foaamw : dar | wEr
& gud gm fafrex & qet fear @
fHT Why should he worry about the health
Minister ?

faam 3fer ® Awd & fod wA

*314. st W faz wrelt :
F[ AAMA FTLT0 {AT Jg qaT ¥ T
0 fr

(¥) f&7 f&m e gl &
frergfa ®t gorr #04 & fod w7
g g; W

(w) @ 97 fwemgfar 1 <=
HFE AT ART WE 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR.)SHRIMATI PHULRENU GUHA): |

(a) The following states have enacted
prevention of beggary act:—

Andhra Pradesh, Assam, Bihar, Gujarat,
Jammu and Kashmir, Kerala, Madras,
Maharashtra, Mysore, West Bengal and
Delhi.

(b) Although the results are generally
encouraging,'no evaluation has been under-
taken by the Government of India because
the implementation of the Acts is the res-
ponsibility of the State Governments con-
cerned.

it vqui fag wrelt : w1 ORI
w1 3g 7rA § fF faeht & Frmmafe &Y
IEERE A 1 A @, e w@-
T wgwErT AT SRR A wX L L
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ot ¥yrawaE : gTETC W s
g1
ot vadic fag ma : 3T BR-
B2 =91 F1 I37 ¥ a1 & 3 wE AR
faaeir a==1 ®Y sq & qTAMAE
F T faeoft & wygeel #Y I99 iz 2
§ AT TA I A 500 597 AT 7T &3
FHEX § | & JAT wgar § f5 oW
FIHTT T F 41 71 99 favaqr § 6 sqvonfow
JaT aT fasdll § 38 9F67C F 79 7
Iy A1 fraa & 7
(DR.) SRIMATI PHULRENU GUHA :
We do not have that information. But if

we are asked, we shall try to supply the
information. ,

=t v fag el : fedlt § gz
{ oF Qe grew &I @ § wgi fwanfat
&1 fareeaTe &< X oA A § SR
JTAT & T9T ITHT FE F0 WY Frmamar
AT & 1 FwWT 1200 fwRTd 37l 9T
¢ e dEd fFamwme st ag
& famga &9 &, wifs g &
fawas & ax ¥ A o7 Feamafer &1
& &9 £ §, 17 7 9T qTHTCAT
5-7 HT& §YQT qTATAT 74 GX & @I
¢ 1w fofa w gurer & fad goeTe
T I F R ?

(DR.) SHRIMATI PHULRENU GUHA :
It is under the Delhi Administration. If you

so direct us, we will have the report and
place it.

SHRI D. N. TIWARY : It has been
stated that results are, gencrally, encourag-
ing. T want to know whether she has gone
to various places and seen, for example,
on the platforms, the people begging, not
only begging, but also eating the crumbs
thrown by passengers. . Does this show that
results are encouraging ? If not, what are
they 7 Secondly I want to know, unless
you provide some alternstive jobs for them,
how are you expecting this beggary to stop?

(DR.) SHRIMATI PHULRENU GUHA :
As I have already mentioned, the law is to
be implemented by the State Governm ents .
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The Government of India has been only
assisting the State Governments in the task
of providing financial assistance and guidance
to them. The Government of India has
been meeting 50 per cent of the cost approved
by the Plan.

= g7 A FVATT :: FT AEICA
FH1 q@ A A @ A7 fF g A
q graare feay fard g, #ar ST
FH Trea amar g ? af g, @ I
fAg a<FT 7 T T A FMA I &,
FT GTHTT ITHT SI9UT FGAT ?

T q7FR faErd S § AT
2 & 3w d9T 9T UL WO & ?
AT QTFHTT & 92-2 Heft oft i &
wF< Wig q §, ¥ @ 7 qE, a1
za% fad oft qeeTe F1 FA A
FTTEE

MR. SPEAKER : I do not think there is
any reply.

ot gFR WY FPAT : A GBA g
FT & IO faqasg 1| fFay e d
B AT A G, THFTITATLZ

SHRI B. SHANKARANAND : In this
country, unfortunately, whether it is beggary
or untouchability, it is still tolerated and the
laws, whether it is prevention of beggary
or removal of untouchability, such social
laws, are either deliberately not enforced
or are neglected or avoided or dealt with
half heartedly. May 1 know whether the
Ministry is aware that the social laws, in
this country, are not, with such intensity,
enforced or intended to be enforced and,
if so, whether the Government is going to
take up this matter and going to bring for-
ward new laws, bringing the whole thing
under the control of the Government of
India, and sec that beggary is earadicated
and untouchability removed ?

(DR.) SHRIMATI PHULRENU GUHA :
This is a suggestion.

SHRI K. LAKKAPPA : The hon.
Minister has disclosed the names of States
where beggar rolief measures have been taken.
I would like to quote some statistics with
respect to my State, /.., Mysore, where they
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have constituted a Beggar Relief Committee.
That Committee consists of all defeated
Congress members; the Committee that i®
constituted is so big that the number of
Committee members is more than the num-
ber of beggars who take relief in that
May 1
know whether the Government of India
would look into the matter andsee that
concrete measurs and steps are taken by
the Government of India to eradicate beggary
in India ?

MR. SPEAKER : Either increase the
number of beggars or decreascs the number
of Committec members.

(DR.) SHRIMATI PHULRENU GUHA
This is also a suggestion. . ..(Interruption s)

SHRI SWELL : The hon. Member has
asked a specific question. He has said that
the number of organizers is more than the
number of beggars. The Minister should
reply to that.

MR. SPEAKER : I myself summed up
saying whether they will increase the number
of beggars or reduce the numbeg of Commi-
ttee members. She said that that was a
suggestion to be considered.

SHRI MANUBHAI PATEL : It has
been observed by the hon. Minister that,
where the Beggars’ Act is in force, it has
given some success. But there are certain
States where the Beggars’ Act is not in force.
Therefore, beggars from those States where
the Act is in force flock to those States
where the Act is not in force and create
problems there.  Under these circumstances,
may I know whether the Governmeat will
force those States also to apply the Beggars'
(Act simulataneously with the other States ?

(DR.) SHRIMATI PHULRENU GUHA :
We have to examine also, according to law,
what can be done.

o QT et Wi : F qg AT R
g fF 7a q&@1 ¥ g7 A 79 T
Wg & &9 & faarf@t 1 fa@v s
2?

(DR.) SHRIMATI PHULREFU GUHA:
That is not within our knowledge.
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fedat # w8 wredr g fafantaA

+

*315. =t foagare wmeh -

o qd v g ¢
w{\ TR Wt

Ty fewr wolt 9g IaW T FA0 FGT
fF -

(%) = 3o fRmi § a8 W
qAF AR T TR Y WA { ey
gt e £ gfaurg @i §;

(&) afe g, at 77 Ty § aF™
7 77 forg faam & &R

() =7 78 7= § 5 e W
N fadwy a7 e feafa o s
SN 98 FY FEATAATY 7

faer darea & wvg qal@ (W yow
wx =) : (F) @, g

(&) =8 a7g wT@-o® gfeat
1 sraf @t § aft ggw goh
(vamgz w&@1F) =t § ua Fma Y
T & 1 IR wavfae AT amRETd
1 Frafaat § q97 ST 1T FIRE
FA AT FFIAGTF &F T 3 FTT
W& g 97 gEI fawie w7 Y
g1

() aft g 7 FamEmr 9T FEAT
f& wr@ v faRei qar v fegfa
T CHT FT T T |

! fw gRTT wEAr : I@ AHR F
wreftT At faRw 7 o w7 g §
A fomr agt 97 it s # s
2 A ®\w ¥ 2w & afow § v fomefy
oft & forewy ¥ 7t 9T AT FI T
g ?

oft yow W q : TAR @ga AR
I I ITT AT ATRFT T @A
?«ﬁ{aﬂmﬁﬁ,nmﬂxﬁw

|

ot fow gac welt : IR TR
% wy aw wratfa fegr ard ?
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oft yor wox e : daT G g B
swTER & il 7 ] ¥ W
T8 &7 A a1 I ot T & g
&1 oot g 7 g o o e e
f& enfre ol aEr@ F ATy
FIfAaY T9T ST A T FEAAE
q IRy gt qmE #FF gaea 2 &
S afe gE% fag WY 3 3o w9 g F7
Z1

SHRI NARENDRA SINGH MAHIDA :
I had been to East Africa carly this yesr,
and at Nairobi I met very prominent business-
men of Indian origin. They hold about
Rs. 500 crores in foreign exchange and they
were very keen to invest that money in
India. May I know whether the Govern-
ment of India would welcome their arrival
in India and talk to them as to whether they
can invest their money in India ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : I do not know on what
basis this figure of Rs. 500 crores is given.
If one man gives figures for all I do mot
know how far it can be correct. But if they
want to bring in their money, they are
certainly welcome to bring it here, provided
they agree not to take it back.

SHRI NARENDRA SINGH MAHIDA :
My question was whether the Government
of India would invite them or welcome
them if they come in a body to talk over
this matter.

SHRI MORARIJI DESAI : This bas
already been done. We have aiready told
them.

st SR SETH @RI : ¥GT G R
JEsTd ¢ 56 qF awET & Wl
somfRM g Aragaaf afw  ?
d1 T T A I 49T A &
Sorr &t ¢ fe 3 ggr AT Goft A
ar I & AT AT ATG &
3 fe gw wicaad § goft amd ? @
afaf & s & 97 § 731 w9
AT § ax ¥ Fw ax feas 07 wAg
T agi 9T AT A T & faw
o1 Y § T feaeft doft I a@ aF
wri & ?
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o g W qm ;Wi aF I
e $TA FT T4 &, I o 7@
TN 7 AT oA T TAETE
2 &Y g oY < ¥ oY T &
v gfead 2 @ § faer & ao
vt A% o1t 3 e Frar

ot &w gew @t - qX 37 @1
& W FTTC 7 e T A B4 wE
frar f6 ¥ Wi faad are age a9
Arar 7 faely AT & A g AT AT
gt T a7 IEA @Y gt A Wy
frar & ?

ot | It ¥k : fgc dar qETe
@A A e s fF W AW
Lol

£t am wew @ft ;o TWE e
HOR FT W qATE AL § 1§ A
nd A §, q@ T8 ¥ EHFC AT
g AMAT IS & | AN ArehAEt H
AN qgr AN A WY R T NG
RIWTAT THHT I, 78 T AT ¢ 6 Wi
HTOTT A} AT §F IR A W I
ST AET frar ST TR |

&t /ot 3T ;gAY SR waT f
fr ¥ qy a3 &, aW A= F4T |

ot TwTweT Tredt : a7 98 59§
& W g A I | g W
THTT & FAT W T f Wi /T
= A ¥ 9 glawd qv qreErET 39
WY Y &R 1 X @y i g fE
I Tt ot e F R F T
7t AN —Faiiw e T afea-
He—F W qux fear ? @ W
AP & AT & W S e §
forre worg & soR O gioard Y
2qrft @ 7 ofx qar &, at W@ W@
FTETX %7 faX G8% § A @ W<
%1 fdgw W w1 g famd ¥ s
T g EE ?
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oft oo W a : T T W
T AE 1w ag d fe Y @@l
ITHT AT g AT S o A
T Afew 7 ¥ I arfe fadelr wqur
# gift 7 QY 1 T g R et
T fra w3 & A v @ W
TN ITRAMES |
SHRI D. C. SHARMA : Some of these
Indians settled in Kenya had accepted the
British pationality and they wero keen on
going to the United Kingdom, but they
were not welcomed there. May I know how
many such persons have come to India and
what the length of the visa that has been
given to them is, and how many of them have

invested some money in this country and
also the extent of their investment ?

SHRI K. C. PANT : The first part of the
question should be addressed to the Minister
of External Affairs. About the second part
1 shall require notice.

SHRI RANGA : We are trying our best
to invite foreigners to come and invest
their money here in our country. Here arc
these nationals of our own whose money
we need badly and who are also very much
in need of our sympathetic approach to their
problems. Can we have the assurance that
the Finance Ministry and the Finance
Minister |are approaching this
problem not merely as a busidess
proposition but also as a sational
proposition where we have to show sympathy
and at the same time invite and also persuade
these people to bring in their money
according to the conditions which my hon.
friend has just now rightly stipulated
namely that they should not take back
the interest and also the money invested
which they are allowed to do in Loadon
or Switzerland or other places ?

SHRI MORARJI DESAI : There is 0o
advantage if money comes like that and is
invested and then taken away immeodiately
afterwards whenever it suits them. [ have
gone so far as to tell them that thoso people,
only those who are originally Indians and
who are non-residents now will not be
asked any questions about how they bave
brought the money or in what manner they
have earned the money if they have brought
at through normal banking channels. I have
gone to that length to assure them. Beyood
that what am I to do.
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o §Iw 9T : FFT ¥ W@
1 fa2wi 7 § 9T G agr ¥ aw
e F A A IT A WY g
o ;W\ § A 7T Frgeam WY IR
T W T § fr Ty fege 4
QMR A€ FT F6Y A F A T
£ f& =y ae ¥ qar wEw W
I @ik ag Wiy S fRw &
£ ag g WTIT | g g e &
T AR, HT HT T 7

st gow wey g ;ST A B
IgN wfa AR SR T ATl
Fwfml #, AR # R SRR &9
el it & gt TR # e
81 A § e 9w I TR w6
WA e afed & e
R W xeE 2 Y & wEw s A
= g TRl § 6 A S Ay gt s
IV A T AGT AT Y IV Ag AT
faRw & 4 & 91¢ | 7@ sy AT A
@ W g I 9 TG AE & Py
o g7 ®r fewra wegE )

ot Swwey wwi : et s fafaeee
avga J Fraras feay 9t fs gw IR g
& QB f ag G gt ¥ O & AN
¥ arar g s a8 aga w98 AT
IR AT @ @k A ¥ I
ag ¥t ST g i wy ag g B
WA H W JTvErEA 1 FY AT E
f& @Y agi & N7 sAHATHE FT TIAT
I afq qon fawdw § A 39
R F N L O Jiw TTAT 7A@
T T ?

st Ao et - 9y ST F
&t  |wr

SHRI D. N. PATODIA : The hon.
Minister has said that Government would
welcome the forcign money owned by
Indians abroad. In spite of this welcome,
there is positively something which is hinder-
ing these people from coming to India.
May 1, therefore, know whether this is the
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only condition that those foreigners who arc
of Indian origin will not be permitted to
take their money back or whether there are
some other conditions also 7 In this
context, may I also know the specific types
of facilities apart from this which werc
demanded by these investors ?

SHRI MORARIJI DESALI : As far as 1
can understand, the only difficulty is that
stands in the way of these people is that
they seem to be earning much better in
London where they are investing this, and
they want that I must assure them that they
will earn better than that here, which
assurance I am not able to give.

st for moaw ;. e APy,
J AT weAe fafer Y sm e wg
I dFEH FW@ F qmT § A
# g ST e g 6 A wgw e
A ¥ JTAT T K Qww FafgRww
oY ATY I qIY X GT 7

e wXw § anfearfeat s ghomt
w! T

*316. St TETENIT WA @ W
AW M Hl! T dAR AT ¥
wai fa

(%) ® 7g 89 & f5 s 2w
¥ gfomi aar anfanfesi & o
T AT §; AR

(&) afx g, & w1 FTHT w7 frerT
I TET § AT 7 F g wrore
AT s e ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WELFARE
AND IN THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI
MUTHYAL RAO) : (a) No, Sir. Such a
general statement is not warranted by the
circumstances.

(b) The question of Government taking
special steps in this context, therefore,
does not arise.

The Government, however, have been
taking cffective steps for the ametioration
of the welfare of Scheduled Castes and
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Scheduled Trides as evavisaged in the Cons-
titution of India. So far, nearly Rs. 14 crores
bave been utilised from the backward
classes sector alone on the welfare of Harijans
and Adivasis in Andhra Pradesh,

t yeTrE mel : e, &
M R T AR wread § ghomt
AR afenfagi A 7o Wi @
Ty A wXw A fady ww ¥ W
? wiife agr # aoe F §3 gu fafreex
% Wi sy g a7 afcea adwfes
WATRW I S armr B &
o fafrex famm 3@ 3 fe sk
IAET T AT ATH F AR W@ I
W 9 | Y IT HAY WErET A qAWEr
f& @i W { IT qIET AT GATA
& MY 9g B ING A & fag o
RN T T AT F O FeAr qERA
q o7 g g i w@ SR Y vt
N Ffr AR w W F
AFTE A F A FHA FEFR T
@ gaw fag o1 ¥ e Rw § e
INF A § AGAT AT T R E !

=Y qeaT T : W, T 7Y T8
TETT WET | 14T 97 A qEh AR A
W qui gk A | =TI F A wA
Ay St fraT @ A9 i Ay €
6T IT TATH FY N A IST FI g g
& f feely WY wEIRT Y F9g ¥ R
gt A g e g @Y F 9y A
A & frg daR A g

o wwETNEC wrealt : waE & uw
AT Y HAY AGIEF FY ALY THAT 9T
# fHC QAT FT AEaw g R o
w_w N faig feafa w1 s § @
FT WA §THC ¥ 7% fawmr  aiw
RY & TY 7w fawy 9w a9
@t & 6 @ I & qeamell A gAT-
wﬂrm%mwaa’r? g AT
T 4T |
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Y RO T : AR F T T B
wer ot At g€ 1 waw AT A
I a0 T X Q@ & I e i
et wrafwa<en & oF ¥ gar faad
ow gfom =X 1 7 foar mv 9t
Fqz A G ¥ FT ATATE AR I
R F ooy Feole wafwe Y81 @aw
g & fr g a9 S o M O
FHQ A TS AN FT @ g A A
q1 f5 oF gfom aq 71 =&
AT AT Y A A faegw AT A
T AT T 2w gAR W
T qgeT A L) oag I &
AR 9 ®T T7 G F @ Af6T 77
AT F FT FH TAW KT AT THTZ )
Fafam WMEaR A @ v
TS FA F ATE FE GE |

= tFmTT el ;I ARy,
I g wvaw ag & e Al waw
Ay aefr g 6 gl 9 TG WeAT WY
g ag oA frer @ o S wEedE
¢ A ¥ faeae & 7 Y gu A ek
T wgW A g 5 Ig q@w 3|
g 1% & g AT AW § A w2y
¥ F1E TF AIAY T2 G § Afew I9®
T WY E Ig THC FT qeATC . F §
N e e F TR 9@ § g
TR At 7 yaifaa gl § AfeT el
Tl F Ay P MW AdF §
AR T IAF Y AR FA &
FATAT FT JTIF FAT A € A@ H W
AT gAA 7 v R fp anfaras
A FrfarE da § agr I Alk-
Tifagl A frdaar 1, TOa w1 W
FeraT AT T A WA gu
AR IT oF ofadT @ E o’k &,
& IaY Aty & Fore s = sqEqy
WQRE?

it gear T ;% 7y O aw Wy
e 9t g =3F 1 A1 [ ag ¥
wiedddt Tt § 1 wegeT & o
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a1 o gom § AN s
2 wfe g w7 ¥ Wi s @
g fe @t argl o & o arafer
F AR T ST FET AR A e
O ¥ qg T wr F gan A fond
wafie F&m |

it TRaaTE A A frae-
fal & R ¥ 98 T §AF FT Q@ AT
A

SHRI P. ANTONY REDDY : I regret

that the hon. Member is indulging in a
generalisation based on a single, particular,
individuul case. Actually, the Andhra
Pradesh Government is providing consider-
able facilities for the educational uplift and
rehabilitation of Adivasis. Are Govern-
ment aware that the Andhra Govern-
ment is giving such facilities and is
trying to do its best for the improvement
of the lot of Harijans and Adivasis ?

SHRI MUTHIYAL RAO : I am thank-
ful to the hon. Member for giving the infor-
mation.

o fa=w M ;s Wy,
weft wgea & wrAey SEa g fe fed
20 T ¥ gfomt SR anfeanfaay o
wr garr ¥ 73 areee fed oy
w®E:

“Jart @@ FW@ ¥ faaa

#Y Tzt
IAT ¥ T @A A A
#7 Ty 0

T WA @iy Rw ¥ afafe
I wew & o g€ § 1 fewaax
¥ g oY Ot wear g€ & gt R 14
aq & AEF WY AT Y AT wWW@T W@ QY
IE 9T FTRIT 7 ;T WA AY ? 20
A % gfoml # afenfaay
T U & {3 H Ay ST
TeATEA AW @ AFFT W7 T o
W Fwa § a9 Iww fAU gaww
foay ?
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MR. SPEAKER : This is about Andhre
only; he cannot roam about the whole of
India.

ot Wt g W SR AR
qg Ta9 ¥ ¥ w41 fe qafv o
iy ot & fr fex 20 at § gfmy
R anfrafadt # o gErr ¥ @Y
TR e fRaT T &, SRR ART
afee &t & Segr ¥ forg wae fieay mar
¢ fe aroE 9 sl F A |-
feafer ag & Al grenfie IawY dfears
F ey & wE ¢ Ak s g
I ey ¥ fag o7 w ifr el
A & amew W, fege wre
s Sy ITh R N o et
g I gz fafke § fs avnfos ol
i e 7 g o <fae i § foreds for
I & faT R 9| 5T ot g,
e ¥ At A s & anrae
T 37 AT ard & avarg ot Ior 7E
ot w1y frewer gar § 1 o W Aefra
g §rr & f g SR A gz s
AN DNE @I o § -
ge e wfadiat # vfi 23 afx o
FH T & & afgsc fx
Frar § q9r qfw IF A0 A fre ad
ot & wifs qft 3 oy Al o
afas feafar aweh § ol ¥ gat Wil
w qfr 2 [ F—aar ¥hT TOR
o FETA & qURW ¥ § WY o
affa g ¥ QA wrE fadiw g
RN faay 97 A A anfow
afcfeafa e ) a8 ?

ot qearer v : gfomt Y feafr g8
¢, % e e & frd g, Afer
|19 Y 8T @ AT A o o A
awar fe gfoort € feafr & sy
& Az Wt aowt gk & 1 Ao qew
F Y ot ararx F douew §, feed
WY WY A faelt & o e F ai
W wmafei § st gfor dmre §,
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fafreex &, w1 diidw anfes & 0
AT ¥ @ A AN AN ¥ RS
T g f6 ST Al gree o A
qulr & foeelt g wmed & a1 T
TR Y T g AR e g A
a1 AT "o g ) fow i o N
ATt grera et §Y wrRf, 9w fa B
st #F grew v w # O O
ifamr &Y saef |

= wER qrRw : §F fadew s
s g f &% qu1 @1 fF o A Y
o ¥ @y gu oA A oAl
AT & FY T TS FET
A e F& FrE fawg Qo aAman
formd 0T TR S s@T [
AR T @ e w®w e
9T a% ?

! Aeww T FY w6 AW
ez TATEE ¥ W& FPN | Afew
wfredt R & W ™ = F
HAN-IAT T HT T@EIR & | FHiAQ
fraTRITIRAE W IQ@ I FW
TR I

wt T W : gEET o @ e
TEITG A B GATA Y THIAT T THET
A& ¢ A9 Iy E R ogw o R
T AT F7 Jgi IoMT | IS A% TH
Tz g T | “dfgure” # ag "aw
et Y, T 3 faafaxr § gk faems
AT &t FAT A1 [ F faArs ST
g2w ¥ faum @ § @rfuwe W
Y % v aE o7 | Wy A wEET
%Y ATH & o e T § A oy
JETT AT 47, 3 & gu ag aa ot
fir Iu®T W FE ¥ @i @ W ?
&1 TE I TAT A} Fwan fF 1@ Ay
7 3w orfa & AW @ gfoml °
FATNIE T 7 o weh wgwT §W
fafae ¥ grafug adY €, ag O awr
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sy fawmr & sy &, wfew s
I wTegH § i e Rw A, A -
FT HTE TR TT JEAT & /T 9T AY
srgew T A Ro AT 8, TS
wfeael ag@ wdw § I agw
FAAY & qUT ag fEETAT Ar=RIA
FAFfa da g ? w0 A ARy,
FATET ST ATHL HTET W ¥ AW HaAT
I w1 qg ¥ el S wArg &
fere wv¢ Fw g3 ?

=} HEaTH T : AT AF I & @
B9 1 areys 2, 9 faafad § & o
T FT IFAO Wi TEA THR N
wrf e 7 & 1| T AT e

Y fw T s A

=t g T : wW 3O fEAT 1 AR
FE FTE H1E T 7 foeam | o Faarfady
¥ & 35 T FgT AEAE | @
e anfanfagi #71 argw A FAR
qrft gAWT S & W Iy ey o
FIRMNEPFARIEIRFANG |
T R FA & 5 g g W @
A A zaN qa & fod e adi §
TR REN

oY W : ST Felt 7Ry 7 g1
7@ AW AN g I aF I @ gL 8,
I TF qg 31 AEY S aw aF gfearan
1 W AF ¥ T & awar | T
g § gheEl B afas s
qur & fad AR Fr st
FTER?

ot qETN T FA W W AR A
& wg ) &% w7 f 2w A anfus
qfcfeafa aaa

% WA §I€ : 7T #99 g1

 wferaTag?

o qEaw T Faw Ay @ g
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SHRI HEM BARUA : Since the Reddis
and the Khammas are supposed to be the
ymost dominating community in Andhra
Pradesh and it is under the dispensation of
these communities that the Harijans and the
Adivasis ate suffering like anything, there
is an invitation to Father Ferrer......

MR. SPEAKER : That is the complaint
of Mr. Sheo Narain also here.

SHRI HEM BARUA :....to come and
among these people, which is the right
thing to do. I should say that this is a sad
commentary on the activities of the Govern-
meat. In that context, may I know what
special steps do the Government propose
to take to bring the Harijans and Adivasis
to the level of Reddis in Andhra Pradesh?

SHRI S. M. BANERIJEE ! I have heard
the hon. Deputy Minister with rapt attention
and he said that there was nothing wrong in
Andhra Pradesh about the Harijans. After
the Thimma Reddi episode, is it a fact that
all the newspapers in Andhra, both the
English and the Telugu newspapers, which
highlighted the point how Thimma Reddy
behaved or how the boy was burnt, were
punished and declared by the Andhra
Government as communal papers ? I
should like to know whether it is a fact that
the accused who was responsible for the
‘burning of the boy and the march of certain
Harijan naked women....

SHRI MUTHYAL RAO : That is untrue;
it is not a fact.

SHRI S. M. BANERIJEE : I always listen
to him patiently even if he says untrue
things.

1 want to know the circumstances leading
to the acquittal of the person who was said
to be responsible for marching these ladies
naked. Has the Government appealed
against that decision of the court ?

SHRI MUTHYAL RAO : I cannot answer
this because I have already said that the
Government of Andhra Pradesh had taken
the necessary steps and they had gone to
the court and it is for the court to decide.
1 do not know whether the Government
of Andhra Pradesh is going to appeal.

SHRI SHIVAJIRAO S. DESHMUKH 1
‘Will the hon. Minister be pleased to confess
honestly before this House that the experience
of the working of the last twenty years of the
Harijan Welfare fund has proved that these
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funds had been appropriated by the self-
proclaimed Harijan leaders at all levels
belonging to all parties and had not gone to
the welfare of the Harijan communities with
the result that there is tremendous dissatis-
faction among the entire Harijan community
on the administration of the Harijan social
welfare schemes. In view of this do Govern-
ment propose to make Harijan welfare a
central subject ?

SHRI ASOKA MEHTA : No, Sir. What
we are trying to do is that the Scheduled
Castes and Tribes should have their legiti-
mate share in the general welfare programm-
es. In the Fourth Plan attempts are being
made to earmark certain proportion from the
general development programmes for the
Scheduled Castes and Tribes, over and
above the special funds allotted for them.

SHRI E. K. NAYANAR : [As disciples
of Mabatma Gandhi, they are indulging .
in the kicking and burning of Harijans in
Andhra.. . .(Interruptions.) I want to
know whether a number of police camps
were instituted in the Srikakulam, Kha-

- mmam and Nalgonda districts, hunting the

tribal people, and appropriating their land,
and whether the Government will take any
serious steps to redress the grievances of the
Harijans. May I also know, if the Minister
is so impatient, whether the truth of the
situation about the Harijans in Andhra
Pradesh will come beforc parliament ?

SHRI MUTHYAL RAO : As far as the
Andhra Pradesh Government is concerned,
we will request them to send us a report
about the police camps. As far as the con-
ditions of the Harijans are concerned, I have
explained to him that we, thc Central Govern-
ment, are going to take care about it, and at
the same time, there is a certain amount of
money being misused; for example, his
own Government in Kerala and some of the
State Governments are misusing the amount,

SHRI E. K. NAYANAR : You come to
Kerala,

SHRI MUTHYAL RAO : I know; they
are misusing certain amounts,

SEVERAL HON. MEMBERS : rose—
(Interruption).

MR. SPEAKER : Order, order. Hon.
Members will kindly sit down.

SHRIE. K. NAYANAR: It is an insioua-
tion on Kerala
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SHRI A. SREEDHARAN : He should
not make such a remark. Let him withdraw
it. (Interruption)

SEVERAL HON. MEMBERS : rose—

SHRI A. SREEDHARAN : He must
withdraw the statement.

MR. SPEAKER : All of you will kindly
sit down.

SHRI SHEO NARAIN : Rose—

MR. SPEAKER : You should also sit
down, Mr. Sheo Narain. Now, insinua-
tions are wrong, whether they are thrown
from that side to this side or from this side
to that side of the House. I have been
appealing to all hon. Members. (Interrup-
tion) Will you kindly sit down now ?
Insinuations are bad. Therefore, may I
request the senior Cabinet Minister to say
what the position is ?

SHRI ASOKA MEHTA : There is no
desire to cast aspersion on any State Govern-
ment, I can assure you.

SHRI RANGA : What did he say ?

MR. SPEAKER : It is wrong to cast
aspersion against any State Government.
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MR. SPEAKER : Order, order. Shri
Tridib Kumar Chadhuri.

SHRI H. N. MUKERJEE : Sir, on the
point raised by Shri Vajpayee..

MR. SPEAKER : That is what I said.
The Deputy Minister said something, and
the senior Minister said, no, there is no
insinuation against any Government. It
is wrong.

AN HON. MEMBER : Expunge it.
(Interruption)

MR. SPEAKER : Therefore, there is no
expunging it; it does not ariso nor is it
unparliamentary or something like that.
It does not arise.

SHRI VAJPAYEE : The hon. Minister
can withdraw the remark.

MR. SPEAKER : It has been corrected.
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SHRI H. N. MUKERIJEE : Sir, excuse
me..

MR. SPEAKER : The senior Minister
has corrected it.

SHRI H. N. MUKERJEE : Here is a
Deputy Minister who said very clearly and
categorically that some State Governments
are misusing the money, and just before
that, he had made reference to a particular
State Government. The senior Minister
said later on that no insinuation was intended.
This is a  categorical assertion—no
insinuation—and should it remain on record ?

MR. SPEAKER : I have studied very
clearly the powers of the Speaker about
expunging from the record.

AN HON. MEMBER : Let him withdrat
the remark. .

SHRI E. K. NAYANAR : He must
withdraw the remark. (Interruption)

SHRI VISWANATHA MENON : The
Deputy Minister is a liar. (Interruption).

MR. SPEAKER : We have had enough
of shouting. Shouting alone is not going
to solve any problem. I asked the senior
Minister whether he would correct it if thece
is no truth in it. It is a question of fact
rather they can say, here is the money
given for this purpose. Here is the money
spent. They can collect the details and
then place it on the Table without any
insinuation,

SHRI ATAL BIHARI VAJPAYEE : Are
they prepared to do it ?

MR. SPEAKER : Even now I would
request the senior Cabinet Minister to
look into it and see how much moncy was
allotted and whether that money was spest
for this purpose or for something olsc.
These facts may be given to this Housc
and then we can judge whether the insinua-
tion was really correct or not.  Sitting in the
Chair, I cannot condemn anybody. On
behalf of the whole House, I roquest the
senior Cabinet Minister to collect the infos-
mation and place it before the House.

SHRI ATAL BIHARI VAIPAm :
You should direct him, not request him.
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WRITTEN ANS WERS TO QUESTIONS

MmNMum WAGES

'¢301. SHRI K. HALDER : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the formula
for fixing minimum wages for employees
agreed to four years ago has not so far been
implemented by any of the Government
departments;

(b) if so, the reasons therefor; and

(c) the steps which have been taken to
easure carly implementation of the formula ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE, (SHRI1JAGAN
NATH PAHADIA) : (a) No formula for
fixing minimum wage has been agreed to by
Government nor has any been Iaid down
by Government.

(b) and (c) . Do not arise.

PRICE OF IMPORTED AND INDIGENOUS FERTI-
LIZERS

*302. SHRI S. R. DAMANI : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the difference in sale price of imported
and indigenously produced fertilizers : and

(b) the steps taken to bring down the
peice of indigenous fertilizer, if they are
high ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a) and
(®). As the subject matter relates to the
Ministry of Food & Agriculture, Hon'ble
Member may address it to the Minister for
Pood & Agriculture.

PeatiLizER PROJECTS IN'  GUJARAT AND
Mysors

*303. SHRI S. A. AGADI : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whetber it is a fact that the Govern-
ment of Gujarat have proposed to set up
a Rupees 200 crore Fertilizer Project in
Qujarat;

(®) if 5o, the final decision taken thereon;

(c) whether it is a fact that the Govern-
ment of Mysore have proposed to bave a
Pertilizer Project in Mysore stato; and
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(d) if so, at what stage this matter
pending ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a) aad
(b). No, Sir. However a proposal to sot up
a fertilizer Factory at Mithapur by M/s.
Tata Chemicals has been received and is
under consideration.

(c) and (d). No, Sir. However a licence
has been given to M/s. Malabar Fertilizer
& Chemicals Ltd. for establishing a Ferti-
lizor Factory at Mangalore. Financing
arrangements are yet to be finalised.

ExrorT OF ENGINEERING PRODUCTS TO
USS.R. anp Otmuer East EurormAN
COUNTRIES

¢304. SHI S. K. TAPURIAH :

SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be pleased
to stato :

(a) whether Government have decided to
export engineering goods to the Soviet
Union and other East European countrics
on doferred payment basis;

(b) whether the world Bank Team which
toured India recently has takon strong
excoption to this initiative on the part of
the Government of India as according to
the World Bank team, deferred payment
facilities are only for developing and under
developed countries and not for developed
countries like the Soviet Union;

(c) if so, the reaction of Government
thereto ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI MORAR-
JIDESAI) : (8) Tho paymont terms for
export of engincering goods to USS.R.
and East European countries are docided,
as in the case of other countries also, after
discussions between the exporter and the
importer and taling into account the circum-
stances of each case.

(b) No, 8ir.

(c) Does not arise.

SUPPLY OF CRUDE OIL TO FARMERS

#305. SHRI RANE : Will the Minister
of PETROLEUM AND CHEMICALS
be ploased to stste :

(a) the domand from differont Stato and
the actual supply of crude ol for agriowt-
tural purposes to them;
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(b) whether it is a fact that because of
short supply ef crude oil for agricultural
purposes, the oil companies and their
agents sold crude oil to farmers at 150 to
200 per cent of the controlled prices;

(c) the steps Government propose to take
in future to supply crude oil to farmers at
controlled prices; and

(d) whether Government will allot and
supply more crude oil to Maharashtra in
view of a very large area irrigated by oil
pumps installed on wells in that State ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a)
There are no State quotas for the supply
of light diesel oil, also known as crude oil -
in some areas. The requirements of all the
users, including those of the agriculturists,
arc met in full. For the States of Maha-
rashtra, Gujarat and Rajasthan, however,
likely requirements from month to month
are estimated and arrangements made for
supplies accordingly. There are standing
instructions to the oil companies to increase
or reduce LDO supplies if the actual demand
is more or less than the anticipations for any
given month.

(h).Thc correct position is being asoer-
tained and information thereon will be laid
at the Table of the Lok Sabha,

(¢) Under the Essential Commodities Act,
1955, the State Governments have been
delegated powers to notify and enforce the
prices of LDO to meet the needs of the
local situation.

(d) The country is self-sufficient in the
production of LDO. The requirements
of all the States, including those of Maha-
rashtra, will be met in full.

VisiIr oF ADVISERS AND EXPERTS  FROM
US.A.

»308. SHRI JYOTIRMOY BASU
Wwill the Minister of FINANCE be pleased
to state how many U.S.A. Advisers and
Experts visited India at the invitation of
each Ministry of the Government of India
during 1967-68 ?

THE DEPUTY PRIME MINISTER &

MINISTER OF FINANCE (SHR1 MOI}AR-
J1 DESAI) : The ber of U.S. Advisers
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and Experts who visited India, at the instance

of each Ministry of the Government of
India during 1967-68 under the Indo-U.S.
Technical Cooperation Programme, is as
follows:—

Department of Agriculture . 78
Ministry of Education . . 201
Department of Labour & Em-

ployment . . . . 7
Ministry of Irrigation & Power 8
Ministry of Commerce . . 3
Department of Revenue and

Insurance . . . 4

This includes 170 consultants who came
to India at the instance of the Ministry
of Education for a short period of 6 weeks
to 4 months for Summer Science Institutes.

Orissa PLAN FOR 1966-67

*309. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

(a) whether the Orissa Government bad
spent the targeted planned expenditure for
the State for 1966-67;

(b) if so, the details thereof;

(c) whether they raised internal resources
for meeting the annual plan expenditure;
and

(d) if so, the details of the resources
raised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE, (SHRI
JAGANNATH PAHADIA) : (a) No, Sir.

(b) Does not arise.

(©) Yes, Sir.

(d) A statement is laid on the Table of the
House.

Statement

INTERNAL RESOURCES OF THE GOVERNMENT
OF ORISSA FOR THEIR ANNUAL PLAN
1966-67
(Rs. in crores)

1. Balance from current revenues 9-83
2. Loans from the public (net) :
(f) by the State Government 6-09
(i) by publiconterprises . 2-00
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3. Share in small savings collec-

tions . o . o 2-02
4. Unfunded debt (net) . . 1-51
5. Balance from miscellaneous
capital receipts . (—)13-53
6. Contribution of public enter-
priscs . B . . 0-80
TotAL . 8-72
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SALE OF COUNTRY LIQUOR IN DeLHI

. *311. SHRI M. L. SONDHI : Will the
Minister of SOCTAL WELFARE be pleased
to state :

(a) whether country liquor is being sold
in Delhi at Rs. 10 per bottle;

(d) whether this low price is the result of
‘coanivance of the excise staff in tho sale of
sub-standard liquor; and

() whether Government propose to
'imstitute any enquiry in the matter and
il aot, the reasons therefor ?
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THE MINISTER OF STATE IN.THE
DEPARTMENT OF SOCIAL WELFARE
[(DR.) SHRIMATI PHULRENU GUHA| :
(a) No. ~

() and (c). Do not arise.

UNAUTHORISED CONSTRUCTION IN CONTRA-
VENTION OF MASTER PLAN oF Devmr

*312. SHRI R. K. SINHA : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that several unau-
thorised constructions have taken place in
contravention of the provisions of thc Mas-
ter Plan for the Union Territory of Delhi;

(b) how many cases have been registered
against those violating the rules; and

(c) whether it is also a fact that the cavil
officials have failed to act against those
violating the rules ?

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYA

NARAYAN SINHA) : (a) to (c). The
information is being collected.

PAY SCALES OF THE EMPLOYFES OF THE
MEDICAL COLLEGE, PONDICHERRY

*317. SHRI NAMBIAR :
SHRI K. RAMANI :
SHRI P. RAMANI :
SHRIMATI SUSEELA

GOPALAN :

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the employees of the Medical
College, Pondicherry and of the Jipmer
(Juniper) Hospital attached to the
medical college are not getting the same
pay scales as employees of the othor Medical
Colleges run by the Government of Iadia
in other parts of the country;

(b) if so, reasons therefor; and

(c) the steps Government propose to
take to remove the disparity in the pay
scales ?
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THE MINISTER OF HEALTH, FAMILY

PLANNING AND URBAN DEVELOP-
MENT (SHRI SATYA NARAYAN
SINHA) : (a) and (b). The Central Govern-
ment scales of pay are .enerally applicable
to the employees of t ¢ « al College,
Pondicherry and its attached Hospital
except in some cases where the pay scales
were fixed after the last pay revision in the
year 1960.

() Such cases will be considered by
Government on merits.

ABOLITION OF Posts IN FOREIGN O Com-
PANIES

*318. SHRI A. K. GOPALAN :
SHRI K. M. ABRAHAM :
SHRI MOHAMMAD ISMAIL:
SHRI B. K. MODAK :
SHRI BHAGABAN DAS :
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) the total number of posts abolished
im the foreign oil companies due to the
imtroduction of computers after the appoint-
ment of the Gokhale Commission; and

(b) the steps taken by Government to
prevent the foreign oil companies from
abolishing such posts ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a) No
posts have been abolished due to the intro-
duction of computers after the appointment
of the Gokhale Commission.

(b) Does not arise.

SoCciAL WELFARE BoARDS

*319. SHRI D. R. PARMAR : Will the
Minister of SOCIAL WELFARE be pleased
to state :

(a) whether there are State Social Welfare
Poards in each State under the Central
Social Welfare Board;

(b) if so, by whom the members and the
Chairman of the State Social Welfare
Boards are nominated or appointed and
their remunecration including salaries and

wances paid to each member and Chair-
man of these State Boards;
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(c) the functions and duties of these
State Boards and the utility and importance
of these Boards when there is a Social Wele
fare Department in each State;

(d) how many and who are the members
of the Gujarat State Social Welfare Board;
and

(¢) by whom they are nominated or
elected ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
[(DR.) SHRIMATI PHULRENU GUHA] :
(a) There is a State Social Welfare Board in
cach of the States and Union Territories
except Kerala, the Laccadive, Minicoy and
Amindivi Islands and Dadra and Nagar
Haveli.

(b) The State Boards are constituted by
the State Governments, in consultation
with the Central Social Welfare Board.
The Boards consist of non-official voluntary
workers, Government officials and represen-
tatives from the State Legislatures. 50% of
the non-official workers excluding the
Chairmen are nominated by the Centval
Social Welfare Board and the rest by the
State Governments/Union Territories. The
officials are nominated by the State Govern-
ment. The Chairman is appointed by mutwal
agreement between the Chairman of the
Central Socal Welfare Board and the
State Governments/Union Territory Adminis-
trations. No remuneration is paid to the
Chairman and the members of the Board.

(c) The State Social Welfare Boasds
have been constituted to supervise, inspeet,
guide and advise the work of voluntary
Social Welfare Organisations aided by the
Central Social Welfare Board and sesve
as a link with the Central Social Welfare
Board. The State Social Welfare Bosads
and the Social Welfare Departments in the
States have complementary roles in Ghe
field of social welfare. Social Welfare
activities that can best be undertaken by the
voluntary sector are implemented throwph
the State Boards.

(d) There are 21 members in the Gujasat
State Social Welfare Advisory Board incle-
ing the Chairman. The names of the
members are furnished in the attached
statement.

(¢) This has been answered in reply to
part (b) of this question.
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Statement

1. Smt. Hemlataben Hegiste (Chairman)

2. Smt. Perinben Mistry

3. Smt. Hiraben Ninama

4. Smt. Suhasben Majumdar

5. Smt. Bhanuben Manilal Parekh

6. Smt. Shantaben Jayantilal Raja

7. Smt. Pushapaben Chunibhai Patel

8. Smt. Joharaben Akbarbhai Chavda

9. Smt. Dinaben R. Ghadiali

Nirmalaben Hasanand Gajwani

Shantaben Bholabhai Patel

Sumitraben Hariprasad Bhatt

Maniben Chandubhai Patel

14. Smt. Arunaben Desai

15. Smt. Charumatiben Yodhba

16. Smt. Hiraben Sheth

17. Smt. Kusumben Haribhai Patel

18. The Dean of the Faculty of Social
Work, M. S. University Baroda,
Baroda.

19. The Director of Social Welfare,
Gujarat State, Ahmedabad.

20. The Development Commissioner,
Gujarat State, Ahmedabad.

21. The Employment Officer-in-Charge of
the Special Employment Exchange
for the physically handicapped,
Ahmedabad.

10. Smt.
11. Smt.
12. Smt.
13. Smt.

FOREIGN ExCHANGE For  IMPORT OF

FOODGRAINS

*320. SHRIS. C. SAMANTA : Will
the Minister of FINANCE be pleased to
state :

(a) whether, as a result of bumper crop
«of foodgrains this year, the import of food-
grains will decrease and thus result in the
saving of foreign exchange which was being
spent on this score;

(b) if so, the percentage of savings which
are likely to be effected and how the resultant
foreign exchange will be utilised; and

(c) the amount of foreign ecxchange
which is required for the import of food-
grains during the current financial year in
spite of the bumper crops ?

THE DEPUTY PRIME MINISTER &
‘MINISTER OF FINANCE (SHRI MORAR-
JI DESAI) : (a) to (c). Commercial purchases
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of foodgrains and payment of freight
charges on PL-480 and other aided imports
is likely to involve a free foreign exchange
expenditure of Rs. 121 crores in 1968-69.
This is about Rs. 54 crores lower than the
expenditure in 1967-68. The reduction in
foreign exchange expenditure on food im-
ports this year will make it easier to meet
our other import requirements without
reliance on foreign loans or use of reserves.
Foreign exchange expenditure on some
items such as fertilizer raw materials may
also be larger this year. But it is not possible
to indicate how exactly the saving in food
imports will be utilised on other imports
or will result in less reliance on aid.

HEART ATTACK CASES IN DELHI

*321. SHRI D. C. SHARMA : Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the incidence of heart attacks
in Delhi is more than in any State or Union
Territory in the country;

(b) whether any efforts have been made
to find out the reasons therefor; and

(c) the outcome thercof and the steps
proposed to be taken in the matter?

THE MINISTER OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRISATYA NARAYAN SINHA):
(a) No, Sir.
(b) Some of the risk factors are obesity,
stress of urban life and sedentary work.
(c) What is needed is a proper apprecia-
tion of the known causative factors among
the people affected. :

SALE OF ADULTERATED CAR LUBRICANTS IN
DELH1

*322. SHRI K. LAKKAPPA «: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether it is a fact that there is a large-
scale sale of adulterated car lubricants in
Delhi;

(b) whether it is a fact that a number
of Refineries are operating in Delhi and
manufacturing them; and

(¢) if so, whether licences were given to
such Refineries to manufacture these lubri-
cants ?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a) and
{b). Government have no reliable inform-
ation to this effect.

(c) Does not arise.

ADVISORY COMMITTEES IN THE MINISTRY
OF HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT

*323. SHRI PREM CHAND VERMA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to statc :

(a) the names of various Advisory Com-
mittees, Boards or any other such organi-
sations connected with his Ministry, the
names of their members and functions
assigned to each of them;

(b) the number of members in each
Committec or Board who are publicmen
and who are officials;

(c) whether nomination of members is
for one term only and if not, the number
of terms a member can be renominated and
the duration of a term; and

(d) total expenditure incurred on these
organisations during the year 1967-68 ?

_THE MINISTER OF HEALTH, FAMILY

"PLANNING AND URBAN DEVELOP-
MENT (SHRI SATYA NARAYAN
SINHA) : (a) to (d). A Statement is laid on
the Table of the House. [Placed in Library
See No. L.T.-1594/68].
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LAHAUL AND SPITI AS TRIBAL AREAS

*325. SHRI SHRI CHAND GOYAL :
Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) whether Lahaul and Spiti areas of
Hi hal Pradesh have d to be tribal
areas;

(b)  whether the people of these areas
have been deprived of thc advantages which
are available to the tribal people; and

(©) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
[(DR.) SHRIMATI PHULRENU GUHA]:
(a) to (c). Under article 244(1) of the Consti-
tution, scheduled areas can oxist only ina
State, and not in a Union Territory. Hence,
on the transfer of Lahaul and Spiti from the
former State of Punjab to the Union Terri-
tory of Himachal Pradesh these areas lost
their legal status as ‘“‘Scheduled Areas”.

The aforesaid change does not materially
affect the tribal communities in the region
because the special regulations made for
their benefit under the fifth Schedule are
not affected. The Tribes Advisory Council
prescribed under the said Schedule stands
dissolved, but it is open to the Himachal
Government to have an advisory body
on similar lines. '

Developmental activities such as Tribal
Development Blocks and educational con-
cessions are in no way affected by the change
in the legal status of the area.
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Loans arveN By L.I.C.

+326. SHRI ABDUL GHANI DAR :
Will the Minister of FINANCE be pleased
to state :

(a) the number of concerns, parties or
individuals, who got more than a lakh of
rupees as loan from the Life Insurance
Corporation and the rate of interest, and
.also the purposes for which given during the
last five years;

(b) whether any party misuscd these
loans and if so, whether any action was
taken against that party; and

(c) whether the Life Insurance Corporation
gave loans for share purchases during the
last five years and if so, to whom ?

THB DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA) : (a)to (c). Theinforma-
tion is being collected and will be laid on the
Table of the House as soon as received.

LOANS GIVEN BY BANKS TO INDUSTRIAL
FIRMS

*327. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE
be pleased to state :

(a) the total advances made during
1964-65, 1965-66, 1966-67 and 1967-68
by baaks to industrial firms having a Director
or Directors common to them and the in-
- dostrial firms;

(b) loans outstanding at the end of the
aforesaid years against above firms; and

(c) the total advances to Directors by
banks during the aforesaid years and out-
standings against them at thc end of the
said yoars ?

THEB MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) to (c). A statement showing the
available information is placed on the
Table of the Housc. [Placed in Library.
See No. L.T.-1595/68).

COMMITTEE ON THE CONDITIONS OF NURSES
N IrRwiN HospirAL, New DeLHI

*328. SHRI CHENGALARAYA
NAIDU :
SHRI N. R. LASKAR :
SHRI ANBUCHEZHIAN :
Will the Minister of HEALTH, FAMILY
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PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that a Committee
to consider ways of improving the training
facilities of nurses and their conditions in
the Irwin Hospital, New Delhi has beea
appointed;

(b) if so, the terms of reference thereof;
and

(c) when the Committee is likely to submit
its report ?

THE MINISTER OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI SATYA NARAYAN
SINHA) : (a) Yes, Sir.

(b) The Committee will consider ways
and means to effect improvement in the
training of student nurses, and study,
inter-alia, matters directly connected with
the training of nurses including the arrange-
ments for boarding and lodging.

(c) The Commiittec is likely to submit its-
report by the end of August, 1968.

SKIN Disgasss

*329. SHRI VISHWA NATH PANDEY ;
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

() whetherit is a fact that in the Northera:
India, the diseases of Leprosy, Leucoderma,
Depigmentation, Venereal discases and other
skin diseases are increasing in comparison:
to the Southern India;

(b) whether it is a fact that such skin:
‘diseases are more prevalent in India than
some of the foreign countries;

(c) if so, the causes of such skin diseases;

(d) whether it is a fact that there is no
proper arrangcment for treatment of such
skin diseases in India; and

(¢) whether Government are considering-
any proposal to set up a centrally sponsored
hospital in the Northern India for the treat-
ment of skin discases ?

THE MINISTER OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI SATYA  NARAYAN

SINHA) : (3) No, Sir.

(b) Some of the skin diseases like Leprosy
and fungus diseases are more common in:
India as compared to some of the foreign:
countrics.
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(c) The causes are hot and humid climate
of the country, overcrowding and inade-
-quate sanitation.

(d) and (¢). No, Sir.

TAXES ON POLITICAL PARTIES

. *330. SHRI D. N. PATODIA : Will
the Minister of FINANCE be pleased to
state :

(a) whether the political parties in India
holding assets and having regular income
are subjected to income-tax and wealth-
tax;

(b) if so, which of the political parties are
being assessed for income-tax and wealth-
tax and the details of assessments for the last
5 years;

(c) whether it is a fact that the Congress
Party holds ‘large assets at various places
and derives substantial income; and

(d) if so, the particulars thereof and
whether any enquiry or investigation has
been made to make assessment of their
assets and income ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) Yes, Sir. The political parties
are assessed to income-tax, if they have a
taxable income. The Wealth-tax Act is
not applicable as it applies at present only
to Individuals and Hindu Undivided Fami-
lies.

(b) The details regarding the assessments
of the political parties for the last 5 years
are not readily available. This information
is being collected and will be laid on the
Table of the House.

(c) and (d). The latest information in this
regard is being collected and will be laid on
the Table of the House.

ACCOUNTS OF EX-PRINCES IN FOREIGN
BANKS

2526. SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Question
No. 1799 on the 8th June, 1967 and state :

(a) the total amount of money deposited
in foreign banks as on the 31st March,
1968 by 38 ex-Princes and 11 members of
princely families ;
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(b) whether these depositors pay income-
tax in India on the interest earned on the
above deposits or in countries where their
money is deposited; and

() the total amount paid collectively on
the items during any year of completed
assessments if the incom:-tax and wealth-
tax are paid in India?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (¢). The informa-
tion is being collected and will be laid on the
Table of the House.

Poor HOMES

2527. SHRI BABURAO PATEL :
Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) how far the scheme prepared by his
Department for starting poor homes at 40
Centres in India has been implemented;

(b) the total cost of the scheme;

(c) the number of poor homes opened
during the last 3 years; and

(d) the reasons for the delay in executing
the scheme ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
[(DR.) SHRIMATI PHULRENU GUHA]:
(a) The Study Group headed by Smt. M.
Chandrashekhar had recommended an in-
tensive programme for eradication of beggary
from 40 selected areas by setting up an
equal number of pilot centres during the
Fourth Five Year Plan.

(b) Rs. 8:95 crores for a period of five
years.

(¢) and (d), The Fourth Five Year Plan
has not yet been finalised.

wgraeg & fod fraw fn

2528, it Tacra arfew : w faw
s 22 9@TE, 1968 F AT
O EEAT 123 F IACH GAY 7 qg TAH
Y FOFGT

(F) = 1968-69 F fad wgry
#t G & fag fraa @ 0 AT
gaafa #Y g| e arfeaw & % fear o
EHE 108
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(F) SOF ¥ qUT AFIAT T
1 feer fram-fraaT gFm ot ag
@ Juv fg@ A ofw feg wwe
T ?

Jo-yenE &at aq faw wa (s
AR 3w (F) a1 (@), Ao
FTERTH, 1968-69F faU 139 FIIT
T F yEeE-aferg A wEfadrd
e @ 52. 3 0% Twar ¥ A AR
86.7 FUT TAT TT FIHTT AN |
T 9 el 7 @< 9 IO § g
T T & T FJM

T F q9 amEt § QA AT
afe ¥ e o ofcey 7 afg v #v
W AT AR ¥ fammeE g )

"SUTLEJ BEAS, PONG DAM AND RAJASTHAN
CANAL OUSTEES

2529. SHRI HEM RAJ :

SHRI ESWARA REDDY :

Wil the Minister of IRRIGATION AND
FOWER be pleased to state :

(a) the number of oustees who are going
40 be displaced in the States of Himachal
Pradesh, Punjab, Haryana and Rajasthan
by the construction of the Sutlej Beas Link,
Pong Dam and Rajasthan Canal;

(b) the acreage of land that has been
set up by the Rajasthan Government for
-their resettlement;

(c) the acreage that falls to the share of
<each State and the basis on which it has
been allocated to each State;

(d) whether any representation, has been
received from the oustees of the Pong Dam
-areas; and

(¢) if so, the demands thereof and which
of them have been accepted and how they
ase going to be implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
TOWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) About 25,000.

(b) The Rajasthan Government has
agreed to set apart a total area of 3.25 lakh
-acres for allotment to the oustees.
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(c) State-wise allocation of the above
acreage is under consideration.

(d) Yes, Sir.

(¢) Broadly, the main demands pertain
to allotment of land to oustees and the
facilities to be provided to them at the
time of their resettlement in the Rajasthan
Canal area.

Decisions on most of the demands have
since been reached. It has been decided
to allot land to the oustees on a suitable
basis, subject to a minimum of 5 acres and »
maximum of 15-625 acres pcr oustee. Land-
less labourers and artisans would also be
given land for homesteads of about one
acre. The oustees would be settled in
compact blocks as far as possible. Other
facilities being provided would include
transit camps, shelter huts, drinking water
supply arrangements, schools, reservation
of seats in technical institutions, loans for
construction of houses etc.

INCOME TAX RETURNS

2530. SHRI D. N. DEB :
SHRI A. DIPA :
Will the Minister of FINANCE be pleased
to state :

(a) the total number of Income-tax
returns filed by the assessees, State-wise,
for the years 1965-66, 1966-67 and 1967-68 ;

(b) how many of the cases filed have been
disposed off yearly;

(c) whether it is a fact that 50 per cent
of the cases remain unattended to due to
huge amount of pending cases carried over
from the pevious years; and

(d) if so, the steps Government propose
to take for their disposal ?

THEDEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR-
JI DESAI) : (a) The information about
the number of Income-tax Returns filed
is not available. Besides, statistical data
are maintained not State-wise, but Comm-
ssioners’ Chargo-wisc. The pumbers of
assessments for disposal in various Commi-
ssioners’ charges for the asscssment years
1965-66, 1966-67 and 1967-68 are given in
the statement laid on the Table of the House.
(Placed in library. See No. LT.-1596/68}.
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Year No. of.
assess-
ments1
disposed

of
1965-66 . . . . 23,89,027
1966-67 . . . o 24,18,094
196768 . . . . 25,56,554

(c) Yes, Sir. This is due to the fact
that the workload has increased by over
809 over a period of 4 years from 1963-64
to 1967-68, mainly on account of the in-
crease in the number of assessees.

(d) The following steps have been taken
by the Government recently for bringing
tho assessment up-to-date:

() The Statutory time-limit for
completion of assessments is being
reduced by stages from 4 years
to 2 years.

(i) More TIncome-tax Officers  with
complomentary staff are being put
on the job.

(¢#t) For closer supervision, the number
of Inspecting Assistant Commission-
ers is being increased suitably.

(iv) The scheme for quick disposal of
small income cases initiated some
time back has been liberalised.

(v) Planned and phased programme
of disposal of assessments is being
drawn up for each Commissioner's
charge with a view to reduce the
pendency at least by one-third by
the end of the current year.

INDIAN INSTITUTE OF MANAGEMENT

2531. SHR1 VIRENDRA KUMAR
SHAH : Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether a recent expert study conduct-
ed by the Indian Institute of Management
has estimated the total demands for Polyethy-
lene, PVC and Polysterene in Gujarat to
be 21,000 tonnes in 1973-74, as against the
production capacity of plastic conventers
in the State of woll bclow 2,000 tonnes;

(b) whether in view of the wide gap bet-
ween demand and production capacity, of
the plastics units in the State, any scheme
has been drawn for creating additional
plastics production capacity in Gujarat
State; )
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(c) if so, the broad features thereof and
what will be the total capacity of such units
in the State by 1973-74 under this scheme;

(d) whether any proposals for getting up
such units are already under consideration of
Government and if so, from which firms,
what is the capacity proposed to be added’
under these proposals; and

(e) Government's decision thereon ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a) to
(¢). The study by the Indian Institute of
Management referred to in the Question
appears to have been made at the instance
of the Government of Gujarat. A copy
of the report has been called for and the
information will be laid on the table of the
House in due course.

MEDICAL COLLEGES IN THE COUNIRY

2532. SHRI SHIVA CHANDRA JHA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the names of Medical Colleges in the
country where M.B.B.S. coursc training is
imparted ;

(b) the duration of course including
practical training in each college;

(c) the names of colleges where students
are admitted after passing ihe Higher Second-
ary Examination or equivalent thereof
and those where students are admitted after
passing pre-medical examination or its.
equivalent;

(d) the month of the year in which ad-
mission is made in each college; and

(¢) the mode of selection of candidates.
in each college, viz. whether on the basis
of marks in the previous University examipa-
tion or by holding a separate test or inter-
view ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B.'S. MURTHY) : (a) A
statement showing the names of the Medical
Colleges is laid on the Table of the House.
[Placed in Library. See No. LT-1597/68}.

(b) According to the Medical Council
of India the duration of the Undergraduate
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medical curriculam leading to M.B.B.S.
dogreo is 51 years including one year
cempulsory rotating internship.

() to (¢). The information is being collected
and will be laid on the table of the House.

MEDICAL COLLEGES IN THE COUNTRY

2533. SHRI SHIVA CHANDRA JHA :
‘Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state : )

(@) the number of seats for M.B.B.S.
reserved in the Medical Colleges in the
country for Scheduled Castes{Scheduled
Tribes;

(b) the number of seats reserved if any,
in each college for female students;

(c) the number of seats reserved, if any,
in each college for permanent residents of
the State in which the college is situated;

(d) the number of seats reserved if any.
in each college for the students from other
States;

(¢) the number of seats reserved, if any,
in each college for the students from Jammu
& Kashmir State;

‘¢f) the number of scats reserved, if any,
in the Medical College, Srinagar, for the
students from outside the State on reciprocal
bagis; and

® the total number of seats -available
every year in each college ?

.THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to
(f). The information is being collected and
will be placed on the Table of the Sabha.

(g) The annual admission capacity of
the medical colleges is variable, A statement
showing the admission capacity of the
ndedical colleges in the country during the
yoar 1967 is laid on the Table of the House.
{Placed in Library. See No. L.T.-1598/
68).

Heq SR K WO ET W (AT G
2534, st Wo Wo ferm : w7
e 5= ag s WY w T
(%) wew 93w § @R #Y TR
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T faraeft T siqe v ¥ aix
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(&) @ a% fear @Rl #
qgmaT Y iy ?

Io-wgm Aat aqr fww welt (s
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(&) #=w W §F AR ) T
PoATit F A, qW T 35862
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SociaL Poricy Resorurion

2538. SHRI P. R. THAKUR : Will tho
Minister of SOCIAL WELFARE be pleased
to lay on the Table a copy of the Social
Policy Resolution that has been recently
drawn up by the Council for Social Develop-
ment ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
No. Sir. The Council for Social Develop-
ment is not a Government Organisation.
The Govornment has no primary responsi-
bility for the activities of the Council for
Social Development.
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SHANTI VAN AND VUAY GHAT AREAS

2539. SHRI G. S. REDDI : Will the
Minister of WORKS HOUSING asd
SUPPLY be pleased to state :

(a) whether it is a fact that the areas
covered by Shanti Van and Raj Ghat were
flooded by the very first heavy showers
in the Capital in the early July last; and .

(b) whether the scheme drawn up by the
Delhi Municipal Corporation to improve-
drainage in the Shanti Van and Vijaya
Ghat areas have been accepted by Govera-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a) and
(b). The information is being collected and
will be laid on the Table of the House,

DeEMAND ForR OIL PRODUCTS IN
AREAS
2540. SHRI G. S. REDDI : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether it is a fact that the demand
for Oil products in rural areas is greater at
present; and

(b) if so, how Government propose teé
meoot the increased demand in the country?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHR1 ASOKA MEHTA) : (a) Yes
Sir. The demand so far this yoar has bees
found to be higher than last year

(b) The increased demand is being met
satisfactorily by incrases in the refinery

capacities.
yrqa faw fafesar soret
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N.C.D.C. CoaL REJECTED BY BOKARO
THERMAL PLANT MANAGEMENT

2544. SHRI BHOGENDRA JHA : Will

‘the Minister of IRRIGATION AND

POWER be pleased to state t

(a) whether it is a fact that the manage-
sment of Bokaro Thermal Plant rejected the
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coal supplied by the National Coal Develop-
ment Corporation sometime back declaring
it unfit for use:

(b) whether it is also a fact that when
the very coal was auctioned to a contractor
and later supplied by him to the Bokaro
Thermal Plant was accepted by the manage-
ment of Bokaro as fit; and

(c) if so, the reasons therefor and if not,
the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (c). No coal supplied by
the National Coal Development Corpora-
tion has been rejected by the Bokaro Plant
of the Damodar Valley Corporation. Of
late the D.V.C.is not buying coal from any
outside party for its Bokaro Station because
the production from its bwn mine at Bermo
and the middlings supplied from N.CD.C.
washery at Kargali are sufficient for its
purposes. In the past D.V.C. used to invite
open tenders and buy coal on competitive
basis. One of the tenderers who was found
to be the lowest on some occasions used to
include the name of one of the collicrics of
N.C.D.C. as the source of supply.

INFLATING OF INVOICES

2545. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE
be pleased to state :

(a) whether Government are awarc that
the invoices of goods importegd into India
are inflated ; and ‘

(b) if so, the steps proposed to be taken
to check the practice ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR-
J1 DESAI) : (a) A few such cases have come
to the notice of the Government.

(b) Invoice values are scrutinised and
action is taken against the improrters as
well as the goods, where necessary, under
the Customs Act. The Directorate of
Enforcement of the Foreign Exchange
Regulation Act also investigats cases
and takes suitable action.
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ACCUMULATION OF STOCKS IN PUBLIC SECTOR
FERTILIZER UNITS

2546. SHRI S. R. DAMANI : Wwill
the Minister of - PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether huge accumulation of stocks
obtains in fertilizer production units in the
public sector; and

(b) if so, the steps taken to dispose them
off and to cnsure quick delivery to cultiva-
tors?

THE WMINISTER OF PETROLEUM
AND CHEMICALS AND SOCTAL WEL.-
FARE (SHRI ASOKA MEHTA) : (a)
There are reports of some accumulation
of stocks of phosphatic fertilizers in
some factories.

(b) The import of phousphatic fertilizers
has been reduced to enable the domestic
producers to dispose of their stocks.

ALLOCATION OF FUNDS TO STATES DURING
THIRD FIVE YEAR PLAN

2547. SHRT S. A. AGADI : Will the
Minister of FINANCE be vleased to state
the amounts allotted to and utilised by the
‘Governments of Maharashtra, Mysorc and
Andhra Pradesh under differcnt heads in
the Third Five Year Plan. ycarwise, from
the beginning of that Plan to date ?

‘THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAD : A statecment is laid
on the Table of the House showing the
Annual Plan outlays of the Governments
of Maharashtra, Mysore and Andhra
Pradesh, under different heads during the
Third Five Year Plan. (Placed in Library.
See No. L.T.-1600/68). The amounts of
Central assistance paid to these States
during the same period arc also indicated
in the statement. These amounts werc

fully utilised.

PRrOJECTS IN PuUBLIC SBCTOR

2548. SHk! ABDUL GHANI DAR :
‘Will the Minister of FINANCE be ploased
to stato :

(a) the number of projects in the public
sector which are earning profit and those
which are incurring loss:

(%) whether on the whole Governient
are suffering loss; und
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(2) if =0, the extent thercof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). The position
varies from year to yoar. The accounts
for 1967-68 have not been closed by all the
Public Enturprises and overall position
regarding pront/loss for that year is not yot
known. For the year 1966-67, out of 77
industrial and commercial enterprises, 18
undertakings were under construction. The
position regarding net profit/loss, after
depreciation, interest and tax, is indicated
below :

(/) Hindustan, Sreel Ltd.
loss of Rs. 19:81 crores.

(ii) Amongst the running concerns 26
enterpriscs earned nct profits total-
ling Rs. 30-83 crores, while the
other 17 undertakings suffered
losses totalling Rs. 32+63 crores.

(iii) As rogards the promotional and
developmental  undertakings, 7
earned net profits amounting to Rs.
12-18 crores and 5 incurred losses
totalling Rs. 0-88 crore.

(iv) Out of 3 financial institutions one
earned profit of Rs. 10 lakhs and
another suffered a loss of Rs. 5 lakhs.
In the casc of Life Insurance Corpo-
ration, the valuation for the two-
year period ending 31/3/67 showed
a surplus of Rs. 74 crorcs out of
which the share of the Central
Government was Rs. 3°61 crores.

incurred a

REORGANTSATION OF STATE-OWNED INDUSTRIAL
CONCERNS

2549. SHRI SAMAR GUHA : Will the
Minister of FINANCE be pleased to statc :

(a) whether Government have accepted
the recommendations made by the Adminis-
trative Reforms Commission regarding the
reorganisation of state-owned industrial
concerns;

(b) if so, how and when Government
propose to implement the Commission’s
recommendations; and

(c) if not, the reasons thercfor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAD : (a) to (). Presumably
the Hon'ble Member is referring to the
recommendation No. 1 in the Report of
the Administrative Reforms  Commission
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on “Public Sector Undertakings”, suggesting
‘the form of statutory corporation generally
to be adopted for public sector projects in
the industrial and manufacturing field.
Government have decided that for certain
enterprises providing public utilities which
are primarily intended to develop the basic
infra-structure facilities, the statutory
corporation form of management may be
preferable, while for other enterprises,
including those operating in the monopolistic
field, where the commercial aspect is predomi-
nant, the present form of a company may
allow more flexibility. These decisions
will govern the policy of Government while
setting up new enterprises.

Orissa PLAN FOR 1967-68

2551. SHRI CHINTAMANI1 PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

(a) whether the Orissa Government has
achieved the targeted plan expenditure in
1967-68;

(b) if so, the details of the targeted ex-
penditure and the shortfalls; and

(c) the total financial assistance given to
Orissa by way of loans and grants by the
Centre in 1966-67 and 1967-68 ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAYI) : (a) On the basis of the
figures of anticipated expenditure reported
by the State Government, it would appear
that the Government of Orissa achieved the
approved outlay for the State Plan of 1967-
68.

(b)and (c). A statement is laid on the
Table of the House. [Placed in Library.
See No. LT-1601/68].

REORIENTATION OF CREDIT POLICIES

2552. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

(a) whether the Planning Commission
has urged upon Government for a radical
reorientation of credit policies of financial
fnstitutions for preventing an undue propor-
tion of the available resources being directed
to large industrial houses in the Fourth
Plan; and
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(b) if so, the steps proposed for achieving
such a radical reorientation ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) and (b). Chapter
VII on “Operation of the Mixed Economy"”
of the Approach to the Fourth Five Year
Plan contains the following suggestions:—

“For curbing monopolies, it may
be necessary to lay down the principle
that a new industrial licence would
be given to an industrial house
in the light of proved performance
in relation to earlier licences. A
further step that might be taken
is to orient the credit palicies
of the financial institutions so as
to prevent an undue proportion of
the available financial resources
being directed to large industrial
houses. It may be desirable to
stipulate that in the case of large
industrial houses, their own contri-
bution in a project should be pro-
portionately higher compared to
medium-scale or new entrepreneurs
and funds should not be made
available to them for non-priority
industries”.

These suggestions are still under discussion
in the Planning Commission and the methods
to be adopted to implement them are yet
to be devised.

TAXATION DURING FOURTH PLAN

2553. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

(a) whether the Planning Commission
has estimated that about Rs. 200 crores
by way of extra taxation will be needed
every year during the Fourth Plan for achiev-
ing a growth ratc of 5 per cent every year;

(b) whether the feasibility of this extra
taxation was discussed with the Chief
Ministers of the various States recently;
and

(c) if so, the reaction of State Govern-
ments for raising extra additional resources
by way of taxation?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The Planning
Commission estimated, in its document on
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the ‘Approach to the Fourth Five Year
Plan’, that additional resource mobilisation
of Rs. 200 croreés per year would be needed

to achieve a growth rate of S per cent per-

annum during the Fourth Plan period.
The measures envisaged included not only
, fresh taxation but also special efforts to
mobilise savings, adjustments in prices
charged by public undertakings etc. The
matter is being studied further and the
final estimates will be incorporated in the
Fourth Five Year Plan;

(b) and (c). The approach to the Fourth
Five Year Plan proposed by the Planning
Commission was considered by the National
Development Council on May 17, and 18,
1968. The  Chief Ministers generally
recognised the need for additional resource
mobilisation, although greater emphasis
was laid on devising non-tax measures for
this purpose. The matter will be examined
farther before finalising the formulation
of the Fourth Plan.

IAAINA g@ T AmA & farg faoret
Lo

2554. ot Rieg sae T fem
A faga At a7 aO= F1oFAr F
fF

(7) e ag g fesar R §
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JIRAMET 797 77 7,

(=) afze, Traar gvwr w7 fa=e
T I Aifa ST vma F+T R,
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() =fz =171 T A7 qEw mT
Far g ?
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it afaec ¥ fRg T § 11 ¥ -
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(@) zaF faeft v wfq #1 g
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CONSTRUCTION OF SOMA SiLA PROJECT IN
NELLORE DistrICT

2561. SHRI K. SURYANARAYANA :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Government of Andhra

Pradesh have submitted the proposal to the

Central Government for thc construction
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of Soma Sila Project in Nellore District; and

(b) if so, the estimated cost thereof and
the action taken by Government in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). A project Report of the
Somasila Project was received in the C.W.
& P.C.in 1956. The estimated cost of the
project was given as Rs. 17 crores. The
Project was examined by the C.W. & P.C.
and their comments on the hydrological
aspects were sent to the State Government.
The State Government informed the C.W. &
P.C. that the project was being revised to
effect greater economy. The revised project
report is still awaited.
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MADRAS CHIEF MMNISTER'S VIEWS ON Foop
SussiDY
2563. SHRI NAMBIAR :
SHRI A. K. GOPALAN :
SHRI K. RAMANI :
SHRI UMANATH :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government’s attention has
been drawn to the Madras Chief Minister’s
talk with Pressmen at Madurai on the 30th
June, 1968 about food subsidy; and

(b) if so, the reaction of Government
thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) the Government of India have already
made it clear that they will not be in a
position to provide any financial assistance
towards expenditure incurred by the State
Governments on food subsidies.

wifgaqe fawdax st & st
wHAG
2564. =t foa g wWeEl
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o JT FFTW IO :
Wt T i
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VOLUNTARY RETIREMENT SCHEME IN
FOREIGN OiL COMPANIES
2566. SHRI A. K. GOPALAN :
SHRI UMANATH :
SHRI BHAGABAN DAS :
SHRI E. K. NAYANAR :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the total number of employees who
left the job of Foreign Oil Companies
under the ‘Voluntary Rectirement Scheme,
after the appointment of Gokhale Com-
mission;

(b) if so, whether it is a fact that the
employees have been pressurised to accept
voluntary retirement;

(c) whether Government have received
any complaint regarding such voluntary
retirements; and

(d) if so, the action taken thoreon?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a)
The total number of ecmployees who left
the job of foreign oil companies under the
Voluntary Retirement Scheme, after the
appointment of Gokhale Commission is
836.

(b) The Commission of Enquiry is to
report on this.

(c) Government reccived a few individual
complaints.

(d) These werc forwarded to thc Com-
mission of Enquiry.

CENTRAL SOCIAL WELFARE BOARD

2567. SHRI D.R. PARMAR : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) the number and names of members of
the Central Social Welfare Board;

(b) by whom the Members and Chairman
of this Board are nominated or elected and
what is the remuneration including salaries
and allowances paid to thesc members and
Chairmen;

() the functions and duties of this Board
as compared with those of the Social Welfarc
Department of the Central Cayarment:
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(d) the utility and importance of this
Board in view of the Central Government
having a separate Department; and

(e) the sources of receipts, other than the
Central grants, to meet the expenses incurred
by this Board?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :

(@) The Central Social Welfare Board
consists of 30 members. The names of the

members are furnished in the list laid on the
Table of the Housec [Placed in Library.
See No. LT-1602/68]

(b) The Chairman is appointed by
Government of India. Members repre-
senting States and Union Territories arc
nominated by Government of India on the
recommendations of State Governments/
Union Territory Administrations. The
representatives from Parliament are nom-
nated by the Speaker of the Lok Sabha and
the Chairman of the Rajya Sabha. Three
cxperts in the field of Social Welfare arc
nominated by the Government of India.
The remaining members arec nominated
by the concerned Ministries/Departments
of Government of India and the Planning
Commission.

The Chairman is paid a salary of Rs.
2,500 p.m. and a compensatory allowance
of Rs. 75/- p.m. and is entitled to travelling
allowance on official duty under the normal
rules. Other members do not get any
salary or allowance except travelling allow-
ance and daily allowance when they attend
the meetings of the Board.

(c) and (d). The functions and duties of
the Central Social Welfare Board are gene-
rally to assist in the improvement and
development of social welfare activities.
The Central Social Welfarc  Board
and the Department of*' Social Welfare
of Central Government have comple-
mentary roles in the field of social
welfare. Social Welfare activities that
can best be undertaken by the Voluntary
Sector are implemented through the Central
Social Welfare Board. Government imple-
ments certain selected schemes which are
of an experi 1 or pilot

(¢) None except the grants from the
Government of India.
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ADVISORY CoMMITTES/BOARDS UNDER
1. & P. MINISTRY

2569. SHRI PREM CHAND VERMA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the names of the various Advisory
Committees, Boards or any other such
organisations attached to his Ministry, the
names of their members and functions
assigned to each one of them;
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(b) how many members in each Com-.

mittee or Board are publicmen and how
many of them are officials;

(c) whether nomination of members is
for one terms only and if not for how many
terms a member can be renominated and
what is the duration of a term; and

(d) the total expenditure incurred on these
" organisations during the year 1967-68?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (d). A statement containing
the requisite information is laid on the
Table of the House. [Placed in Library.
See No. LT-1604/68]

DELEGATIONs TO FOREIGN COUNTRIES

2570. SHRI PREM CHAND VERMA :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) the number of Delegations, Ministers,
officials or other cxperts who went abroad
on Government account at the instance of
his Ministry during this ycar;

(b) the names of the countrics they
visited and the duration of their visits;

(c) thc amount spent on each visit as also
the foreign exchange involved; and

(d) the precise nature of advantage that
accured to Government as-a result of each
visit and agreements concluded with details
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) (a)
to (d). The information is being collected
and will be placed on the Table of the
House in due course.

ADVISORY COMMITTEES/BOARDS IN FINANCE
MINISTRY

2571. SHR1 PREM CHAND VERMA :
Will the Minister of FINANCE be pleased
to state :

(a) the name of various Advisory Com-
mittees, Boards or any other organisations
connected with his Ministry, the names of
their members and functions assigned to
each of them;

(b) how many members in each Com-
mittee or Board are publicmen and how
many of them are officials;
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(c) whether nomination of members is
for one term only and if not, for how many
terms a member can be rcnominated and
what is the duration of a term; and

(d) the total expenditure incurred on
thesc organisations during 1967-68?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) (a) to (d). The infor-
mation is being collected and will be laid on
the Table of the House as early as possible.

CORRUPTION CASES INW. H. & S.
MINISTRY

2572. SHRIPREM CHAND VERMA :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) the number of cases discovered during
the period from the. 1st April to 30th June,
1968 involving corruption, bribery, theft
and other criminal offences in the Ministry
and the number of officials, class-wise, and
non-officials involved;

(b) the number of cases in which the
prosccution was launched and how many
cases werc referred to C.B.L; '

(c) how many cases were caught in 1967-
68, how many of the cases resulted in con-
viction and against how many persons
departmental action was taken giving
details; and

(d) the stcps which have becn taken to
prevent such cascs?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH)
(a) to (d). The information is being collec-
ted and will be laid on the Table of the
House.
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MEDICAL COLLEGE AT CHANDIGARH

2576. SHRI SHRI CHAND GOYAL :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether there is a proposal .under
consideration of Government to open a
Medical College at Chandigarh;
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(b) if so, the steps taken in this behalf?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b). A proposal for starting a Medical
College at Chandigarh has been received
from the Chandigarh Administration. The
matter is under consideration.

PLoTs FOR CO-OPERATIVE HOUSING SocCIE-
TIES IN CHANDIGARH

2577. SHRI SHRI CHAND GOYAL :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether the Administration of the
Union Territory of Chandigarh has sent
a proposal to Government regarding the
allotment of plots to Housing Societies
formed on cooperative basis; and

(b) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) No. .

(b) Does not arisc.

PunsaB NATIONAL BANK LTD.

2578. SHRI ABDUL GHANI DAR :
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 8047 on the 22nd April,
1968 and state :

(a) whether the investigation into the
complaints of grant of advances against
forged Railway Receipts regarding the
Punjab National Bank Ltd., affairs has
been completed;

(b) if so, what is the result of the investi-
gations; and

(c) the action taken in the matter?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI : (a) to (c). The
matter is still under investigation.

INCREASE OF WORK IN THE INDIAN OIL
CORPORATION

2579. SHRI ABDUL GHANI DAR
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that thc amount
of work in the Indian Oil Corporation has
recently increased tremendously ;
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(b) if so, the reasons therefor; and

(c) the steps taken by the present Mana-
ging Directror to cope with the increased
‘work?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a)
and (b). Yes, Sir. The volume of work
in the Marketing Division of the Indian
‘Oil Corporation has incrcased on account
of the substantial increase in its turnover.

(¢) The distribution facilities have been

and continue to be strengthened to handle

. the increasing quantities of petroleum

products available with the Indian Oil
‘Corporation.

REDUCTION IN OUTSTANDINGS OF THE
INDIAN OIL CORPORATION

2580. SHRI ABDUL GHANI DAR :
‘Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No.
6648 on the 8th April, 1968 and state :

(a) whether it is a fact that thc present
Managing Director of the Indian Oil
Cprporation has formulated a compre-
hensive scheme for further reducing the
outstandings of the Indian Oil Corporation:

(b) if so, the details of the scheme;

(c) the reasons for which the outstandings
were not reduced during the time of the
previous Managing Directors; and

(d) the incentive proposed to be given to
the present Managing Dircctor for lowering
down the outstandings?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) :
(a) and (b). The question of reducing the
<customers’ outstandings had been cons-
tantly under the review of the Indian Oil
Corporation. Its Management has and
continucs to take all possible measures
to reducc the outstandings. Some of thesc
are :—

(#) special teams of officers are deputed
to specified areas wherc the out-
standings arc heavy;

(if) with the increase in the DGS&D
business, a Senior Officer has been
deputed to streamline the procedures
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connected with the collection of
DGS&D outstandings;

(iii) DGS&D and other billing work
has been mechanised, reducing the
time-lag in the submission of bills;

(iv) a system of expeditious despatch of
the statement of customer’s out-
standings to the field staff has been
introduced;

(v) the position of Customers’ out-
standings is regularly analysed by
each Branch Manager and Sales
Officers arc given clear targets of
collection. This has hclped in
keeping the outstandings, parti-
cularly from private partics. under
control; and

(vi) the top Management of the Market-
ing Division including the Chairman
and the Board of Directors of the
Corporation are kecping a constant
watch in this matter.

(c) In the initial years, every Organisa-
tion has to face tecthing troubles and it
takes time to streamline the methods and
procedures. The major objective of the
Corporation then was to achieve a higher
volume of sale, against scvere competi-
tion from the other cstablished oil
companies. TIn the process, extensive credit
facilities had necessarily to be cxtended.

(d) This aspect, along with thc others,
are required to be attended to by the top
management and the question of incentives
should not arise. Nevertheless, note of
specially good work donc by individual
officers can always be taken by thc Chairman
and the Board of Dircctors of the Indian
Oil Corporation.

LOAN ASSISTANCE FOR TAWA PROJECT

2581. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of TRRI-
GATION AND POWER be pleased to
refer to the reply given to Unstarred Ques-
tion No. 2725 on the 4th March, 1968 and
state : ’

(a) whether the decision to give 100 per
cent earmarked loan assistance for Tawa
project in Madhya Pradesh has since been
taken; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
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POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Not yet, Sir.

(b) The question of giving cent per cent
earmarked assistance for the Tawa Project
is linked with the question of approval of
the revised project report and estimates,
which is yet to be received from the State
Government, and also the provision in
the Plan for its execution.

‘SURVBY OF IRRIGATION AND POWER PROJECTS
BY C. W.P.C. IN M.P.

2582. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) the particulars of Irrigation and
power projects surveyed so far by the Cen-
tral Water and Power Commission in
Madhya Pradesh during the three Plan
periods and in 1967-68 and thc years of
their survey; and

(b) the surveys which have since becn .

completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). A Statement giving the
requisite information is laid on the Table
of the Housc. [Placed in Library. See No.
LT-1605/68]

ASSISTANCE FOR RURAL ELECTRIFICATION TO
M. P. GOVERNMENT

2583. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of IRRIGA-
TION AND POWER be pleased to refer
to the reply given to Unstarred Question
No. 1595 on the 23rd November, 1967 and
state :

(a) whether additional allocation or loan
assistance asked by the Madhya Pradesh
Government for rural clectrification has
since been made;

(b) if so, the amount alloeated ; and
(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). Because of constraint
of the financial resources, additional
financial assistance for rural electrification
could not be given to any State during the
year 1967-68.
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“SEIZURE OF WRIST WATCHES BY THE

CusToMs”
2584. SHRI CHENGALRAYA
NAIDU :
SHRIN. R. LASKAR :
SHRI ANBUCHEZHIAN :—
SHRI MAHANT DIGVIJAI
NATH :

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Customs
officials seized 11,000 wrist watches worth
Rs. 13 lakhs from a house in thc Gawan
village of Thana District in Bombay on the
3rd June, 1968;

(b) if so, the dctails thereof:

(c) whether somoe foreigners were arres-
ted;

(d) if so, tho action taken against them
and other culprits; and

(c) the procedure followed in disposing
of thesc watches?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). During the
night of 2nd-3rd June, 1968 the officers
of thc Bombay Central Excise Collectorate
searched a house in the village Gawan in
Thana District and scized 11,667 wrist
watches of Swiss makc valued at about
Rs. 12-2 lakhs.

(c) and (d). No arrests have been madc
so far. The case is under investigation.

(¢) The present practice is to sell con-
fiscated watches when they become ripe for
disposal, to the Canteen Stores Department
(India) and to the National Consumers
Cooperative Fedeiation Ltd. for sale to
consumers dircct,

“SEIZURE OF SILVER"

2585. SHRI CHENGALRAYA NAIJ-
DU : Will the Minister of FINANCE be
pleased to state:

(a) whether is it a fact that silver worth
rupecs one lakh was scized by thc Customs
officials at a check post near Vapi on the
31st May, 1968;

(b) if so, whether it is also a fact that
some journalists were arrested in this casc;

(c) if so, the number of persons arrested
and action taken against them; and
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(d) whether it is also a fact that some
documents were seized from them giving
the clue of a gang indulging in large scale
smuggling with the foreign countries?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir. On
30th May, 1968 the Customs Officers seized
silver worth about Rupees one lakh at a
check-post near Vapi in the reasonable
belief that the silver was meant for illicit
cxport.

(b) No journalist has becn arrested, but
one person who is a journalist has been
interrogated during investigations in this
case.

(c) No person has been arrested so far.
The matter is under investigation.

(d) The documents seized so far do not
give any cluc about any gang cngaged in
«muggling activitics,

NARCOTICS RECOVERED IN BOMBAY

2586. SHRI VISHWA NATH PAN-
DEY : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that Central
Excise and Customs officials discovered
one of the biggest hauls of narcotics by
seizing 4300 1bs. of it from a truck in central
Bombay on 20th June, 1968; and

(b) stpes taken by Government against
persons concerned ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) On 20th June,
1968 Officials of the Bombay Central Excise
Collectorate assisted by the Bombay Police
seized 4409 1bs. of ganja from a truck on
Bellasis Road, Bombay.

(b) Two persons have been arrested and
the casc is under investigation.

“RECOVERY OF SILVER BARS AT PORBANDAR"

2587. SHRI VISHWA NATH PAN-
DEY : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Customs
Police at Porbandar (Gujarat) seized a
sailing vessel on 8th June, 1968 and re-
covered silver bars worth about Rs. 45,000
from a place ncar which the vessel was
stationed; and

(b) if so, the action taken by Government
in the matter?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) On 8th June,
1968 Customs Officers at Porbandar seized
a vesel which had run aground at a place
near Porbandar and on search of the vessel
and the nearby area recovered 88-118 Kgs.
of silver in bars worth Rs. 51,385/-. Sub-
sequently, as a result of search of the area
a further quantity of silver weighing
521-835 Kgs. in 17 bars worth Rs.
2,80,614/- was recovered.

(b) The case is under investigation.
Seven persons have been arrested in . this

connection and subsequently released on
bail.

TAKING OVER OF SALAL HYDRO-ELECTRIC
PROJECT BY THE CENTRE

2588. SHRI VISHWA NATH PAN-
DAY : Will the Winister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether it is a fact that the Central
Government propose to take over the Salal
Hydro-electric Project on the Chenab
river (Jammu-Kashmir);

(b) if so, when; and

(c) the total estimated amount of expendi-
ture to be incurred on this scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) (a) No decision cn this subject has
been taken yet. .

(b) and (c). The project pro_posals for
the Salal Project arc being finalised.

PARTNERSHIP WITH BURMAH O1L COMPANY

2589. SHRI VISHWA NATH PAN-
DAY : Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether itis a fact that the'D.un'nah
Oil Company has expressed its willingness
to continue its partnership with the Govern-
ment of India in Oil India on the basis of a
minority share in the enterprisc; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA) :
(a) No, Sir,

(b) Does not arise.
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GUJARAT AROMATIC PRQIECT

2590. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether it is a fact that an agreement
for setting up the Gujarat Aromatic Project
-was signed between the Government of

. India and the Federal Republic of Germany
recently; and

(b) if so, the broad features thereof to-
gether with the estimated cost of the project
and its estimated production capacity?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-~
FARE (SHRI ASOKA MEHTA) : (a) An
agreement was signed between the Govern-
ment of India and Messrs. Fried Krupp
G.m:b.H. Chemicanlagenbau, a private
company in the Federal Republic of
Germany and not with the Government of
the Federal Republic of Germany.

(b) The project is estimated to cost Rs.
22 crores with a foreign cxchange component
of Rs. 75 crores and is expected to go into
production by 1971-72. The project has
been designed to produce annually, 21,000
tonnes of O-xylenc, 17,000 tonnes of P-
xylenes, 2,500 tonnes of mixed xylenes and
to convert the p-xylenes into 24,000 tonnes
of D.M.T. M/s. Fried Krupp Chcmiean-
lagenbau will give technological and engi-
neering design, supply imported equipment,
and render assistance in engineering, erec
tion and commissioning of the plants.

IMPORT OF FERTILIZERS

2592, SHRIMATI TARKESHWARI
SINHA :
SHRI N. K. SANGHI :

Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether any long-term arrangements
of import of fertilizers have been made with
some countries;

(b) if so, the detajls thereof along with
the names of countries; and

(¢) whether Government have taken care
"to see that due to severe price fluctuation
in Fertilizers in the international market,
India does not suffer?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
-(a) No, Sir.

(b) and (c) : Do not arise.
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STATEMENT REGARDING FOREIGN AID BY
PLANNING COMMISSION MEMBER

2593. SHRIMATI TARKESHWARI
SINHA : Will the Minister of FINANCE
be pleased to state :

(a) whether Government's attention has
been drawn to the speech made by Shri R.
Venkataraman, Member, Planning Com-
mission, in which he has remarked that

. ““time has now come to give serious thoughts

to foreign aid and that it is no longer wise
to continue to borrow™; and

(b) if so, the reaction of Government in
the matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) It has been stated in the Aproach to
the Fourth Five Ycar Plan document that
“A major objective of the Fourth Plan is
to move towards self-rcliance as speedily
as possible. A process of development
sustained by continuous foreign aid (in-
clusive of food aid) can not be healthy.
The attempt should therefore, beto reduce
forcign aid net of interest and loan repay-
ment to about half the present level by the
last ycar of the Fourth Plan™.

The statement made by the Member,
Planning Commission underscores the
objectives embodied in the Approach to
the Fourth Plan.

PRICE OF FERTILIZER IMPORTED FROM U.S.A

2594. SHRI K. RAMANI :
SHRI P. RAMAMURTI :
SHRI YOGENDRA SHARMA :
SHRI VISWANATHA MENON:
SHRI BHAGABAN DAS :

Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) the price of the fertilizer imported
from U.S.A. in india, year-wise, during the
last five years and the pricc to be paid for
imports during this year; and

(b) the reasons for increase in the prio:
each year?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) A statement showing the prices of
various types of fertilizers purchased from
the U.S.A. from thc year 1962 till 1st
August, 1968 islaid on the table of the House
{Placed in Library. See No. LT-1606/68)
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(b) The prices have been fluctuating from
time to time on account of numerous fac-
tors depending upon international supply
and demand position, specification of
material, bagging etc.

CONSTRUCTION OF AUROVILLE NEAR
PONDICHERRY

2595. SHRIK.RAMANI :

SHRI C. K. CHAKRAPANI :
SHRI UMANATH :

SHRI BHAGABAN DAS :
SHRI P. RAMAMURTI :
SHRI NAMBIAR :

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be plcased to refer to the reply
given to Unstarred Question No. 9688 on
the 6th May, 1968 and state :

(a) whether the information regarding the
estimated expenditure on construction of
Auroville near Pondicherry and assistance
given by Government has since been collec-
ted;

(b) if so, the details thereof; and

(©) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Yes.

(b) The expenditure for the First phase
of Development, 1968—73 of Auroville, is
estimated at Rs. 41,72,50,000.

No assistance has so far been given
by the Central Government in terms of
cash or equipment for the purpcse.

(c) Does not arise.

SECOND PAY COMMISSION RECOMMENDATION
FOR CEBRTAIN CATEGORIES OF EMPLOYEES

2596. SHRI HARDAYAL DEVGUN :
Will the Minister of FINANCE be pleascd
to state :

(a) whether it is a fact that the Second
Pay Commission had recommended Selec-
tion Grade in the services for those cate-
gories which have less than 50 per cent
promotion avenues;

() if so, whether Government have

considered the recommendation; and
() if so, the reaction of Government
thereto ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). The
Second Pay Commission recommended
the creation of a Selection Grade for Low-
er Division Clerks in those non-Secretariat
offices where the proportion of promotion
posts is less than 509 of the posts of Lower
Division Clerks. This recommendation of
the Second Pay Commission was implemen-
ted in August, 1960, vide Ministry of Finance
Office Memorandum No. F. 12(5) Est(Spl)/
60 dated 26th August, 1960 laid on the
Table of the House [Placed in Library
See No. LT-1607/68]

PrODUCTION OF KEROSENE OIL

2597. SHRI HARDAYAL DEVGUN :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the total production of Kerosene
Oil in 1967-68;

(b) the gap betwegen our requirements
and the domestic production; and

(c) how the gap is proposed to be madc
up ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a)
21,57,000 tonnes.

. (b) 4,49,000 tonnes.
(c) The gap is met by imports.

EXPANSION OF REFINERY BY BURMAH SHELL

SHRI C. K. CHAKRAPANI :
SHRI P. RAMAMURTT :

SHRI K. M. ABRAHAM :
SHRI VISWANATHA MENON:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have received
any proposal from Burmah Shell for the
expansion of its Refinery;

(b) If so, the details thereof;

(c) whether Government propose to relax
the conditions for the expansion of private
oil refineries; and

(d) if so, the reasons thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) (a) Yes,
Sir.

2598.
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(b) Messrs. Burmah Oil Company and
Shell Petroleum Company jointly presented
a proposal in December, 1967 for setting
up a fertilizer plant near Bombay and for
expanding the Burmah-Shell refinery at
Bombay by 2 million tonnes per annum,
with a view to producing the required
naphtha for that project.

(¢) and (d). The question is under exami-
nation.

ASSISTANCE TO STATES

2599. SHRIS. M. BANERJEE : Will
the Minister of FINANCE be pleased to
state :

(a) whether any financial aid has been
given to those states where there is still
President’s Rule for enhancing the salaries
and allowances of their employees and
teachers;

(b) if so, the amount given to each State;
and

(c) if not, the reasons for not giving the
financial aid ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir.

(b) Does not arise.

(c) The fact of President’s Rule does
not affect the policy followed by the Govern-
ment of India in this regard.

STRIKE BY L.I.C. EMPLOYEES

2600. SHRI S. M. BANERIJEE : Will
the Minister of FINANCE be pleased to
state :

(a) whether the employees of the Life
Insurance Corporation have decided to go
on an indefinite strike as a protest against
the automatation and non-acceptance of
their charter of demands;

(b) if so, the reaction of Government

thereto; and

(c) the reasons for the failure of the
Corporation to have a negotiated scttle-
ment?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The All India
Insurance Employees’ Association, the
recognised union for Class III and IV
employees of the Life Insurance Corpora-
tion, is reported to have recently conducted
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a strike ballot for launching an indefinite
strike in the Corporation. The results of
the ballot and the Association’s decision
thereon are not yet known.

(b) Does not arise for the present.

(c) There has been no settlement so far
because the Association has not put forward
any concrete alternative proposals which
could be managed within the limits of the
additional annual outlay, which the Corpora-
tion could agree to, keeping in view the
need to control its expense ratio within
reasonable limits. The matter is now be-
fore the Conciliation Officer.

RETENTION 6F GOVERNMENT ACCOMMODA-
TION BY RETIRED GOVERNMENT SERVANTS
EMPLOYED IN PUBLIC UNDERTAKINGS

2601. SHRI'S. M. BANERJEE : Will
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether retired Government servants
who are reemployed in public under-
takings/Corporations are allowed to retain
their houses in Delhi;

(b) if so, whether some of them have
been refused this concession; and

(c) if so, the reason therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(@) to (c) . According to the provisions
contained in the Allotment Rules retired
Government servants occupying general pool
residences are not entitled to retain the same
on their re-employment in Public Sector
Undertakings/Corporations. However, in
some cases where after retirement the
Government officers have taken important
assignments, permission has been accorded
for retention of accommodation. Such
cases are reviewed periodically.

It has now been decided to review all
such cases and take necessary action to get
the residences vacated. The question of
giving this concession to those Government
servants who have been refused the samc,
therefore, does not arise.
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CONTROLLING OF FLOODS OF BRAHMAPUTRA
RIVER

2602. SHRI BEDABRATA BARUA:

‘Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government have taken any
decision in regard to any of the proposals
for controlling floods of the river Brahma-
putra; and

(b) whether the proposal to dredge the
river is found practicable?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) It is proposed to concentrate
attention on raising and strengthening the
existing embankments in Assam and orga-
nise proper flood warning and timely main-
tenance. It is also proposed to examine
thoroughly the technical and economic
feasibility of detention reservoirs.

(b) It is proposed to undertake experi-
mental dredging of the Brahmaputra at a
few places to see the feasibility of this as
an anti-erosion measure. Dredging the
river for flood control is considered to be
-impracticable.

SIMPLIFICATION OF TAX STRUCTURE

2603. SHRI K. HALDER : Will the
Minister of FINANCE be pleased to
state :

(a) whether Shri Bhoothalingam's final
Report on rationalisation and simplifica-
tion of the tax structure has been examined
by Government; and

(b) if so, the decisions taken thercon?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR1
MORARIJI DESAI) : (a) and (b). Govern-
yment is currently studying the recommen-
dations made by Shri S. Bhoothalingam in
his Final Report on Rationalisation and
Simplification of the Tax Structure. In
this connection, comments of Commissioners
of Income-tax, Chambers of Commerce
and other public bodies on these recommen-
dations have also been invited. Decision
on the recommendations in Shri Bhooth-
lingam’s Final Report will be taken by
‘Government after a careful and thorough
study of their implications and after consi-
dering the views of Hon’ble Members,
expert bodies and members of the public.
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However, some of the suggestions in the
Final Report on Matters which were already
engaging the attention of the Government
and which did not involve any radical
changes in the tax structure have been
implemented through the Finance Act,
1968. These relate to discontinuance
of the ‘dividend tax’ on domestic companies
with reference to their excess distributions
ef equity dividends; prescription of standard
deduction for expenditure on maintcnance
and wear and tear of eonveyances owned
by salaried taxpayers; and deduction, in
the computation of the annual value of let-
out house property, of the whole of the local
taxes in respeet of the property, in all
cases.

MARKETING OF COOKING GAS IN
DARJEELING DisTRICT

2604. SHRI JYOTIRMOY BASU
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have any plan
to market cooking gas in Darjecling Dis-
trict;

(b) if not, whether Government proposc
to consider this proposition on priority
basis in view of nceds of hill pcople who
are living under different conditions: and

(c) if not, the reasons therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE SHRI ASOKA MEHTA) : (a) and
(b) No, Sir, the Indian Oil Corporation
has no immediate plans for introducing
‘Indane’ gas in the Darjceling District.

(c) The quantity of liquid petrolcum gas
available from Barauni Refinery is at
present limited.

CALcUTTA HOSPITALS

2605. SHRI JYOTIRMOY BASU :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have received
any complaint of serious naturc from the
public regarding the working of the Calcutta
Hospitals;

(b) if so, the nature of such complaints;
and
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(c) the steps taken by Government
to eliminate malpractices, mismanag (n«n
and indifferent attitude towards patients
prevailing in the Calcutta hospitals?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to
(c). The information is being collected and
will be laid on the Table of the Sabha.

SALE OF IMPORTED BITUMEN DRUM
SHEeTs By 1.0.C.

2606. SHRI SAMAR GUHA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to refer to the reply given
to Starred Question No. 1360 on the 22nd
April, 1968 and state :

(a) whether any permission was obtained
by the Indian Oil Corporation from the
Ministry of Steel, Mines and Metals to
sell imported bitumen drum sheets unuti-
lised by them;

(b) if so, the quantity for which permission
to sell was given;

(c) whether Government propose to lay
on the Table a copy of such communica-
tion authorising them to sell the same;

(d) whether these sheets were sold by the
Indian Oil Corporation by inviting public
tenders or through private negotiations;

(e) the names of the parties along with the
prices quoted by them for purchase of the
said steel sheets; and

(f) when and to whom the said sheets
were sold, quantity sold to each party and
the price at which it was sold?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a)
Yes, Sir.

(b) 2,000 M.T.

(c) Copies of the letters received by
Indian Oil Corporation from the Deputy
Iron & Steel Controller, Bombay, and the
Iron & Steel Controller, Calcutta are laid
on the Table of the House [Placed in the
Library, See No. LT-1608/68.]

(d) The Sheets were sold by the Indian
0Oil Corporation through public tender and
negotiations.
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©
Name of i
the Parties "‘“u?“&'.f
Rs.
per M.T.
1. Ved Prakash & Co. Bombay. 1600
2. Bhoruka Drums & Allied
Industries Pvt. Ltd., Bombay 1700
3. Standard Drum & Barrel
Manufacturing Co., Bombay. 1710
4. Hind Galvanising & Engi-
neering Co. Pvt. Ltd., Cal-
cutta. 1750
5. Rehabilitation Industries
Corporation (A Government
of India Undertaking, Cal-
cutta). At
LOC.'s
book
value

(f) After getting clearance from the
Deputy Iron & Steel Controller, Bombay,
as per his letter dated 4th May, 1968 (copy
attached), the steel was offered as under to
the parties indicated :

1. Standard Drum & Barrel Mfg. Co.
1300 MT at Rs. 171/~ per MT.

2. Hind Galvanising & Engineering Co.
600 MT at Rs. 1750/- per MT.

3. Rehabilitation Industries Corporation.
100 MT at 1.0.C.’S book value.

SuppLY OF GAUGE STEEL SHEETS

2607. SHRI SAMAR GUHA : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Starred Question No. 1360
on the 22nd April, 1968 and state :

(a) whether the Directorate General of
Techincal Development have ever made
corresponding adjustments against quotas
of fabricators in respect of supply of 18
and 24 guages steel sheets received by them
from Oil companies directly;

(b) if so, the up-to-date details thereof;

() the specific reasons for giving indi-
genous or imported stecl sheets to consumers
who have got no fabricating plants; and

(d) whether the Indian Oil Corporation
are cligible to place their order for barrels
or drums on the firms who arc not licensed
for manufacturing same?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
PARE (SHR1 ASOKA MEHTA) : ()
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24G Sheets for bitumen drums :-The Directo-
rate General of Technical Development do
not make and have not made any allocation
of 24-G sheets for fabrication of bitumen
drums; hence the question of adjustment
does not arise. The sheets are allocated to the
oil industry by Ministry of Petroleum and
Chemicals in accordance with the require-
ments of the various units producing bitumen.

18-G  Sheets for lube barrels :— The
quota of 18-G sheets for steel processing
Industries is allocated by the Directorate
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General of Technical Development to the
barrel fabricators. These are normally
allocated in accordance with the assessed
capacities of the fabricators. In cases where
advance allocations are made to meet
emergent situations, suitable adjustments
are made in subsequent allotments.

(b) Adjustments of thc short/excess allo-
cations made during 1966-67 have been
recommended by the Directorate General
of Technical Development, details of which
are as follows :—

Total (Q. in Metric Tons)
Name of the firm Actual allocation Quantity to be adjusted
sharc made
1. M/s. Industrial Container
Ltd., Calcutta. 4268 2528 1740 (short allocation)
2. M/s. Standard Drum and
Barrels Mfg. Co., Bombay. 7854 7889 35 (excess allocation)
3. M/s. Steel Containers Ltd., )
Bombay. 4485 5294 809 (excess allocation)
4. M/s. Hind Galvanising and
Engg. Co. (P) Ltd., Howrah. 3241 5966 2725 (excess allocation)

(c) Bitumen drums, made out of 24
Gauge Steel, have no other use except for
packing bitumen, as and when refineries
start producing this product. As such the
present practice of giving the sheets to the
oil industry is followed. This also ensures
utilization of a scarce item for the purpose
for which it is intended.

(d) It is for the Indian Oil Corporation
Ltd., to decide on whom to place orders for
their requirements of barrels or drums;

no question of eligibility arises in this
case.
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‘SALE OF PROPERTY BY PAK NATIONALS

2609. SHRI YOGENDRA SHARMA :
‘Will the Minister of FINANCE be pleased
10 state :

(a) whether his Ministry issued a letter
No. 3(50) E&P/61-575 dated the 7th June,
1961 addressed to all the State Governments
asking them to enforce measures against
such Pakistan Nationals who manage to
-sell their property in India illegally; and

(b) whether the Government of Bihar,
in pursuance of the aforesaid letter, issued
a circular No. I1-R3-309/65-548 dated the
9th February, 1965 to all the district Regis-
trars asking them that *‘whenever there is
any salc of immovable property by a Mus-
‘lim, the registering officer should bring the
provisions of the Foreign Exchange Regu-
lations Act, 1947 to the notice of both the

‘buyer and the scller” ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE SHRI
MORARJI DESAI) : (a) and (b) Yes, Sir.
These are confidential instructions issued
with a view to safeguard against transfer
of sale proceeds of immovable properties
an an illecgal manner.

BARUANI O1L REFINERY

" '2610. SHRI YOGENDRA SHARMA :
‘Will the Minister of PETROLEUM AND
«CHEMICALS be plcased to state :

() the numbcer of sanctioned posts,
-category-wise, in Barauni Oil Refinery;

(b) how many of them are alrcady filled
up; and

(c) how many hours of overtime allowance
was paid by Barauni Oil Refinery to its
employees in the years 1966-67 and 1967-68 ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a) and
«b) The number of posts sanctiooed and
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actually filled is given below :

Sl Scale of pay Number of posts

No. Ay
sanc- Filled
tioned
1. Rs. 1600 to Rs. 3000 6 6
2. Rs. 1300 to Rs. 1600/
1800 8 8
3. Rs. 1100 to Rs. 1400 17 17
4. Rs. 700 to Rs. 1250 43 41
5. Rs. 400 to Rs. 950 135 128
6. Minimum/Maximum

not exceeding Rs. 375/
625 1930 1672

(*57 posts sanctioned for 2 months)

(c) During 1966-67--7,12,907 man-hours.
During 1967-68-- 9,05,300 man-hours,

INSTALLATION OF LELECTRONIC COMPUTERS
2611. SHRI UMANATH :
SHRI K. M. ABRAHAM :
SHRI MOHAMMAD ISMAIL :
SHRIMATI SUSEELA GOPA-
LAN :
Will the Minister of FINANCE be plcased
to state :

(a) the total number of Electronic Com
puters installed at different places in the
country during 1967-68;

(b) the total amount of foreign exchange
spent on their installation;

(c) the total number of employees working
on these computers; and

(d) the names of places where these
computers have becn installed?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAD : (a) to (d). The infor-
mation is being collected and will be laid
on the Table of the Housc as soon as it is
available.

DesT ReLiEr BY A INDIA CLuB

2612. SHRI GANESH GHOSH :
SHRI K. ANIRUDHAN :
SHRI E. K. NAYANAR :
SHR1 P. GOPALAN :

Will the Minister of FINANCE be plcased
to refer to the reply given to Starred
Question No. 20 on the 22nd July, 1968
and state the conditions attached in regard
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to the sums being released by the Aid India
Club for debt relief?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARJI DESAI) : Of the amount of
$ 101-2 million, indicated as debt relief
by the members of the Aid India Consor-
tium for 1968-69. terms and conditions in
respect of $ 89-85 million have been already
settled bilaterally. They are briefly indi-
cated in the statement. laid on the Table of
tbe House [Placed in Library, See No.
LT-1609/6%.]

SoviET OFFER OF EQUIPMENT FOR FERTILIZER
PLANTS

2613. SHRI SRINIBAS MISRA :
SHRI SHRI CHAND GOYAL :
SHRI N. R. LASKAR :
SHRI CHENGALRAYA

NAIDU :

SHRI B. N. SHASTRI :
SHRI N. K. SANGHI :
SHRI R. R. SINGH DEO
SHRI VIRBHADRA SINGH :

Will the Minister of PETROLEUM
AND CHEMICALS te pleased to state :

(a) whether it is a fact that U.S.S.R. has

offered to supply equipment to India for
fertilizer plants ;

() if so, details of the proposals and
Government’s reaction thereto;

(c) whether it is also a fact that equip-
ment offered is meant for plants has on
gas feed stock; and

(d) whether Government propose to
change the design of the fertilizer plants to
enable them to usc the Russian equipment ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a) No,
Sir,

(b) to (d) Do not arise.

EXECUTION OF GANDAK RIVER VALLEY
ProJECT

2614. SHRI MADHU LIMAYE : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the progress made in the execution
of the Gandak River Valley Project;

(b) the total outlay so far made;
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(c) the Central assistance promised and
already given to this project;

(d) whether the Government propose to
accord top-priority to this Project in view
of the backwardness of the North Bihar;
and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) A statement is laid on the Table
of the House. [Placed in Library, See No.
LT-1610,68.]

(b) The outlay on the Bihar portion of the
project was of the order of about Rs. 41
crores upto the end of May, 1968. An
expenditure of about Rs. 14-41 crores has
been incurred by the U.P. State Govern-
ment upto the 31st March, 1968.

(o) Upto the end of March, 1968, Central
assistance to the extent of Rs. 24-88 crores
as loan and Rs. 503 lakhs as grant has been
released to the Bihar Government for expen-
diture on the Project. Against a provision
of Rs. 1150 lakhs towards loan and Rs.
250 lakhs towards grant made for the
current year an amount of Rs. 258 lakhs
has so far been advanced to the Bihar
State Government as a loan. An amount
of Rs. 1075-33 lakhs has been released as
loan to U.P. Government upto the end of
March, 1968. Against the budget provision
of Rs. 650 lakhs for 1968-69, an amount
of Rs. 160 lakhs has so far been released
to U.P. State Government.

(d) and (e) The State Governments and
the Central Government are equally anxious
to complete the project as early as possible.
All out efforts are being made to achieve
this.

M/s. AMINCHAND PYARELAL

2615. SHRI MADHU LIMAYE : Will
the Minister of FINANCE be pleased to
refer to the reply given to Starred Question
No. 76 on the 3rd. November, 1966 and
state :

(a) whether the total personal penalty
of Rs. 2,28,000 has been recovered from
M/s. Aminchand Pyarelal; and

(b) if not, the reasons for not recovering
the penalty from the party which produced
forged cross border certificates?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
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MORARIJI DESAI) : (a) In two of the
three cases, the entire personal penalty
amounting to Rs. 1,28,000 has been re-
covered.

(b) In the third case the party has filed
a writ petition which is pending with the
High Court at Bombay.

M!s. ADVANCE INSURANCE COMPANY

2616. SHRI MADHU) LIMAYE : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 394 on the 3rd November, 1966
and State :

(a) whether the investigation into the
affairs of the Advance Insurance Company
has since been completed;

(b) if so, the conclusion of this investi-
gation; and

(c) the action taken against the Company?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). On a writ
petition filed by the Advance Insurance
Company, the High Court has issued orders
staying the investigations in the matter.
The writ petition is pending.

INSTRUCTIONS TO ALL INDIA INSTITUTE OF
MEDICAL SCIENCES

2617, SHRI MADHU LIMYE : Will
the Minister of HEALTH FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that he has issued
a circular in regard to the All India Institute
of Medical Sciences wherein instructions
have been issued not to supnly any infor-
mation to Members of Parliament; and

(b) if so. the salient features of the
circular dated the 22nd March, 19687

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH. FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY) : (a) and
(b) In the letter dated 22-3-1968 addressed
to the Director it was stressed that the
employees of the Institute should seek
redress of their grievances, if any, through
authorised channels.
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SETTING UP OF INDUSTRIAL PROJECTS
IN PuBLIC SECTOR

2618. SHRI R.K. SINHA : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the Planning
Commission has decided that no new major
industrial projects should be taken up in
the Public Sector during 1968-69;

(b) whether this step would adversely
affect the growth of economy; and

(c) whether it would also affect the
national objective of providing a minimum
of Rs. 100 per month per family of § by
19752

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The Planning
Commission has not decided that no new
major industrial projects should be taken
up in public sector during 1968-69. While
bulk of the investment proposed for public
sector projects in 1968-69 is no doubt for
continuing schemes, some new projects
in high priority fields like fertilizers are
proposed to be taken up during 1968-69.
These include the Trombay Fertilizers
Project, Sindri Rationalisation Scheme,
Cooperative Fertilizer Project, Kandla,
etc.

(b) and (c) Do not arise.

UNIT TRUST SCHEME

2619. SHRI R. K. SINHA : Will the
Minister of FINANCE be pleased to
state :

(a) the total contributions received so
far by the Unit Trust of India; and

(b) whether Government propose to
invest the major part of it in Public Sector

Undertakings ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The total sale
of units by the Unit Trust of India, net of
repurhases, stood at Rs. 41-13 crores as
at the end of June, 1968.

(b) The Executive Committee of the Unit
Trust determines the investment policy of the
Trust and Government do not issue any
instructions in this regard.
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T. B. HOSPITAL MEHRAULI

2620. SHRI R. K.SINHA : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that about 100

cmployees of the T.B. Hospital, Mehrauli-

resorted to a dharna recently before the
Office of the Mcdical Superintendent to
protest against the high handedness of a
Staff Nursc;

(b) whether it is also a fact that such
complaints of highhandedness have been
made by thc Staff of other hospitals
also; and

(c) if so, whether any inquiry has been
ordered into thc matter and thc results
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) %4
employees of T.B. Hospital, Mehrauli went
on strike on the 8th July 1968 and the strike
lasted for two days

(b) No.

(c) Enquiry into thc alleged high handed-
ness of the stafl Nurse has been conducted
and cvidence of the various persons con-
cerned recorded. The record has been
sent to the conciliation Officer who is
cxamining the matter.

BANKS SERVICE CHARGES

2621. SHRI LOBO PRABHU : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the Bank
Service charges have been increased by the
Indian banks;

(b) if so, the reason therefor; and

(c) the action taken or proposed to be
taken by the Reserve Bank of India to pres-
cribe a ceiling rate for advances related to
the borrowing rate of the banks and to
reasonable staff expenses and profits?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJL DESAI) : (@) and (b) The
Indian Bank's Association had circularised
to its members a schedule of service charges
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to be levied from the customers as from the
2nd May 1968 in relation to safe custody
of articles, remittances and collection of-
inward and outward bills. It is under-
stood that the intention behind the increase
in the charges was to rationalise and standar-
dise them. Subsequently, after discussions
with the Reserve Bank they have disconti-
nued the new rates from the 11th June,
1968, thereby restoring the position that
was prevailing before the 2nd May, 1968.

(c) A ceiling of 94 per cent per annum
on the interest chargeable by the major
Indian banks having aggregate demand and
time liabilities of Rs. 50 crores or above
and by the foreign banks is already in force.
A further ceiling of 6 per cent per annum
has also been laid on all types of export
credit granted by all scheduled commercial
banks, against which a subsidy of 14 per
cent per annum is payable by Government
under the Export Credit (Intcrest Subsidy)
Scheme, 1968.

CoNTRABAND Goops Seizenp IN  Goa

2622. SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact for the first time in
4 years the Customs authoritics recently
scized contraband goods worth over Rs.
15 lakhs in Goa;

(b) whether Government realize that for
Goa, the Customs Department requircs
more staff than its present stafi of 13 per-
sons to stop smuggling activitics;

(c) the reasons for Goa Customs autho-
rities not having a single steam launch nor
armed personnel nor even a strong room for
storing seized goods;

(d) whether it is a also a fact that the
seized goods are not auctioned publicly
and sold to Jocal cooperative societies,
formed merely for picking up these goods;
and

(¢) the step Government propose to take
to stop the smuggling?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (¢) The infor-
mation in this regard is being collected and
will be placed on the Table of the Sabhs .
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NeEw ComprLex FeRTILIZER DEVELOPED BY
TroMBAY FERTILIZER FACTORY

2623. SHRI BABURAO PATEL : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the contents and components of the
so-called “New Complex Fertilizer” deve-
loped by the Trombay Fertilizer Factory
and the nature of miracles it is reported to
have performed in the soil of Maharashtra;

(b) how the cost of this “New Complex™
Fertilizer” per tonne compares with the
old simplex onc and what difference it
will make to the farmer in terms of produce
and profits;

(c) whether the production of this “New
Complex Fertilizer” will need another
factory and if so, its possible cost, produc-
tion potential per annum and other econo-
mic factors; and

(d) whether the adoption of this New
fertilizers for production will make the old
fertilizer factorics obsolete and if not, the
reasons for continuing them if a better and
more effective fertilizer at probably lesser
cost can be produced ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a) to
(d) : The information is being collected and
will be laid on the table of the House.

OLp  AGE  PENSION  SCHEME

2624. SHRI BABURAO PATEL : Will
the Minister of SOCIAL WELFARE bc
pleased to state :

(a) the salient features of the old age
pension scheme drawn up by the Govern-
ment,

(b) whether it is a fact that the said
scheme was shelved in 1967 and whether
it is likely to be revived again and if not,
the reasons therefor;

(c) the amount proposed to be earmarked
for this scheme in the Fourth Five Year
Plan; and

(d) the number of states which pay
pension to old and infirm destitutes?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) The Old Age Pension Scheme is still
under consideration ;

(b) and (c) Does not arise; and
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(d) Eight States and two Union Terri-
tories.
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BARAUNI THERMAL POWER PROJECT, BIHAR

2627. SHRI BHOGENDRA JHA :
will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether there is a proposal to increase
the installed capacity of the Barauni Ther-
mal Power Project to enable it to meet
the growing pdwer needs of North Bihar;

(b) if so, the details thereof;

(c) whether Government propose to
implement this proposal; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (d) The sanctioned generating
capacity for the Barauni Thermal Power
Station comprises three sets of 15 MW
each and 2 sets of 50 MW each. 3x15
MW sets have already been installed and
the remaining 2 x50 MW sets are under
installation. Steps are being taken to
expedite the work for the commissioning
of the 2x50 MW units at Barauni and
construction of 132 KV transmission lines
from Barauni to Purnea, Muzaffarpur and
Samastipur to Chapra. A 132 KV cable
of 100 MVA is also being laid across the
Ganga Bridge at Mokameh for providing
a strong tie between North Bihar and
South Bihar Power Systems,

SMUOGUNG OF GANJA ETC. FROM NEPAL TO
INDIA

2628. SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to
state :

(a) whether any proposal has been
received by the Centre from the Govern-
ment of Bihar to have consultations with
the Government of Nepal for collaboration
for the prevention of smuggling of contra-
band ganja and other goods from Nepal
into India; and

(b) if so, details thereof and Govern-
ment’s reaction thereon?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
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MORARJI DESAI) :(a) and (b) The
information is being collected and will
be laid on the Table of the Sabha as soon
as possible.

DEVELOPMENT OF DARBHANGA TOwWN

2629. SHRI BHOGENDRA JHA
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether there was any proposal for
the development of Darbhanga Town
(Bihar);

(b) whether the deepening, linking and
remodelling of the, Harabi, Dighi and
Gangasagar tanks formed part of this
proposal;

(c) whether the Central Government
have considered this proposal; and

(d) if so, Government’s reaction thereon
and if not, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) No
proposal for the development of Darbhan-
ga Town (Bihar) has been received.

(b) to (d) : Do not arise.

SETTING UP OF FERTILIZER FACTORY AT
UDAIPUR

2630. SHRI D. N. PATODIA : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that proposals
have been forwarded by the Government
of Rajasthan to the Central Government
to set up a fertilizer factory at Udaipur;

(b) if so, the details of the project envi-
saged; and

(c) whether the Central Government have
given their sanction in the matter?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCTAL WEL-
FARE (SHRI ASOKA MEHTA) : (a) No,
Sir.

(b) and (c). Do not arise.

COMPLETION OF THE FIRST PHASE OF RAJAS-
THAN CANAL
2631. SHRI D.N. PATODIA : Wil
the Minister of IRRIGATION AND
POWER be ploased to state :
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(a) whether jt is a fact that first phase of
the work on Rajasthan Canal, which was
scheduled to be completed by 1968-69,
is much behind the schedule ;

(b) whether the target for the completion
of the work has been redrawn;

(c) whether it is also a fact that the irri-
gation capacity of the completed work is
not being used fully; and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Yes, Sir. Due to constraint
of resources, the work on the project has
lagged behind the schedule, to some extent.

(b) Efforts are now being made to com-
plete the first stage of the project by the
year 1970-71.

(c) and (d) There is always a certain
amount of lag behind the potential created
and the utilisation on new projects. In
1967-68, the utilisation was about 2 lakhs
acres against the potential of 2,73,000
acres created at the end of 1966-67. Some
of the factors in the way are paucity of
funds for the development of the area and
non-perennial nature of supplies in the
Rajasthan Canal at present.

IMPORT OF FERTILIZERS FROM U.S.A. AND
CANADA

2632, SHRI D.N. PATODIA : Will
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a)- whether it is a fact that the prices of
fertilizer in U.S.A.,, and Canada have
tumbled down from where India gets her
60 per cent of supply of fertilizers due to
heavy production ;

(b) whether in order to avail of the fall
in prices Govenment propose to enter
into long term contracts with these two
countries for the supply of fertilizers; and

(c) if so, the steps taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SARDAR IQBAL SINGH) :

(a) Yes Sir.
(b) Yes Sir.
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(c) The proposal is under consideration
in consultation withthe US AID Authori-
ties. The possibility of entering into long
term contracts with Canadian firms is also
under examination.

CENTRAL AID FOR PROHIBITION IN STATES

2633. SHRIK. SURYANARAYANA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Centre has
agreed to bear fifty per cent of the loss of
revenue that a Statc Government may
suffer for thc next five years as a result
of introducing prohibition for the first
time; .

(b) the extent of Centre’s burden to fulfil
this commitment; and

(c) whether the Central aid would also
be given to those States which had scrapped
prohibition but would like to reintroduce
“it in view of the Centrc’s promise ?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) Tt is not possiblc to preciscly estimate
the Centre's liability on this account as
it depends on the programme actually
adopted by the States. If all those States
where prohibition is not aiready in force
introduce it, the Centre's liability in this
regard is cstimated to be Rs. 315 crores
over five years,

(€) Yes, sir; but it will not be admissible
to thosc State Governments who may

henceforth  scrap prohibition and then
want to reintroduce it.

PRICE OF METHANOL

2634. SHRI NARENDRA KUMAR
SALVE : Will the Minister of PETRO-

LEUM AND CHEMICALS be pleased to
state :

(a) whether it is a fact that the price
of methanol charged by the Fertilizer
Corporation of India is higher than the
prices prevailing in other countries; and

(b) if so, the reasons therefor;

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-

FARE (SHRI ASOKA MEHTA) : (a) Yes,
sir.
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(b) The cost of methanol produced at’
Trombay is high because the plant has not
achieved the rated capacity yet.

METHANOL

2635. SHRI NARENDRA KUMAR
SALVE : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) the total volume of methanol pro-
duced in the country;

(b) the annual quantity of methanol
imported from abroad; and

(¢) the total demand for methanol ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a)
During the year 1967-68, 9620 tonnes of
Methanol were produced in the country.

(b) During 1967-68, 4748 tonnes of
Methanol were imported.

(¢) The present demand of Methanol
is about 20,000 tonnes annually.

MEHTANOL PLANT AT TROMBAY FERTILIZER
PLANT

2636. SHRI NARENDRA KUMAR
SALVE : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) whether it is a fact that the Methanol
plant of the Fertilizer Corporation of India
at Trombay is working at half of its rated
capacity;

(b) if so, the reasons therefor; and

(c) the annual Joss and production in
term of Rupees?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a) and
(b) The methanol plant is at present
working to about 60% of its rated capacity.
The low production is duc to design defi-
ciencies and failure of the catalyst.

(c) During the year 1966-67 when the
plant worked for six months only the
loss suffered was Rs. 32:32 lakhs and
during 1967-68 the loss suffered was Rs.
6°62 lakhs.

The plant produced 2416 tonnes of
methanol during 1966-67 and 9620 tonnes
during 1967-68, valued at Rs. 33:56 lakhs
and Rs. 12785 lakhs mpeﬁlvdy
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INSTRUCTIONS TO PETRO-CHEMICAL PLANTS
AGAINST POLLUTION OF AIR AND WATER

2637. SHR1 NARENDRA KUMAR
SALVE : Will the Minister of PETRO-
LEUM AND CHEMICALS be pledsed to
state :

(a) whether any instructions have been
issued to all Petro-Chemical plants in the
Public Sector pending enactment of Central
legislation to observe precautionary measures
against pollution of air and water in their
vicinity due to the discharge of dangerous
affluents: and

(b) if so, the details thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a) No.

(b) Does not arisc.

EXPERTS CoMMITTEE ON KOLAR GoLD FIrLps

2638. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of FINANCE
be pleased to state :

(a) whether an cexpert Committee  has
looked into the mining problems of the
Kolar Goldfields, especially those of the
northern fold of the Champion Reef; and

(b) if <o, the findings of the Committee
thercof? .

THE DEPUTY FRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes. Sir.
An Expert Committec was appointed to
examine the working conditions in the
Northern Folds of the Champion Reef
Mines from the point of view of ventilation
and thc problem of rockbursts and to
devise ways and means of resuming mining
operations.

(b) The Committee recommended a
scheme of working on the east limb of the
Northern folds. The scheme envisages
production of 46,000 grammes of gold
in abouit eighteen months of the commence-
ment of operations, rising to an annual
production of 5,00,000 grammes after a
further 2% years, ultimately realising 34
lakh grammes of gold from the area.
This scheme has since been approved.

CLEARANCE OF JHUGGI IN DEeLHI

2639. SHRI KANWAR LAL GUPTA :
Will the Minister of HEALTH, FAMILY
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PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that no jhuggi
site in Delhi has been cleared during the
last three months;

(b) if so, the reasons thereof;

(c) whether Government proposc to
provide any additional amenities to the
jhuggi dwellers; -and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH. FAMILY
PLANNING AND URBAN DEVELOP
MENT (SHRI B. S. MURTHY) : (a) No.

(b).Does not arise.

(c) and (d). The matter is under consi-
deration.

Houst BUILDING CO-OPERATIVE SOCIETIES
IN DELHI
2641. SHRI KANWAR LAL GUPTA :

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the total number of house-building
co-operative socictics in Delhi;

(b) the number of such house-building
co-operative socictics which have been
allotted land so far;

(c) how many of thesc cooperative
societics have completed devclopment of

the lands:

(d) whether it is a fact that the progress
in this regard is very slow; and .

{e) if so, what stcps Government propose
to take to expedite thc development cf
land in Delhi ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to
(¢), The information is being collected
and will be laid on the Table of the Sabha.

UNIT TRUST SCHEME

2643. SHRI SITARAM KESRI : Will
the Minister of FINANCE be pleased to
state :

(a) the total income carned by the Unit
Trust of India during 1967-68;
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(b whether Government have drawn
up any plans to encourage re-investments
of tke profits; and

() if so, the details thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Rs. 3-67 crores.
(b) and (c). The Unit Trust offerc a
re-investment plan to the unit holders.
providing an automatic facility to reinvest
the income distribution due on their
unit holdings in further units, thus enabling
them to build up their capital over a period
of time. The Trust has also been consi-
dering a proposal to introduce new schemes
like Savings-cum-Incurance Plan and Child-
ren's Gift Plan, the details of which are
being work=d out.

CONTROL ON DAMODAR VALLEY CORPORA-
TION

2645. SHRI SITARAM KESRI : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the progress
of the Damodar Valley Corporation has
been stinted due to the dual and multiple
control by State and the Centre;

(b) if so, whether Government would
consider making it a fully autocnomous
body directly answerable to the Centrc;
and

(¢) if the reply to part (b) above be in the
negative, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) ‘ (a) to (c). The Damodar Valley
Corporation, as constituted. is autonomous.
Under section 48 of the Damodar Valley
Corporation Act 1948, the DVC in dis-
charge of its functions shall be guided by
such instructions on questions of policy
as may be given to it by the Central Govern-
ment. The question of the progress of the
DVC Projects being hampered due to dual
and multiple control does not. threrefore,
arise.
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FERTILIZER PROJECTS

2647. SHRI HIMATSINGKA: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether Government have decided to
revise its policy under which all fertilizer
projects were to be Naphtha-based in
so-far as under the changed policy of about
70 per cent of the production annually would
be naphtha-based leaving the remaining
30 per cent to be covered by other faod-
stocks like coal natural gas, clectrolysis
and imported liquid ammonia;

(b) if so, whether in view of this change,
the coal-based Korba Fertilizer Project
in Madhya Pradesh and the Fertilizer
Factory at Kothagudam in the public
sector have since been revived and if so,
the steps taken for re-cnacting these pro-
posals; and

(c) the revised schedule for the imple-
mentation of the said two coal-based
fertlizer projects ?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): (a) it
has not been the policy of Government to
base all fertilizer projects on naphtha to
the exclusion of other food-stocks. There-
fore, the question of change in policy does
not arise.

(b) and (c). The proposal to establish
coal-based fertilizer plants at Korba and
Kothagudam is still under consideration.

FERTILIZER PROJECT DURING FOURTH PLAN

2648. SHRI HIMATSINGKA: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether any fertilizer projects based
on natural gas and imported ammonia are
proposed to be set up under the Fourth
Five Year Plan and if so, the details thereof
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and whether they will be in public or private
sector; and

(b) the tentative target of fertilizer pro-
duction and consumption to be achieved
by 1970-71 and 1975-76 and what will be
the break-up of fertilizer production capa-
city to be installed in the private and co-
operative sectors?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA) :
(a) Yes, Sir. The Namrup Expansion for a
capacity of 152,000 tonnes of nitrogen is
based on natural gas. A proposal for
establishment of a fertilizer factory in
Mabharashtra (Shiva Nhova) for a capa-
city of 90,000 tonnes of nitrogen based on
imported ammonia has been approved,
the former is in the public sector and the
latter in the private sector.

®) 1970-71 1975-76
(tonnes) (tonnes)
Production
(i) Nitrogenous fertilizers 2+0 million To be finalised
(in terms of N )
(ii) Phosphatic fertilizers - ,
(in terms of P205) 1+0 million To be finalised
Consumption
(i) Nitrogenous fertilizers 2-4 million 5 -0 million tentative
(in terms of N)
(i) Phosphatic fertilizers 10 Million 250 million tentative
(In terms of P205)

Against the capacity of 2-164 million
tonnes that will be established by 1970-71
(existing plants and firm projects), 0-672
million tonnes will be in the private sector,
and none in the co-operative sector. How-
ever, a capacity of 215,000 tonnes of nitro-
gen will be established in the co-operative
sector by 1972-73.

CONSTRUCTION OF HALDIA REFINERY

2649. SHRI HIMATSINGKA: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) the steps taken so far to maximise
the use of indigenous material and equip-
ment in the construction of Haldia Refinery;
and

(b) the estimated extent of imported

material and equipment required to be
used in this refinery?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA) :
(a) The agreements with the French
and Rumanian agencies for assistance
in establishing the Haldia Refinery
stipulate maximum utilisation of indigenous
materials and equipment. The indigenous
manufacturers have been asked to indicate
their capacity for supplying various items of
equipment for the refinery.

(b) This dctail will be available only
after the process design work for the refinery
is completed, i.c., by end September, 1968.

RURAL ELECTRIFICATION

2650. SHRI HIMATSINGKA: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) the number of villages electrified by
the end of 1967-68 in each State and the
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aumber of unelectrified villages in each
State at that time;

(b) the programme for rural electri-
fication in each State during the year 1968-
69 ; and

(c) the percentage of villages in cach
‘State which have so far been electrified and
the State jn which rural clectrification is
at the lowest cbb?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POW-
iER (SHRI SIDDHESHWAR PRASAD).
(a) to (c). Since 1966-67, the emphasis in
‘rural electrification has been shifted towards
-energisation of irrigation pumping sets
for increasing agricultural production. The
position in respect of the number of electri-
fied and unclectrified villages in cach
State is given in the statcment laid on the
Table of thc House. [Placed in Library,
See No. LT-1611/68.] Because of the cm-
phasis on encrgisation of pumping scts,
targets in 1968-69 have been set only in
respect of encrgisation of pumping scts.
Thesc targets are indicated in column 7
of the statement attached. The progress
.of village clectrification is below the all-
#india average in the States of Assam, Bihar,
Madhya Pradesh, Nagaland, Orissa,
.Rajasthan, Uttar Pradesh and West Bengal.

MODIFICATION IN AGREEMENT RELATING 10
CocCiIN REFINERY

2651. SHRI HIMATSINGKA: Will the
‘Minister of PETROLEUM AND CHEM]I-
+CALS be plcased to state:

(a) whether a three-member delegation
.of the Phillips Petrolcum, an American
«0il Company, visited New Delhi in June
1968 to discuss certain modifications in the
agreement relating to the Cochin Refinery:

(b) if so, the proposed modifications in
:the agreement: and

(©) the results of the talks?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
‘FARE (SHRIASOKA MEHTA): (a) Yes,
*Sir, in June as welt as in July 1968.

(b) and (¢). The discussions are still not
over.
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REPERCUSSIONS ON INDIAN EcoNoMY DUE
TO cuT IN FOREIGN AID

2652. SHRI S. R. DAMANI: Will the
Minister of FINANCE be pleased to state:

(a) whether the World Bank has expressed
concern over the possible dechine of the aid
to India in the current year; and

(b) if so, the likely cffects on our economy
and the steps proposed by Government in
order to maintain the growth rate of cco-
nomy? .

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE  (SHRI
MORARIJI DESALI) : (a) The World Bank,
as convenor of the Aid India Consor-
tium, is awarc of and fecls concerned over
the possible decline of aid to India in the
current year.

(b) Because of the aid available in the
pipelinc as at the beginning of the ycar,
the ncw non project aid agreecments signed
for $ 397-33 million since Ist April, 1968,
and the further cxpected aid of $ 161-64
million about which indications have al-
ready been received, there is no immediate
adverse cffect on our economy. Govern-
ment arc stressing cfforts towards cxport
promotion and import substitution and are
carcfully watching the situation.

INFLATION

2653. SHRI MAHARAJ SINGH
BHARATI: Will the Minister of FINANCE
be pleased to state:

(a) whether Government have  decided
that in order to check inflation, the value
of currency equal to the valuc of sales of
agricultural products which would be im-
ported on long term credit in future would
be withdrawn; and

(b) if so, the extent to which inflation is
expected to be curbed during the next
threc ycars as a result thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI : (a) No, Sir.

(b) Does not arise.

faaw WYE wTEET
2654. st wgraw fag wral
w7 43ferm AT e oo ag ae
 Fov w5
(%) ¥ Qfoaw s & fag
HTTY XA IR X 1963-64 F THETA -
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N RHifraw Fw F @ud & e
FH & 9@ ¥ aftrmeasy qw A
faaw  ®%  FEWT & 2
T T

(@) afz =&, @ = W T
ifew a1 FrEm & g wwer

(7) 71 GEifew & @@ @m
IATEA F W F TN gu Geifeaw
FF F IARA & qfg TEN F7 JT FFAT
E

(3) afs &, AT T9 & ST A
et afg a7 a1 faw & o Ta
& w# IgE fear smar §

(3) w7 a<FR A Efeaw aF F
frafa  #7 TamEETEil F7 S 9
T §; W%

(&) afzx g, A1 wfaw 7 =%
faata &Y w7 sovTEAT § 7

dafogm Sk wwmE a9r aWw
wemw  wal (s aww dgan) ¢
(*)Gﬂaﬁl

(@)
()wnaﬂml
(w) 3R (¥). 74 =Ifaaw w5
®7 Sared famatg, Y sk a e
do mEmweE 7 orafaw SifE
gfaet Y ewar ax Afaa &

(%) @R (v). 5@ 7% a9 fafa
foar mar @\ frge wfae & &foraw
#r% w1 frata & ¥ fo o sy
TTF T &Y o g

AT IF MU FEd & eanfagi
) fed 7@ Wt

2655 =t wgOw  fag wRat ¢

w dfeaw st weaw WAt g A
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Y FuT FG fE

(%) TEEY d9 WPF FTRW F
fear FH=TfE) At @ 7% FARe &
MAFE

(@) = ag ¥t 5 £ i I afu-
wif@) & fag Fwet & famior €Y aor
fer o & wAIfEl 3 100 FWEA
& ftor # = & arfuss g & ;A%

(w) afz g, ar #ar F7FT ¥ AW
3§ GET Fa & FHATEN FY 76T
[ F T F Agy AfF erAre 47

iafaaw @ wWmE  aur 'R
Feqmwr war (W swiE  REAv)
(%) 584

(w) <Y A

() == 7 s ofova fEmiE
2-12-66 ® 3N § A S
qR ITFAT 1 0% fazo ar frgr ar
fam 7 fafwm Fa7-5frY & w=nfat
& fao faarw =71A (Scales of ace-
ommodation) fauffry f&g & &

aiat w1 fagfo

2656. s wgraw fag Wit
7 faard @ faga 74t g7 a9 Y
T %o o

(%) #av A% T oAy ARGy 97
Y FA & wqar a7 7E § foam
THY FT & F w7 fAF 1000 FER
A ®R g 4T T Frarelt o 1 arY @7
AT 3000 BT ¥ & ¥ 39AT R0
108

(@) fearmg & W afr 9T #¢
Ty a & fon a7 faug gt
i frar & 9@ 5 a9 wT & 12,000
Tz #Y F9TE T 10,000 WEAF TH
ITeY A & aAE AW AL 9T
aier Y v T g ?
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Ferwrk aar fage wiarerm § I9-walt
(sft fedvat ) : (F) S, &1
(&) s & & & e mETE)
w: ‘ArfidY’ iR ‘armEeer 93
faoreft fope @ramflt &l @ a-
I AT @ AR A NN @8 )
210 FmATE AN FAQ-WT qfEoET
¥ qg® T07 F1 &yHT F fomy v
forw & 35-35 dmare ¥ i gfet @
sfaesraT aferfea §

Fratfaa &= w1 fawa qur q T
2658. Y WA AT : 7T G AR

GRfemm @R AR qur '
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T WA i ag T 0w &S
fe: ‘

(%) W # faelt do swafai gy
srafaa fafew feerl & A9 &Y s
T WA FT § A IR Wi &
fiemr qet R IwT oM €

(@) 7 @ et swfm)
FHIR TN A WL AR FT FH S
F fod wee ¥ # war FEaE
Mg AR

(w) afz gt @ SEwT AR AT ?

wemw wat (s JwE Hgan ):

(%) = o arfo THo Wy AW FFWI F "wg IEN o (Frw
(Fad ¥, 1968  INRA qew & g feRr w1 oanfe
Iw) wfre T & ) w9 sfawaw fowr
7 |
T /fet foex
1. foea #6- 310.82 &0 Wi 921.32 % (FNT &) ¥ 946.89
WA 73am  feat faex T (FAFATH) TF & |
2. fam - areafas s & smfa 4 & AN@ feiw qm
feg s FqE fafrw 3 (Fd saea s ooifimr @ =g
it & fou wfir fey  fooft w1 anfe smfmfa €
1192.66 Tq &
10,544.26 W& wfe fFel 1850 ®4F ¥ 14,920 TR
T g ax R)
3. g forw arcfas s &0 Wi feel 1520 %98 & 3150 v @w
a= o fafew @€ ¥
& fau wfa feny
1238.93 w3 q
1732.32%9% %
g
(&) A< (7). Ty afafa R de M A STTE e AfE st
e} T AT 7§ dferaw ger ey Afr & AT 1 TR A @ A
¥ gwit o frlew fem o SR fret o fawifon ) st fem
famrfen o fis ok T SR g 3

s 12 whm T D A fgg;
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| gw ¥ weY waedl & fed enel
F1 faar A

2659. |1 WIWT T7 :
Y WA fag @A

7 fawto, wravw qur 9fq W a8
A FY T F F

(%) fafow Torifas oot & -
fom dag et qur fea-fer frdel
w07 3l #1 aWTY o ¥ few-few
Aot F o gare o T € quT 7
fra-frg W §; AR

(@) wama=a & faw wr § ?
frmtn, s qur qfs saEm
% adat (s gra fag) @ (7) @R
(@). I T q& & 71 F™[FE 72
Hqg AeEd} #Y gmfen fRr @ €
gz wee & A, et faw fF
qTEq § q97 373 ATefed Rl T gAY
9 frare et & AR 7 faacowr qwr
9z 93 TaT & [qenwrera S vu faar )
tfwd w&ar Trodto—1612/68]
MY q9 [A4rd €417 939 AU
9T FB AT F §EG A&l H1 JAfed
fear orar @ 99 fF 0T TR &
WAgE A, qAOqd qogE, Tl &
YAYE qEEwa e, AT fa
TEl F JAT qAT AF AN AFAT T
9T F yeuer quT A v Fffaat
F Feqel ¥ AW & G9gFE wA
FY =BT X ¥ HAG T | WA
et Frrarar eare qw foraw 450, F I
frae m & ot affm amw fead
7 § gug @ #t qT@@ 25 Sfowd
N faz F7 +& fod o saEfer
foFar smaT & 1

EXPENSES OF LIFE  INSURANCE CORPORATION

2660. SHRI ESWARA REDDY: Will
the Minister of FINANCE be pleased to
State :

(a) whether the Committee to investi-
gate into the cause of the present high
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level of expenses of the Life Insurance
Corporation and to recommend measures
to bring it down to reasonable level has
submitted its report;

(b) if so, the main recommendation
thereof; and

(c) the decision taken thereon?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI: (a) No Sir.

(b) and (c). Do not arise.

AMOUNT OF P. L. 480 COUNTERPART FUND

2661. SHRI ESWARA REDDY: Wil
the Minister of FINANCE be pleased to
State : ,

(a) we total amount of PL 480 counter-
part funds with the U.S. Embassy in India

., as on the 31st June, 1968;

(b) the amount withdrawn so far by the
Embassy from these funds;

(c) the purpose for which this sum has
been withdrawn;

(d) whether Government have made any
proposals to the U.S. Government for
putting this sum into some productive pur-
poses in India;

(e) if so, the proposals made in this
regard; and

(f) the reaction of U.S. Government
thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). I. The
total rupee funds which have accrued
to the US. Government from the sale
of agricultural commodities to India
under PL-480 from 1956 till 30th June
1968 (called the PL 480 counterpart funds)
amounted to Rs. 2054 -86 crores.

II. Oyt of this amount, the U.S. Govern-
ment has incurred the following expeadi-
tures from 1956 till 30th June 1968:-

’ (Rs, crores)
(i) Loans to Government
of India
(i) Grants to Government
of India
(ili) “Cooley” loans to
joint Indo-U.S. enter-
prises, in India in con-
sultation with the Govt.
of India

1,128 -85

33272
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() U.S. expeditures 158 -68
TorTaL 1,688 -59

III. On 30th June, 1968, the balance of
wndisbursed PL 480 counterpart funds
available with the U.S. was Rs. 36627
crores. These are carmarked for the
following purposes:

(i) Loans to Government
of India for financing
projects of economic

development in India 143-77
(ii) Grants to Government
of India for financing
projects of economic

development in India 41-28

(iii) Cooley loans 64-51

(iv) U.S. expenditures 116-71

ToTAL 36627

(d) to (f). The purposes for which the
undisbursed funds would be used have been
provided in the PL 480 Agrcements and
have been mentioned at IIT above. Hence
tho question of making any further propo-
sals to the U.S. Government for putting
them into productive purposes does not
arise,

HERT ATWET  ® IAW P

2662 ot W www @
it st @
ot SfiengT  wEw!
T Eareer, afny faaee gF AqT
fawm Wt ag @ A W w461
(%) wm ag s f5 Tow Helr F
g F SAEA A F 10ar 15 9
T W@ § AT AR SEw
o ; ,
(w) afr &, @ @ S v
s w1 8§, AR
() W W F g AT Qv
frraree oUTE fed o W@ E 7
e, fcae fravew aqy di
fawra sawg § IOt (WY wo o

gfa) : (w)ﬁ!fl
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(w) T SR FeT-AET FAw
wrifor famra 9 § Fw T T
T § wfas fawm & W e g
g1 oRfanaa M AE A
A AW oY Afewiwa: FEET
T S & fw 9 § # 10
a7 15 a9 & qEEE 99 ¥ W @
Y § @ S ¥ agat § mAfw @
wfasw qwar w1 g sqo fawe ad
& arar |

(r) 2w ¥ Foww N T W}
gl #A & fog  fafew aoerd
fawrit g femifea e Se@ ™
g

FIG F GHET F gA F A
g & fafaw fawm faer @ st am
FX®E | W A I A A
Y TES &) 7@ UM F i Y v §
I ATEIX 3F F FTHH q7T, THfecs
ARG I FAT qUT. I947 Faqwr
T, T 9T I J QTS FY I
F agET, gvr grEed foer 34T @R
IEFT TAX HCAT, ATEQIGE oy
FAFT AATAT TAT TG F TRE
afeafag § | T & dwor F7 &
garx ¥ fag freifes s @@
g —

1. fafww cofal & agmar &
garfom frifea s &
A I Wi ey
FAV Y AT FY TE F —

(i) =aTagrfes S ww
& e WM ®Y
AT FET |

(i) xw ofedt aro e
® AT FE |

(iii) ¥ WoF-HREw, A

(iv) gfréw graamr wrdwr |
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2. HTATAY wY rqor-geEedy fowr
T frad@ A A TN WY
qifses A ST FqA &F

VisIT OF ENGINEERS TO AFGHANISTAN

2664. DR. RANEN SEN: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether it is a fact that an expert
team of Engineers have visited Afghanistan
in June 1968 at the invitation of the Afghan
Government; and

(b) if so, the object of the visit and out-
come thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDESHWAR PRASAD):

(a) The Minister of Irrigation & Power
accompanied by two engineers and one
agricultural expert visited Afghanisatan in
June, 1968, at the invitation of His Majesty
the King of Afghanistan.

(b) The object of the visit was to make a
study of the economic development of
Afghanistan and to explore the possibi-
lities of mutual cooperation in the fields
of irrigation, power and agriculture.

As a result of this visit, it is proposed to
make available to the Government of
Afghanistan the services of some engineers
for investigation of selected projects and
for designing of canals. The question of
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providing them with the services of some
agricultural experts is also under consi-
deration.

Tt AW WEA e ® Oy
WA ¥ A S

2666. st WEWY WEW : w7
ifeaw st www wa ag T &Y
Wﬁ‘?ﬁ#:

(%) T qg &< & fn 7 oqar 8
g, 1968 FT ATHAT AT wWraw
FTE@M FT 9&F OFT AET J G
® o o wE 4 9T Tg AT qUHA
aMG HIT qF BT T oY

(@) v ag &= "§ f 7o < ey
¥ A9 & 3% ¥ amfoer &9 ¥ A<
| TEY T & FOT AT F G 7 AW
B T v qr friew S s
F araqz W amw aw oAg; o

() =av n7 & o g wFTC AT
g Y A7 afg g, @ | I9E
zrTuit &Y ot ) € o o e fr Qe
It #7 qwTa fear wav ar ?

Eifegw ik W awr &Ny
weno sat (st awve dgaw) (%)
ot 7€ | 8 TNE, 1968 FT WEAWTAT
¥ g T FT FQ 9T FA AT A,
S weTETEr A7 qe Al S0 oagi
arfe I & Y g, ST A g 9

(@) sagm‘lges!ﬁﬂiisﬁ
+ § wegadf qqW= #1 §S H@v
tsﬂgiiﬂn‘éﬁ?mifﬂ’
T

s

™|

() faed s W= &1 9fT-
AT & g NS g A A A oAy
Fi& aia Ag #7 A A7 wAfE JvT AT
EANTT % A, S A A
Jeqval & #YE gy Y a1 1 O A
wearl £t grefe ¥ a=A & fag
frdys INT AT T 4 |
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arg aqr o w1 e g
2667. = AT AT : T FATEA,
qftae fadtvm g R fawm w@elr
g AT FY FIT FGF FF

(%) #a1 GTHIT FT 7T TF q0A F7
AR feamar mar § 5 oft  oawe
T T A FrREEl § e aw
q¢ AT w= grfawres q6i F wTCT
Frara<e wfus gfva &) sran & A=
qar qafeew @R Tamafas TR
& afedl § qgrg o ¥ qrer o srfuE
gfow o€

(@) afz g, Q&1 a1 g qaT AT &
ZOU F1 UFA & fag awwr Fr fa=s
FIAT F(TA A ATAVAF FAGT F FT
R

(7) Fav AT FIT F FAC I T
qIATT FET FT FE § AE FIF FT
faarc & ?

Treed, qfe fralem oo o
fawms sarea & sv-wat : (w0 o
qla) : (%) sfrei

(@) ag & gaor & awgy: 1 afg
i & AT ) TT avy FY o & A
FIH IS 9T @ & | foFg 79 o=
F AT A & FRO AR qUEN A
FG TAT T | TGT TF  AA-ZHA
& Qe F7 T4T §, TF FAT a0 F1
fa=re g 1

() srgi

gt qar A & evw @vean

2668. st ARWT wAW : T G-
fraw slte @A q&@ 9g a@e A g
w41 fF ¢

(%) Fre qav faadr & epa a4
9T iRl T8 @F 7 AT I F 4T HIT
g Wt e | o T W 17§,
foaq & @ IeaaC wTSAfaE oA §,
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wrafs At & oty & @9 W@ §,
for7 & qx IeuaT qrenfas & aqr
TF AR A § R fa=d | 8. 97
T 793 @ 5§ 17 §, wafE v
® 10.69 M T4 @ 5k T § ;

(@) afz g, at fawsr F T AvE
| T @F A F ;7 I §, T
fo &7 @l & 5,600 8@ 9T Q| &,
afs e 7 o@l & gEar FAw
2,200 §; %

(7) ®r faer 9 Y oF AW
& @Y 7 e § 7

fraw ol wEw awr e
wE wat (o awe qgen)  (F)
(7). g 5B v o Y E ST ANy
92w 9T @ & JIEAY |

IO AW ¥ FhAEa o § ae

2669. st wigy o : v faw
At Tg I A FAT HGT

(F) 71 g & @AW qrqUET
¥ B T g 9@ “q &Y
20 9, 1968 ¥ 3T ¥ BY TW AW
F FATETC Y AR fe=vaT v § fif 993
WU F I« 9 7 awAr Fre qar
AT § FOTI TR MR F q&q
¥E a9 T4 § qqr wag, faengar,
ANTE HE o T WY qEHT TR
fod aga eI QW §; A}

(@) afz g, at 2@ T & fox
FTHR T AT TF FT FEAAE F7 & ?

IT-quT WAt Ay faw wat (s
sraeelt daf) (%) S, g

(&) SO w_W # A7 & AL
Ao & 0 fod ey 3o fael A
M F drar g 1 WTE-ATE HWT 9%
dara vt frdws e At wAAT
@ ) e T foar w@r § aqan
Forrene sorareqr FY g ST M &
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ST 3ATYTR 9 HFT A & fag §9
¥ gy qx W fa=ie, fEar o

Wy
e famw, wrcege

2670. =it wreg TwT :

(%) #ar 337w fm, Mg gy
i fFg 13 gd A Aifeat #) oF-
uF gfq asr-geer ax T I g
g T ITT R 7 IATF @ A1
T & wrew faeqrfag feamt qar
qfaa sfaal qar sgfas sfaw
afrdi & aaedt F  fafws A &
3 X frafer w0 & fa@ ST
AN T 4,

(@) afz g, @ 57 o afz 4y,
qrzgF FTFUF |

difrmw st EEw aar wE
weqrer Wl (st s Agn) ;o (¥)
AT (@) A T IR
wrafrag & forde o awn qafe sem
20051l faai® 18-11-1968 &
WA, ANF 9T F dEEq W
ax frrm & =y qroT FT FFA G

wafrdl g AWET W wmE |/
fear s

2671. st Wy SO : w7 few
HelY 9 T W FO HG F

(%) 1 a9, 1968 &, 77 FTAFT
ITTeET & S wm ¥ qeer Fe
W qaT faxeit weafy & @ a3
FAAT AT A FET w7 g A
& qrErg & A F AT 9§
qIFTL & A9 § F97 T 79T 91,
ITHY T 9 fEAT T FGT I AW
SYamed;

() 3% swafal & aw w §
iR € SvarEl ¥ FqETc wd W
:kmfmtmmwm;
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(1) Sy Wit (%) 3R (@)
¥ fafeez wafra T o =1 E
oA Wt agr faw Awy (o
Aot qerg) (F) 1-4-1968 ¥
30-6-1968 TF 3T A ¥ AT W
#1 T FAOA 7Y a9 fow F =< =;w
T F Frer o 3 ok faReft
FHfTEY 9T g8 T AT AEAT
ford fag e oA @, AR
ATy Y g qETE ITeew A E
T T FEH G A AT W@
& ST
() &R (1) =g =T qovT
I TEY § AT IR THEST F 7
T qHT AR A T ) W (F) F
Sfefaq wafgl & @@ a1 (F) &
IAX & q19 A 9T @ 57 I |

Foe wiw & foer et gra o of
sfrafaeamd

2672. St Kreg YA : ¥AT €ATET,
qfene frdtw oFf anT faww oot
qg T A PO FGT fF

(%) 77 Sox Rw & foar A
o AT & ' F gé afrafaart
FIRF gEfaq TH TERI
R F IHTO FF FT AT TE §

(@) afxg, @ sww s\ wn §;
E 114

() afe=ff, Ay Se& FTHETG

waresa, qfeare fraton ey wrdia
fawra favwg § gu-wat : (st wo qo
qfa) : (%) et

(@) ©& &1 ST wWr-TEw X @
w7 faaeor & fear mar § 7 [qeweTer
q w fon v el wwn Qo
$ro-1613/68)
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SMuaGLING or OmuM AND WooL

2673. SHRI YAINA DATT SHARMA:
‘Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that opium worth
about Rs. 10 lakhs is being smuggled every
year into India across the mountainous
regions bordering Tibet and Nepal;

(b) whether Tibetan wool is also being
lmuu\ed into India in large quantities;

(c) whether in exchange for these com-
modities, Indian foodgrains and essential
commodities are smuggled into Tibet;
and

(d) if so, the steps taken by Government
to stop smuggling?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) As far as the
Government are aware, there is no smuggl-
ing of opium into India from Nepal or
Tibet.

(b) Smuggling of Tibetan wool into
India on a small scale has been noticed.

(c) The Government has no reason to
beliove that Indian foodgrains and essential
commodities are smuggled info Tibet on
any appreciable scale.

(d) All preventive and intelligence for-
mations on the border have been alerted
and preventive arrangements intensified.

AT TN AYT THCA TG € e
AT WA aFwr fame

2674. st wfw wwor : w7 fend
Are fega 7=h 77 Fa N g w5
fE -

(%) Ty o| ¥ AR F 7w AW
LTI TGT TIATT FIFT & 0 qq
frac T § ;

(&) ®aga=g fF Erae g
AN TG @A § AN ) 9T uF
aga wer @i ffr F@ & Qo
frmnfrag s sTow s fa ;o

(w) afegh, ANETaRT FHER A
war sfafwar & 7
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fereé ste fegw worem & -,
(o fedwx waw) (F) ot &
Tt qx FwEET A & @FT, 9= v
T W A AT T FE F
fred Y A fer omar & —
(1) wer WA TFX FT 97.7
arg gFe wfw N fa=rd &
fog 360 wm@ wFT @
T & AEEEEaT g |
THOT 1 69.6 AT@ THFT
g #r fearg ¥ faw 3=
235 G THE FE qAT Y
ITITFAT § |
(2) #e7 92w & s/ &) &
q-qT  FAAFGRET 9 T
TN FT TF TEF @M g
Rt wew _w §R AgT-
T dgEd &9 ¥ FfAd
FA | @G A ATOA G
UF FAT G A FT TG
@ 2 fawd ot
WA AT g AT |
(3) o ¥ Fawia ¥ oF faar
BT JEIT FT N&IE T@T &
ot qof @ =T 300
&R |
(=) sradi
frg W T of@eer F
fou go sfvs 9 J§  a= W
W, 9 aFF i q@mEr Qo qY
wi

() s & Iz |

et ¥ Fra o wmEd e fea
AT
2675. s Wi waw : v forwion,
srare &gt qfa welt ag q@T A Far
w3 fin
(%) % af@ & fmrd afx
& wTOT gETY wHwtEl B Ak
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[¥ama 7 g e R &
e &

(@) 0T 4 & AR & @ qF
firr firr Forarell 7 qrerm FeaT T §
T

() T aF FE FEAT w
fea T 7R f&ad T qar few
e 9T ff T

famtor, smaw awr qfr waem |
Iu-Aat (st gy fag): (%) ¥ ()
T AET FHAMET FY qTaeT &
A § yafasar A SRET
(v qw g faweft) wew, 1963
F Qo Ao 31741-9 & FA
gl ¥ e Jfed a9
ITF @R & g7 0 ik ard
F A X A I § ) ¥@ Faw &
IR ITAH T TF §

"ygE fraw-3174-9 & guEl
F g gu afk smawas § O fraffa
fafirear wrfaerdr F qep ¥ =T
Y KT AlFATT AYAT IS Gf@X
& ggeq #1 i ST F AT O%
HogT fAdwe ¥ gra T I F AT
foraT oI @aT & | OF WIS 7 SrqfAwar
* fag ag arde ¥ f@ o &@w=r
fwre & IO AT A F qTAA
& g wdaTd &7 R ST e

gt T feee 7k faelt §
9 a9 1 49y §, ey af &
oty 1 oY, 1967 ¥ 31 frwwr,
1967 aF TETQ FHATAT B 562
AT AT F AR T AR ATA &
araifea fog 7@ & 1

qaeTe & frd arerdt wem,

2676. ft wfr yuaw : way frfey,
wwre awy gfe Tt g A W §
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% fr

(¥) =9 af frad gl #Y
T www e 13 €

(&) e a7 & ford a9 a%
EFl ¥ T A fear amaRA
aTT gT & AR

() wAF fFaR q@FR A= T
g ur fram w7 A st

forarior, srame awr gfar samea & 99-
wat (oft v fog) : (%) @A
B qAF B AT qF T A fed
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(@) 3R (7) @ af & R
TAFT 4T BRWTHN & 19 A
T gT & 4T ¥ W WegaT Sqrar
JAFTI/BIEATH § |

At fawrw

2677. it wifw wuwr : a7 we,
afcat frat gE e fawe wat @
AT FT FAT FGT

(%) *FYF-F¥7 & T FTHR AT
fas1q & @raew § 07 fawra fawmr
1 fogwrfon &1 Geofraw & 7
A TR E ;

(@) Far w§ gEr Tow FTETE Wt
g f=l oo fowfal fenfaa
g M g, AR

(7) feeel & fawe Sa< wRw aur
gfamm & & § @ @ smfawa
fal & graew § a0 faera faemr
A 997 @ F9AETE AT I FHI
¥ g7 TSW GO BT OFAT ARW
ard frd § oK @ W 7 W
g X wy fawfar W § )

ey, qfcare fadtom awr ot
fawme s & Ie-wut (oft wo o
) : (%) & (@) @ fwa § &
T S § |
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(7) wafupas afesdi & awem
Y T FET ST TR FT FT & |
WA FTFIT qT LT AT §F F
frafaa fagra A feeedr @Y §
T & T & g F qfH F I
T OF AT FA0E o @ E |

Loss IN FERTILIZER CORPORATION’S UNITS

2678. SHRI S. S. KOTHARI: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that some of the
Units of Fertilizer Corporations are running
in loss;

(b) if so, the estimated profits and losscs
of the principal units during 1967-68; and

(c) the steps Government arc taking to
improve the working of these units?

THE MINISTER OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): (a) The
Fertilizer Corporation of India had threc
units in production during 1967-68 viz.
Sindri, Nangal and Trombay. Of these
Trombay only incurred loss.

(b) Sindri Profit Rs. 23-50 lakhs
Nangal Profit Rs. 328 70lakhs
Trombay Loss Rs. 181-18lakhs

(c) Three Technical expert Committces
were set up, during the year 1967-68 to
conduct a systematic study of plants and
suggest measures to improve the working
of the plants. The recommendations madc
by the Committees are under implementation.

FAMILY PLANNING MOVEMENT

2679. SHRI S. S. KOTHARI: Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the impact of Family Planning Move-
ment on the country’s population; and

(b) the further steps which Government
are taking 1o carry this Programme deep
into the rural areas ?

THE MINISTER OF STATE IN THE
hﬂm\' OF HEALTH, FAMILY
PLA /G AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) The Family Planning Movement
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has created wide awareness amongst
the people regarding the need to have small
sized families and larger numbers are
increasingly having knowledge of the
methods and practices of family planning.
Appreciable reduction in birth-rate has
been noted in some of the studies specially
undertaken such as at Ghandhigram,
Singur, Chetla, etc. for assessing the impact
of the Family Planning Programme. In
the absence of a survey on an all India
level it is too early yet to give exact figures
about the impact of the movement on the
country’s population. Some Demogra-
phers have, however, estimated that as a
result of family planning measures so far
taken, more than one million births were
prevented during 1967-68.

(b) A statement containing the required
information is laid on the Table of the
House. [Placed in Library SeeNo. LT-
1614/68)

FOREIGN EXCHANGE FOR SALFS PROMOTION

2680. SHRI TRIDIB KUMAR CHAU-
DHARI: Will the Minister of FINANCE
be pleased to State:

(a) whether it is a fact that the Reserve
Bank of India has decided to allow a 20
per cent, increase in amount of foreign
exchange granted to persons and representa-
tives of firms going abroad for sales
promotion; and

(b) the methods and systems which
obtain in the Exchange Control Depart-
ment in the Reserve Bank of India to verify
that travels undertaken on the ostensible
ground of sales promotion are actually
spent for that purpose only and how far
foreign exchange spent on such sales pro-
motion travels abroad have been reflected
in the increased exports of the firm or
company concerned?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Yes, Sir. An
increase in varying proportions has been
agreed to.

(b) Exchange permits for foreign travel
for export promoiion visiis are issued with
the stipulation that the party submits, with-
in two months of his return, a detailed
report indicating the countries visited
orders booked, supplies made etc.
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ProrrTs OF BANKS

2681, SHRI S. K. TAPURIAH: Will
the Minister of FINANCE be pleased to
State :

(a) whether it is a fact that during the
half year ending June, 1968, the com-
mercial banks in the country had a decline
in profits or entered into losses;

(b) if so, the average percentage of de-
cline in profits as compared to the corres-
ponding period last year and the year
before;

(c) the main reasons for these losses and
whether any of the small banks are facing
prospects of closure and if so, the details
in this regard; and

(d) the reaction of Government to this
decline in the bank’s profits?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) (a) to (d). Information
is not available as to profits or losses made
by commercial banks during the half year
ended the 30th June, 1968. Neither the
Banking Regulation Act, 1949 nor
the Companies Act, 1956 requires banks
to prepare or publish half-yearly balance-
sheets. Government is not aware that
any bank is at present facing prospects of
closure merely because it has made a loss in
the half year ended the 30th June, 1968.

NaTioNAL Creprr PoLicy

2682. SHRI S. K. TAPURIAH: Will
the Minister of FINANCE be pleased to
state:

(a) whether the National Credit
Council at its meeting held in Delhi on the
24th July, 1968 decided on offer of priorities

of investment and formulated the guide-

lines for national credit policy;
(b) if so, the decisions which were taken
in this regard at the said meeting; and
(c) the action which has been taken and
is being taken by Government in persuance
thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
National Credit Coungil at its meeting held
in Dethi on the 24th July, 1968, has recom-
mended that the banking system should
give first priority of the anticipated oredit
necds of agriculture smd smali ssalo indus-
tries during 1968-69. As regards the
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credit requirements of medium and large
scale industrics, the Council felt that every
effort should be made through appro-
priate credit policies to secure the highest
possible growth rate of industrial produc-
tion in accordance with plan priorities.ﬁ_

(c) The Reserve Bank will follow the
recommendations of the National Credit
Council in formulating its policy and ini-
tiate appropriate measures to ensure that
credit extended by the banking system is
in conformity with the guidelines prescribed
by the Council.

CoMMISSIONING OF THIRD POwWER UNIT OF
CHANDRAPURA  THERMAL PowEer
STATION

2683. SHRI S. K. TAPURIAH: Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the third power units of the
Chandrapura Thermal Power station bhas
been commissioned ;

(b) if so, how far the power producing
capacity of the Damodar Valley Corpora-
tion has increased thereby;

(¢} how tho additional power would be
supplied to the different States commis-
sioned by the Damodar Valley Corpora-
tion; and

(d) the per capita availability of power
in each of the States served by the Damo-
dar Valley Corporation and how it will
compare with the all-India per capita
power supply? .

THE DEPUTY MINISTER IN
THE MINISTRY OF  IRRIGATION
AND POWER (SHRI SIDDHESKWAR
PRASAD) (a) Yes, Sir. The third power
unit of the Chandrapura power station
has been commissioued.

(b) Installed capacity of the Damodar
Valley Corporation Power System has
increased from 921 MW to 1961 MW.

(c) All the generating stations of the
Damodar Valley Corporation are con-
nected to a Grid operating in the States
of West Bengal and Bihar and power from
this Grid is being supplied in the above
two States through a number of Grid
Substations located at various places
The Chandrapura Thermal Power Station
where the thisd unit has been commissioned
is connected to the Gridé and the power
availablo from the third unit is being in-
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Jocted into the Grid for distribution in the
service area of the Corporation.

(d) Per capita availability of power at
the end of 1968-69 in the States of West
Bengal and Bihar, which are served by
D.V.C. is about 135 kWh and 70 kWh
respectivcly, as against the all India figure
of about 86 kWh.

KANGRA TEA PLANTERS ASSOCIATION
2684 SHRI HEM RAJ: Will the
Minister of FINANCE be pleased to
state:
(a) whether any representation was made
to him by the Kangra Tea Planters’ Asso-
ciation auring his tour recently;

(b) if so, whether it has been examined;
and

(c) the decition'taken thereon?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) (a) Yes Sir.

(b) and (c). The representation is under
consideration.

TNCOME-TAX ASSESSMENTS

2685. SHRI HEM RAJ : Will the
Minister of FINANCE be pleased to state:

(a) the number of business assessments
involving an income of Rs. 25,000 or more
pending on the 3ist July, 1968 and the
number of assessments below that amount
till the same date which have been com-
pleted ; and

“ (b) the number of assessments of both
the categories pending completion?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). The
required information is available only
upto 31st May, 1968. The same is as
under:- i

(i) No. of business assessments
involving an income of
Rs. 25,000/- or more
pending on 31-5-1968 - - 3,00,922

(i) No. of business assessment
below Rs. 25,000/- com-
pleted duringthe period
from 1-4-1968 to 31-5-
19“ . . . .

(iif) No. of assessments of
all categories pending
completion as on
31-5-1968 « - - . 4573362

1,59,283
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CoAL Bastp FERTILIZER PLANTS IN THR
COUNTRY

2686. SHRI MANIBHAI J. PATEL:
SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that a firm Con-
sulting Engineers has conducted a study
regarding the setting up of coal-based
fertilizer plants in the country;

(b) if so, the findings of their study and
the recommendations made by them in this
respect; and

() the reaction of the Government of
India thereto and pros and cons of the
coal-based fertilizers v/s ammonia and
other types of fertilizers?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI ASOKA MEHTA):
(@) M/s. Engineers India Ltd., have
conducted a study for the setting up of a
coal-based fertilizer plant in the country
for the Maharashtra State Industrial and
Investment Corporation.

(b) the study recommends the establish-
ment of such a plant in the Nagpur-Chanda
region of Maharashtra State having a
capacity of 200,000 tonnes of Nitrogen.

(c) the proposal is being examined.

SMUGGLING BY FOREIGN AIR COMPANIES

2687. SHRI MANIBHAI J. PATEL:
Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the foreign
Air Companies in India indulge in smug-
gling at a large scale resulting in immense
loss of foreign exchange to India as pub-
lished in certain news papers;

(b) if so, whether any enquiry has been
made into the whole affair;

(c) the approximate loss that India
sustains per year; and

(d) the proposed remedial measures to
check this well-organised smuggling?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Government
has no information that foreign Air Com-
panies indulge in smuggling of goods on &
large scale,
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() to (d). Does not arise in view of
(a) above.

FINANCIAL ASSISTANCE TO BMHAR

2688. SHRI SHIVA CHANDRA JHA :
Will the Minister of FINANCE be pleased
to state : _

(a) whether it is a fact that the Central
Government propose to give specific finan-
cial assistance to Bihar during the Presi-
dent’s Rule for tiding over the economic
difficulties;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI) : (a) No, Sir.

(b) Does not arise.

(c) The fact of President’s Rule does not
affect the policy followed by the Govern-
ment of India in regard to financial assis-
tance to States.

FOREIGN AID POR FOURTH FIVE YEAR PLAN

2689. SHRI SHIVA CHANDRA JHA.
Will the Minister of FINANCE be pleased
to State :

(a) whether it is a fact that for getting
aids and loans for the Fourth Five Year
Plan, he is going abroad;

(b) if so, when and to which countries;
and

(©) if not, how much of the estimated
foreign aid for the Foourth Plan has b:en
assured uptill now and for how much
the negotiations are to be carried on?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) No, Sir.

(b) Does not arise.

{c) Since the size and content of the
Fourth Five Year Plan has not yet been
decided,” the exact requirements of aid for
this period cannot be assessed at this stage.
However, a sum of Rs. 250 crores has been
indicated by the USSR for schemes envi-
saged for the Fourth Plan.

TOFT Jowt WY e
2690. st SwTT W Ager : Ay

faw 7t g a3 A FI A fr
(%) w7 qOET ¥ TR AT ¥
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IOFAT I TIE TG W q9T IAE
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7 AW A ) 4a F IO &
el F W w7 F fag 9 qa
st afafy rofm #73 w1 g, &%

(=) afz g, @ ag afafs 9 aF
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T 9T FCETL AR faae @
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TeHrQr ITHR) FeeY gady afafy
7 gErdr Jawel & w67 v A
arATeq aar qatfior aeaaw fear § A
ag g Y w7 W E | €T THH H,
frdr 7€ § g g afafa A waear
T w1 1% werra faAarTa @ € o

(7) 7g e dav & A A
wraw aficatemT

2691. «ft sfere ow agor: W
faurg it fewy st 7z o @
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T w4

(%) w7 afeqwrar o= @ aF
fraar g7 Fnm v § AT qTHT W
38R fEaA fea gFTC T W
4

(@) =7 af@ar & afcormeass
qu qaT A EF ar q4 % wrA
& faafegl w1 < wf gfagmit #0 a@ta
Fa1 @ % IF fraat srfaft fear ar ;

() == ofwar & swfer 9
F¥ @mY qar frarfedl #Y 9w q9r
faorel) Querer FOA & AW 7 T
g% aF wrafawar T ?

feran€ war faga s & 9w
(s fedmx wow@) : (F) “v&«
qf@eeT 9 (Wem AW a9T T
A F) 9 qF TOET 109 FAT TG
Frafr wmd o g E ) gER a
e, Iufa w3 a faoeht fak &
T yaw AW R & | fe=rd & fawrw
qar e ¥ fag faorelt &
Yoy ¥ afcrmeasy FE swaw
AT T E |
(&) & v gfaesi #v =
freafafas § - —
LR
(1) foar awit ® qfv o
sfafew & sl W
HIATAAT 7Y T T 9T g
500 TTF F qRATE XA
fearr wmam
(2) 7afafwa @it * q&w
TERl ¥ faerd & fag o8
Mew F AWM qe T
wacf T
(3) =i, fewaeafual aqy gl
&1 Yoy fom v
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qur dgwaT iR a=w fa) & W
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LIERDT  §IX F & g smgde
fear Tar ¢

PLor FOR MANIPUR HANDLOOMS SALE
DEPARTMENT IN CONNAUGHT CIRCUS, NEW
DBLHI

2693. SHRI M. MEGHA CHANDRA:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether the Government of Mani-
pur have made any request for a specified
plot of land in the Connaught Circus area,
New Delhi for use as Manipur Handlooms
Sale Depot; and

(b) if 80, whether the plot has been placed
at the disposal of the State- Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) and (b). The Government of Manipur
desired to have a plot opposite the LA.C.
office in Connaught Place or in any other
good shopping area for the construction
of their State Emporium. Emporia for
State Governments are being constructed
on Irwin Road and one of these plots is
proposed to be allotted to the Government
of Maaipur.

qza ® yeweean it feafa

2694. Wt TATEAT WA : 3T
wqreey, afcae fadta gF e faee
T 9% JaTH F1 FITFA %

(%) #v ag a= § fr qw 7 azar
TR AT IR TRE ;

(&) 7av ag WY @ ¢ f qear a7
frm qear & Al ) #9 § I
gfawr Zar & groife ag o9 @@ &

Ffe® FT AT FIAR
(7) =fz g, a1 % w@ FW
AL

(9) w=m #1 ¢F &% 4O TV
TA q4T IaE If9w fawH FE &
fad aFR F1 T FAAEN FH T
frare § A 99 9% ffaaT oA g w7
wrfaarT § 7 :
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wrecy, ofent frdtew 2 wndn
fawra sarew & gu-wat) : (st Toqo
qfa) : (F) & (T) GI91 TST AFHT
& THA AT T § AR qaiver awr
qeH 9T @ A |

Re. EMPLOYMENT OF CoL. R. D. AYYAR

T 2695. SHRI RAMAVATAR SHASTRI:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that Government
have re-employed Col. R. D. Ayyar against
the posts of G.G.H.S. and O.S.D. even
after his having attained the retirement age
and have thus ignored the recommenda-

| tions of the Rao Committee’s Report on
Hospitals; and
(b) if. so, the reasons therefor?

THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH, FAMILY
[ PLANNING AND URBAN DEVELOP-

MENT (SHRI B. S. MURTHY): (a) Col.
R. D. Ayyar has not been re-employed
against the post of D.G.H.S. He has been
re-employed as Consultant in Surgery and
O.S.D. after his retirement. The Rao
Committee report does not mention any-
thing about this matter and hence the
question of ignoring its recommendations
does not arise.

(b) Government are short of experienced
surgeons. Also, after the termination of
the services of the Hony. Surgeons attached
to the Maulana Azad Medical College
and Irwin Hospital, there was po outstan-
ding surgeon to guide and supervise the
work of post-graduate students in Surgery.
Further an officer having considerable
experience of hospital and general adminis-
tration and enjoing respect of the medical
profession was_needed to guide and pursue
the implementation of the recommendations
of the Rao Committee. Col. Ayyar was
considered the most suitable officer for
the above jobs.

EDUCATIONAL DISPARITY AMONGST TRIBALS

2696. SHRI ONKARLAL BOHRA:
Will the Minister of SOCIAL WELFARE
be pleased to state:

(a) the reasons for great disparity in the
percentpge  of education amongst the tri-
bals in the various States; and
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(b) the steps, if any, proposed to be taken
to bring tribal education of all the States
at par?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) and (b). The 35 million Scheduled
Tribes of India belong to various]tribal
communities inhabiting different parts of
the country, and at different levels of socio-
economic attainment. Receptivity to
education varies not only among the tribes,
but also among various other communi-
ties who live in the rural areas of the
country. Such disparitics have their
origin in factors]such as tradition, geo-
graphy, size and occupation of the family,
attitudes of parents, reputation of the local
school and teaching staff, the interest of
voluntary agencies in rendering educational
service, etc.

Several schemes have been implemented
for promoting the education of Scheduled
Tribes. These include the award of
scholarships, freeships,™ free distribution
of books, equipments, clothes, facilities of
hostels etc. Several residential schools
for the backward adivasis have been opened
and a few new ones are being opened,
wherever necessary, subject to the availability
of funds, Compulsory free primary education
may soon wipe out any disparity in the
percentage of education at the primary stage.
Further development will depend upon the
attitude of the people and other factors
listed earlier.

“OwN YOUR House SCHEME" oF L.1.C.

2697. SHRI ONKAR LAL BOHRA: Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 5391 on the 2ist December,
1967 and state:

(a) whether the Life Insu"ance Corpora-
tion of India has by now decided about the
towns to which “Own Your House Scheme”
is to be extended; and

(b) if not, by what_time this decision is
likely to be taken?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Extension of
“Own Your Home" Scheme to more towns
is under consideration of the L.I.C.

(b) In about a month.
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REHABILITATION Or Oustee FAMiLEs or
PonGg Dam

2698, SHRI HEM RAJ: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) the number of oustee families of the
Pong Dam that have so far been resettled
in Rajasthan and in which places;

(b) whether it is a fact that they have
been attacked and their crops looted by the
Criminal Tribes inhabiting that area and
the State Government have taken no action
against them; and

(c) whether Government has received any
representation from them and if so, the sction
taken thereon?

.THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) (a) 216 oustee families from
Pong Dam have so far been allotted land
on Suratgarh Branch of Rajasthan Canal
Project.

(b) and (c). Some complaints of robbing
the oustees of thejgi.crops worth about
Rs. 2,500/~ by criminal tribes were received.
The State Government took immediate
action in the matter. The culprits 'were
apprehended and the disputed crops re-
covered and restored to the rightful owners.
Those found guilty on- investigation, have
been challaned for action in accordance
with the law. A special police out-post
has also been set up in the area to re-
assure the inhabitants.

INCREASE IN PRICES OF AYURVEDIC MEDI-
CINES

2699. SHRI JAGANNATH RAO JOSHI:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to State.

(a) whether it is a fact that only some
Companies, manufacturing solely Ayur-
vedic medicines, have been granted per-
mission to increase the prices of their pro-
ducts, while it has been refused in the case
of Ayurveddeya Arkashala Ltd., Satara; and

(b) if so, the reasons therefor?

THE MINISTER OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): (a) No.
The applications of Ayurveddeya Arka-
shala Ltd. are under consideration.

(b) Does not arisc.
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DEATH OF A WOMAN PATIENT 1N WILLINGDON
HosprTAL, NEw DELHT

2700. SHRI M. L. SONDHI: Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that wife of one
Shri Nebraj was admitted in the Willingdon
Hospital for treatment on account of Media-
stinal syndrome in the April, 1967 and she
ultimately died through negligence on the
part of the doctor and the Nurse in-charge;

(b) whether it is also a fact that complaint
has been received from Shri Nebraj
against the Doctor and Nurse-in-charge
for misbehaviour, rudeness and callousness;
and

(c) if so, the action taken by Government
to ensure that such things may not happen
in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) it is
a fact that the wife of Shri Nebraj was
admitted in the Willingdon Hospital for
treatment on 3-4-1967. She died of Medias-
tinal ‘growth (Mediastinal syndrome i.e.
growth in the chest) on 17-4-1967. She
did not dic of any negligence on the part
of the Doctor and the Nurse-incharge.

(b) It is a fact that a complaint against
the doctor and nurse-incharge for mis-
behaviour, rudeness and callousness was
received by the Medical Superintend
from Shri Nebraj.

(c) The complaint was investigated by the
Medical Superintendent and the charge
against the doctor and nurse-in-charge of
misbehaviour, rudeness and callousness
was not proved.

SEIZURE OF GOLD AND SILVER BY THB
Customs

2701. SHRI M. L. SONDHI: Will the
Minister of FINANCE be pleased to Stato :

(a) how the smuggled gold and silver
seized by the Customs authorities are
accounted for; and

(b) the quantity and value of these metals
separately, seized during 1967-68 ?
THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Confiscated gold
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and silver are deposited in the Government
of India Mint. Suitable record of all
seized gold and silver is also kept.

(b) 591132 Kgs. of gold and 74,645
Kgs. of silver valued at about Rs. 498
crores (at the international rate) and Rs.
3 -68 crores, respectively, were seized by the
Customs & Central Excise authorities
during 1967-68.

Tty few§ Afa

2702. &t {(HT TR FIAT : AT
ferent itz foga wot a7 T A O
Far ¥

(7) ¥ ag &= § f5 smrday
fadwsi 1 wa § fF Wi 7 oY aw
w1¢ e fgmid Afaad g §;
T

(@) afx g, a1 57 @< & AT
sfafwar 7y &

feran€ aar fawa Hurea R Iq-Hat
(st fedrae sea) @ (F) swdw
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uF a9 A WTT A of qar o & qan
¥ gag TEEaTs ¥ A qGT AAUT
FTA ¥ TH 78 T F1A9 | 5 Ff
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fag faard smavr 59 w97 FY A AT
FQM N

ProDUCTION OF JET FUEL AT COCRIN
REFINERY

2703. SHRI YASHPAL SINGH: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to starred Question No. 813
on the 29th June, 1967 and state:

(a) whether the proposal to produce jet
fuel at the Cochin Refinery has since been
finalised; and

(b) if so, the details thereof?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): (a) No,
Sir.
(b) Does not arise.

STRICTURES AGAINST THE CHAIRMAN OF
OIL INDIA LTD. FOR MALPRACTICES IN THE
GENERAL ELECTION

2704. SHRI P. C. ADICHAN: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether Government attention has
been drawn to the structures passed by the
Assam and Nagaland High Court against
the Chairman of the Oil India Limited
declaring invalid his clection to the Assam
Legislative Assembly on ground of corrup-
tion; and

(b) if so, whether Government have
considered the desirability of continuing
him as the Chairman of the said public
undertaking in the light of the judgement of
the High Court and the decision taken in
the matter?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MFHTA): (a) Yes,
“Sir.

(b) A copy of the judgement is being
obtained for study before any view in the
matter referred to is taken .

FLOATING OF LOAN BY CENTRAL GOVERN-
MENT

2705. SHRI P. C. ADICHAN: Will the
‘Minister of FINANCE be plcased to statc:

(a) whether Government recently floated
a 425 per cent. loan (1975) for an aggregate
amount of Rs. 135 crores;

(b) if so, the dctails of the terms of the
loan and how for thc loan was subscribed
aptill the closing date; and

(c) how this Joan will be utilised?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJ1 DESAI): (a) and (b). Atten-
tion is invited to the statement showing the
details and results of Central Government
market borrowings during the current
year, laid on the Tablc of the House on the
Ist August, 1968. Thc total subscriptions
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to 4} per cent Loan, 1975, as per latest
information, amounted to Rs. 142 ‘11 crores
of which Rs. 76 -23 crores were in cash and
the balance of Rs. 65-88 crores by con-
version.

- Statement

On the 15th April, 1968 the floatation of
a 27-Year ‘Loan viz., 519 Loan, 1995,
at par, for a sum of Rs. 175 crores, with a
right to retain excess subscriptions upto
109, was announced. Besides subscrip-
tions in cash, conversion facilitics werc
also offered to holders of 339, National
Plan  Bonds-Fifth Series (33% 1968)
maturing during the year. The Subscrip-
tion lists opened on the 11th May, 1968
and were closed on the same day on the
Joan being fully subscribcd. The total
realisations amounted to Rs. 178 -56 crores,
of which Rs. 60 ‘81 crores were in cash and
the balance of Rs. 11775 crores were by
conversion.

2. On the 5th July, 1968, the issue of a
7-Year Loan viz., 4}2; Loan 1975, at par,
for a sum of Rs. 135 crores. with a right to
retain esecess subscription upto 109, was
announced. Besides subscriptions in cash,
conversion facilities werc offercd to holders
of 342 Loan, 1968 maturing during thc year,
The subscription lists opened on the 26th
July, 1968 and werc closed on the samc day
on the loan being fully subscribed. The
total realisations amounted to Rs. 140 ‘65
crores of which Rs. 74 -78 crores were in
cash and the balance of Rs. 6587 crores
were by conversion.

(¢) The proceeds of the loans, after
meeting the rcpayment obligations, will be
utilised, along with other capital receipts,
for purposcs of investment as also relen-
ding for developmental outlays.

DONATION OF ONE-RoOM OrR WING BY OIL
INDIA LTD. TO A CHRISTIAN HosPITAL IN
GAUHATI

2706. SHR1 DHIRESWAR KALITA:
Will the Minister of PETROLEUM AND
CHEMICALS bc pleased to state.

(a) whether it is a fact Oil India Ltd.
has donated one-room wing for Satibari
Christian Hospital at Gauhati;

(b) if so, the amount involved; and
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(¢) whether Government encourage dona-
tions of such huge amount to such institu-
tions?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): (a) and
(b). No, Sir. Oil India Ltd. has agreed
to reimburse the Satiribari Christian Hos-
pital at Gauhati the estimated cost (Rs.
11,450 approximately) of the repairs etc.
of one room in the Hospital on the condition
that Qil India Ltd. has prior right to that
room for the treatment of its employees
working at Gauhati.

(d) Docs not arisc .

INDIA SuppLy MissioN LonNDON

2707. SHRI B. N. SHASTRI:
SHRI N. K. SANGHI :
SHRI R. R. SINGH DEO:

Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether it is a fact that therc has been
a reduction]in staff strength of India Supply
Mission at London;

(b) if so, the net saving as a result thereof’;
and

(c) whether the services of this Mission
were utilised by Public Sector Industries
in India or they are placing orders direct
with private firms for the supply of material ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):

(a) Yes.

(b) The saving already effected as a°
result of reduction in staff amounts to
£51,000 per annum approximately. An
additional saving of £37,000 per annum
approximately is expected to materialise
by a further reduction of establishment
as recommended by the Delegation headed
by Secretary, Department of Supply, which
recently inspected India Supply Mission,
London.

(¢) The Public Sector Undertakings,
being autonomous bodies, are free to make
direct purchases. The India Supply Mission
at London, however, make purchases on
behalf of such of the Public Sector Under-
takings as may like to utilise their services.
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REGISTRATION OF COOPERATIVE HOUSE
BULLDING SoOCIETIES IN DELHI

2709. SHRI BEDABRATA BARUA:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that Government
have stopped registration of Co-operative
House Building Societies, in Delhi;

(b) if so, the reasons therefor; and

(c) In what way Government proposc to
ensure that people of the low income group
in the Capital particularly the Government
employees are able to get residential plots
at reasonable costs?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) Yes,
Sir.

(b) As there has been a -growth
of supurious cooperative societies.

(c) Residential plots of size upto 125
sq. yds. are allotted at ‘reserve rates’ by
‘draw of lots’ to individuals in the Low
Income Group. The allotment is confined
to persons who do not own any other
residential plot or house in Delhi and have

- been residing in Delhi continuously for

the last five years.

ALLOTMENT OF LAND TO COOPERATIVE
House BUILDING SOCIETIES IN DELHI

2710. SHRI BEDABRATA BARUA:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the number of house-building Co-
operative Societies in Delhi with their
names which have so far deposited the cost
of land allotted to them with Government :
and

(b) when they are likely to be offered the
possession of the land?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) and
(b). The information is being collected and
will be laid on the Table of the Sabha.
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DELAY IN ASSESSMENT OF INCOME-TAX
RETURNS

2711. SHRI R. R. SINGH DEO :
SHRI D. N. DEB :

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that due to delay
in assessing Income-tax Returns, some
assessees have the scope of migrating to
foreign countries specially to Pakistan;
and

(b) whether his ‘Ministry has got the
correct estimate “of the amount involved and
the details thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) The delay in
making income-tax assessment does not
alter the scope for migrating from India.
On the other hand, there is a provision in
the Income- Act, under which the Income-
tax Officer may not permit an assessee who
is in default to lcave the country by refusing
to grant him the tax clearance certificte,
if the officer has reason to believe that the
assessee is not likely to return to India.

(b) The question does not arise.

DumaeR HYDRO-ELECTRIC PROJECT, TRIPURA

2712. SHRI KIRIT BIKRAM DEV
BURMAN: Will the Minister of IRRIGA-
TION AND POWER be pleaseed to states

(a) whether it is a fact that the Dumbur
Hydro-electricity Project of the Union
Territories of Tripura was included in the
Second and Third Five year Plans for imple-
mentation;

(b) if so, whether it is a fact that no.

material progress has so far been madc in
the implementation of the project;

(c) the actual progress made so far, and
the total expenditure thereon;

(d) the reasons for the slow pace of
execution of this project;

(¢) when the project is likely to be com-
pleted; and

(f) the originally estimated cost of the
project and how far the cost is likely to
increase with the delay in thc implementa-
tion of the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
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PRASAD) : (8) The Dumbur® Hydro-
Electric Project, which is also called the
Gumti Project, was included in the Third
Five Year Plan.

(b) and (c). Preliminary works such as
the posting of staff; construction of pro-
ject colony, award of civil works and
placing of orders for supply of machinery
and equipments have been completed.
Approach road is nearing completion
while the work on forebay power channel
bas been started. An  expenditure of
Rs. 56-18 lakhs has so far been incurred
and the Tripura Administration has re-
ported that work on the project is progres-
sing according to schedule.

(d) Does not arise.

(¢) The Project is expected to be com-
pleted in 1970-71.

(f) the original estimated {cost of the
project was Rs. 309 -61 lakhs. No revised
estimates have been submitted so far by the
project authorities.

TRIPURA RIVERS POWER POTENTIAL

2714. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) whether investigations have been
carried out since Independence for assessing
the power potential of different rivers in
Tripura;

(b) the result of investigations in respect
of each river/streams and on which rivers
hydro-electric projects were found feasilbe;

(c) in respect of which of these hydro-
clectric projects, detailed schemes and
feasibility reports have been prepared and
on which of thom work has already com-
menced and the latest position in respect
of each of the projects;

(d) which of the hydro-electric projects
are to be taken up for implementation under
the Fourth Five Year Plan and how far
each project will be completed during this
Plan; and

(e) the proposed allocation for the said
hydro-electric projects under the Fourth
Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD):(a) and (b). Investigations o
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hydro power projects have been carried in
respect of 3 important rivers in Tripura
viz; the Gumti, Khowai and Manu. The
reconnaissance survey of numerous streams
in Tripura was also carried out for develop-
ment of small hydro-clectric schemes. Only
the Gumti Hydel Project has so far been
found economically and technically
feasible.

(c) A detailed project report has been
prepared in respect of Gumti Hydro-clectric
Project which has been sanctioned for
implementation. In respect of this project,
work has been started; the project colony
has been set up, the approach road is ncaring
completion and the Forebay Power Channel
Works have also been started.  Action for
procurement of machincry has been taken.
This project is expected to be completed
during the Fourth Plan,

(d) and (e). The Fourth Five Year Plan
has not yct been finalised.

PER CAPITA AVAILABILITY OF POWER IN

TRIPURA

2715. SHRI KIRIT BIKRAM DEB
BURMAN: Will the-Minister of IRRIGA-
TION AND POWER be pleased to statc:

(a) the present per capita availability of
power in thc Union territory of Tripura
and how it compares with the per capita
availability of power in the country and in
each of the States/territories;

(b) the schemes for increasing the power
production capacity for the Statc of Tri-
pura for the current year and for the Fourth
Five Year Plan and the financial allocations
required thercfor; and

(c) how the per capita availablility of
power in Tripura will compare with the
corresponding  all India figure and the
State/ territory-wisc figures at the cnd of the

' current year and at the end of the Fourth
Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (c). A statement con-
taining the requisite information for the
year 1967-68 is laid on the Tablc of the House
[Placed in Library, See No. LT-1615/68]
As the Fourth Five Year Plan has not been
finalised, it is not possible to give an indi-
cation of the per caita availability of power
at the end of the Fourth Five Year Plan.

AUGUST 5, 1968

Written Answers 164

(b) A Statement Containing the required
information in respect of 1968-69 is laid on
the Table of the House. [Placed in Library.
See No. LT-1615/68). It is not possible to
indicate the position for the Fourth Five
Year Plan as it is in the process of finalisa-
tion.

MAJOR”AND MFEDIUM IRRIGATION SCHEMES
OF ORISsA

2716. SHR1 CHINTAMANI PANI-
GRAHI: Will the Minister of IRRIGATION
TION AND POWER be pleased to statc
the name and location of Major and Medium
Irrigation Schemes in Orissa which will
irrigatc one lakh acres in 1968-69?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR! SIDDHESHWAR
PRASAD): The area under irrigation in
Orirsa at the end of 1968-69 by Major
and Medium irrigation projects will be
about 19 lakh acres. The schemewisc
details are given in the statement laid on
the Table of thc House [Plancd in Library.
See No. LT-1616/68). The Hirakud Dam
Project and the Mahanadi Delta Irrigation
Project will each irrigatc more than 1 lakh
acres during 1968-69.

SIGNATURE OF RESERVE BANK  GOVIRNOR
ON CURRENCY NOTES IN HIxDl

2717. SHRI E. K. NAYANAR : Will the
Minister of FINANCE be plcased to state:

(a) whether Government have taken any
decision that signature of the Governor of
the Reserve Bank on ten-rupee notes should
be in Hindi; and

(b) if so, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DEASI) : (a) and (b). A new
series of Bank Notes of thc denomina-
tion of Rupees ten arc being issucd and the
colour scheme and design of the notes is
such as to enable the public to distinguish
the ten rupee denomination easily from ali
other  denominations. Opportunity has
also been taken to have both Hindi and
English renderings on the note, inicluding
the signature of the Governor, Reserve
Bank of India. ’
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MR yfgwag wed] AFaFHE AT
TR

AD T1O STATES OF U.P. AND BIHAR

2722. SHRI RAM SWARUP VIDYAR-

THI: Will the Minister of FINANCE be
pleased to state:

(a) whether Government have received
requests from the States of Uttar Pradesh
and Bihar to allocate funds for certain
important projects essential for increasing
the food production in the State, which
have been kept in abeyance due to lack of
funds;

(b) the action taken by Government to
provide funds to States for establishing such
projects; and

(¢) if not, the reasons therefor and if so,
the quantum of aid given during 1967-68 to
each State and the amount which was
actually utilised ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). At the
time of finalisation of their Annual Plans, the
Governments of Uttar Pradesh and Bihar
requested for adequate funds for financing
their dcvelopment programmes, including
schemes for increasing food production.
Within the total resources available and on
the basis of the principles followed in the dis-
tribution of Central assistance to States,
the maximum possible amounts have bcen
allocated to these States.

(c) Doest not arise.

HOUSING SCHEMES IN WEST BENGAL

2723. SHRI JYOTIRMOY BASU :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) the total amount of money sanctioned
by the Centre for West Bengal uptodate on
account of (1) Subsidised Industrial Hous-
ing Scheme, (2) Slum Clearance Scheme,
(3) Low Income Group Housing Scheme,

| (4) Middle Income Group Housing Scheme,
(5) Plantation Labour Housing Scheme
and (6) Rural Housing Scheme;

(b) the total amount of money actually
disbursed uptodate for these purposes; and

(c) how many tenements or flats were
scheduled to be constructed uptill now in
West Bengal under each of the schemes?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH)
(a) to(c). A statement giving the required
information is 1aid on the Table of the House
[Placed in Library See. No. LT- 1618/68]

UNAUTHORISED CONSTRUCTION BY DELHI
MuniciPAL - COUNCILLORS

2724. SHRIMATI SUCHETA KRI-
PALANI : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government are aware that
some Municipal Councillors have raised
unauthorised  constructions in Delhi as
reported to in the Citizens Guzette of the
23rd June, 1968; and

(b) whether any of these unauthorised
constructions have contravened the provi-
sions of the Master Plan of Delhi ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT) (SHRI B.S. MURTHY) : (a) and
(b) . Theinformation is being collected
and will be laid on the table of the Sabha.

STRIKE IN MADRAS OIL REFINERY PROJECT

2725. SHRI SATYA NARAYAN
SINGH :
SHR1 P. RAMAMURTI :
SHRI P. P, ESTHOSE:
SHRI NAMBIAR :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that the workers of
the Madras Oil Refinery Project have been
on strike since May, 1968;

(b) if so, what are their demands; and

(c) steps taken by Government to settle
the dispute?

. THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a) to
(c). The Madras Refinery is still under
construction. No workmen have been em-
ployed by the Refinery so far. Somc of the
workers of the contractors engaged on the
construction of refinery had gone on strike
in June 1968 to press various demands.
The strike was later called off and the situa-
tion is normal now.
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AID 10 Siairs OF BIHAR AND UrrAR

PRADFSH
2728, SHRI GADILINGANA
GOWD :  Will the Minister of FINANCE

be plcased to statc:

(2) the total amount of financial assistance
provided to the States of Uttar Pradesh and
Bihar during the first three Five Ycar Plans
separatcly and the amount of aid surren-
dered on account of non-utilisation;

(b) whether the State Governments reques-
ted for allotment of more funds during the
last five years; and

(c) if s0, the amount asked for and the
action taken by Government on the requests ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI) : (a) A statement
is laid on the Table of the Housc. No part
of the assistance paid was surrendered on
account of non-utilisation.

Statement

CENTRAL ASSISTAN‘CE TO STATES
DURING THE FIRST THREE FIVE
YEARS PLANS

Srate Bihar (Rs. in
crores)

Plan period Central
assistancc
(actuals)

First Plan 5500

Second Plan 84-00

Uttar pradesh

First Plan 87-00
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Second Plan . 121 00
Third Plar . . 332-00
(b) Yes, Sir.

(¢) Requests were reccived from the State
Governments from time to time for addi-
tional assistance for Plan programmes.
Many of these requests were for general
assistance for thc Plan and no specific
amounts were asked for. However, specific
requests were received for the following
programmes/projects:

Uttar Pradesh.——Minor Irrigation (Rs.
5.50 croress, Rural Electrification (Rs. 6
crores and Drinking Water Supply schemes
(Rs. 4 crorcs).

Bihar.—-Gandak Project (Rs. 5.25 crores).
Kosi Project (Rs. 2 crores), Minor Irriga-
tion (Rs. | crore) and Rural Electrification
(Rs. 7.45 crores)

Thé various requests were examined and
additional assistancc was agreed to where
justified, keeping in view the position regard-
ing availability of resources.

The additional Central assistance agreed
to be provided to Uttar Pradesh and Bihar
during  the Jast five years is shown in the
statement Jaid on the Table of the House.

Starement

(Rs. in
lakhs)
1963-64
1. Bihar
1. Agricultural  programmcs
(including Minor irrigation) 100 -00
2. Kosi & Gandak Projects 60 -00
160 -00
1964-65
I. Agricultural program.mes
(including Minor irrigation) 15800
2. Gandak Project 100 -00
3. Rural electrification 20 -00
278 -00
1965-66
1. Agricultural programme (in-
) cluding Minor irrigation) 199 -98
2. Kosi Project 50 00
3. Gandak Project . 50 00
4. Rural electrification 75 -00
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5. Advance action on Fourth
Plan Schemes (other- than

Agriculture) 7348
, 448 -36
1966-67
1. Agricultural programines (in-
cluding Minor irrigation) 231.25
2. Gandak Project . . 95 -00
3. Rural electrification 600 00
4. Major & Medium Irrigation 3000
5. Water Supply . 100 -00
6. Additional assistance to-
wards increased expenditure
on Plan schemes as a result
of devaluation 50-00
110625
1967-68
Nil
. Uwar Pradesh
1963-04
1. Agricultural  programmes
(including Minor irrigation) 150 -00
1964-65
1. Agricultural programmes
(including Minor irrigation) 33000
2. Special assistance for Eastern
Districts of Uttar Pradesh 400 -00
3. Rurul clectrification 35-00
765 -00
1965-66
1. Agricultural programmes (in-
cluding Minor irrigation) . 325-99
2. Special assistance for Eastern
Districts of Uttar Pradesh 450 -00
3. Rural electrification 225-00
4. Advance action on Fourth
Plan schemes (other than
Agriculture) 169 -76
117075
1966-67
1. Agricultural  programmes
Gncluding Minor irrigation) 454 -20
2. Rural electrification 600 -00
3. Water Supply 200 00
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4. Additional assistance towards

increased  expenditure on
Plan schemes as a result of
devaluation 131-00
1385 :20
1967-68

Nil
NON-STANDARDISATION OF ALLOPATHIC
MEDICINLS

2729. SHRI GADILINGANA GOWD:
Will the Minidter of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government have received
complaints rcgarding the non-standardi-
sation of certain allopathic — medicines
resulting in hazardous cffects on health;

(b) if so, the names of those medicincs and
whether Government propose to standardisc
the same: and

(c) if no. the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY Ol HEALTH, FFAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Government have reccived  no such com-
plaints.

(b) and (¢). Do not arisc.

MALNUIRITION AMONG CHILDREN

2730. SHRI GADILINGANA GOWD:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is also a fact that Russian
Doctor, Dr. O. F. Tarassov, has pointed out
certain inadequacies in our medical practice
after a long rescarch in India to fight mal-
nutrition among the children: and

(b) if so, the nature of the suggestions and
the reaction of Government thercto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY) (a)
and (b) . Government arc not aware of
the findings or suggestions made by Dr.
O.F. Tarassov in connection with the steps
taken to fight the problem of malnutrition
among children in the country.
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AID TO ANDHRA PRADESH

2731. SHRI GADILINGANA GOWD:
Will the Minister of FINANCE be pleased
to state:

(a) the total amount of financial aid given
to the State of Andhra Pradesh, Plan-wise,
during the first three Five Year Plans and
the amount of aid left unutilised by the
State;

(b) whether Statc Government asked for
more funds during the last five years; and

(c) if so, the amount asked for and the
action taken by Government on the
request?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI) : (a) A statement is
laid on the Table of the House. No part of
the assistance paid as left unutilised by the
State Government.

Statement

CENTRAL ASSISTANCE TO ANDHRA
PRADESH DURING THE FIRST THREE
FIVE YEAR PLANS

(Rs. in

crores)
Plan Central

assistance

(Actuals)
First Plan 61 -00
Second Plan 96 -00
Third Plan 222-00

(b) Yes, Sir.

(c) Requests were received from the State
Government from time to time for additional
assistance for Plan programmes. Many of
these requests were for general assistance
for the Plan and no specific amounts were
asked for. Howcver, specific requests were
received for the following programmes/
projects :

Minor Irrigation (Rs. 7.5 crores)
Nagarjunasagar Project (Rs. 25 crores),
Tungabhadra High Level Canal (Rs. 3.75
crores) and Srisailom Project (Rs. 1-16
crores).

The various requests were examined and
additional assistance was agreed to where
justified, keeping in view the position re-
garding availability of resources.

The addititional Central assistance agreed
to be provided to Andhra Pradesh during the
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last five years is shown in the statement laid
on the Table of the House.

Statement

ADDITIONAL CENTRAL ASSISTANCE
TO ANDHRA PRADESH GOVERN-
MENT DURING THE PERIOD
1963-64 to 1967-68

(Rs. in
lakhs)
1963-64
1. Agricultural programmes
(including Minor irrigation) 300-00
2. Nagarjunasagar Project 50-00
3. Power projects 130-00
480-00
1964-65
1. Agricultural programmes
(including Minor irrigation) 205 -50
2. Nagarjunsagar Project 400 -00
3. Tungabhadra High Level
Canal . . 125-00
4. Rural Electrification 20-00
750 -50
1965-66
1. Agricultural programmes
(including Minor irrigation) 601 -08
2. Nagarjunasagar Project 1000 -00
3. Tungabhadra High Level
Canal . . 160 -00
4. Advance action on Fourth
Plan schemes (other than
Agriculturc) 32475
5. Rural Electrification 75 -00
2161 -43
1966-67
1. Agricultural programmmes (in-
cluding Minor irrigation) 161 -87
2. Nagarjunasagar Project 800 -00
3. Rural Electrification 150 -00
4. Additional  assistance to-
wards increased expenditure
on Plan schemes as a result of -
devaluation 15500
1266 -87
1967-68
Nil
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INDIGENOUS DRUGS FOR BIRTH CONTROL

2732. SHRI GADILINGANA GOWD:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that certain indi-
genous drugs extract of somec plants or
herbs are being utilised by female folk in
certain villages of Assam for birth control
as a permanent measure;

(b) if so, whether Government proposes to
study its effect and extend it throughout the
country if favourable; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASHEKHAR):
(a) Reports to this effect have come to
Government’s notice.

‘(b) and (¢). According to the available
information, Dircctor of Health Services,
Assam, has been asked Dby thc State
Government to formulate a  concrete
proposal for research programme in
indigenous plants for Family Planning for
approval of the Government of India and
the Indian Council of Medical Research.
The question of extending the use of this drug
throughout the country will be examined in
the light of results achieved on completion
of the proposed research.

RECRUITMENT  IN PUBLIC SECTOR
UNDERTAKINGS

2733. SHRIMATI SHARDA MUKER-
JEE : Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that a scheme has
been worked out to induct Executive Offi-
cers of the requisite calibre and qualifica-
tions for management of public sector under-
takings; and

(b) if so, the broad outlines of this
scheme ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI1
MORARJI DESAI) (a) and (b). In 1965,
it was decided by Government that for
appointments to top posts in Public Enter-
prises, suitable persons from all sources have
to be located. As different sources of
recruitment have to be tapped, it was decided

to provide for the maintenance of panels of
suitable persons, so that thc appointing
authorities have a sufficiently wide range of
choice at thetime of sclection. Pursuant
to these decisions, and for the drawing up
of comprehensive panels, various steps have
been taken to draw upon the available
managerial talent from all sources, including
the private sector, for management of
Public Enterprises. Certain recommenda-
tions of the, Administrative Reforms Com-
mission in their Report on “Public Sector
Undertakings” in the arca of ‘personnel
management’ arc also under consideration
of Government.
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SHORTAGE OF KFROSENE OIL IN THE SUB-
DIVISIONS OF THE MONGHYR DISTRICT

2725. SHRI KAMESHWAR SINGH:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government's attention ha$

been drawn to the acute shortage of kerosenc

oil in khagoria sub-division of Monghyr
District;;

(b) if so, the action taken to improve the
supply;

(¢) whether disparity prevails between the
supply of kerosenc oil between Khagoria
and Begusarai sub-Divisions:

(d) if so, the quantity of oil allocated for
khagoria and Begusarai  sub-divisions du-
ring the last three months: and

() the reasons for such disparity ?

THE MINISTER OF PETROLLEUM

AND CHEMICALS AND SOCIAL WEL-
FARE (SHR1 ASOKA MEHTA) :(a) Short-

age of Kerosenc oil from some parts of Bihar

including Khagoria has been reported during
the recent mohths.,

(b) Rail despatches of kerosene have been
stepped up in consultation with the Railway
Board. For road dcspatches, the State
Government has been requested to step up
movement. Adequate supplics of kerosenc
have been cnsured at the rail and the road
despatching points.

(c) The kerosene allocation for Bihar
has been sub-divided by the State Govern-
ment  as between the various districts.
There is no further breakdown of the district-
wisc allocation betwcen the various sub-
divisions of the Districts. According to the
information furnished by the oil companies,

order for the despatch of only one tank wagon

load of kerosene to Khagoria was pending
with the oil companies as on Ist August,
1968. This is being cleared.

(d) During the last three months the kero-
sene oil supplied to Khagoria and Begusarai
wa $ 502 Kils. and 124 KIs. respectively.
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(e) The disparity in kerosene oil supplies
has been stated by the State Government
to be due to different in the population and
the past consumption of the two sub-divi-
sions.

EROSION OF LAND IN RAHIMPUR BY GANGA

2736. SHR1 KAMESHWAR SINGH:
Will the Minister of IRRIGATION AND
POWER be plcased to state:

(a) whether Government’s attention has
been drawn towards the fast rate of
erosion of Rahimpur  (Khagoria "Sub-
Division) by Ganga;

(b) if so, the action taken to check it; and

(¢) if not, the reasons thercfor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): () to (¢). The Rahimpur village arcit
is on the river side of the road and railway
along the Ganga and was affected by floods
during 1967. No report about any crosion
at Rahimpur by the Ganga has been received
at the Centre so far.

PowtR GENERATION FROM TUNGABHADRA
WATERS

2737. SHRI S. A. AGADI : Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether there is any demand from
Government of Andhra Pradesh for Tunga-
bhadra waters for power generattion; and

(b) if so, from where and how much
quantity of water is proposed to be drawn
for power generation by the Andhra Pradesh
Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR PRA-
SAD) : (a) and (b). Andhra Pradesh Chief
Engincer requested for extra water release
from Right Side Power Housc, which is
shared jointly by Andhra Pradesh and My-
sore, owing to the serious shortage of coal in
the Thermal Power Stations of Andhra
Pradesh due to recent railway strike.
Extra quantitities of water were allowed
from 19th July and the present withdrawal
is 3200 cusccs against normal withdrawal of
2600 cusecs.
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CONNAUGHT PLACE PARK, NEW DELHI

2738. SHRI M. L. SONDHI : Will the
Minister of HEALTH, FAMILY PLANN-
ING AND URBAN DEVELOPMENT bc
pleased to statc:

(a) whether Government are aware of the
widespread  public indignation over the
reduction of thc Connaught Place park by
the New Delhi Municipal Committee;

(b) whether it is a fact that the Vice-Chair-
man of the Dclhi Development Authority
has remarked that the reduction of the
Connaught Placc Park is an unwisc step;
and

(c) if so, the steps Government propose to
take to protect the intcrests of the citizens ol
the Capital in the prescrvation of Parks ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY) : (a) The
Government  has  not reccived any re-
presentation  from any person against the
reduction of Connaught Place Park.

(b) No.

(c) Docs not arise.

PromoTiON OF G.D.M.O., GraADE 11
OFFICTRS

2739. SHRI R. D. BHANDARE : Will
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) how many G.D.M.O., Grade I officers
have become cligible for promotion to
‘G.D.M.O. Grade I since the publication of
First List No. F.1.-4/67-CGS II, dated the
21st August, 1967;

(b) when Government proposce to publish
its next List of promotion of G.D.M.O.
‘Grade I Officers who have completed 5
years of services in that Grade to the posts
-of Grade I officers; and

(c) whether Government also proposc to
fix a scheduled date for publishing such a
list each year, and if so, on what date ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) 249
.on date.
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(b) As soon as the initial constitution of
the G.D.O. Grade I of the Central Health
Service is completed in all respects.

(©) Itis not propésed +o fix a date for
issuing lists of G.D.O. Grade 1 officers each
year.

US|/ 35,5 famd qroan

2740. st QN[ A JUEIH : F7qT
faard o faga @t 72 a7 ¥ F90
w747

(F) TIEAT AT AT TR
a7 AFEE F AT G OET AT
99 § 97 AT FY qqEqT FA ¥ forq
39 3% faard diomr & Faaw 9O
FH o mearaAr § famer IgEned
TAEATT F AT HAT F 5 IATE, 1968
1 fawar 4T,

(7) == @A v A feadr
vt sgg #F1 A@AY A9T 999
¥ FT Fw fEEET ghm; iR

(T) ZAMAAT ¥ AT THTTAT,
Tgda AR fame & fFaa-feaa ma
qAT AT 9T I FY sggeqr  fE
s & wfafem faadt 7o qft o7
faars &Y Smsft

faaif aar fagq wWama & 99-
wai (= fagex waw@) @ (F) =
= ¥ 1971-72 AR T EW AN
TJIVTEAT & '

(@) =7 &m #1 sifra swm
AT 7.7 FATETH & | ST qATH
F1 QIR AL If@eeT & fag
Ty AT § faaw wfegi a% -
sfr o foatfer 3wz & o
AR A

() W F N TR
Tgda ¥ 53 WAt W AT aghe
F 16 WA FATH AT AWTEAATE L FA
AT 1,26,000 UHE qfT  F1
faarf Fofim o w7 fasre



183  Written Answers

EUTHANASIA

2741. SHRI H. N. MUKERIJEE:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 230 on the
22nd July, 1968 and state.

(a) whether Government have information
regarding the attitude towards legalising
cuthanasia in cases of incurable and agonising
illness in differnt countries of the world;
and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) and
(b). Thc question of legalising euthanasia
has been discussed at various forums—in
Medical Associations, by legal authoritics
and in some National Parliaments. The
World Medical Association at  their
mecting in New York in 1950 considered
this subject and voted to condemn any
attempt at legalising cuthanasia. They
called on all national Medical Associations
to condemn the practice of euthanasia under
apy circumstances.

In the United Kingdom, a Bill to legalise
cuthanasia camc up beforc the House of
Lords in 1936 but was not proceeded with.
Tt is reported that a move is afoot re-in-
troduce the Bill in the British Parliament.
No dectails arc available.

BANJARAS IN THE LISTS OF SCHEDULED
CASTES AND  TRIBES

2742, Surt J. H. PATEL : Will the
Minister of SOCIAL WELFARE be pleased
to state:

(@) whether it is a fact that certain
synonyms and sub-tribes of Banjaras have
been shown in the list of Scheduled Castes
of Rajasthan as ‘Ejavaria’ and in the list
for Haryana, Punjab and Dclhi Pradesh
as ‘Sirkiband’;

(b) whether it is also a fact that in the
Mysore and Orissa States, Banjaras and
their synonyms have also been shown in
the list of Scheduled tribes;

(c) whether it is also a fact that Banjaras in
the States of Bombay, Hyderabad, Madras
and in Karanatak, arc not shown in the list
of Scheduled tribes; and
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(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) ‘Bawaria’ is included as a separate
Scheduled Caste in parts of Rajasthan and
‘Sirkiband® as a separate Scheduled Caste in
the whole of Haryana, Punjab and Dethi.

(b) ‘Banjara or Lambani’ is a Scheduled
Caste in the old Mysore area of Mysore
State. ‘Banjara or Banjari’ is a Scheduled
Tribe in the whole of Orissa.

() In Maharashtra and Madras the
‘Banjaras’ are not scheduled.

In Andhra Pradesh ‘Sugalis (Lambadis)
are a Scheduled Tribe in the old Andhra
Area. In Mysore ‘Banjara or Lambani’is
included as a Scheduled Caste for the old
Mysore area.

(d) The tribal and other communities of
India are in a state of transition; and their
characteritstics vary from State to State and
area to arca.

HARUANS OF GoA, DAMAN AND Dreu

2743. SHRI J. H. PATEL: Will the
Minister of SOCIAL WELFARE be
pleased to state:

(a) whether the Harijans of Goa, Daman
and Dieu have been notified scheduled
castes; and

(b) if not, the reasons therefor and the
steps taken by Government to notify them
as Scheduled Castes?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) and (b). Attention is invited to the reply
given to Unstarred Question No. 911
answered on the 19th February, 1968.

afrare fratom Fws
2744. =it onasa teg gu=g
=t FraTar Ay
CUEECIECICEE
ot fAo To wEwT
o fxo ATo WEET :
Fa7 TIEw, Wit fAaew For -
v (=T Y 98 I BT IO 0
(7) AT T T Ao
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FUAI eI 215,58
- | AT
1961—62 139.31
1962—-63 277.25
1963-64 217.24
1964—65 652.36
1965—66 1199.79
F 2485.95
| QT * @i
1966—67 1337. 64
1967-68 2653.01
ACCUMULATION OF GARBAGE IN

CALCUTTA

2745. SHRI GANESH GHOSH : Will
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether it is a fact that Calcutta has
become a city of huge accummulation of
garbage;
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(b) whether Government have gone into
the causes of such accumulation and if so,
their findings thereof; and

(c) the steps taken to prevent any recur-
rence of such nuisance?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) to (c).
‘Government have been receiving reports for
sometime regarding accumulation of garbage
in the city of Calcutta. 1t has been found that
the accumulation of garbage as due to the
inadequacy of conscrvancy vchicles which
again was due to their bad maintenance.
As the conservancy services of the'Corpora-
tion of Calcutta were unable to cope with the
situation, an officer of the Government of
West Bengal and an officer of the Calcutta
State Transport Corporation have been
deputed by the State Government to act as
Special Deputy Commissioners of the Cal-
cutta Corporation from the later part of
June, 1968. This has been done in consul-
tation with the Corporation. As out of the
Corporation’s own lorries only about 150
were in running condition, the Special
Dcputy Commissioner in charge of conscr-
vancy services hired the requisite number of
additional lorries. For loading thesc hired
lorries and other incidental work, the ser-
vices of 400 members of the National
‘Volunteer Force and 200 mcmbers of the
Mobile Civil Emergency Force and West
Bengal Civil Emergency Force were specially
requisitioned for a fortnight. The other
Special Dcputy Commissioner who has been
placed in charge of Corporation workshops,
railways, garages ctc. has been taking steps
for rcpairing of the damaged lorries, wagons
and locomotives of the Corporation and
their proper maintenance, so that the
efficiency of thc conservancy services may
be improved.

Since the appointment of the Special
Deputy Commissioners the position in
regard to the removal of garbage has greatly
improved.

The Special Deputy Commissioner in
charge of conservancy scrvices, has been
instructed to plan his fworking programmec
in such a way so that the conservancy staff
of the Corporation are utilised to the full and
the clearance of the daily accummulation of
garbage can be effectively done with the
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regular conservancy staff, after the back log
has been cleared. Thc corporation has
also a proposal to purchase 50 new conser-
vancy vehicles for removal of garbage.

SEIZURE BY THE CUSTOMS OF IMPORTED
RADIO PARTS FROM SHOPS IN DELHL’

2746. SHRI N. K. SINGH :

SHRI MANIBHAIl J. PATEL:
SHRI B. N. SHASTRI :
SHRI MAHANT DIGVIJAL
NATH :

Will the Minister of FINANCL: be plezsed
to state:

(a) whether it is a fact that a tecam of 50
Customs  Officials raided some shops in
Dclhi on the 6th July, 1968 and seized
imported radio parts and other componernits;
and

(b) il so, thetetails thercof and action
taken in the matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OE FINANCE, (SHRI
MORARIJI DEASAI (a) and (b) On 6th
July, 1968 a tcam of 30 Customs oflicials
raided 13 business premises in Chandni
Chowk 'and Lajpat Rai Market in Dclhi
and scized radio parts and other goods of
foreign origin worth about Rs. 64,000. A
statement showing the premises raided «nd
radio parts seized is laid on the Table of
the House. ([placed in Library See No.
LT-1620/68). The cases are under
investigation.

R1VER WATER PROJECTS

2747. SHR1 NATHU RAM AHIRWAR:
Will the Minister of IRRIGATION AND
POWER be pleased to state:
(a) the river water projects undertaken in
the country, State-wisc after 1947;

(b) thc names of thos» that have been
completed; and

[ (c) whether they were financed by the
States and the Centre within or outside the
Plan aid or by forcign assistance with details
of cach case?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESWAR PRA-
SAD) (@) and (b) The information, State’
wise, is contained in the publication “India—
Irrigation  and Power Projects” issued
by the Ministry of Irrigation and Power,
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copies of which have been placed in the
Parliament Library.

(c) All these Projects were financed from
the State resources supplemented by Central
assistance for the Plan as a whole. During
1968-69, however, additional assistance out-
side the Plan ceilings to the extent of Rs. 25
crores is proposed to be given to some selec-
ted major projects, details of which are
given in statement I laid on the Table of
the House. [placed in Library. See No. LT-
1621/68). The projects financed by
foreign assistance are listed in statement II.

TRRIGATED AREA UNDER MEDIUM AND
MAJOR PROJECTS IN MADHYA PRADESH

2748. SHRI NITIRAJ SINGH CHAU-

DHARY :

SHRI NATHU RAM
AHIRWAR:

SHRI NARENDRA KUMAR

_ SALVE:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the State-wise area that would be
irrigated at the end of 1968-69 under Major
and Medium projects on rivers starting
from Madhya Pradesh;

(b) the total irrigated arcas of Madhya
Pradesh that would be under irrigation at
the end of 1968-69 from major and medium
projects; and

(c) whether any area of Madhya Pradesh
is irrigated from any river originating in
.othcr State?

THE DEPUTY MINISTER IN THE
MINISTRY  OF IRRIGATION AND
POWER (SHRI SIDDHESWAR PRASAD):

(a) The area likely to be irrigated in dif-
ferent States, at the end of 1968-69, by
major and medium  projects, on rivers

starting from Madhya Pradesh, is as
follows :

State - Area
(lakh
acres)

1. Madhya Pradesh 78
2. Rajasthan 35
3. Orissa 205
4. Uttar Pradesh 82
S. Bihar 11-1
6. Gujarat 22
M33LSS/68---7
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(b) The total irrigated area in Madhya
Pradesh by the end of 1968-69 (including
pre-Plan irrigation) would be about 19 lakh
acres.

(c) The topography of Madhya Pradesh
is such that a number of rivers have their
source in the State and flow to the adjoining
States. Only the river Sabari and Indravati
have their source in an adjoining State and
flow to Madhya Pradesh. “There is no major
or medium irrigation project on these two
rivers: in Madhya Pradesh .

CAPITATION FEE FOR ADMISSION TO

SHOLAPUR MEDICAL COLLEGE

2749. SHRI SONAVANE : Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Sholapur Medical College
charges a capitation fee of Rs. Seven
thousand per student for admission to the
first year course of the College;

(b) if so, whether Government have
approved of the charging of the capitation
fee;

(c) whether the College gets any grant-in-
aid from Government and if so, the amount
thereof, and

(d) whether there is any proposal to take
over this college by Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
According to the information available in
this Ministry thc Sholapur Medical Collcge
is charging a capitation fee of Rs. 7,020/-
(Rupees seven thousand and twenty) per
student for admission to the first year
M.B.B.S. course at present.

(b) The Sholapur Medical College is a pri-
vate institution and the approval of thc
Central Government is not required.

(c) No grant is currently given by the
Central Government.

(d) The Central Government is not awarc
of any such move at present.

IAT NN A ;@ 7 B Ag
w1 fmtor
2750. Y ATLAT AETX AW : F7qT
faard ot fage w=0 77 777 € ¥
T4 5.
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(st fegmaT ww) : (F) ¥ (9)
ITTETY TFEA A o7 &Y R g
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INCLUSION OF RIVER VALLEY PROJECTS OF
MAHARASHTRA IN  FOURTH PLAN

2751. SHRI K. G. DESHMUKH : will
the Minister of IRRIGATION AND
POWER be pleascd to state:

(a) whether Government have received a
priority list regarding the River Valley
Projects from the Government of Maha-
rashtra to be included in Fourth Five Year
Plan;

(b) it so, their names and whether the
Upper Wardah River Valley Project has
been included in the list and what priority
has been accorded to it and
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(c) whether the technical and other neces-
sary Government sanctions have been given
by the Central Government to the Upper
Wardah project to enable the State Govern-
ment to take up its construction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c) Maharashtra Statc
Government have not yet finalised their
Fourth Plan and have not fixed any priority
list of irrigation projects. A list of schemes
recommended by an Irrigation Study Group
of Maharashtra State has been received by
the Planning Commission. This list inclu-
des Upper Wardha.

The question of clearance of Upper
Wardah Project will be considered while
the Fourth Plan is finalised.

MEMORANDUM }ROM  WIST BENGAL
GOVERNMENT ON FUND3S ALLOCATION

2752. SHRI DEVEN SEN : Will the
Minister of FINANCE bc pleased to state:

(a) whether he has received a Memoran-
dum from the Government of West Bengal
demanding that funds allocation to the
States as made by the Finance Commission
before the beginning of the Five Year Plan
be periodically reviswed in order to assess
the extent of irreducible rise in their Annual
Expenditure;

(b) whether it is a fact that the State’s
Expenditure had exceeded by Rs. 150 crores
over the total amount allotied to it by a the
Third Finance Commission:

(c) whether it is also a fact that the un-
covered expenditurc in West Bengal has
becn exceeded by 15 per cent from ycar to
year; and

(d) if so, what is his rcaction to the
Memorandum from West Bengal on the
subject ?

THE DEPUTY PRIME “MINISTLER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No such Memo-
randum has been recicved.

(b) and () The Third Finance Com-
mission’s Rcport did not indicate the Statc’s
cxpenditure taken into account by them in
their scheme of devolution of resources to the
the States. Howcver, according to the
information furnished by the State Govern-
ment, there was a surplus  non-Plan
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revenue account during the period covered
i by the award of the Third Finance Com-
mission (1962-63 to 1965-66) even after ex-
cluding the proceeds from additional taxa-
tion.
(d) Does not arise.

PETRO-CHEMICAL COMPLEX AT MADHARPUR

2753. SHR1 K. P. SINGH DEO : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state the pro-
gress made in setting up a petro-chemical
complex at Madharpur in Gujarat with
foreign collaboration ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOAKA MEHTA) : T here
is a proposal to set up a petro-chemical
complex in the vicinity of the Koyali
refinery in Gujarat. 1t consists of an aro-
matics project and a naphtha cracker. In
respect of the former the foreign collabora-
tion agreements have been concluded. For
the latter a detailed project report has been
prepared and is under examination.
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9% §&T 8108 F IWX F T

(%) wma@ER A FEE  fdem
o Zfenr  #ORA  qUT A
e fafade grar @ & g9
sy fg g fmfor a7 & 3% & O
F A W A9 S T A
8

(@) afz g, & aer &7 TN
&
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(m) afx =4, a’r:ﬂ%wrw-g
amaq‘tfﬁsrm'& T TF GATqTA
q'cwﬁsrmﬁ’

ITRAA Wi qqr @ @i (o
Aot qaig) @ (F) Sran,

(@) fzai®s 22 9197, 1968
I §o 8108 F IWX A fer 1o
JTeETgT FI AT # faawor 9@ A oF
sfafafe awoed ™ @ @ &1
[qemm & @ @ T 3fed
Heqr L. T.[622/68]

(1) =g e AL 9T
sag fzs fovat #ftn mERaw

aqr gad G fafedy

2762 it &R Tag : w7 faw
A dag Mfoea e dfer wRq-
WA qur G99 A~ fafee
Fra N F O fad @ owaw famfer
3% Fawaa § 22 AU, 1968 F
sariifeq T EEAT 8107 F I
qrTg § g a9 BT FqT FUT

(%) #ar aUTeTr g AT gEESy
FoAY wER;

(@) afzer. FImwT=OAATR;
E 1L,

(m) afz @, o @ ;T I E
qqT ITF  AED FT AT AW
TeA 9T @ & Sy ?

35 g Awd aar faw "@ay (o0
Araot qag) ¢ (F) M,

(@) TN F wam fmir #1 33
dug afoged o e FRORWA
qar faw  qAwsnwr | fafage § freme
JTad 1962 # fomr ar sk fwfn
FTFATT N AT 1 TZAT F¥AT
# ¢ warers § AR @O F 5§ 1378
am &
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delw fafwdy
XA FAGTATAT
THSATATT FAgTATST
gy s gRmATT
a5d Afcdew ferae Fhon wraRes
AT g
WA SETE WARNTET
FETAT AT
TYTFS oo & =T
FifeaT o7 AR wTE
«qTw Fo AT
T oA X % frator aW
1966-67 4T 1967-68 * fag A%

faar smg-wT feard
garerE &1 w-fratoras aqr ey
am fear T W<
1966-67 1967-68
qaatw fafrdy
qEE T
HAWAAT
o 7,472 7,437
TR
HARAAT 6.082 5,222
HATOTHATT
THI" 99,590 99,281
qFo HFo FE 16,158 15,027
fraQt AT
3,632 7,399

ANfcdza feraw Ifegn szt (o)
fero: .

FAATQ ™

ARTATET 6.298 5,475
WA a9

AT 6,082 5,222
AT -

AT 6,208 5715
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1 2 3

Ao Te

N LA U
arfeaAeTea oMo wrg 345 1,017
R T Fo AW FS TG B G

() s & A I=aT)
EXPORT OF SILVER BY STATE BANK oF INDIA

2763. SHRI N. K. SOMANI : Will the
MINISTER of FINANCE be pleased to
state:

(a) whether it is a fact that the State
Bank of India have purchased substantial
quantities of silver for export on the Govern-
ment of India account;

(b) the maximum and minimum prices of
silver for the year 1967-68.

(c) the total quantities bought for export
and the future programme in this respect;
and

(d) the total export for the year 1967-68
by non-Government agencies of silver to-
gether with its value ?

THE DEPUTY PRIME MINSTER AND
MINISTER OF FINANCE (SHRD
MORARIJI DESAI): (a) The State Bank
of India has been authorised by the Govern-
ment of India to buy and sell silver as its
agent. In this capacity the Bank has pur-
chased certain quantities of silver and
exported some of it.

(b) The maximum and minimum spot
prices of silver during 1967-68 in India
(Bombay) were Rs. 565 and Rs. 346 per
kilogram respectively. The maximum and
minimum prices in the London Market
during 1967 & 1968 were as under :

(Per Kg.)
1967 Rs. 530 Rs. 314
1968 Rs. 624 Rs. 460

(upto 27th July, 1968)

AUGUST 5. 1968

(c) It will not be in the public interest to
disclose this information.

(@) Nil, as export of silver, other than
manufactures of silver, by private parties is
not being allowed_since October, 1966.
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FoOD LARORATORIES

2764. SHRI YASHPAL SINGH: Will
the  Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that Food Labora-
tories in the country are generally ill-equip-
ped and are unable to cope with the ever-
increasing task of determining adulteration
in foodstuffs; and

(b) if so, the action taken to rectify this
shortcoming ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Equipment requiring routine analysis is
generally available in all the food laboratori-
e« under State Governments/ Union Terri-
tories but equipment required for carrying
out specialized tests is generally not
available.

(b) A scheme for strengthening of food
laboratories in the country by providing
financial assistance to the State Govern-
ments and Union Territories in the 1V
Five Year Plan period is under the con-
sideration of Government .

T. B. HOSPITAL AT KHAGARIA

2765. SHRI KAMESHWAR SINGH:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that the building of
T.B. Clinic/Hospital has been completed at

‘Khagaria (District Monghyr) ;

(b) if so, the reasons for the delay in
opening of the hospital; and

(c) when the hospital will start function-
ing ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to
(c). The requisite information is being
collected and wijll be laid on the Table of
the House.
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Prices or‘ FERTILIZERS

2766. SHRI KAMESHWAR SINGH :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether it is a fact that India has been
paying needlessly high price for the impor-
ted fertilizers as stated by the Secretary of
his Ministry; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) and (b). No, Sir.

In view of the general downward trend in
the prices of fertilizers and also by adopting
a more rational method of purchases, study
of market conditions, and availability of
stocks etc., it has been possible to obtain
really competitive prices.

PURCHASE OF ‘V' CROSS ARMS

2767. SHRI KAMESHWAR SINGH:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government’s attention has
been drawn towards the purchase of ‘V’
cross Arms by the Bihar State Elec-
tricity Board by different Superintending
Engineers; and

(b) if so, the names of the firms from which
these Arms were purchased and the price
of their purchase between the period from
January 1960 to June, 1968?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The required
information is being collected from the State
Government and will be laid on the Table
of the House when received.

PoST OF DIRECTOR-GENERAL FOR BACK-
WARD CLASSES WELFARE

2768. SHRI D. AMAT :
SHRI D.N. DEB :
SHRI G. C. NAIK :
SHRI R. R. SINGH DEO :
SHRI MAHENDRA MAJHI

Will the Minister of SOCIAL WELFAR E
be pleased to state:

(2) when the post of the Director-General
for Backward Classes Welfare was created ;
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(b) the functions of the Director-General;

(c) how many Zonal Directors and Deputy
Directors are working under the Director-
General; and

(d) the duties and functions of the Zonal
Directors and Deputy Directors ?

THE MINISTER OF STATE IN Ti-lE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):

(@) The post of Director, Backward
Classes Welfare, was created on 20th
November, 1963. It was redesignated as
Director General, Backward Classes Wel-
fare on 15th June, 1967,

(b) The main functions of the Director
General are:

(i) to assist in thc formulation of the
backward classes developmental program-
mes and policies.

(ii) to maintain liaison with the State
Governments and Central Ministries con-
cerned with Backward Classes development
programmes.

(iii) to watch the progress of implementa-
tion of programmes in the field and help in
in removing bottlenecks; and

(iv) to assist the Commissioner for
Scheduled Castes and Scheduled Tribes in
rescarch projects; collection of data, evalua-
tion, and eqnuiry into public complaints.

(c) There are five posts of Zonal Dirgctors
and nine of Deputy Directors.

(d) The duties and functions of the Zonal
Directors and Deputy Directors are to assist

the Director General in the discharge of
duties and functions indicated under (b).

Functions oF THE  COMMISSIONER POR
SCHEDULED CASTES AND SCHEULED

‘Trises
'2769. SHRI D. AMAT:
SHRI'D. N. DEB:

SHRIG.C. NAIK :
SHRI MAHENDRA MAJHI

Will the Minister of SOCIAL WELFARE
be pleased to sates:

(a) the functions of the Commissioner foe
Scheduled Castes and Scheduled Tribes
after the creation of the posts of the Director
General and Zonal Directors for the welfare
fof the Backward Classes;
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(b) whether it is a fact that most of the
Officers posted in the zones have no func-
tions to perform as the Welfare schemes are
implemented through the State Govern-
ments;

(c) whether it is also a fact that these posts
are superflous and only add to the overall
administrative expenditure;

(d) whether itisalso a factthat several
schemes under the States could not be
financed for want of funds; and

(e) if so, the necessity for maintaining an
claborate  structure under thc Director
General and posting of a large number of
senjor officcrs at the Zonal headquarters ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) The Commissioner deals with the func-
tions assigned to him under article 338 of
the Constitution.

(b) and (c). No ; their duties and func-
tions have been clearly defined. Welfare
Schemes are implemented not only by State
Governments, but also by voluntary agen-
cies with assistance from the Govtrnment of
India. The Central and State Govern-
ments share a common rosponsibility for
ensuring that special care is taken for the
advancement of the Backward Classes.
The Central Government also has a special
interest in the proper implementation of
centrally sponsored programmes, and in the
evolution of new programmes. Besides,
several complaints from the public have to
be attended to.

(d) No ; within the limit of available
resources, all important programmes nave
been maintained, and a few new schemes
taken up.

(¢) Does not arise.

MAJOR MEDIUM RIVER VALLEY PROJECTS OF
MAHARASHTRA

2770. SHRI K. G. DESHMUKH : Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that nine major
and twenty-six medium River Valley Pro-
jects out of the list of such projects sent by
Maharashtra Government have not so far
been sanctioned;

(®) if so, names of these projects;

(c) the reasons in each case; and
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(d) how long they are pending with the
Central Government and when Govern-
ment propose to dispose of these cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (d). All the Schemes of
Mabharashtra included in the Third Plan have
been approved. Ten Major and 14 medium
schemes have not been sanctioned so far.
A statement indicating these major and
medium  irrigation schemes is attached.
Out of the 14 medium irrigationschemes, the
State Government have been advised to
reconsider certain  aspects of 6 schemes.
The remaining 8 schemes have been received
from the State Government during the last
two months and are under scrutiny. As
regard the major schemes, the question of
their clearance will be considered while
finalising the Fourth Plan of the State
Government.

STATEMENT
MAJOR SCHEMES
. Upper Tapi
. Upper Wardha
. Upper Penganga
. Dudhganga
Kukadi
. Haranyakeshi (Mul!
Kasari
. Sahsrakund (Multi)
. Pench Irrigation
. Lendi
EDIUM SCHEMES
Gadadgad
Bodhegaon
Karpara
Khandala
Dhamna
Giroli
Dongargaon
Kalyangirja
Daraswadi
10. Bhojapur
11. Chul Bund
12. Parditekmore
13. Chargaon
14. Takli
TRANSFER OF RESOURCES TO STATES
2771. SHRI R. BARUA: Will the
Minister of FINANCE be pleased to
state:
(a) wheather it is a fact that the Bharat
Chamber of Commerce has recently made

—
PPNonswn -SSR NaUAWN -
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some suggestions to Government to review__
the problem of transfer of resources to the
States;

(b) if so, what are the suggestions of the
Chamber of Commerce and the reaction of
Government thereto; and

? (c) whether this issue is also being exa-
mined by the Fifth Finance Commission
and, if so, whetherthe Commission has made
any interim recommendations to Govern-
ment in this regard?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) (a) No, Sir.

(b) Does not arise.

(c) In accordance with the terms of
reference of the Finance Commission, the
Commission is required, among other things,
to make recommendations as to the distribu-
tion between the Union and the States of the
net proceeds of sharcablc taxes and duties.
The Commission is required to make an in-
terim Report by the 30th September, 1968.

SURVEY or CRUDE OIL IN AssAM

2772. SHRI R. BARUA : Will the Minis-
ter of PETROLEUM AND CHEMICALS
be pleased to state:

(a) whether a survey has been made about
the probable find of crude coil in Assam;

(b) whether the Government of Assam
have furnished or obtained any figure which
runs counter to the estimate arrived at by
his Ministry about the availability of crude
oil; and

() if so, the reaction of the Central
Government thereto ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA): (a)
Yes, Sir. On the basis of the exploration
carried out so far, the probable find of
crude ofl in Assam by 1970-71 is expected to
be about 4.5 million tonnes per annum.

(b) No, Sir.

(c) Does not arise.

NATIONAL INSTITUTE OF BANK MANAGEMENT

2773. SHRI R. BARUEA : Will the
Minister of FINANCE be pleased to state:

(a) whethe it s a fact that the working
group headed by the Deputy Governor of
Reserve Bank of India has recently suggested
for the establishment of a National Institute
of Bank Management in the country; and
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(b) if so, whatare their specific recomm-
endations and whether Government have
considered their feasibility ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (s) Yes, Sir.

(b) The Working Group has suggested a
[two tier training structure for officers of the
! commercial banks. The first tier will

consist of a central agency, viz. the National
Institute of Bank Management, to translate
national policies relating to banking into
meaningful training programmes and to fun-
tion as the nucleus of all training and
development activities in the banking sector.
It will conduct research into the general
problems of bank management with parti-
cular emphasis on research for new oppor-
tunities for developing the banking service.
The second tier will consist of all other train-
ing institutions of commercial banks which
provide training facilities for their junior
officers. The Working Group has recom-
mended that the activities of these training
institutions should be strengthened and
expanded,to meet the training necds of a large
number of junior officers. The proposed
National Institute of Bank Management will
also provide assistance and guidance to the
individual banks for proper organisation
and management of these institutions.

Government are in general agreement with
these proposals. The question of imple-
menting the propos:l for the setting up of the
National Institute of Bank Management is
to be examined by a committee to be
appointed by the Governor of the Reserve
Bank. The Reserve Bank will be taking
further action to implement the recom-

mendations.
CENTRAL ASSISTANCE FOR ASSAM
2774. SHRI R. BARUA: Will the

Minister of FINANCE be pleased to state:

(a) the projects which have been set up
with Central assistance in Assam 30 far;

(b) whether State Government have
approahced for the allocation of some more
projects with the (;emul Aid during the
Fourth Five Year Plan period; and

(c) if s0, th: demand of the State_Govern-

ment and the reaction of Government thereto

THE DEPUTY PRIM MINISTER
AND MINISTER OF FINANCE (8HRI
MORARJI DESAI) : (a) Sioce Assam’s
Plan as a whole is being assisted by the
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Centre, every project implemented under
the Plan can be regarded as having been set
up with Central assistance.

(b) and (c). The State Government’
proposals for the new Fourth Five Year
Plan have not yet been received. The ques-
tion of inclusion of more projects in the
Plan does not, therefore, arise.

DreseL OnL

2775. SHRI JYOTIRMOY BASU: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state the
CETANE NO. of the diesel oil that is
produced in Gujarat, Gauhati and Barauni?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : The
Cetane Number of the High Speed Diesel
Oil produced in Gujarat, Gauhati and
Barauni refineries is 50, 45 and 45 respec-
tively.

EXPANSION OF A PRIVATE FIRM IN

DELHI

2776. SHRI YASHPAL SONGH: Will
the Minister of FINANCE be pleased to
state:

(a) whether Government’s attention has
been drawn to the report published in the
Patriot of the 22nd July, 1968, under the
caption ‘New Delhi Report’ where it has
been alleged that a private firm was given
permission by his Ministry for expansion,
even without consulting the concerned
Ministry;

(b) if so whether the report is correct; and

(c) the name of the firm and the reasons for
giving the permission ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) No, Sir. All the requests from com-
panies for expansion cither in respect of
industrial capacity or capital involving foreign
collaboration are examined by or in consul-
tation with the concerned administrative
Ministries.

(c) Does not arise.

e af oAt & o w1 e

2777. st ®o fwo wywT : FAT
fumfmfmqa’rugamﬁﬁrm
w4t fw .

(%) = 7g = § f& s ofc-
o & wou wrafawar iy g€
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81 A 97 w1 T fratfa fafe
¥R e g mam;

(=) afz =, a’twirmm
g

() fadra srafarar a1 @€ &
FOH A 9 & g & Fraifa
fafe 7 & ;

(7) feefrr srafasar ardt wow &
I F gEAT 9T foFqAT sqg fear e
FT FIAA §, ¥R A qF I 9T
ST qF0 F A few gFw ara
AT ; W

(%) Fa1 g™ 7 oY fordard
R FT &Y & A afg 8, 9 9HE v
Fren g ?

faar aa faga dawm 7 I9-wa
(st fageaz ww) ¢ (F) o, g1

(@) s 78 I5aT |

() fagT aax ¥ gEdy srafawar
I FIH 1968—70 F1 TG ¥ a4
7, 1969 ¥ fgarf amow & #
faamx g1

(7) faga 7ex & g@dr srafawan
ay da ¥ fag ot Y qers ghafa
s ¥ fafe Fat # Q@ 7
atrwawrfagermwrm'ﬂm
fasr af & 800 9ra &97 # Afr
A AXF, 1969 ¥ A7, 1969 %
250 9@ TR FY TF AR Tfw =T
Excidcsidl

Sqq FT AW AY A TOT AIFT A
€ I g F aER I
g # QU F0 ¥ fag wawfaera
fratfca =w ¥

(¥) wew ofcwm & st a2
o w3 & o 9 g ¥ T
A Pt § foifa ofl o
wasfaaa o gEgraar A A faar §
wt gfafom T s & Aqw
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®Y FTW qFATY AT WA 9 I &
& & g a7 oy @ree w3 o g
a9 a¥ & T qf@e ¥ faw 1400
e ®qF ¥ Tfr 3 @7 fawe § fow
§ AqT FY AW GG AT ST &
ferg 250 ¥ §3F WA § |

fagre & anit & fwfor st afcgornat
% TY § Tt

2778. &t &o fRo wy®mx : I
fan€ &z fagy <t ag @@ F7 ga1
w3 f

(F) smagawgfea R aa 7
fazre &1 A frar 41, A7 T@T IHE
fagragmr 747 & (1 fFamT 97 &y
AW T4 TET afear F fFaofafa
& q | grafraa sfusfar F a9
faare-famer faam ar

(@) afx e, aY #ar agt avmwET afv-
T & T F of fa=ae famw fran
AT AT ; WY

() afy 7€}, @) anmAT da 7 a1
1 OF & fag a7 w7 FEaEr
FTTER 7

fam€ qur fagq waww & so-wa
(st (agwax wa®) : (F) N, av )

(=) o, 7&r

() awrmeT 7 g At § TH R
N 7 JF-mfeq F T F, A AT
goer & fag e o aw am fqane
9T FEmHTE AR T fEm? av geae-
gre & wfasta azawai & fagin & fag
sEamat ox faaw gt wr g

P AT LU WL QNG Heq
28 W ®T
2779. Y ®o fHo wWu®wy : T
fant aar fagar #&T 7 amF A 7
i fr ‘
(%) aarag 9= & f¥ qasergw fax
“(fET), § ARgT ¥ feem g
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% Y o0 o 9 v § o
TG F&AT 28, WA W et vy
qafa WE, FATRY-ATH AT
AT ® 9r wET SAWE T

(=) afzgt, arAehae & af@ryR
wig & fawe g Tew T F wE N
A & fag Far srEvas FiITad ©
e, Aw

(7) afx £ a7 &
tar 7l A a7 fawe , A gad W
FCE ?

fearf aar fagn dxrea § g9
(+f fegeree wwmx) : (%)& (7). 7Y
ToEF WA & 79T o9 A 92w
Fredt W & | a1g /XA & fad amy g
TETY FIE HT TG TAT 97 AR TF &«
9T 1962, 1963, 1965 AT 1967
# A7 frzirr 72 3y IO ATGHRE

AifgR 7 afarge ww & fae
3 F1 OFT & fan uw femd aay
AR B TF IFL TR FT FIF AT
¢ ar frafafey sva o =@ @
At faae & —

1. IHERY gzl &1 93F 41T
FIZr F947 |

2 uF {459 qgr qeaey gAIAv |

3. HHT TG KT ATRT AT WY
TFFT FIAT TAT 0F Fea=y w1 fqmior

TAHRIAT JEa®, 7§ faeeli & qw QAmy
wfgen w1 geq

2780. %Y Q&0 UHo WY : #T
e, oftare fagm oW awéa
forwra WAt a7 TR FY AT F LT F

() #ar gz 97 & f& »r wrivEw
TR WIZ AIFAT  qTAAT ZA) €)Y H57-
FiF-MT (FZV-03775ZT) FT FAA
FOF & fAT 2 7, 1967 HT ARTTAT
seqa, 72 f=At & zfas fagr
qr ;
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(@) %ar ag oY 79 § s ¥ Oeftwrean
fad a3 & agd s 15 92 aw wfw
9% fad feegz oz faera <ar narar ;

() 7 ag ot @ & R o4 A,
1967 %Y 9TA: 61l a5 qTS Ao & F
I g L

(%) 29T ¥ 4 7 a I&=T FAT
w1 g gy

(%) #ar ag «ft g § f5 awain
JeqaT § 7 oot ameqifaFT Fy G
7E fe § g Tarar @ a1 fF s
e, gET 9T qiW T g 91 (Ffea-
W vER) FIrwgi g 9T fa
30 99, 1968 T FHREWT F o
17 fag ¥ geme § o f5E
AT 9 | gg FaraT 141 g 5 suwy
T 9 Y faeet w (SR
FFgd ; AR

(&) zT AT faawi & A gW
¥ FqT FI § JUT wAfAF A9
FRaifel dR @ ¥ fawg aw
FTAFET FA F1 faa §?

wareem, sfEy fraem aar andw
faww wara | ge-Aa (* To Ho
afa) : (%) *r FAWT 5@ Me
FY qeAT At wey T #2907,
1967 F1 FeTw-mE ffsq wATT
FETTHT AEqATAH qTha o rav a7 |

(@) 3% e fea wia: &9 aF
o a3 fawax fagr @ av wifs a1
§ 39 gwg scafuw s afast &
RO qGA SART g odT

(W) ITF T 4 JA, 1967 FY
S/ 611 AF AT Fo 2 H AG 7w
ar€ do 1 F gf 4

() ua faawo faad sifiaa gaar
&Y 7€ ¢ A 9T q¥ @ fagr mav g

[grve.oa & Te faar man | fwd e

qero-fto 1623/68] |
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(%) a7 (7). oft F¥ eg & av=Tq
e § IE-FHR ¥ fo e e
24 7 9| 3§ gy A =9 qoA
242 9T a7 IaN gwad: g #
T T A I TqT @ FT %
B I (Frfear-Eed eaR) fra
faarar (A fe @ O FTam @
93, F FROA) | 77 qg-fearet ®
q¢q, ¥ TUAR, T &Y SO FH F7 97
TN F g3 R FY Ig% grafug
F1 wfaaer dtor & §g & e 55
97 ¥ quAE Wer § 49F WX &
fagem ¥ faT ¥ wmw-qmw  #y
HEATTFIAT AT & |

WP AR FTATF F AT T 10-4-68
F AN 9@ F AU A e
A 35 370 737 faz F geamerx & 9wy
frar mar faqq efaaa w #1 amw-
g3, FT FIOT TREEE B & fegom
A 3e19 ¥z fasey W (F0W w1
T qIRRAT AT TgHEE way) fear
T A F FE-Ae RO d@
F HAA 71 aY A, 25-7-1968 FI
TT AIAF FT TH FETATAT ARA AT
far mar f& el F grafuat @ ag
fredt AR mfawr w1 9 fae 2@
gn fafrear sfier a9 Rt &
Fa-ae  qv faet g @l &
ygEe @ weg w o AfEd
FT | '

w33 faq wfaal @ aggfas snfew
Ffaat & faenfaal v srrfat

2781. =Y @R sfgene : Far
QAR FEAMOT HAT Tg TATY FY FYT FGT
f& .

(%) Fan siggfaa sfwt qar o
gt arfen anfeat & faenfaat #
faerae aedt gf @& A o F @|A
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g¢ 372 BEgfoat 2 & fau s afuw
fr FT F@ F1 gER F1 fa=ie
z;

(@) #ar g1 faenfam) 1 aw
gfrsror 3% &t #1§ AT FTER F
faaronita & @R

() afz &, &1 swFT W A
27
AT Feq 9 fawm H VT wA (3To
wiadi gwe qgr) ¢ (F) &, A1

(@) arnfs  wfwgw  deandr,
MdRfEs, Ffmafar aur wfeaw
wifast, 7 WA fom au faaifaar o
frdty Srearga, & gfamst § sfux
R AN G I 1 usy
FAEA-UA-NfWAw qUT F92-3:7 LA
E & T ARAT & FIFR &AL
Zrar awArar-gimeror grasdt qu Az
a3 fawd fear @ 771 &)

(7) =q4 g #T O FAREST
HET EA 9¥ ZROT TFqd 547
TR G | qIAT SERT AN FI
T AT TR FET AT |

RESETTLEMENT OF EVACUEES OF HyYDRO-
ELECTRIC PROJECTS OF KERALA

2782. SHRI VASUDEVAN NAIR :
Will the Minister of IRRIGATION AND
POWER be pleased to statc :

(a) whether the Kerala Government have
submitted any proposal for the resettle-
ment of peasant who will have to be evicted
during the implementation of the hydro-
electric projects in that State

(b) if so, the nature of the Central assis-
tance requested for by the State Govern-
ment ; and

(c) Government's reaction to this pro-
posal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to(c). In the estimates of the
Idikki hydro-electric project as sanctioned,
there is a provision of Rs. 2-40 lakhs for
rchabilitation of persons and families
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displaced from the lands covered by the
project. This project receives earmarked
Central loan assistance. In the estimates
of funds required in 1968-69 by the Kerala
State Electricity Board, for this project,
no special assistance has been requested
for resettlement of families.

MEDICAL GRADUATES

2783. SHRI P.R. THAKUR : Will
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to refer to the reply given to the
Unstarred Question No. 8836 on the 29th
April, 1968 and statc :

(a) whether the required information
regarding medical graduates has since been
collected ;

(b) if so, the details thereof ; and

(¢) if not, when it would be laid on the
Table.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY ) : (a) to
(c). The information available so far is
given in the statement. The remaining
information is being collected.

Laid on the Tablc of the House [Placed
in library .Sce No. LT-1624/68).

CLosURE OF L.I.C. OFFICE AT MORVI IN
GUIJARAT

2784. SHRI P. N. SOLANKI : Will the
Minister of FINANCE te plezied to
state :

(a) the reasons for closing down the Lifc
Insurance Corporation Office at Morviin
Gujarat State ; )

(b) the loss in employment and premium

collzztion which will bz to the Life Insurance
Corporation ; and

(c) whether reopening of this office is
being reconsidercd ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Busincss from
Morvi_Sub-office did not justify the exis-
tence of a sub-cffice, at that centre. It has,
thercfore, been decided to convert it into
a “Development Centre™.

(b) Nil.

(¢) No, Sir.
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ANNUAL RePorTs or CommissioNnrr FoRr
SCHEDULED CASTES AND SCHEDULED
TRIBES

2785. SHRI P. R. THAKUR : Will
the Minister of SOCIAL WELFARE be
pleased to refer to the reply given to the
Unstarred Question No. 6729 on the 8th
April, 1968, and state :

(a) whether the Commissioner for Sch-
duled Castes and Scheduled Tribes has
since intimated his decision/reaction to the
suggestion for compiling and preparing his
annual report statewise for the purpose of
facilitating a purposeful discussion thereon
in the state Legislatures;

(b) if so, the details thereof ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) to (c). No formal intimation to this
effect has been received, but the Commis-
sioner’s reactions are expected to be evident
when his next report is rcalcased.

MEeDICAL COLLEGES IN WEST BENGAL

2786. SHRI P. R. THAKUR : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) the total number of scats available
for admission to the Pre-medical/Medical
courses during 1968-69 in the five Medical
Colleges under the Control of the West
Bengal Government ;

(b) whether it is a fact that out of about
655 seats in these colleges, only 18 and 8
seats are reserved for Scheduled caste and
Scheduled tribes respectively ;

(c) if so, the reasons for restricting the
reservation to such a low figure when therc
is provision for making reservation in such
colleges at least at the ratc of 12 per cent
and 5 per cent respectively for Scheduled
Castes and Scheduled Tribes : and

(d) the action proposed to be taken to
rectify immediately the restrictive policy
of the college authorities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Pre-
medical 633, M.B., B.S. 705

(b) Out of 633 seats in thc Pre-medical
coursc, 17 and 11 seats have been reserved
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for the students belonging to scheduled
Castes and Scheduled Tribes respectively.

(c) The reservation of seats for the stu-
dents of Scheduled Castes and Scheduled
Tribes which was all along 3 in .Govern-
ment Medical Colleges has been reviewed
by the State Government and increased to
28 baving regard to the fact that a fair
number of such students also get admission
against open seats through general compe-
tition.

{d) Any change in the above arrangement
is not considered possible this year as selec-
tion of students for admission is already
in progress.

OFFICE OF THE COMMISSIONER FOR SCHEDULED
CASTE AND SCHEDULED TRIBES

2787. SHRID.AMAT :
SHRID. N. DEB :
SHRI G. C. NAIK :
Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) whether it is a fact that the Commis-
sioner for Scheduled Castes and Scheduled
Tribes, who is only to evaluate and report
on the constitutional safeguards for tribes
has got a large office ;

(b) whether it is also a fact that the
Commissioner for Scheduled Castes and
Scheduled Tribes has been divested of the
supervisory functions after the creation of
the post of the Director General for Back-
ward Classes Welfare ;

(c) whether it is also fact that the Com-
missioner collects the data and information
from the State Governments for his annual
report ; and

(d) if so, how far the big organisation
under the Commissioner is justified ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) The Commissioner’s office, which is
limited to the headquarters, consists of
five Research Units and an administrative
Section.

(b) Afterthe re-organisation, the Commis-
sioner deals mainly with the functions
assignod to him by the Constitution.

(c) Yes, but he also collects data from
other sources, conducts independent studies,
and enquires inlo public complaints when-
ever the circumstances so require,
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(@ The sizc of the Commissioner's
establishment is commensurate with the
duties be has to discharge.

INSTITUTIONAL FINANCES POR INVESTMENTS
IN U.P.

2788. SHRIMATI SUSHILA RO-
HATGI : Will the Minister of FINANCE
be pleased to state :

(a) wether it is a fact that the quantum
of institutional finances sanctioned by the
Tndustrial Development Bank, State Finance
Corporation, Agricultural Finance Corpora-
tion, Industrial Finance Corporation and
Life Insurance Cornoration to the Uttar
Pradesh Government for investment has
been inadequate ;

() whether the Uttar Pradesh Govern-
ment have demanded more assistance and
was denied its share ; and

(c) if so, how the Government contem-
plate to increase this quantum ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to(c). None of
the institutions referred to in the question,
exoopt the Life Insurance Corporation,
provide financial assistance to a State
Government for investment. Information
relating to the Life Insurance Corporation
is being collected and will be laid on the
Table of the House.

FORBIGN ASSISTANCE SINCE INDEPENDENCE

2789, SHRI K. M. KOUSHIK : Will
tho Minister of FINANCE be pleased to
state :

(a) the amount of assistance (in Rupees)
given by various countries to India since the
Independence ; and

(b) the outstandings thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) °: (a) and (b). Two

statements are laid on the Table of the House.

[Placed in Library See No. LT-1625/68).

INsPacrORS IN CENTRAL Excms CustoMs
COLLECTORATE, ALLAHABAD
2790. SHRI RAMJI RAM : Will the
Minister of FINANCE be pleased to state :
(a) how many leave reserve posts of
Inspectors in the Central Excise and Customs
Collectorate, Allahabad ‘were sanctioned
into permanent ones by his Ministry in
the years 1956 and 1961 ;
M33LSS/68
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(b) how many of such sanctioned per-
manent posts were reserved for Scheduled
Castes candidates ;

(c) whether it is a fact that non-Sche-
duled Castes candidates were confirmed
against these reserved posts ; and

(d) if so, the reasons for ignoring eligible
Scheduled Castes candidates for coafir-
mation against permenent posts rosorved
for them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (d). The infor-
mation is being collected and will be laid
on the Table of the House as carly as
possible.

MAHATMA GANDHI'S STATUE AT IMDIA
GATE, NEw DELHI

2792. SHRI K. P. SINGH DEO : Will
the Minister of WORKS, HOUSING AND
SUPPLY be Pleased to state :

- (a) whether it is a fact that it is proposed
to put up a statue of Mahatma Gandhi
at India Gate, Ncw Delhi ;

(b) if so, whether Government have sct
up any committee for the purpose ; and

i(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :

'(a) Yes.

() Yes.

(c) The Committee consists of the follow-
ing :

1. Enginecer-in-Chief, CPWD

Chairman
2. Chief Architect, CPWD
Member
3. Shri Brij Krishan Chandiwala
Member

4. Shri D. K. Gupta, Secretary
Rajghat Samadhi Committeo
Member
s. Shri H. Rahman, Senior
Architect, C.P.W.D.
Secretary Member
The work of the Committee will bo :—
() to get in touch with som» of the
eminent sculptors in the country
and to have anidea of the dimen-
sions and cost of the proposed
statue ;

(i) to prepare tho terms and oondf-
tions of a competition for this
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work, inviting designs, etc., from
sculptors in this country and
abroad ; and
(i) to advise Government on other
related matters.
SHOPS FOR SCHEDULED CASTE/TRIBE PER-
SONS IN DELHI ,

2793. SHRI RAMIJI RAM : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether Government have made
some reservations of shops in Delhi for
allotment to Scheduled Caste/Tribe per-
sons to ameliorate their economic condi-
tion ;

(b) whether it is a fact that repeated
representations for such reservations have
been received by Government from a
number of Members of Parliament ; and

(c) if so, what action has been taken
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) No.

(b) Representations on the subject have
been received from some M. Ps.

(c) The shops are allotted by call of
tenders and not on the basis of persons
belonging to a praticular caste.

aead § LA T THY AAT

2794. ®i gFA I THAW : AT
faw gy g 9w & FAv FaT

(%) ¥ ag 99 & fr F=rr Scamew
weF faar, avad & afawifal 3 =g,
1968 ¥ U QYT AIEI § WG T3
¥ qe7 FT AgA qOwE fFAr 97
#<

(&) afe &, @ 55 avag 7 fray
safer ficeare frg 7@ a9 farg
R I 41 T #r af ?

I W awr faw et (s
AN 3arg) ¢ (F) MR (|). 23
7€, 1968 FY AT FIH & T2T-
¥ et st & sfewfat &
Tt § TF MW 9T wr A A}
fadw & a4 amEw & w9El &Y 38
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Aeat oxdY, fomer qer dwr-wew
aferwifidl ¥ spaTe FwT 5. 25 A
TE AT WA F AW Wi-
Frafeg & afrmfat gra s o @ g
it g% oF st frogare s s
9 ag § swea 97 frar % femr
T W FaTEr A 1968 F RS
# @ weF @ IENT g oew
afgfan & aur gfam sfewfal &
Tt § 99 F=y qmeAl 7 3. 24 gW
T FT AGAT GFST | G ufR
e fFd 7@ 4, S A8 | STHE 93
far s fed /@ 1| o w7 fawnig
ara-faviy e o e § A sy et
£ ATA-GFATT T EY |

COMMISSION OF SAFDARJANG AIRPORT INTO

STADIUM

2795. SHRI YASHPAL SINGH : Wilt
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether requests have come for the
conversion of the present site of Safdarjang
Airport into a full-fledged stadium; and

(b) if so, whether any directive is pro-
posed to be given to the Delhi Develop-
ment Authority ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) A
proposal to shift the Safdarjang Aerodrome
from its present site is under examination.
In accordance with the provisions of the
Master Plan for Delhi, the area is to be
used for recreational purposes i. o. parks,
play grounds and open spaces.

(b) No.

AID FROM EXPORT-IMPORT BANK

2796. SHRI BENI SHANKER
SHARMA :

SHRI D. C. SHARMA :

Will the Minister of FINANCE be pleased
to state :

(a) whether the Export-Import Bank has
authorised a $ 20 million credit to India to
finance purchase of U. S. capital equipment
and related services ;
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(b) if so, the terms of the credit ; and

(c) the items to be purchased.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes. Sir.

(b) The credit will be ropayable over a
period of 15 years including a grace period
of 3 years with 6% interest and a commit-
ment fee of $%.

(c) Capital equipment, such as, earth-
moving and construction equipment, mining
and drilling equipment etc., initial spare
parts and related services, as well as some

quantity of components for the manufacture
of diesel locomotives are likely to be pur-
chased under this credit.
CIRCULATION OF COUNTERFEIT CURRENCY
Notes N U.P.

2797. SHRI BENI SHANKER
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the Eastern
Uttar Pradesh Districts of Moradabad,
Rampur, Badaun, Bareilly and Shahjahan-
pur have been flooded with forged Rs. 5
and Rs. 10 currency notes ;

(b) whether inquiries have been made
into the matter ; and

(©) if so. the findings thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). Infor-
mation furnished by the State Government
reveals that the number of cases of detec-
tion of forged currency notes registered by
the U. P. Police is as follows :—

Moradabad 3
Rampur —
Badaun 1
Bareilly 2
Shahjahanpur 1

Of these, two cases of Moradabad bave been
closed as the accused could not be detected,
in one case of Shahjanhanpur prosecution
has been launched, and the other four
cases are under investigation.

SEIZURE OF SILVER IN BomBay

2798. SHRI MAHANT DIGVUAI
NATH : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Central
Revenue Intelligence Staff scized 194
ingots of silver in Bombay on the 1ith
June, 1968 ;
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(b) if so, the estimated value of the silver
s0 seized ;

(c) whether some arrests have been made
in this regard ; and

(d) whether these smugglers are the
members of an International smugglers
gang ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI) : (a) and (b). 194 silver
ingots weighing approximately 5899 Kgs.
valued approximately at Rs. 34-8 lakhs
(at the market rate) were seized by the
Central Revenue Intelligence staff in Bombay
on the night of 9th/10th June, 1968, and not
on the 11th June.

(c) 10 persons were arrested in this
connection.

(d) The persons arrested are associated
with an International smugglers gang.

U.S. AID FOR TROMBAY FERTILIZER PLANT

2799. SHRI MAHANT DIGVIAI
NATH : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the Govern-
ment of U.S. A. have granted a loan of
Rs. 27 crores to India for expansion of
fertilizer plant in Trombay ;

(b) if so, whether this will be given in
the shape of machinery etc. or cash ;

(c) whether it is also a fact that India
will be free to purchase machinery from
any place or there is any condition that
the same would be purchased from U.S.A.
only ;

(d) the estimated time by which the plant
will be completed and the estimated increase
in the fertilizer production ;

(¢) the extent to which it will meet the
country’s demand ; and

(f) the mode of repayment of above
loan ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The United
States Agency for International Develop-
ment has authorised a loan of $ 369
million (equivalent to Rs. 27-7 crores)
for the expansion of the Trombay Fertilizer
Plant. The agreement for the loan is yet
to be finalised and signed.

(b) and (c). The loan will be available to
finance only the dollar costs of goods and
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services of U.S. origin required for the
Project.
(d) and (e). The expansion scheme is

() to be completed by 1971-72,
and

@if) to produce 229,000 tonnes of
Nitrogen and 124,000 tonnes
of PzOs.

(f) The loan will be repayable in doliars
over 40 years including a grace period of
10 years. Interest will be at 29 per annum
during the grace period and 239 there-
after.

ImBALANCE IN U.P.’s SHARE OF PLAN
INVESTMENTS

2800. SHRIMATI SUSHILA ROHATGI:
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that during the
first three plans, against a total investment
of 1,838 crores of rupccs in Central Indus-
trial Projects, the share of Uttar Pradesh
was only 3-8 per cent, while its population
accounts for about 17 per cent of the
country’s population ; and

(b) if so, how Govcrament proposc to
rectify the present imbalance ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). During
the first three Plan periods, investment of
about Rs. 1884 crores was incurred on
various Central industrial projects. Out
of this, an investment of Rs. 72 crores
was made in Uttar Pradesh, accounting for
3-8% of the total investment.

Due to the very nature of the industries
undertaken in the Central Sector, the choice
for their location has been very limited.
In many of these enterprises economic and
technical considerations are overwhel-
mingly decisive in the matter of choosing
appropriate locations and in practice only
marginal deviations are feasible. Subject
to these considerations however efforts are
made to ensure an equitable dispersal of
large scale projects. It may also be men-
tioned that devclopment of medium scale
industries and agro-based industries will
bave an cnduring impact on the general
level of living of the people in the concerned
State, and provision of conditions to stimu-
late such development, requiring very often
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only moderate investment, could be an
effective instrument to regional develop-
ment. The development of industrial arces
at suitable focal points, promotional assis-
tance through Industrial Development Cor-
porations and financial assistance through
State Financial Corporations are some of
the measures which have already been
initiated in this direction.

POWER GENERATION SCHEMES

2801. SHRIMATI SUSHILA ROHATGI:

SHRI OM PRAKASH TYAGI :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that during the last
seventeen years, while Rs. 373 crores were
invested by the Centre on certain power
generation schemes taken up directly by
the Central Government, not one of them
was for Uttar Pradesh ; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). During the last seven-
teen years, an expenditure of about Rs.
215 crores has been incurred by the Central
Government on the power generation
schemes of the Damodar Valley Corpora-
tion, the Neyveli Lignite Corporation,
Nuclear Power Stations at Tarapur, Rana
Pratap Sagar and Kalpakkam and tbe
Central Thermal Station at Badarpur.

The planning of Central Power Stations
is determined by the power requirements
and natural resources of a Region as a whole.
The Badarpur Central Power Station has
been sanctioned in the context of the power
demands vis-g-vis available generating capa-
city of the Northern Region as a whole.

ANTIBIOTICS PROJECT, RISHIKESH

2803. SHRI VIRBHADRA SINGH :
Will the Minister of PETROLEUM

. AND CHEMICALS be pleased to state :

(a) whether it is a fact that the Antibiotics
Project at Rishikesh has not yet been able
to manufacture anti-biotics for commercial
purposes ; and

(b) if so, the reasons for this slow progres
in the matter ?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a)
No, Sir.

(b) Does not arise.

STOCKING OF AVIATION FusL AT PORT
BLAIR

2804. SHRI K.R. GANESH : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether there is any proposal to stock
aviation fuel by the Indian Oil Corporation
at Port Blair in Andaman and Nicobar
Islands ;

(b) if not, the reasons therefor ; and

(c) whether the need to stock aviation fuel
has arisen in order to meet the requirements
of the Indian Airlines aircrafts ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a) and
(b). The Indian Airlines have asked the
Indian Oil Corporation to make arrange-
ments for the supply of ATF (Aviation
Turbine Fuel) as and when they start
operating Viscount aircraft to and from
Port Blair. The necessary arrangements
will be made as soon as a firm date is inti-
mated by the Indian Airlines.

{c) At present there is no regular off-take
of aviation Turbine Fuel at Port Blair to
justify its stocking by the Indian QOil Corpo-
ration.

O RESOURCES IN THE ANDAMAN
NICOBAR ISLANDS

2805. SHRI K.R. GANESH : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether any survey of the possibility
of the oil resources in the Andaman and
Nicobar Islands have been conducted;
and

(b) whether there is any scheme to conduct
deep sea drilling in the Islands ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a) Yes,
Sir, in a preliminary way.

(b) Not at present.
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Misuse OF GARAGES IN SUNDFR NAGAR,
New DeLmi

2806. SHRI DHULESHWAR MEENA:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to refer to the
reply given to Unstarred Question No.
946 on thc 16th November, 1967 regarding
some garages in Sundernagar, New Delhi
being used for commercial purposes, and
state :

(a) the outcome of the prosecution
initiated by the Corporation against the
owner and occupier of the premises ;

(b) whether the premises have since
been got vacated by the occupier ; and

(©) if the reply to part (b) abovc is in thc
negative, the reasons for the delay in getting
the premises vacated ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) The Corporation instituted 21 prose-
cution cases against the party. Six cases
have sincc been decided by the court and
a fine of Rs. 150/- imposed. The otber
15 cases are pending.

(b) No.

(c) The lessce has been called upon to
remove the breach of the leasc terms. If
he fails, action to re-enter thc premiscs
will be considered.

LEAVE FACILITIES TO WORK-CHARGED STAF¥
Or C.P.W.D.

2807. SHRI M. MEGHACHANDRA :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) the details of leave facilities provided
to the work-charged staff of the C.P.W.D.

(b) whether all these facilities are extended
to the work-charged staff of the P.W.D.,
Government of Manipur ; and

(c) if not, the reason for denying the said

leave facilities to the work-charged staff of
Manipur P.W.D. ?
' THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) The details are given in the statement
laid on the table of the House [Placed in
Library. See No. LT-1662/68]

(b) No.

(c) The question of extending the leavc
facilities of the workcharged stafl of thc
Central P.W.D. to the workcharged staff
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of Manipur P.W.D. is under consideration
of this Ministry in consultation with the
Government of Manipur.

KADANA DAM OvEr MaAH! River

2808. SHRI HEERJI BHAI :
SHRI DHULESHWAR MEENA :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that Kadana dam
being constructed over Mahi river, is the
result of an agreement between the Govern-
ments of Rajasthan and Gujarat ;

(b) if so, whether Galiakot, the famous
place of pilgrimage of Bohron in Dungapur
District and tehsils Garhi and Bagidara
of Rajasthan would also be affected there-
by ; and

(c) if so, the arrangements made by both
the State Governments to compensate the
people of the affected areas thereby or to
rehabilitate them in some other place and
the details in regard thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) -Yes, Sir.

(b) Galiakot shrine will not be affected
by the construction of the dam but some
areas in Garhi and Bagidora tehsils in
Banswara District would be affected.
About 3 villages will be completely sub-
merged and 6 villages will be partially sub-
merged.

(c) A provision of Rs. 1:51 crores has
been made in the estimate for the Kadana
Project towards compensation for lands
and houses which will be submerged in both
the States. This includes Rs. 18 lakhs
towards rehabilitation of people affected.

T A 9T FAFT Aty
2809. st oot wif : F  fewd
AT faga waY 3z F@d & a1 AT
f¥:

(%) ¥ 98 /9 § f& qoeq@ a9r
AW & AT g FAT & AqATC AEY
A€ O AW AT @ FIM1 A0 § $a
T & & @ an wwifaa i,
4 fo THET AW FIT I AT HY
T §N
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PURCHASES FROM FOREIGN COUNTRIES BY THE
DEPARTMEN I OF SUPPLY

2810. SHRI DHULESHWAR MEENA:
SHRI RAMACHANDRA
ULAKA:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :
(a) the names of countries from which

purchases were made by the Department of
Sypply during 1967-68 ; and

(b) the items purchased and the value
thereof 2
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) A statement showing the names of the
countries from which purchases were made
by the Department of Supply during 1967-
68 is placed on the Table of the Lok Sabha.
[Placed in Library. See No. LT-1627/68}

(b) Preparation of an item-wise list
would involve lot of time and labour which
would not be commensurate with the result
40 be achieved. However, the total value
of the purchases made during 1967-68 from
the various countries on the basis of data
collected so far has been indicated in the
statement being placed in reply to part (a)
of the Question.

PENSION/GRATUITY CASES

2811. SHRI DHULESHWAR MEENA :
SHRI RAMACHANDRA
ULAKA :

Will the Minister of FINANCE be pleased
to state :

(») the number of cases of the Central
Government employees which were pending
for final sanction of pension/gratuity as
on the 31st May, 1968 ; and

(d) the approximate period for - which
these cases have been pending ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAID (a) and (b). The
information is being collected and will be
laid on the Table of the House as soon as
available.

VIOLATION OF GOLD CoNTROL RULES

2812. SHRI DHULESHWAR MEENA :
SHRI RAMACHANDRA
ULAKA:

Will the Minister of FINANCE be pleased
to state :

(a) the number of cases of Gold Coatrol
Rules violations detected during the last
thoee months ; and

(b) the nature of violations and the action
takon against the offenders 7

‘THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) :(a) and (b). The
information is being collocted and will be
laid on the Table of the House.
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YounG GIRLS FROM KERALA SENT TO WasT
GERMANY

2813. SHRI JAGANNATH RAO
JOSHI : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to refer to
the reply given to Unstarred Question No.
5831 on the 1st April, 1968 and state :

(a) whether the information regarding
young girls from Kerala sent to West Ger-
many has since been collected ;

(b) if so, the details thereof ; and

(c) if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY) : (a) to
(c). The information has been collected.
But some discrepancy in the details received
from two different sources has been noticed.
To reconcile this a reference has to be made
to the sources supplying the information
and it is likely to take some time.

‘THEFT OF FILES FROM CENTRAL EXCISE AND
Cusrtoms OFFICE, DELHI

2814, SHRI LATAFAT ALI KHAN:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that in February,
1968 a box containing some important
files was stolen from the Central Excise
and Customs Office, Delhi ;

(b) if so, whether any investigation has
been made in this connection and results
thereof ; and

(c) what steps Government have taken
to tighten the security arrangements in that
office ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) It is a fact that
a box containing some files was stolen
from the office of the Collector of Central
Excise, Delhi, on the night of 20-2-1968.

(b) The theft was discovered on the 21st
morning and the matter was immediately
roported to the polics by the Collector.
The Superintendent of Police, Central
District, Delhi, was also personally contacted
aad all facilities were extended to the Police
to trace the missing trunk. Neither the
peolice investigation, nor the departmental
enquiries which were undertaken simul
taneously, have, however, succeeded in
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tracing the trunk till now. The police
have been requested by the Collector to
make a fresh attempt in the matter, if
necessary, by taking the help of Criminal
Investigation Department.

(c) The security arrangements in the
Collector’s office have been tightened.
A copy of the instructions issued by the
Collector in this regard is laid on the Table
of the House. [Placed in Library. See No.
LT-1628/68)

SCHOLARSHIPS TO MANIPUR STUDENTS

2814A. SHRI M. MEGHACHANDRA :
Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) how many students of Manipur were
given low income group scholarship for
1967-68 ;

(b) the amount spent for the same ;

(c) the range of income of the guardians
against which the students were given this
scholarship; and

(d) the range of income insisted upon by
the Government of Manipur ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) 53355.

(b) Rs. 21,13,871.

(c) and (d). Below Rs. 2,000 per annum.

1207 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REVELATION MADE IN U.S. CONGRESSIONAL

TESTIMONY RE. COLLECTION OF INFORMATION

or DEFENCE INTEREST TO U.S.A. FROM
HIMALAYAN BORDER

SHRI TRIDIB KUMAR CHAUDHURI
(Berhampore) : Sir, I call the attention of
the Minister of External Affairs to the
following matter of urgent public impor-
tance and I request that he may make a
statement thereon :—

“The revelation made in the United States
Congressional testimony released on the
18th July, 1968 in Washington that the
University of California Sociology Research
Projoct in the Himalayan Border Region of
India is financed by the Defence Department

of the U.S. Government for collecting in-

formation of Defence interest for the U.S.A.”

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS

AUGUST 5, 1968

236

Weritten Answers

(SHRI B.R. BHAGAT) : According to
the information which we have received
from our Embassy in Washington, it appears
that on May 28, 1968, in a testimony
bofore the Senate Foreign Relations Com-
mittee presided over by Senator Fulbright,
Vice-Admiral Rickover made certain critical
references to the Defence Department
financing and conducting behavioural and
social science research abroad. Senator
Fulbright observed that he had received a
Iotter from a Professor at the University
of California also critical of Defence Depart-
ment financing sociological research in
India. The Professor from California
has been identified as one Dr. Gerald D.
Berroman. The Congressional hearing was
made public on July 18, 1968.

From the testimony given by Admiral
Rickover and the intervention of the Chair-
man of the Senate Yoreign Relations
Committee, Senator Fulbright, and from the
letter written by Professor Berreman, it
appears that a project was established at
the University of California, Berkeloy, in
September, 1960 to coordinate and support
research activities with a primary interest
in the Himalayan arca. During the first
6 years of its existence, a number of scholars
have conducted field work in various parts
of the Himalayan area.

Grants to support the ficld work and otber
resecarch activities by scholars under the
Project were received from various sources
including the Institute of International
Studies, the American Institute of Indian
Studies, the Social Science Research Council
and the National Science Foundation.
However, for the period commencing
1967 and ending with 1970, the Advanced
Research Project Agency provided funds
for the Himalayan Border Countries to the
extent of 60 per cent. It now transpires
that this particular Agency is part of the
Defence Department of the United States
Government.

Under the Himalayan Border Countries
Project of the California University, two
rescarch programmes were presented to
the Government of India under the first
programme, research was to be conducted
by Professor J. Downs. Associate Professor
of Anthropology of thc University of
Arizona in the language and culture of the
Tibetan refugees living in and around
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Mussoorie. The second programme, which
was devoted to a study of an administrative-
cum-religions centre in the Himalayass,
was to be conducted by Professor Gerald
Berreman who is Professor of Anthropology
of California University.

Professor Berreman is alrcady in India
to attend a Seminar at the Indian Institute
of Advanced Studics in Simla. Visas were
authorised for Dr. Cowns and his associate
rescarch workers on July 3, 1968. Dr.
Downs and his family arrived in India on
July 28, 1968.

‘Government do not in any way wish to
discourage genuine and legitimate research
by foreign scholars and have indeed en-
couraged such research, however they view
with concern the revelations made in the
Senate Foreign Relations Committee. In
the light of these facts, Government are
reviewing tho advisability of permitting the
continuance of the research programmes
under the Himalayan Border Countries Pro-
joct of California.

SHRI TRIDIB KUMAR CHAUDHURI
Mr. Speaker, Sir, this is a very unsatisfac-
tory position and raises a number of ques-
tions. The first and foremost question
that comes to the mind is whether the Govern-
ment bas any independent agency of its
own to screen such proposals because from
the United States and from other countries
many such innocent looking research pro-
jocts are sponsored. Only in the journal
published bere by the American information
Office Span we read this month about the
Institute of American Academy in Banaras
and they are doing the innocent thing like
archaeological research. Some do archaco-
logical rescarch, some do anthropological
research and some do sociological research.
May I know whether our Government have
any independent agency to screen such
projects ? Here, Sir, three ministries are
involved—the Education Ministry, the
External Affairs Ministry and the Defence
Ministry.

AN HON. MEMBER : Home Ministry
also.

SHRI TRIDIB KUMAR CHAUDHURI
Yes, the Home Ministry also. Only the
other day, on 2nd August, there was a
question in this House about CIA activities.
A book by Dr. Malder has been published
in the United States and it has been broad-
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cast all over India about CIA agencies and
CIA activities, which institutes and which
people are financed by CIA etc. The
Home Ministry could very innocently say
that they are trying to procure a copy of
book. First our Members have to procure
the nows, then they have to send in notice of
their question and only then the Govern-
ment awakes to these things. This is an
absolutely unsatisfactory position and
threatens the security of the country.
Therefore, I would like to know whether the
Government have any such agency.
Secondly, I would like to know whether they
will tell the American Government, in this
instance as Senator Fulbright himself has
said, that this makes all sociological and
academical research sponsored by the
United States in this country suspect, that
this thing must stop once for all. Will
the Government muster sufficient courage
to tell the United States Government that
this has got to stop ?

SHRI B. R. BHAGAT : As for the inde-
pendent agency, it is true that we look
into those cases with great care. Thc
hon. Member did not mention Home Mini-
stry. Home Ministry is primarily concer-
ned with this. W= go into these questions. . .

SHRI TRIDIB KUMAR CHAUDHURI
The Home Ministry have not procured
that book even though it is broadcast ali
the country.

SHRI B. R. BHAGAT : ] am confining
my answer to this particular question.
So far as giving permission to people to
move about is concerned, it is our definitc
policy not to allow people to go into this
area and very careful scrutiny is exorcised
and in the past whosoever bas been allowed
has been allowed only for purely academic
purposes, for research and study. We
have seen some of the books that have
been produced by some of these authors.
They are very objective and books of
scholastic interest. So, we bave taken that
care. But, since these new facts have como
to light certainly we will cxamine this
question. As to the question which the
hon. Membes has raised about rescarch
projocts becoming suspect in the eys olt the
world I think more than us it is the American
reputation which is at stakc and I think it
is certainly. .(interruptions) Plcue.bnr me.
If the hon. Member sces the testimony in



239 Spying for

[Shri B. R. Bhagat]
the Senate, he will see that it is a professor
who himself raised the point that research
should not be connected with the defence
department or government departments.
1 entirely agree with the hon. Member that
i research projects are suspect with political
or other motivation. they have no value
and even the American Government will
realise it. We will also make it known. As
1 said, we are examining all these questions
in the light of the information that we have
received.

SHRI1 INDRAJIT GUPTA (Alipore) :
Sir, I think you should advise the Minister
not to be so worried abput American repu-
tation as to his own reputation.

SHR1 B.R. BHAGAT : I am sorry,
the hon. Member asked me a question
whether the American Government is aware
and so on. I was answering that.

SHRI INDRAJIT GUPTA : The news
report which appeared here in our Indian
papers regarding this particular project by
the University of California says that the
grant received from the Defence Depart-
ment of the United States amounts to
$282,840 for a project which is to last for
three years beginning from 15th June 1967.
That means that if it has begun already
.it is of very recent origin, and most of the
three years is still to go. Subsequent to the
appearance of this news item, the United
States Mission led by Mr. Katzenbach came
bhere and Shri Bhagat had three or four
days of very intimate tete-a-rete about
which he refused to divulge anything in
the House. I want to know, firstly, whether
during these talks this question about the
desirability or otherwise of this type of
seemingly innocent academic research pro-
jects sponsored by American universities
dbut financed by their Defence Department
or by the CIA, or God knows what—be-
cause, they do not know anything; our
government does not know anything; they
‘have no means of knowing; they are not
interested in knowing and they have no
mechanism of knowing or finding it out;
once this news item has appeared, he should
have been alert about it—I want to know
whether this question was at all raised by
him with Mr. Katzenbach during these
talks and, if not, why not. Secondly,
since this makes this type of project suspect
because until they reveal it to us there is no
means for us to know it, I want o know
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whether government is seriously considering
banning all projects of this type which are
sponsored by American universities unless
they are in a position to know thoroughly
what are its antecedents, who is financipg
it etc. Thirdly, about these two gentlemen
who have already arrived in this country
he has read out the names—in connection
with this very project, will they kindly be
asked to go back and their facilities with-
drawn ?

SHRI B. R. BHAGAT : He has brought
in the question of my talks. The CIA
question was not raised. The question of
this project was not raised.

SHRI INDRAJIT GUPTA : Why nat ?
What were you doing ? You are supposed
to defend our interest when you talk to
these people ? Why did you not raise this
at all ?

SHRI B.R. BHAGAT : Certainly, we
will defend our interests. We have eaid
that we have received these facts, we are
examining these matters and, certainly,
we will take it up. So, the hon. Member
should not create the impression that-we
do not defend our interests. We are
defending our interests.

SHRI RANIJIT SINGH (Khalilabad) :
Do you know what our interests are ?

SHRI B.R. BHAGAT : For this pro-
ject, as I said, two scholars have come.
One of them is Dr. Berreman, who himself
has raised this, He is hero and we will
certainly talk with him. We will examine
this project and if we find that it is not ef
a desirable nature, we will certainly ask
them to wind it up.

SHRI INDRAJIT GUPTA : This is nov
reply. Obviously, when they come bere
on some project to study fauna, flora-or
something like that, the only thing that
they will show to Siri Bhagat is what they
are doing in that conmnection. The real
purpose of this project may. be something
which is secret and he has no independent
agency as he told Shri Chaudhury just oow,
for finding that out.

SHRI B.R. BHAGAT : Tho hon.
Member is drawing wrong conclusioss,
probably deliberately. I have never said
that we have no independent agency. I
have definitely said that at the moment two
projects are under consideration and in the

240
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light of this information we are going to
ook into it. If we do not find it in our
national interest, we will ask them to wind
it up.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDRA
GANDHI) : Dr. Berreman has himself
refuscd to take part in the project assigned
to him. At this moment he is in India not
in connection with this project but to attend
some seminar in Simla.

SHRI INDRAIJIT GUPTA : That makes
it all the more suspect.

SHRIMATI INDRA GANDHI : We
are not saying whether we do or do not
suspect the’ programme. We shall look
into it very carefully.

SHRI S. S. KOTHARI (Mandsaur) :

This rescarch project in the Himalayan
border region appears to be link in the
.long chain of espionage centres in the
country. Sometimes, we find, these centres
are American centres, sometimes they are
Russian centres and sometimes probably
of some other countries. But the basic
thing is that they are not innocuous or
innocent centres of educational and socio-
logical research but are camouflaged centres
for espionage. Their ramifications also
appear to be wide. Almost with mono-
tonous regularity, we have some exposure
or the other every month or every two
months. What is the Government dojng
to develop or to set up, or if they have
already got one, to activitise a counter-
intelligence department ? It particulary
concerns the Home Ministry and, I think,
the Home Minister should have taken up
this issue. In any case, they should acti-
vitise it. That centrc must have the latest
instruments and electro-magnetic devices.
The world has gone far ahead of what
Shri Bhagat thinks and where he is. With
3l those devices, they should have effective
counter-intclligence in this ceatury. Why
should this country be allowed to be a
happy hunting ground for international
cspionage ?

Secondly, in the border region, we must
particularly be careful to ensure that
foreigners who go there do not go for the
seditious purpose of subversion or interna-
tional espionage.

SRAVANA 14, 1890 (SAKA)

U.S. in Himalavas 242
(CA)

AN HON. MEMBER : Why should
they go at all ?

SHRI S. S. KOTHARI : Yes, why
should they at all be allowed in border
areas ?

Another important point is that there
are certain Indian nationals who are also
indulging in subversive activities. For them—
I'would repcat it; I have said in the past
also— there should be severe deterrent
penalties so that Indian nationals do not
assist in such activities.

MR. SPEAKER : That is not a part
of it.

SHRI S. S. KOTHARI : This all connec-
tod. It is a question of sabotaging our
defence efforts.

Would Government, firstly, carefully
examine the links that this Himalayan
centre has established in the country and
snap those links; secondly declare those
persons who are indulging in these activities
as persona non grata and expel them; and,
thirdly, close down this centre ? Finally
what long-term measures is Government
taking to ensure that espionage in this
country is controlied ?

MR. SPEAKER : The reply peed not be
so long.

SHRI B. R. BHAGAT : I am in agree-
ment with the hon. Member that we must
have our counter intelligence machinery
and do whatever we can with our resources.
Certainly, it is the primary duty of Govera-
ment to prevent it.

SHRI S. S. KOTHARI : What about
this project ? What are you doing about
it ?

DR. RANEN SEN (Barasat) : This is not
the first time that instances of attempts
on behalf of the American Government,
cither the Defence Department, or CIA
or State Department, have been revealed
in this Heuse. Though our friend, Mr.
Kothari, tried to introduce unsuccessfully
that there was some other country also,
may I know whether it is known to the
Government of India that in this Himalayan
region certain foreigners, mostly Americans,
80 there as bird-watchers, some as artists
and painters enamoured with the landscape
of Himalayas.
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AN HON. MEMBER : Yogis also.

DR. RANEN SEN : ....and yogis also,
not only as visitors but some of them get
settled in the Himalayan border. There
was an instance of one American lady
who was over-staying in Darjeeling, in the
Kalimpong area, and she was, all of a
sudden, missing from that area and she
was found in Madras. .

AN HON. MEMBER : Americans were
responsible.

DR. RANEN SEN : The Americans
were responsible. About the friends
who are always trying to equate Soviet
Union with America, this House knows
their colour and complexion. I need not go
into that. What 1 meant to say is : Has
it come to the notice of the Government
that the intelligence system which is mostly
engaged to find out the faults of the Commu-
nists instead of going into the activities of
the foreign agents, mostly Americans and
West German agencies operating in India

in the form of tourists, bird-watchers,"

painters, artists, etc. and, if so, may 1 know
what steps Government of India have taken,
after all these revalations in Parliament,
to stop this ?

SHRI B. R. BHAGAT : As far as the
Himalayan region is concerned, it is
recognised that it is a sensitive arca. We
do not allow foreigners to go there. In
the Inner region, no tourist, no forcigner,
can go. Only in some cases, for making
the studics, we have been permitting a
very few people. About this also, we
will examine it. We want to protect this
area. There should not be espionage
or other intclligence activities. We will
do our best.

12.28. brs.

PAPERS LAID ON THE TABLE

UTTAR PRADESH ANTARIM ZILA PARISHAD
(RB-ENACTMENT AND CONTINUANCE) ACT,
1968

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI D. ERING)
On behalf of Shri M.S. Gurupadaswamy,
1 beg to lay on thc Table a copy of the
Uttar Pradesh Anptarim Zila Parishad
(Re-e! and Conti ) Act, 1968
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(President’s Act No. 19 of 1968) published
in Gazette of India dated the 28th Jusc,
1968 under sub-section(3) of section 3 of
the Uttar Pradesh State Legislature (Dele-
gation of Powers) Act, 1968. [Placed in
Library See No. LT-1588/68

NoT1iFICATIONs UNDER CustoMms Acr, 1962,
ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.C.
PANT) : I beg to lay on the Table :—

1. A copy each of the following Noti-
fications under section 159 of the Customs
Act, 1962 :—

() GS.R. 1315 published in Gazette
of India dated the 13th July, 1968
containing corrigenduni to G.SR.
987 dated the 25th May, 1968.

(i) G.S.R. 1383 published in Gazette
of India dated the 17the July, 1968.

[Placed in Library. See No. LT-1589/68]

2. A copy each of the following Noti-
fications under section 38 of the Central
Excises and Salt Act, 1944 :—

(i) The Central Excise (Fourth Amend-
ment) Rules, 1968, published in
Notification No. G.S.R. 937 in Gazette
of India dated the 14th May, 1968.

(i) The Central Excise (Twelfth Amend-
ment) Rules, 1963 published in Noti-
fication No. G.S.R. 1300 in Gazettc
of India dated the 13th July, 1968.

[Placed in Library. See No. LT-1590/68 ]

3. A copy of the Dclhi Sales Tax
(Third Amendment) Rules, 1968 published
in Notification No. F. 4(28)/68-Fin. (E)
(D) in Delhi Gazette dated the 27th June,
1968 under sub-section (4) of section 26 of
the Bengal Finance (Sales Tax) Act, 1941,
as in force in the Union territory of Delhi
(Hindi and English Version).

[Placed in Library. See No. LT-15%0/68 ]

ANNUAL REPORT OF O1L AND NATURAL
GAs COMMISSION FOR 1966-67 AND AUDITED
ACCOUNT THEREOF

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH)

1 beg to lay on the Table a copy of the
Annual Report of the Oil and Natural Gas
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Commission for the year 1966-67 together
with the Audited Accounts under sub-section
(3) of section 23 read with sub-section (4)
of section 22 of the Oil and Natural Gas
Commission Act, 1959.

[Placed in Library. Sec No. LT-1591/68.]
NOTIFICATIONS UNDER ESseNTIAL CoMmo~
pITIES ACT, 1955

SHRI D. ERING : On behalf of Shri
Annasahib Shinde, 1 beg to lay on the
Table :—

1. A copy cach of the following Noti-
fications under sub-section (6) of section 3
of the Essential Commedities, Act, 1955 :—

(i) G.S.R. 1384 published in Gazette of
India dated the 18th July, 1968
making certain amendment to G.S.R.
914 dated the 10th June, 1966.

(i) The Indian Maize (Temporary Use
in Starch Manufacture in Gujarat)
Amendment Order, 1968, published
in Notification No. G.S.R. 1422 in
Gazette of India dated the 26th
July, 1968.

2. A copy of Notification No. G.S.R.
1396 published in Gazette of India dated
the 27th July, 1968 making certain amend-
ment to G.S.R. 1842 dated the 24th
December, 1964 under section 12A of the
Essential Commodities Act, 195S5.

{Placed in Library. See No. LT-1592/68.]

12.29 ums.
MESSAGES FROM RAJYA SABHA
SECRETARY : Sir I have to report
the following messages received from the
Secretary of Rajya Sabha :—

() “In accordance with the provisions
of rule 127 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am directed to inform the
Lok Sabha that the Rajya Sabha,
at its sitting held on the 31st July,
1968, agreed without any amendment
to thc Border Security Force Bill,
1968, which was passed by the Lok
Sabha at its sitting held on the 24th
July, 1968.”

() “I am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on Thursday, the Ist
August, 1968, passed the enclosed
motion concurring in the recommen-
dation of the Lok Sabha that the Rajya
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Sabha do join in the Joint Committee
of the Houses on the Union Terr-
tories (Separation of Judicial and
Executive Functions) Bill, 1968. The
names of the members nominated by
the Rajya Sabha to serve on the said
Joint Committee are set out in the
motion.

Motion

“That this House concurs in the recom-
mendation of the Lok Sabha that the Rajya
Sabha do join in the Joint Committee of the
Houses on the Bill to provide for the separa-
tion of judicial and executive functions in
Union territories, and resolves that the
following members of the Rajya Sabba
bo nominated to serve on the said Joint
Committee :—

Shri P. Abraham

Shri M. Vero

Shri S. Krishna Mohan Singh
Shrimati Satyawati Dang
Kumari Shanta Vasisht
Shri I. K. Gujral

Shri Syed Ahmed

Shri Golap Barbora

Dr. Bhai Mahavir

Shri M. Ruthnaswamy
Shri A. P. Chatterjee.”

COVINALAIWN-

—
—

BUSINESS ADVISORY COMMITTEE
TWENTY-FIRST REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
I beg to move :

“That this House agrees with the
Twenty-first Report of thc Business
Advisory Committec presented to the
House on the 2nd August, 1968.”

MR. SPEAKER : The question is :

“That this Housc agrees with the
Twenty-first Report of the Business
Advisory Committoc presented to the
House on the 2nd August, 1968.”

The motion was adopted.

12.30 Hrs.

BANKING LAWS (AMENDMENT)

BILL

MR. SPEAKER : The House will now
take further consideration of the Banking
Laws (Amendment) Bill. We have already
taken 2 hours on the points of order and
all that. The time allotted was S hours.
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AN HON. MEMBER : How can that
be deducted ?

MR. SPEAKER : What I am saying is
hat 2 hours time of the House has been
taken. You take 5 hours. That is a
different matter.1 would like to know what
amendments are moved.

ft W AW (vt i)
weqW WEA, § AT F AFFTA =TT
g 99 fav &% faw 305 ¥ amwia
gqgt 9X Y 95T 91 gafaq fF faae
s fedme & Q e WY A e
T &, I B BT AT AT F(ET AT |
fraw & aETe 98 ) o 7 WY o
aEq 1 A F 7y ST =g §
IAHT AAE § O TAT AT AQY 7

MR. SPEAKER : It has been gazetted

also. Everything has been corrected now.
Mr. Jha, are you moving your amendment ?

&7 oot SR ¢ sEae WERd, at
ot eI E | § fawes
& IFTETX 9T =qEEqT FT N IST @I
g s@ % faw dw oA smar @ @
IqH GG IYFT AT W B
TR { JAFTQ I I1fed, A TH
QRQAE] WA WME AT
o = R §—

“....an explanatory Statement of Ob-
jects and Reasons which shall not contain
arguments : provided that the Speaker
may if he thinks fit, revise the Statement
of Objects and Reasons.”

¥, ALAY wEeq, g8 N faw agi
qT qq far wm @, TR o K
I¥F AE FHY @ SR g
ag FTHY T4 §, TR T A g1 A

q.z"‘m. ..
MR. SPEAKER : Objects and Reasons

are given.
ft ot e smdReE T

oy wfgd, afer S I T
W @FR N RWE, |

AUGUST 5, 1968

(Amdt) BiN 248

o T ¥ A o s wfied
U FA F H1E N ITeq THA A
fear wmar § @ ¥ sedaew Tw dww
FR | I 1 A A9 78 AT
fe s fdas M e smar & -
MR. SPEAKER : Are you not too late ?
It has been introduced and it has come be-
fore the House for discussion. This should

have been raised at the time of introduc-
tion.

ot vy forwd (7<) : s wRem,
T T W@ R

&t N ERAW - F g e W™
WE FH I 36 T q4r ¥ N
fad—ag §F T W aga g
MR. SPEAKER : He can oppose that
when it comes.

ft Wt AW A, e
qGRY, Tg TGA AW TW ¥ @
AN F @ FT F TT § AR THEC
g &t feaa wmar g

MR. SPEAKER : On that account it
not going to be valid.

floaf "W - om F A
afeamed ffea s fas 21 19607
W §39 § A g7 qEdt § “orarad
Heda o fawr” & faafed § oF
SIET FT N ISTAT 47— FT {5%
wiraa & soqf fmmr ¢ f&
WA qTH AT T T A9y )
R @ aifed, frw a8 S = sy
T @ W GFAT § | FEE AR,
FATT 36T TAT & TH FTA FT Agea-
ot e €, a9 3@ i s gtk
Ao g &, afer gm FEA F
AT SEUA FA AN AW HYFqT
ot frwr Y 8, 6 TEY ¥ fag I MY
e WST AT GHAT § A I 9T 1 TWR
T ST Wy fRar s awar 3

MR. SPEAKER : What is the point of
order that he wants to raise ?
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off Wk SN AT SwIET
I a8 ¢ 5 o= ag o e
e &, @ O e arestae 7 WY
o+ fas fear T amawas & afx
e oft oy o & e g g
@ faafad §, sreaer wgva, § 1960
¥ 3T GG FT AT ATIHT 4T ATHIaT
FIET ATEAT E 1 1960 F 9T s
T AT FET § &7 T FT J5WAT
qr @ IW qAT IAFT OF & A7 A7 %
T QW reiaed § oY aroer &
@, ag Vg 91 12 Ky, 1960
Y ardr &Y 1 Y, 917 6 9 15 fame
gHT Arfgg @Y1 Fo STATER AW AE
I¥ GG 94T AT 9, S qgT AT
T AT T FY FI FFar, 7 I9F
TF I A 9 FT AT f—

“I should be glad to vary that statement
to make that little point clear by a few

words here and there and change the
date if you will permit me.”

FEAW WY Iq AT g DEAT
g a1 f5 ag uF Exdiea e o,
forad gaea F73 F TomOiT AW E AR
IG & AT Fo TATGL AT Ag® ¥ Iq
R B FEE FA FT F FFAT 4T

¥ g7 g9 al &1 % g@had F3
T § % 3 OF arcawa wgeaqe fadas
¥, aft o que srteEE | A€ agar-
@ AT §, o a8 fagaw Sw v ¥
a&F & Ay A o7 gwar §, ww fd
AT Fg ¢ 5 Sawaw A4 @ gW
Ay #7 g v faen ag fagas ag
aga ¥ fod 7Y & wFar g

SHRIMATI SHARDA MUKERJEE
(Ratnagiri): On a point of order. The
hon. Member, Shri Fernandes, has quoted
rule 65. I draw your attention to this rule.
It says: “Any member, other than a Minis-
ter....”

SRAVANA 14, 1890 (SAKA)

(Amde.) Bill 250

Thisis the point. Itsays:

‘““Any member, other than a
Minister, desiring to move for leave to
introduce a Bill..........”

This Bill has been moved by a Minister
and not by a private member.

MR. SPEAKER : Will the hon. Member
kindly sit down? It is the time of the House
that is taken away. I do not mind; if a
point of order is raised, I am obliged to
hear it and the rules compel me to hear it
and I will hear it if necessary for another
two hours also. But whose time is wasted?
After all, it is the time of the House that is
spent. Anyway, Government will push’
through this Bill; they are not going to
withdraw it because of the Opposition. I
know that hon. Members in the Opposition
want to oppose it tooth and nail. I could
sec that sitting in the Chair and I sec both
points of view. Government will push
through and the Oppcsition will oppose it.

SHRI S. M. BANERJEE (Kanpur): May
I request you to kindly give me a thinute?
Our intention is not to indulge in filibuster-
ing. I hope you will not take the same atti-
tude which the Finance Minister is taking.
The point is that you have to protect the
interests of the Members and the interests
of the House.

Mg, SPEAKER : I have to protect the
interests cf the House.

SHRI S.M.BANERJEE: I am a Mem-
ber of the House and......

MR.SPEAKER: But he is not tho only
Member.

SHRIS. M. BANERJEE: I know that
the ®ime of the House is precious. In
this particular case two points of order
were raised. One was by Shri Srinibas
Misra, The first was overruled by the
Dezputy-Speaker who was in the Chair. The
second was raised by Shri Srinibas Misra
and the third was upheld by the Chair as
a correct point of order..........

o wy femg : o fiar & gaEd
sEeqr & g W syt feeras
fear d ?

SHRI S. M. BANERJEE: The second
part of it was not disposed of at all. A
third point of order which was raised by Shri
Madhu Limaye was upheld by the Chair. . ..
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Mr. SPEAKER : The hon. Member is just
analysing the history of what happenedi n
those two hours.

SHRI 8. M. BANERJEE: It isnota
goneral point of order. This particular
point of order is being raised under rulc
65. The hon. lady Momber Shrimati
Sharda Mukherjee has said that this refers
to any Member other than a Minister. Our
main pointis this that the Statement of Ob-
jects and Reasons must embody the selient
features of the Bill...........

MR.SPBAKER: Why does he want to
cxplain the samc thing ? What Shri George
Fernanades has said in Hindi, the hon.
Mosamb:r is repeating in English.

SHRI S.M. BANERJEE: I shall only
read out one small extract from The Prac-
tice and Procedure of Parliament.

MRr.SPBEAKER: Shri George Fernana-
des could himself have read that out
(Interruptions). 1 am glad that Shri Molahu
Prasad and Shri Sheo Nerain are adding
some humour to a tensc situation.

SHRI S.M. BANERJEE: Shri
Sheo Narainis a good friend of ours, and we
never consider him to be a mental case;
ho is sober. At page 422 of this book by
Shri M.N. Kaul and Shri S. L. Shakdher
this is what we find.

“It has been the unifcrm  practice
since 1862 to append to every Bill a
Statement of Objects srd Reazons
briefly cxplaining the purpose of the
proposed legislation. The statement is
explanatory of the ccntext ard objects of
a Bill and belps in undcretercirg the ne-
cessity and the scope of the Bill but the
courts cannot rely on it on constructing
an Act for the reason that it refers to a
Bill....... .

MR. SPEAKER: That is not relevant
here.

SHRI S. M. BANERJEE: 1 am cnly
saying that in the Statement of Objects and
Reasons such an extraneous thing has becn
brought in. It should have been brought in
by amending the Criminal Prccedure Ccde
or the Indian Penal Code or the Industrial
Disputes Act. This has been brcught fer-
ward in this Bill purposely in connivance
with the bank bosses to curb the activities
and the fundamental rights of the employees.
‘When such is the case, it should have been
clearly stated in the Statement of Objccts
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and Reasons. I would only request you to-
kindly go through the Statement of Objects
and Reasons. If you are convinced that
the Statement of Objects and Reasons con-

tains a reference to this, then I shallfecl
satisfied.

@ qHo TR YETw (F90)
AW AETT, T qEAW TETR-
AMT 3T A g1 31 W & AT
1w & TaT gam a7 fiF grew wEa fear
™, T F A § AW ST ST g
FAqFEITR T - - (wEww) ..

MgR. SPEAKER: Order, order. For
personal explanation also the hon. Member
must take my permission. Now, he must
sit down.

st gHo WEFRT TN AAW
wefafregem $Tgar & | &8 # F9--5%

MRr. SPEAKER: Even for personai
explanation he must write to me and send
me the statement in adyance.

sft gwo HENT TERTEN . W
m,mﬁmgﬁq .........

MRr. SPEAKER: Will he kindly sit
down now ? I have not allowed him.

st qWo WEEAT YETEW : A7 W
atfe ot fean ar, fFT AT 3w A1 ot

MR. SPEAKER: For personal expla-
nation also, he must take my permission.
Hb cannot just g:t up whenever he chooses
as he did on that day when he rose
and started speaking. f he wants to give
porsongl explanation, he cannotjust
get up and speak whenever he
chooses. There are some rules of the
House which have to be followed.
I have to follow those rules. All that |
amsaying is that the hon. Member
may also follow the rules. That isall.

ot Qo EFRT TERTEW : ATT AW
ga difeg. ..

MRr. SPEAKER: Hc must sit down
Ho is again gotting up. That is also against
tho rules.
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He may write to me, if he wants to give
a personal explanation, and send me¢ the
statement. I shall go through it and then
perhaps I may allow him or I may request
him not to make that statement if I feel that
it is not necessary to make it; I cannot
guarantee anything on that now. As re-
gards the point of order raised by Shri
George Fernandes, he could have raised
it carlier when it was introduced........

SHRI S. M. JOSHI (Poona) : He
Wwas not given an opportunity.

MRr. SPEAKER: 1 think it was raiscd.
‘Whatever it is, the explanations are given
here. They may not be satisfactory to the
hon. Members. But they have a right to
oppose the Bill at every stage and on cvery
clause. But to say that therc is no ex-
planation given is not correct.

SHRI S. M. BANERJEE: We say
that this particular clause. .......

MRr. SPEAKER: I am not going to
hear the hon. Member for a second time,
a third time and a fourth time. 1 can
hear an hon. Member only once, not for a
second, third and fourth time.

= qo TR0 Mt : ATTH FWT FaT
fragd s asa q, ¥ #1& T A G
g, 4 79 ¥ 75 < 4 4Fe 0%
1 a1 99 @ AN WA d g fasrr
T 91 fF 9B TAHT g1 9 Anfew
R T s | AR R e B
9T 3 I3

oft vy foma : AT aW w7 @
g’

MR. SPEAKER: I accept what the
hon. Member says. I know that he will
not say anything which is ‘galat’.

oft gWo gwo Whit: TF e
ITH HTET WeH G I THT AL ATH
FTET g7 TEIMU S® qET  AYET @S
faer itk @ 33 1 # Fwwar g fF 5@ d
FrE Tt A A L)

Mz. SPEAKER: There is nothing

wrong in that. But anyway, I would only
say this. That point of order could have

‘M33LSS/68—9
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been raised earlier. But due to some diffi-
culty, other points of order were raised.
Even then, I would say that the explanatory
note is there. It may not be satisfactory
the clause may not be satisfactory and so
on. I am not giving any judgment or taking
any sides. Certainly, hon. Members can
oppose it, and they may vote on every
clause or something else may be donc.
What I say is that let us proceed with this
Bill, and let hon. Mcmbers oppose the
clauses as they come up.

Now, there are amendments to the con-
sideration motion. The first is by Shri
Shiv Chandra Jha., ... ....

oft Ay femg : sl AT 0F S
AT FTIFR |

MR. SPEAKER:
was accepted.

ot ®g fomg : oY A AT Ww
ITET 21

MR. SPEAKER: When did he raise
it ? I think he did not raise it at all.

SHRI MADHU LIMAYE: I have bcen
standing, but I havc not been called.

T FRrag e fraer 389 % s
ATIHT FIRT A7 89 TH HHIL & i—

**The minute of disscnt shall be given
only after the draft report has becn
considcred and adopted by the committee
and it shall not be conditional in any
respect.” !

A 59T 99 98 & 5 e A g
FoEE gm A fadu @ W E | H
Zqq< 8 #g fF fae< e & av afy
s a8 awea & fou Fé. aew adf
& # us qfaardy qav 9T @hE |8
qaT TE A9ET A= wYaE & ar gi
R afqgi 5 fafae sw fede
# O AEEAqe IR & AV FrT A v
(A A &

“It has been the convention
hitherto that any legislation involving
labour rclations and trade union rights
should first be discusscd by the Tripartitc
Labour Conference. It was on this

ground that the SVD Ministry in Uttar
Pradesh was advised not to procecd

1 thought that that
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[SHRI MADHU LIMAYE]
with its Bill providing for the compul-
sory recognition of trade unions and
ballot to settle the Union’s rival claims.
It is, therefore, regrettable that Secticns
seeking to put curbs on the trade union
movement should be included in this Bill
without obtaining clearance from the
Tripartite Labour Conference as is being
done in regard to other labour legislation.

7g 99 wg Iafeqq & gom 9T

# g JT-FaT qelt T fa A=l &
T A =g § 6 ww e |
IRIN g ar fFar § fF g sy oo
2, T2 A FA7IA § I GEH FIAT A8
&) IR TfuFTier & ¥ Fgt 9% S
A TN @ S dEw W aer 93 &
¥ ot W fr ferm dER FTRe |
W AR J 37 T A |

MR.SPEAKER: Ithink this was raised
at the time of the Sclect Ccmmittec.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE: (SHRI
MORARIJI DESAT) : It was raised by other
Members.

st wew fagrd aadt  (F9w-
q3) : HEAW WKW, THH  [ATAT T
95 7 § dfw wew I sawm § 0
# argan § & waw wof @ 9|
fra #X 1 wmfes d@t 63
getfew fagemor & ggwe
TEF EIT 4F FAANET F I WY
| fromw NG a1 | & fE
I & §

MR. SPEAKER: If the hon. Deputy

Prime Minister can say something, it is all
right. Otherwise, there is no point of order.

=t 7Y fowd @ W TEET @R
AT NI & FfEg

ot WraoR 36T < e w1E o
& FEE

SHRI SHIVA CHANDRA JHA
(Madhubani) : 1 beg to move:

““That the Bill be circulated for the pur-

posc of eliciting cpinion thercon by the 16th
December, 1968 (131)
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SHRI ABDUL GHANI DAR (Gur-
gaon): Tbegtomove:

“That the Bill be circulated for the pur-
pose of eliciting opinion thereon by the 20th
September, 1968.” (132)

SHRI P. VISWAMBHARAN (Tri-
vandrum): I beg to move:

“That the Bill be circulated for the pur-
pose of eliciting opinion thereon by the 1st
November, 1968.” (133)

SHRI ERASMO {DE
(Marmagoa) : Ibegtomove :

SEQUEIRA

“That the Bill be re-committed to the
Select Committee with instructions to—

(i) consider whether the interests of
two of the main parties affected,
namely the employees and the
shareholders of the banking com-
panies have been suitably and suffi-
ciently safeguarded by the pro-
visions of the Bill, and if not, to
make  suitable changes therein;

(ii) to consider or re-consider whether the
provisions of proposed section 36
AE of the Banking Regulation Act,
1949 are in accordance with the
letter and spirit of the Fundamental
Rights guaranteed by our Cons-
titution and, if not, to delete it, and
to report to the House by the first
day of the next session.” (134)

SHRI SRINIBAS MISRA (Cuttack):
What about other amendments ?

MR. SPEAKER: The motion as well
as these amendments arc now before the
House.

SHRI N. DANDEKER (Jamnagar):
Mr. Speaker, the Motion which the Deputy
Prime Minister has moved is that the Bill
was reported by the Sclect Committee, be
taken into consideration. I will concede
that the Bill has come with considerable
improvement from the Select Committee
which, I am glad to say, did apply its mind
to it, and the Deputy Prime Minister was
accommodating,—at any rate; considerate,
in looking at the objections we raised and in
considering the amendments we proposed.
Nevertheless, there are four major aspects
of the Bill, four general matters, concerning
which I think at this stage a few comments
from me would be appropriate.
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The Bill is concerned with four major
matters. In the first place, it-is concerned
with reorienting the banking and credit
policies of commercial banks; secondly,
with reconstructing the management of
banks in regard to the composition of their
boards of directors, the appointment of
whole-time executive chairman, the appoint-
ment of auditors of banks and placing
restraint upon activities prejudicial to the
working of the banks, that is to say, the
particular provision to which considerable
objection has been voiced here just recently;
thirdly, the Bill is concerned with prohibition
of loans and advances to certain categories of
persons and certain categories of concerns,
and finally, in many respects most impor-
tantly, it is concerned with nationalisation
of banks by executive order under certain
circumstances.

12 -48 HRs.

[MR. DEPUTY-SPEAKER in the Chair]

To begin with, on the question of banking
and credit policies, the Deputy Prime
Minister made a statement in this House
last year preparatory to introducing the Bill
in which he referred to certain persistent
complaints against the banking system.
I will venture to read one or two of the com-
plaints to which he referred, namely:

“There have been persistent complaints
that several priority sectors such as agricul-
ture, small scale industries and exports have
not been receiving their due share of banking
credit and that the bulk of bank advances
are diverted to industry, particularly large
and medium-scalc industries and big and
established business houses........ The
importance of sectors like agriculture,
small-scale industries and exports cannot
be overlooked™.

Then he went on to say:

“It {s important to ensure in the immediatc
future an equitable and purposeful distri-
bution of some of credit, within the resources
available, keeping in view the relative prio-
rities of development needs”.

Now, Sir, the point I wish to make is this:
the Deputy Prime Minister was good enough
in the course of discussions in the Select
Committee, to say that all that he had done
was merely to refer to these complaints. He
had not said that those complaints
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were  justified. But the  position
remains that so far as this House is con-
cerned, there is there an implication, if
one reads that statement of last year, which
remains uncontradicted as of today, in
this House. When the Deputy Prime Minister
was moving his Motion to take the Bill,
as reported by the Select Committee, into
consideration, I was hoping that he would
make a statement as to these implications
that the banks were, in some ways, respon-
sible for these shortcomings of banking
policy, that he would contradict these
adverse implications against banks, almost
amounting to what logicians would say
were suggestio falsi. But these adverse
implications were not, I regret to say,
contradicted by the Deputy Prime Minister,
and I am, therefore, compelled to go on
record as saying that it was not the banking
system that was responsible for this; it
was the policies of Government during the
years following 1948 that were responsible
for this state of affairs.

1 do not wish to make statements on
this without authority, and I will, therefore,
take the liberty of reading from the evidence
of the Governor of the Reserve Bank of
India, Mr. Jha, beforc the Committee.
When he was asked certain very important
question by my hon. friend, Shri S. Kundu,
a member of the Joint Committee, this is
what he said:

“I think the Reserve Bank has always
had a wide range of powers.”

It was not for lack of power that the
banking policy over the last 20 years has
been what it was,—

“The purpose for which the powers
are exercised was partly derived from
statute itself and partly by the judgment
which the Bank exercises on the state of the
economy as it devclops from time to time
and partly also by an over-all assessment
of the economic situation and of the national
policy.”

Going on, he explained how the banking
policy had been developing over the last
few years:

“In the initial stages the Bank was really
concerned to ensure the safety of the de-
positors’ money. Most of the directives
and control measures dealt with it, and
that was the guiding principle. Then
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{Shri N. Dandeker]

came a stage when there was the accent
on industrial development. This accent
was not within the bank but
in the country. So, the bank began to
take steps to encourage the larger allocation
of credits to industries with the result that
a sizeable step-up took place—from ‘one-
third of the trade going to industry, it
became two-third in a matter of about seven
or eight years.”

Sir, the point I wish to make is this. It
was not the commercial banks that made the
normal total banking and credit policies
of this country. The credit policy and the
banking policy of this country was made by
the Reserve Bank of India, guided in its
turn by the Central Government, in cxer-
cise of the tremendous powers vested botn
in the Central Government over the policies
of the Reserve Bank and in the Reserve Bank
ovor the policics of th:commercial banks,
both in the interests of depositors and in the
public interest. Therefore, 1 do wish to go on
record, specifically on the authority of Mr.
Jha, to say regarding these complaints to
which the Deputy Prime Minister referred in
his statement last year and which he admit-
ted in the Joint Committee, or rather,-admit-
ted is the wrong word,-but which he agreed in
the Joint Committee were not indeed com-
plaints which he accepted, but he has not
said so here. 1, therefore, wish, Sir, to reite-
rate that it was not the banking system as
such which was responsible for this, but the
circumstances in the country were such that
the Government, the Reserve Bank, and
under their guidance the banking system
followed the policy they did. ’

There is another point concerning bank-
ing policy that 1 want specifically to refer
to, because over and over again in this dis-
cussion, apart from the general allegation
that banking policy was wrongly oriented,
there was also the specific allegation, in
particular in relation to agriculture, that
the banking system did nothing at all for
agriculture. The first thing I want to
say about that is this, that this was a matter
of established policy,—a matter of policy
accepted by Government, a matter of po-
licy accepted by the Reserve Bank, a matter
of policy, therefore, accepted by the eomm-
crcial banks in this country. These were the
recommendations upon which these policies

AUGUST 5, 1968

(Amendment) Bill 260

were founded. The Rural Banking Enquiry
Committee in 1950 recommended that the
proper field for agriculture credit was in
the co-operative banking system and not
with the commercial banks, the Rural Credit
Survey of 1954 undertaken by the Reserve
Bank came to the same conclusion, that it
was not the function of the commercial
banks to go in for agricultural credit but
that it was properly the function of the co-
operative credit structure; finally, therc
was the report in 1960 by the Committee
on Co-operation presided over by that emi-
nent cooperator Shri Vaikunt Lal Mehta
which also made preciscly those recommen-
dations. And it was in pursuance of thosc
recommendations that the commercial banks
were kept out. I deliberately usc the words
“*kept out™ and not remained out; they were
deliberately kept out of the agricultural
credit structure, because that credit struc-
ture was intended to be the preserve offthe
cooperative societics. Let the Governor of
the Reserve Bank speak from his evidence.

*So far, it was the firm policy,”—this
is the evidence of Mr. Jha, Governor of
the Reserve Bank—*“to keep the agricultural
scheme for co-operatives alone. The
pumping of credit to agriculturc went to
the co-operatives”, he went on,‘‘for which the
Reserve Bank made money available through
the State and apex co-operative-societies’.
He says further : “‘now that agriculture is
entering into a new phasc and new demands
are coming up, thc question of bank
finance coming into the field has also
been taken up.”

Therefore, I wish to go on record as saying
that it was not the fault of the commercial
banks or of the Reserve Bank or anybody.
It was in fact the cstablished policy in this
country that commercial banks should not
engage in the field of agricultural banking
which was to be exclusively preserved or
reserved for the co-operative banking system.

SHRI RANGA: It was a wrong policy.

SHRI N. DANDEKER: That it wasa
wrong policy is now being realiscd. But
that is not something for which the commer-
cial banks can be blamed, nor indeed any-
one else, 1 suppose because it is a matter
of hind sight. I would not have been pre-
pared to say nor for that matter would any-
body else,—in 1960 or 1958 or 1962, that
it was a wrong policy to have pursued, that
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agriculturalJcredit of all kinds—short or
medium or long term—should come pri-
marily from the co-operative society. All
of us believed then that the co-operative
banking and credit system was the proper
source for agricultural finance.

Now, as the Governor of the Reserve
Bank says, agriculture is entering into a new
phase and is having a new dimension.
The technological changes that have come
about have also changed the character,
volume .and naturc of financing required.
Consequently, it is right that commercial
banks should start looking forward to ag-
ricultural credit also as among the fields in
which they should engage. But what I am
suggesting is that it is improper by impli-
cation or by cxpress statement to blamc the
commercial bank for not having gone into
agricultural credit because it was precisely
the field into which thcy were not supposed
to go and from which they were excluded.

Next, about the reconstruction of the
managerial structurc of Banks, I do
not want to go into details now. I appre-
ciate that in the formulation of policy at the
director level in banks, it is desirablc
that a body of experts should bc avail-
able with expericnce and knowledge other
than merely industrial and commercial,
That is acccptable. But the main trouble,
as I see it here, is that from a situation
where therc was no requircment at all—
only people with cxperience of industry,
finance and commerce were on the board of
director,—the Bill proposes to take a sudden
leap, from nothing to 51 per cent, as the
proportion of the board of directors that
ought to be constituted with special kind of
konowledge and expericncc. My specific
suggestion will be explained in detail at the
time of moving my amendments. But I
submit this jump is too sudden and quite
unnecessary. We can go in that direction
but without necessarily saying at what
speed we should leap over in that direction.

There is another point. The Deputy
Prime Minister in the coursc of his speech
on the motion referred to the fear which I
had expressed and in regard to which he was
good enough to give an assurance which is
embodied in the report of the Select Com-
mittee in para 23 of that report:

“During the course of discussion on sub-
section (6) of the proposed section 10B of
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the Banking Regulation Act, 1949, empower-
ing the Reserve Bank of India to remove
an elected chairman of the board of directors
of a banking company, if, in the opinion
of the Reserve Bank of India, he is not a
fit and proper person to hold the office
of Chairman, the Committee were assured
by the Government that there would be no
victimization of the chairman merely because
of his being a critic of the monetary and
banking policies of the Reserve Bank of
India or of the fiscal and economic po-
licies of the Central Government or the
Government of any State.”

When this assurance was given, I was
content; I was the one who had moved an
amendment to that particular clause seeking
to embody into it preciscly these words.

However, thc Decputy Prime Minister
was good cnough to give that assurance
to be recorded in thc Select ' Committee
Report. I was content. But then, subse-
quently, I have had a tcrrible shock. 1
have hcard here statements made by the
Hcme Minister, Mr. Chavan, that the
solemn assurances given twenty years ago
by the then Deputy Prime Minister, Sardar
Patel, assurances which had been embodied
in the Constitution regarding the privileges
and privy purses of rulers, are to be thrown
overboard. 1now regret to have to say
that whilc assurances of even!highly-placed
persons like Deputy Prime Ministers
are perhaps acceptable during their life-
time, I have also to say that when they are
off the scenc. those assurances are not worth
the paper on which they are written cven if
they are embodied in a law or the Cons-
titution. Consequently, I have tabled an
amendment which goes back to the position
1 had taken beforc the Select Committee,
namely, about thosc assurances having
to be embodied in the particular clause
in the Bill.

Then, I come to the point that has been
agitating my friends,—the new scction
36AD.

Mr. DEPUTY-SPEAKER: You will
require some more time, I hope.

SHRI N. DANDEKER: Yes. Sir.
13 HRS.

The Lok Sabha adjourned for lunch till
Fourteen of the Clock.
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The Lok Sabha re-assembled after Lunch
at five Minutes past Fourteen af the Clock.

[MR. DEPUTY-SPEAKER in the Chair].

BANKING LAWS (AMENDMENT)
BILL—Contd.

Mr. DEPUTY-SPEAKER : Shrj
Dandckar may continue his speech.

SHRIN.DANDEKER: Mr. Deputy
Speaker, Sir, I was on the subject of the
second major aspect of this Bill concerned
with re-construction of the management
of banks and I have already referred to the
re~constitution of boards of directors, and
the appointment of wholetime cxecutive
chairman. And I was on the subject of
restraining certain activities prejudicial to the
working of the bank, which brings me to
the clause which has aroused a good deal
of feeling, namely, the new section 36AD
that is proposed to be inserted into the
Banking Regulation Act.

I want to make just two observations
about this. The first is that this measure
which amends the Banking Regulation Act
is specifically concerned with the regulation
of banking as a whole, and the objective
is to 8o increase and direct social control
over banks that they may fulfil the objectives
which the country has before it in terms of
economic development. When there is
special legislation in regard to the regulation
of banks in all aspects of their management,
an important aspect of the management and
an important aspect of the working of the
banks, which impinges upon the day-to-day
working of banks, is this question of acti-
vities of the employees of banks in relation
to, let us admit, matters which may other-
wise be legitimate. 1 am not questioning
that for the moment. Very often the dis-
pute which give rise to the kind of activities
sought to be prohibited by this Bill may
well be legitimate. At any rate, 1 am
prepared to proceed on that basis. But
the question here is whether the particular
types of activities sought to be prevented or
prohibited by the new provision are the kind
of activities which in relation to banking
ought to be allowed or whether they are such
as to infringe upon fundamental rights.
That is one question, The second question
is whether the Banking Regulation Act
is a proper place for such regulatory pro-
visions.
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As to the first one, I have no doubt what-
ever that the activities which are sought to
bz prohibited within the vary narrowly cir-
cumscribed compass of the definitions
given in 36AD are not activities which are
either legitimate trade union activities or,
at any rate, they are not activitics which cons-
titute fundamental rights.

I have herc a judgment of the Bomtay
High Court in a matter arising in fact out
of such activities by the employecs in a bank
known as the Syndicate Bank Ltd. in
which the High Court of Bombay upheld
certain injunctions against them and certain
prohibitory orders, one or two of them
with slight modifications, made by a lower
court. Iwouldjustread one or two of these
to illustrate the fact that the High Court
of Bombay did not regard these prohibitions
ascontravening in any way the Fundamental
Rights. Infact,the question of fundamental
rights specially debated in this case before the
High Court. These are some of the injunc-
tions that the High Court issued. The
first is that there will be an interim injunc-
tion restraining the defendants either by
themselves or through their agents frem
holding meetings, shouting slogans, uttering
abuses, holding demonstrations etc. With-
in the premises of the plaintiff bank; the
second is that there will be an interim in-
junction restraining the defendants and their
agents or servants from shouting abusive
or defamatory slogans against the plaintiff
or any of its officers or customers within a
radius of such and such distance, of the pre-
mises of the bank or the entrance to the
bank; the third is that there will be an in-
terim injunction restraining the defendants
from publishing, circulating and distributing
circulars, pamphlets etc. commenting upon
credit-worthiness or the solvency of the
bank or defaming the plaintiff bank and
so on,

The point that I am making is that these
particularly circumscribed and very clearly
defined activities which it is sought by the
provision in this Bill to prohibit within the
premises or at the cntrance of commer-
cial banks are no. activities, the
prohibition of which would constitute an
infringement of fundamental rights.

The second question is whether this kind
of thing is necessary in this particular Bill. I
submit that it is becausecredit institutions by
their very nature go to the very . oundations
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of the day-to-day working of the economy.
It is not just that credit institutions are

important in the totality of the economic

development of the country. Credit ins-

tituticns like commercial banks are concerned
with honouring cheques, clearing cheques,

honouring bills, clearing bills, purchasing

bills, discounting bills, remitting moneys,

receiving moneys, allowing people to with-

draw their moneys and so on, and these

are operations of a kind which are continuous
day-to-day operations, and they are day-to-

day op:rations of a kind that go to the very

root of the operation of the economy.

Consequenty, on merits, I have no doubt

whatsoever, and it is my submission to the

House, that the regulatory provisions on

that sort of the activities of the employees

of a bank are necessary.

Thirdly, quite obviously, if you are
going to have a spccial legislation to re-
gulate the working of the banks as indeed
is the case here, if you are going to have
special legislation regarding the manage-
ment of banks, the boards of directors of
the banks, the policies which they will
follow, the conditions to which the directors
will be subject in regard to loans and so on,
then I submit that this is in fact also the
proper place, for regulating the activities of
those psrsons—and not necessarily only the
employees, who may obstruct the working
of banks. The clause is so worded that it
is not really confined only to the employees;
it applies to every person doing any of these
prohibited things. Supposing the depositors
get so rowdy that they prevent people from
coming in or going out of the bank, then
this clause would apply to them also; any
person obstructing the proper day-to-day
working of the banks—regardless of whether
he is an employee, regardless of whether he
is a oustomer, regardless of whether he is a
shareholder, regardless of whether he is a
depositor,—must be prevented from obs-
tructing the day-to-day working of the com-
mercial banks. If that is the case, then the
proper place for such legislation is in fact
the Banking Regulation Act, which is con-
cerned with controlling, guiding and direct-
ing the totality of the functioning of the
‘banks,

That is the position in regard to this par-
ticular matter. I am not at this moment
concerned with the specific sub-clauses
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of thz clause, but I am on the subject-of the
principles involved.

The third major feature of this Bill is
conczrned with loans and advances. On
the whole there can be no doubt that not
only should we restrict or indeed prohibit
loans to directors who themselves participate
in the policy-making of the bank, but we
should also prohibit loans to concerns in
which the directors have a substantial
interest. In that form, I would have
no objection to the proposition at all.
But this Bill goes further. This is where I
have very strong objections to the provisions
and I have put in appropriate amendments
in regard to these provisions, namely
that a concern is here regarded as totally in-
cligible for any loans from the bank merely
bacause the director of a bank happens to
bs a director of that concern, regard-
less of ths extent of the intcrest that
he has in that other concern. I think that
that is going too far. It is to m> acceptable
that if a director has a substantial interest
in th: borrowing concrn, whathzr as a
shareholder or as a partner, or if he is in-
dsed much more intimately connected with
that concarn as its managing agsnt or its
employee or as its manag.r, then lending to
such conczrn should b: restricted or cven
prohibited. That, Sir, is an acceptable
proposition. But to sugg:st that perfectly
well-run conczrns which happen to have on
their board a director with no substantial
stak: in the conczrn but who is also a dircc-
tor of ths bank should thcreby bscome
ineligible for borrowing from that particular
bank is, it Szems to me, going to a point at
which absurdity comas in. I know that the
answer would be ‘why does he not resign
from the bank?” Why des he not resign
from the company ? But thzse are, I sub-
mit, not relevant answers. The rcal ques-
tion is whsther the proposition is per se
justified on merits.

Another part of this particular aspect
of the Bill to which I take exception is in
regard to the time-limitations involved.
My exceptions are not in regard to the
character of the proposals. The character
of the proposals is this that where a loan or
an advance to a particular concern is pro-
hibited under the substantive provisions,
then an existing loan and advance of the
prohibited category must be liquidated with-
in a given period of time. Wc accept that
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as a logical corollary of the first proposition.
But the point is that it is not a trifling sum
that is involved. In many such cases of
which I am aware, the advances and loans
and other facilities and accommodations
runs into several lakhs of rupees. It is not
meaningful to suggest that they should li-
quidate those loans and advances and settle
the accounts within a period of twelve
 months ; not unless onc of two things is to be
conceded; namely, that either you concede
that it docs not matter if there should result
an upheavel in industry, because to you
this Bill is far more important than the well
being of the totality of the industry; or al-
ternatively, that what is going to happen is
a swopping of loans, that is, such loans from
Bank A will move to Bank B, and loans from
bank B will move to Bank C and so on,
until the whole thing is apparently in con-
formity with the law. This kind of com-
pulsion to do this sort of thing is a meaning-
less proposition.

I suggest that the period for liquidating
these loans ought to be much longer. In-
deed, T suggest that a more reasonable
proposition would be, not that such loans
should not continue, but that thc amounts
of such loans and advances should not in-
crease and that any further borrowings by
such concerns should be from some other
banks. That kind of fthing would bc
meaningful and acceptable.

Finally, Sir, T think the worst feature of
this particular part of the Bill is the one that
gives to the Rescerve Bank power to extend
time within which these concerns may
liquidate their loans. I again appeal to the
Deputy Prime Minister not to cxpose the
Reserve Bank to this kind of situation. He
is, aware, that in this House and more so
in the other House, there have been alle-
gations of close collaboration of an undesir-

+ able kind between Government and big
industry. If thc Reserve Bank is also
to be exposed to such allcgations merely
because it thought on merits that time should
be extended for liquidating certain loans,

—if the Bank is to be exposed to light-hearted
allegations of that kind, then I think it
would be one of the worst things that could
happen toacentral banking institution,
—an institution that controls money,
that controls credit and that controls in-
flationary processes, that is an adviser to
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Government, that has got to carry out the
instructions of Government and so on. I
would beg of the Finance Minister, regard-
less of whether he is going to allow one year
for repayment of these loans or three years,
that let him please not put the Reserve
Banks into this awful position of being
attacked on flimsy grounds by insinuations
and allegations of favouritism and collusion.

My last word, Sir, is about nation-
alisation. There is a provision in this Bill
which horrifies me, which enables the
Government by cxecutive orders to
nationalise any bank for the most
trifling breach of any directive of the
Reserve Bank. If a bank commits a breach

. of Reservc Bank's directives “more than

once”, which means twice, and if it is ’in
the interest of banking policy,” which means
thc samc thing again although the word
“and” is uscd, that the bank ought to be
nationalised, then there arc provisions in
this Bill, Part 11 C of that particular clausc
15, which cnables, the nationalisation of
that bank by cxecutive orders. 1 cannot
over-emphasize the point that in my opinion:
this is utterly unconstitutional—this is,
of course, not a matter on which [ am:
asking, you sir, to cxpress an opinion;
1 am only stating a proposition,—I think
provisions of this kind in a gencral Act,
cnabling by executive orders the nationa-
lisation of banks is in my judgment not only
improper but also unconstitutional. 1 am
prepared to look at any specific proposition
of nationalisation, whether it is of a bank or
a cement company or textile mill, anything,
then we can dcbate it on a specific legis-
Jation concerned with its nationalisation,
dcbate it on merits whether it is desirablc
policy-wise, specific instance-wise in the
particular facts of the casc, in relation to the
mode of compensation proposed, the nature
of compensation proposed and so on;
and then come to a decision. But this kind
of blanket provision, sneaking in by the
backdoor into a regulatory act for the pur-
pose of nationalisation of banks by mere
executive orders is, in my judgment both
imporper and unconstitutional and ought
not to be there.

Subject to these observations, as I said
carlier, the Bill bas very considerably im-
proved after its reference to the Joint Com-
mittee and I hope what I have said will
induce the Deputy Prime Minister to make
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appropriate concessions if he likes, or appro-
priate changes in his attitudes as a result
of the arguments and suggestions that I
have advanced.

Mr. DEPUTY-SPEAKER: Before
1 call the next speaker I would like to say
something regarding the distribution of time.
Even if we do not take into account the time
taken for points of orders and other things,
we have just got five hours. Out of those
five hours I would suggest three hours for
general discussion and two hours for clause-
by-clause consideration.

SHR!I S. M. BANERIEE: Sir, as
you have alrcady seen, for the last few days
this has evoked considerable controversy in
this House itself. So, may I request you in
all fairness to us that the time should be
extended ? It should be five hours for
gencral discussion and two hours for clauses.

SHRI INDRAIJIT GUPTA: A large
number of amendments have been moved.

SHRI KANWAR LAL GUPTA (Dclhi
Sadar): It is a very important Bill.

MR. DEPUTY-SPEAKER : 1 fully
realisc the importance of this Bill.  But
the BAC, after considering all aspects, has
allotted five hours for this. So. I will con-
vey this to the Minister of Parliamentary
Affairs that the hon. Members want cxtcn-
sion of time in view of the importance of
the Bill. | have discretion to extend it only
by half an hour.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (Dr. RAM SUBHAG SINGH):
. 1 only want to state that the BAC has taken
a unanimous decision and allotted five
hours.

SHRI MORARIJI DESAI: May I
say somcthing ? It is not for us to say
whether you should extend it or not. But
when it is said that its importance is there,
did the importance suddenly arise ? When
the BAC considered it, the importance was
there, the position in the country was there,
everything was there. No new factor has
come in now. If we change the report of
the BAC, there will be no sanctity attached
to the BAC and we will not know how to
transact business. That is my worry.
1 am not worried about anything else. We
have alrcady spent two hours or more on
this.
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SHRI S. M. BANERJEE: Sir, T
wish to place before you and the Deputy
Prime Minister that this question was raised.
in the BAC. Previously, the time allotted
was only three hours. We argued and
argued and got it extended to five hours.
Still we have said that it will not be suffi-
cient. It will be seen from the proceedings
of the BAC. This is a very important Bill.
At that time we did not know that something
has becn omitted and it has to be restored.
Nothing is going to be lost by discussing
it for a little more time. This is not an or-
dinary Bill. Let us discuss it to our hearts
content. Ultimatcly, you will get it passed;
we know it,

MR. DEPUTY-SPEAKER: As I
have said, so far as my discretion is con-
cerned, I can exercise it just for half an hour.

SHRI S. M. BANERJEE: The House
can take a decision. It is morc than the
Business Advisory Committee.

MRr. DEPUTY-SPEAKER: That is
true; the House is supreme.

SHRI S. M. BANERJEE: So, I
beg to move.... ....(Interruption)

MR. DEPUTY-SPEAKER: All ar-
guments were therc before the Business
Advisory Committee and I would also con-
vey the feeling expressed here, namely,
that time should be extended, to the Speaker
and the Minister of Parliamentary Affairs
and it is for them to consider it.

How much time would the hon. Minister
require for his reply to the general dis-
cussion ? [ want to finish it today.

SHRI MORARIJI DESAI: As much
time as you wish to give me. If you give me
half an hour, I will finish my job; if you give
me 15 minutes, I will do justic: to it.

SHRI S. M. BANERIJEE: Shri Dan-
dekar, fortunatcly, being the first spcaker got
about 20 or 30 minutes.

MRr. DEPUTY-SPEAKER: I gave him
a little latitudc because he rarcly speaks in
the House and he spcaks with some know-
ledge.

SHRI S. M. BANERJEE: Why I
am insisting that here and now the House
should take a decision on this is that if on
the assumption of the total time being 5
hours you decide 3 hours for general dis-
cussion and 2 hours for clause-by-clausc
consideration, the time for theot her speakers
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‘will be hardly 15 minutes each and they will
not be able to explain their point of view.
Then, what will happen if time is extended
later on ? Will you give another oppor-
tunity to the same speakers ?

MR. DEPUTY-SPEAKER: The
‘matter may be referred back to the Busi-
ness Advisory Committee for further
-extension. So far as clause-by-clause con-
'sideration is concerned, my difficulty is
that under the Rules I cannot just say,
“Two minutes.” These are important
clauses and it may take a long time. So,
that is very difficult. What I would suggest,
therefore, is that we close the general dis-
cussion today at 5-30. I shall call the
Deputy Prime Minister at 5 O’clock.

SHRI MORARJI DESAI: Then
you will have given about 4 hours for this.
We started at 12 -45. If I speak at 5 o’clock
it means that you are giving me half an hour
up to 5:30. So, 3% hours now and 15
minutes in the morning means that you have
given 3 hours and 45 minutes for this. I
do not mind. You do whatever you do
knowing it; but do not do it being dragged
intoit.

Mr. DEPUTY-SPEAKER: The De-
puty Prime Minister will reply at 5 o’clock.

ff WAT e T © A HEIEW, A
FgT g & fF a8 w391 Tnde faw &,
T/ §F qIfGL & AR =\T T § AT
T AT I8 & | T JEA-AT Y
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& 30 ifedy gl T frasf )
FfFT T @ w7 W7 O | & qOAA
98 q@ & o7 97 Afew @ AR ¥
W faw & a § R AF aow § B
ARATAEIET F6T I FT AT FIAT AT
g'. )

Mr. DEPUTY-SPEAKER: It  was
referred to a Select Committec and all

these points were pressed there. We
should have some regulation.

St W A wex « IJqTeAE Y, G
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MR. DEPUTY-SPEAKER: I have
already extended time for today to 3%
hours.
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Mr. DEPUTY-SPEAKER: I think,
he should reply to thc debate, today. I

am referring the question to the Business
Advisory Committee.

SHRI S.M. BANERIJEE: If you say
about the Select Committee, what is happen-
ing in the Select Committee........ (In-
terruption).

MRr. DEPUTY-SPEAKER: That we
need not take into consideration.

SHRIMATI TARKESHWARI SINHA
(Barh): Mr. Deputy-Speaker, Sir, While
discussing the Bill as it has come from the
Select Conmittee, I would say, as Shri
Dandeker has pointed out, that though this
Bill has improved in many respects, and has
created an impression that the functioning
of the banks will be controlled in an overall
manner, the control that will be cxercised
by the Government and the Reserve Bank
is more or less a nagative control, that is,
what the banks cannot do under this Bill.
That is the prime spirit of this Bill.
The problem of social control was not
only the negative problem. The very
basis of the social control was, that the bank
credit which should have been diverted
into various channels for meeting the social
objectives was not being diverted and that
is why the need for such a Bill was felt.

Confining myself to the Report of the
Select Committee, our job has become
very difficult because we have to speak on
the provisions of the Bill and as it has come
from the Select Committee. The scope is
so limited to discuss this matter here that
we feel we will not be able to do justice to
this problem. Mr. Dandeker who has spoken
before me has highlighted many of the pro-
visions of the Bill. Some of his suggestions
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have been good; some of his suggestions
have been very much coleured. But some
of the points which Mr. Dandeker has raised
really need serious consideration on the part
of the Finance Minister.

For example, when he has provided
about the membership,—that 51 per cent
membersip of the Board will be from the
persons who have got special knowledge.
The special knowledge and the practical
experience, sometimes, are quite contradic-
tory in terms. A person may have the
practical experience but he may not have
the special knowledge. Therefore, the term
‘practical experience’ is quite vague. What
it can consist of I think, the Finance Minis-
ter should really give out what exactly is,
in his mind and what does he mean by the
practical experience becausc my apprehen-
sion is that, under this clause it will mean
that any member of the Government, any
sctired personnel who has dealt with the
finances of the Government, in any capacity,
will also be considered to be a person with
practical experience. Banking is an imper-
sonal insitution. There should be no per-
sonalised relationship and, therefore, we
must provide the safeguard as it has already
been a vicious circle that most of the Govern-
ment officers find their way out to some of
the leading companies in the private sector.

The other day, the hon. Member, Mr.
Lobo Prabhu, remarked :

If the Government officers were not so
competent, why have they been taken in the
private sector. I have a very easy answer
tq provide to Mr. Lobo Prabhu because I
feel that the amount of patronage that they
«can provide during their service is such that
they can immediately take advantage and
everybody would be too glad to offer them
jobs. The links that they leave in New Delhi
Secretariat is always quite an influencing
factor which every businessman considers.
That is why most of the civil servants have
Joined public sector or private sector and all
of them are enjoying very high appointments
in business circles.

I am afraid, even in regard to banks,
if we do not categorise it, my feeling is
that later on, the very officers will try to
get into the Board and that is how it will
never serve the purpose for which this Bill
has been brought forward.
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I belong to a ruling Party. But tomarrow
it may happen that some other party may
come. Nobody knows. Let us make it
clear. When a Bill is enacted in this Par-
liament, it becomes an Act and it becomes
a permanent feature of our statute. My
feeling is that there should not be that ten-
dency which should be encouraged by the
Government that most of the time, poli-
ticians should be co-opted in the Board of
Directors. After all, we develop an attitude.
We function here in certain situation. We
are guided and influenced by our consti-
tuents; we are guided by various other po-
litical pressures. I do not want that any
such loopholes should be left under the pro-
visions of this Bill that, later on, the poli-
ticians should take advantage of their in-
fluence here and everywhere and should get
into the Bank. 1 am not really doubting the
bona fides of any person. Suppose he
represents certain interests. In democracy,
in society, as the society is being organised,
as we are spending years in parliamentary
life, groups are being formed which we re-
present in Parliament. Suppose, today,
a Director of the Bank under the circums-
tances in which he is placed starts working
on the basis of the group or the interest
that he represents, it will be very difficult
for the Chairman of any Bank not to react
to that kindjof influencial opinion which he
will be compelled to accept. Therefore, I
think, the Finance Minister should
clarify this position a littlc more.

Then I come to the second point and that
is about Part IIC, section 36 AE. Though
it is good that the Reserve Bank should have
the power to look into the lapses of the banks
and also provide an opportunity to them to
give an account of themselves as to why
those lapses occurred, I do not agree with
Mr. Dandeker because the abuses which
have taken place in the past do not create a
feeling in us that declay will scrve the pur-
pose because we know how these companies
and banks operate. It has been provided
in the Bill that enough time will be given to
them to explain their conduct why the lapses
occurred. I am sorry a time limit has
not been speciafically mentioned in the Bill
and, therefore, any unlimited time can be
given to them. If a long time is given and
if the procedure takes long time, 1 feel that
lot of things will be done underhand and the
lapses which have been found out by the
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Reserve Bank would be changed and they
would take advantage of this delay. I,
therefore, think that some time limit should
have been provided for this also; if a time
limit is provided, then this kind of loopholes
will 'not be there in the Bill.

I now come tothe point which was

very pertinently raised by Mr. Dandeker
and which I would also reiterate, and that

is, the kind of interlocking system that is

bound to be created under the sct-up.

We should have a safeguard to meet that

situation. This has been happening in the

past, After all, there is a list of industrial

Directors of some big banks of India.

If we take the Punjab National Bank, the

Bank of India, Bank of Baroda, the United

Commercial Bank and the Central Bank of

India, we find that all those people are

being repeated in one bank or another. Either
they are Chairman of one company or

Director of another bank. If a particular
pesson is Chairman of one company and

Director of another bank, that bank, of which
he is the Dircctor may not give loan-to the

company of which that particular gentleman

is the Chairman. But it does not prohibit

the {other banks from giving him loan.

Therefore, this problem is going to be a
very:serious problem. 1 would beg of the
Finance Minister to look into this inter-
locking system. There are so many ways
by which banks give finances—term-lending,
underwriting new issues, guranteeing of
defcrred credit and so on. All these cri-
teria are very significant criteria to which
we must pay attention because inter-locking
may not occur in one: suppose it docs not
occur in term-lending, it may occur in de-
ferred payment or underwriting of new
issues. Therefore, there can be a reciprocal
arrangement about taking advantage of the
situation. I do not find any safeguard in
this Bill to remove that. I would like to
quote from thc Econonmiic- Times which is
not supposed to be a very leftist paper—it
is quite a conscrvative paper. The Eco-
nomic, Times has commented :

““In practice the relationship (of banks
with their industrial clients) is changing
fast. Much of the short term working
capital finance provided to industrial clients
is in effect used as long term funds through
rolling over, quite apart from the substantial
incursions made by banks in the field of
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term financing. .. a time has come for a
reassessment of the more intimate and intri—
cate relations between banker and their
industrial clients whose mutual dependence
has been increasing in recent years.”

This Bill has not taken care completcly
of the mutual dependence of the industries
with the banks. It is nearly a year, since
the Finance Minister had disucssions with
the bankers. Yet, I find, a system has
been evolved by which, persons who could
not take directly advantage of a particular
bank after the social control statcment
was made by the. Financc Minister
have been taking this kind of advantage.
1 would like to know of even one big con-
cern, which was getting finances from the
bank and which was getting all the under-
writing facilities in the past, having been
denied this kind of facility now and because
of the social controlfof banks, are they now
finding it difficult to uphold the objective
of encouraging their own industry ? No.!
I do not think the purpose underlying
social control of banks has becn worked
out in terms of the actual behavViour of the
industrialists.

Coming to sec. 36 AD. I agrec with many
Mcmbers, in the view they have put forward.
I have had a discussion with the Finance
Minister and I argued with him about this
provision. Many members have taken ob-
jection to this provision. 1 join with thcm,
1 feel that though the spirit bechind that
could be appreciated, because it is a fact that
a lot of turmoil is taking in this country
and our whole industrial fibre is breaking
down, so many vested interests have deve-
loped the entire industrial complex—and, it
is not fair that we should allow vested in-
terests either of the industrialists or labour
to operate, nor should we allow the vested
interests of anybody else to break the fibre
of industry. 1 have lov of sympathy with
the viewpoint that there should be some line
drawn whereby we can really control indis-
cipline of labour. But this was not the
occassion, really for this purpose. This.
has created a feeling that this Bill is dis-
criminating against the industrial workers
who happen to be cmployees of banks while
other industrial workers are going to have
their right intact with them. Most of the
members who have appended minutes of dis~
sent have taken objection to this provision,:
and T feel the Finance Minister should do-
something about it.
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SHRI MORARIJI DESAI: Most of
‘the members have not taken objection to
it, only a minority.

SHRIMATI TARKESHWARI SINHA:
‘Exccpt for Shri Dandeker and Shri Kothari
1 think the others have objected to it.

SHRI INDRAJITGUPTA: Most of the
members are dummies.

SHR1 MORARIJI DESAT:
the real onc!

SHRIMATITARKESHWARI SINHA:
Then I would withdraw that. Tdo not want
to cnter into an argument on this. I shall
say that 50 per cent have supported and 50
per cent of the members have taken objection
toit. ButTthink thercisalotof sensein the
objection which has been taken.

Now I will come to a point which this Bill
has not taken care of, Though it is a fact
that the board of directors will comprise agri-
-culturists, members of co-operative socicties
and representatives of other dimensions and
spheres of econcmic activity, as I said in the
beginning, it is what we are going to do to
cnsure diversification of banking fund
taking place that will really matter in this.

1 would like to give certain figurcs
7 have collected from some reports. Thesc
concern the per capita deposits in banks.
The banks say that they have done
remarkably well. Buttaking into account
their spherc of opcration in the past,
onc is led to fecl that they have not
done remarkably well, because the
environmental climate in which they were
operating was very very encouraging to them,
Take, for cxample, a city like Bombay.
1do not think bank s havemuchto do by way
of canvassingbusiness. Peopleareconscious
and go and make their deposits themselves.
Let the banks move to the villages and then
they will know what it is rcally to go into the
-gear of the financial insitutions,

Only he is

1 would like to quotc some figures. The
per capita dcposit in India is the lowest.
It is only Rs. 47. In Britain it is Rs.2,000,
in Italy 'Rs. 1,800, in Japan Rs, 1,400, in
‘Germany it is Rs. 2,500 and in the USA
it is Rs. 6,000. Compared to these figures,
our per capita deposit is only R8s 47. This
also is confined to the cities.

Taking the figures for citics, in Bombay
the amount is Rs. 442-83 crorcs, in Delhi
Rs. 31611 crorcs, in Calcutta Rs. 28926
<rores and in Madras Rs. 63-09 crores.
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These arc the figures of deposits available in
banks. Similar calculations arc made of
Poona, Allahabad, Lucknow and some
other citics.

But they are a handful compared to the
cntirc area and population of this country.
Thereforc the credit that has gone to the
banks that they have been operating with
great efficiency and attracting deposits is
nottruc. Ticy have confined their activities
to very safe areas.

Shri Dandckar said that it was not the
function of the banks to give loans to agri-
culturists, but I would like to ask him a
question. The total demand for agricultural
credit according to the Reserve Bank Report
is Rs. 1300-1500 crores, out of which the cre-
dit co-opcratives provide only Rs. 300
crores, begause they are not a very profit
making institution since they have to do a
pioneering typc of work. Should we not
do something for providing the balance
credit requirement ? In this Bill except
for reprcsentation in the Credit Council
and in Boards of Directors, there is no other
guide-line which makes us feel that any
positive step will be taken to provide agri-
cutlural credit and to increase agricultural
finance. On the other hand, no limit has
been fixed on their area of opcration. Any
officc of thc banks can bc opened in
Bombay, Calcutta, Madrasand Dclhi. They
need not go to intcnsive arcas. | suggest
to the Finance Minister that if the Head
Officc of a bank is in Dclhi, it should be
asked to opcrate only in a limited arca, say,
Western U.P., Punjab and Haryana. That
will make the banks go to the rural areas.

It is a mistaken idea that in rural arcas
finances are not available. Lots of financcs
are available. According to Government
reports, thc amount availablc in rural areas is
Rs. 500 crores, and there is no agency there
to collect that amount. 1 come from a
village where I have got my farm. There
is no railway station therc and thc ncarest
post officc is two or three miles away. We
do not have any facility to carry even rupees
two thousand and keep it there over-night.
One fcels very afraid.  The banks should go
to such placos and tap their resources.

Today, the Food and Agriculture Minis-
try has asked warehouses to be constructed
on a larg: scale by privatc individuals. If
the banks go and finance them and also mop

up agricultural income, I think it will be a
boon to society.
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[Shrimati Tarkeshwari Sinha]
1t has been provided in this Bill that fore-
ign banks operating in India will have to
take a licence. I think it applies to new
banks and also old banks which are operating
in this country. Out of 6363 bank offices
in the country, foreign banks have 105
offices, and their number is 13. At the end
of 1966 their earnings amounted to Rs. 33
crores, their expenses were Rs. 27 crores,
and their profit was rupees six crores.
If you compare the expenses, of Indian and
foreign banks, you will find that for the foreign
banks it is nearly 12 to 13 times morc than
the Indian banks. 1 would like the Finance
Minister to conduct an c¢nquiry as to why
this kind of expense ratio has been allowed
in the case of foreign banks. Moreover,
their profit ratio is also higher than that of
Indian banks. Primarily it is duc to their
financing exclusive concerns. They choose
the .bluc-eyed industry, and therefore na-
turally their profits arc high. They have
never gone in for financing middle class
concerns or ordinary industrics. They have
alwayschosen the best industries in this
country, particularly, those which have
foreign collaboration. Something should bc
done about this.

Before concluding, I would submit that
foreign banks arc being asked to bring their
funds; I am glad it has been provided.
But the proportion or percentage has not
been indicated in the Bill. I suggest to the
Finance Minister that they should bc com-
pelled to bring at least twenty per cent of
their deposits, their deposit liability, to
finance Indian industrics and the cconomy
of this country, and not to givc premium to
the foreign concerns because most of the
premium which they give to the foreign firms
goes to forcigners. All the profits of Bata
and Jenson and Nicholson and other foreign
companies go to foreign countries. These
profitss must be utilised in India and not
sent abroad.

& waRew e (faedr qR))
ITeTw WA, | siva ¥ aw fagaw
T F A AT T 8 AR aR ¥
& 39 % a9 qgwa § 1 @ Ig A g
frgo e gy g aw & faw Al
Fgra § 4% a7 IR AUy qISO H;
$6 ATTA T 7 FE) gewrer o v o

i gfFNdmds sy
#1 frar agwar e & g @
wifgd SaT A& & qar | 9 7 99
FT I AT ST BT o A
2T wifgr fF 9 99 ¥ IR &
T JoT & FAr F fAg, SwAT @Y
FIHFTT TG & fHC qTT 39 F7 IT@0T
T 1 & ¥ fou, fRaml & faxg
93 497 I Sfed a8 A g AfE ™
fadas & § & @wwar g & A8 o
I ¥ gHEA gU T G @ A 0
AfF I qaO IUET AT A
2 & <Y 33w o { & fadas § a0
& a1 T qET { AT 7T F ARy
¥ @@ T W 9 oorg dF & S arfu-
FR & 97 §qg R TG &N s fF
FTIOT ¥ AT T 74T fAET* ATTHTATAT
qer 27 A AT ag R Semer WY
forg 94 % fuF § 37 dafwy o8
Ty A QY Y GEAY € AR ug &/
S YreE &) wadl § | U T faaas
A F F15 fauw smavaEar AR A
¥ FEY 911 WA @R AT Jg qA9T
&Y i SUTRT FEIA FIA & SAT A0 TH
WE W ¥ S ST A g
@ & zw fagrd & WA A
79 g | I o qg FE fr N IF R
Iq Y 3T <A fear oy £ 99 &1 -
furdfea @en € SO AT 9g F19 G I
w& A1 ag ot 3% T 1 AT T
war wTe fF g fawe g aF a
2 QY, TR TS FTC AT AT FAAT
] W IR E | IR I T
faw T R FR A T A AE A qE
FF YR ¥ AT T@ A ¥y i
qrad fiod &% 1 2, mfafads aaw
fod &% #Y ¥ & wwwn g fow
% 9% FTEIE ¥ SUET fAvETd T AT
T BV | T T A o 7 @ e Ew
78 wmY § fF for 3% ¥ afewdy
FTFHT & TAT T S T AL HTERA |
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NFB IR W AT AT AL
7R freE gu dw ¥ faw a@ s
Y g & 7w 24 € 6 9w F faar
STET FEIT G I &1 ST IEHTHY,
Fadfesw S ffesm g7 femmd &t
I A=Y AgRT ¥ fAdw 5 samEr
Fg A ¥ 8 ufefoodr et &
M Ag AT TG 1w 99 A e
Ffso &R A T gu =T & 9 A
FefeT | TaT &) AT TfeT T/ & T
& g1 Jrfew | e a7 S faaas
arar @ wg qifaferw faw & w@ifs
TG A G ¥ TF AW I
IF a1 LIS gAT =TfIw
FIFIT A HTT AT FT FAT TR a8
AEGFIV FY AR 1 /AT o T FT
T ST T AT ALY FT FFAT | ALV
78 & f5 g F1E 9w A1 Ao =
FE F#7 X { AW g A fagaw ow
gifafers FedmEs FA AT L. L.

SHRI MORARIJI DESAI : Demand
for nationalisation was from the Opposi-
tion also ; not only Congress.

o FAWE AT : 37 A T G-
FIOT &Y ATT AET TN |

|t Ast I AT F EY Ay
2V ATy AT anfadl ¥ g

N FAH A AT TG AT F GG,
FAR AT AENE | g A T T
ANATA A T N @h
AATE | UF T Tu7. @ 3R o G
JUIY | AT g a8 9T 5 a9 Fag
qifafess wreT fFar g R 9 F
FROT ¥ g UF 3w a7 fadaw o=z &
ar JrarE | A ag favara @ e s
WA e wFshoy oy
S T AN & A TN FLAFA
e g A w0 ALY g ag aife-
fewar w1 & s fad A=l
A qoAT ST g i orgr gt W A X
FEI F@T ATT 7 7 Y ST w faar
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2 fr wrf argiw & ) frgw 7 w2
A 37w & e qa 7 foar oo
T S T g A 9w Y A
AfeT s oy & g @ fadaw &
ford ¥5 & fag s afrec @ fao
TR TN g T EH
TN AT AMEN AR A ow= §
ar Y foord . % S99 § @
& 9 ) QW FET IRA | AT W
TS TET R § T Y qEL N Iy
& 1| w1 w78 WA A 5 FE a3
q¢ FHT TS T T o i are-
TRIEY §, FGATE IT & 4 A T E,
7 1 FE ggar 78 & AR 7 A
I AwT & 5000 &Y 09 § AfeT 7
F Niod @ WU A fawA g | aw g2
e F WA F e g ! wfge @
6 48 a9 @ Q= & | 0% 9 1 @ aed
g f=% fe R § g 9 mfaat
AT E | I HY AR TAF T FAT (RAT
3 o T S I T ¥ e
99 ¥ famar 21 ag Y Y 51 fawr
7 FR FE oaufzm o4y | few
¥ ¥ Oifersr  oferdes w9,
TR TNER IR FA F
fae # fem @ ag ow WA
Fr ama &1 7 wuwar § 5 A9 ¥ v
FIOAE FT X AR WM {
‘For & 99 oo e &
qrefifera 7o € fF g7 o @rd
¥ fau, g7 a9 T F @Y & fao s
8 FomaETd 1 forer fr 3o e
fUTEET 9T AT AW WE AR
ZE AT F @X §) W AR
A T8 & e # fF gomaer
FRNATRTE I FUg F a2
FR O Ao F R A aF
oF g% FU9 F UF G #7 a9 T
¢ FT gET N ¥ gL 6T W A
T ¢ 1 §C ¥ SUTRT JEI@ AU fpr
W AN W AR e
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[+ Fax T A
qEfeFs q@TE T 9| 3H ¥ IS
A faw § g1 =nfgo

@ g Ao 7 FEy 5 Ffe
Sfafadisr aiEt F AW 1, fREE A
gl wifen 1 Tl =W TR &0
sarer ®feT T =ifge | oy @ A%
A 72 fear & 1 99 7 foo w9 faeee
2? F gvwe Tgw AU fawer
T 7 wafaw AT § @ dW E
T F AATAT G ATIHRASA 2, IuTT FA
qrelt Feafa &, Sefezas wreAea F13-
GRIA & | qE AT TS AT w1k 9
& q@ 50 ¥fAva ¥ suRT T SuR
F & W A T AWTH 7 AAE F,
e A § T E ...

SHRI MORARIJI DESAI : Does the
hon. Member mean that post-offices also
should lend monecy? Thzy do not lend
imoncy.

15 HRs.

it WA are o A A G R
¥q T g & 6 ¥ § AT FT IIMEA
g fr A & fom oFo Ao Hlo &
9T 1000 FUAT TAT & | T & AeTar
Fefigaer AT FAARIA &, Wre-
dfrra FroRm £ R @ A
F 317 oY aga Ak 99§, I A A
faer & 50 wfqwe: & F9= T
AT FIH L, T@FR F AT L | T8
R ¥ Az W gmifs A w1 TR0
FEAIA AR § aga A g AfEA
Iq A T fEAT ? oa@T A9 X EHIA
I TR F1 AT B B FI@MHI
F1 wgg €, F41 o9 7 AT T A
Y ? F 1 agw 5 A ) ag Ty
§F qUET FT ALY F, T TAGT AT A
e 9 &, fow & aa wiwfafr £
1T FHTSIETE HT AT FATFT, AT
FT AT W FT GO S0 G Jorarf
fT & AT TR ) AN S
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FY foaie s & g7 €, Stgt 9% Fav A
2 5 45 sfoa w9 170 fafosia gre-
I T TTEIHT & | TG AT FT FATCE |
TR FHY MEE TEY far, 9 e
g faan f fEanAT 1 qge 34y =nfgo
AT BIEY TTRYT F1 qEFAT IAY A7FET
a7 g fefigaw fwx F W A9
AR w1 oqar fear §, w9 7 afaw
NS T AF A faar, F SRy
T FY T & A famr ) qwmo
A F WY FeaAT gERE F1 TR g,
TE A I AL FIAT3E | AT TAAAT
FY STafds v #<AY =Tfem | o9 &1
gy =rfey for s &Y go-adfy Fromr
fraft fom & ok fradt gamg am
FIAT | AT qF AT A FI9 gaATE AA
#Y g, fearfady 1 avw T #1 e
FoY AEY T qE FTwr € FW E
T 8T ]

St afefer Fraa g 997 § fomaw
#1 ag wfewe g fr ag frdt e
FT EETAFAT §, TS T FFam & A= Fofy
#fee ¥ foo aae g & fr fea faat
# q fear 9@ 1 9z 9 afwed 1 AT
I A A oA sfuseR femmar @ 9w
7 39 #1 favger =Nfaww ae= 3 & €
T araw fer axg #Y 7 0w 1w
¥ w2 § dar ot widET S ¥ 7@, e
IR Y v Rt &% F 98 a
T IA AT A H AN AR whiwgfoa
A F F {7} 3@ grav g fE o
FrTslY 39T & € g0 T NHT FV AT
AT T & | 3T TT KT IT T 447 &
a1 9T @Y TOF ¥ TET F omET AWK
Ffgu 5@ 7 g T F § A gW IFFT
AT ARA § | T AG A g A IR
Y gnre | AfwT T FT IRETCRE FAT
2?7 g food a5 #7 qvwmaE g1 ar
qfsa® @¥2T FT THET &Y, FEL F
Y FPIEAQ TAT 7 AT #T [T AT
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e T frrer foar omd @t @ AW A
fory fenfae gom & ag weae &%)
T e oY TEY ¥ | W W Hqew g
AT T TR TgT G §, 3R T
1 3T HT S FAT AT(ET |

# gt wrear § fr enfat sma a4
F suaifal & wfafafug 1, gaeEe
F T T F7A F A1E W, ITEER
7 i AE @ 9Ey ! oY FEd &
f& 51 9 7 98 E0, a9, W ITH
di & sH=ta@l &1 ox wfafafa &
TifF 98 I FY @ BT AW @ T |
a1 H T Y FAT AHET A7 @AY ?
AfeT a7 AT A @@ 51
qT@e A S Sqwferee g6 a8 F19 it !
T g afews dFT § @ E av Fo
o A Hwfaee §, v q)
gu fafrex & @€ owmfawr &1 sm
St fafreeT g A & fau oy o 7
rfee #T far | e @R ag@Y ar
% & QAN | 7 g T TAFTE |
# oY g o 9 AT 7 A v
1fgq % 3y 71 oo 9@ #1 wfEr
qra 7EY A =rfew

THY ITE F TF FATHA F1 L Iq@G
¢ i 9 7 7ar g & feafra w1
srfus fooe &% 1 2 faar | g =
TR ’
T § T FATST Y T ATav § A
form sy grgsCA AT 9T 1 36 To Ao F
TR A A F qotg A R |aT
FAIRAF AN am 70 & fag aAf
&% & 9 g THar | A RFA @
g fear &, AfeT g8 awerw 6
& 5 ZHEHT FT TG TE T q0AT | H
&t 7g wg e g e AT o e
feemza & fag 45 # fopfafaqmm &
TG FEAT AR & | ATHT L AT F7
tfrge T @ @ fefT UwEw

M33LSS/68—10
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9 TEAETT FT F, I FT TAT 6T
@ F IR ¥ T & THA FAA &
fg 39 T WrEATSI FT @ TE 6T
TEF T AT A€ AT, G T AT
F JAE gUI AR FAE W &
HfF gré ®IE AT T FIE F S 71
TTE § 91T & | AG FARA FE FA
g T & 1 AfFT ST et w7 A
IV AEY & S AT AT AW F qA
T FT AT AT & §9 48 FT I TE
FLARY | R AT €L F AR F7
FIAT A & a1 A AT a9 9g
FY € 9T F FIX TET TEEAT ATET & |
I AT TAT FTH E | T I FT AL
¥ € awwan § 6 0= divw ok
=Y 9T § 1 T ag A fefewfawm
FET fF dF qroems & (A0 vw s
FAT A9 ¥ qay fam o 7 o
& faq 7€ a=mar, 3z faerge w@a
AT | A AHR 1 A FEA TAT
& a1 ot ag Yefgaw foeazw dw F
T FT AR AT AL A IF 3Y 3¢
T F Aq It W1 AT FTAIIT
I F 1T, GLHETA FHATA gY, gfecdw
AT I, MFAT AT, AT ITF A |
WA F fag g ey W& Af? aw
I qgag TFAwg & fF I FARA
qeER F Jw § feferfaamw fear
g W) fear Ty g FAER I NI
SAE A | RO A F e ot AT
t Sud & T faggs % afawa @
A E | ¥ FAwar g £ o N A
oY, I 9g 9 AT § GATSAT & 9
AT AR & Y, T A qganfow #X
F qaar &7 f ST AR AL T ava
FTAE @ 2WF R A e R I
T FTAT T 4G F4T |

§ AT At wERg & wE fn
ag 7 a1q 9= faram 73X i o ag aifaedt
¢ 9 warer R w1 A, fow
sYearga fagr avii w1 fiF ag &9 €Y a7
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[ Facam 1)
FT AN FL AT 3T FH T F7
YT AR AT JTET G 2, Ig a7 T
T AT A aE AR F §, @ awa
A gRAm A § o o
T S AR FY $f7 (TS T ALE FT I,
g TAT RV | IR AT AT AT
TR T Y TEY TR I W S
T Nz ET FEF A A
agt AE T, T A9 A v qTEAT AZY
T AT FO ATHEIR F1 AT TTF
F ot frr A1y 3T F AT 90 Fare
T @ G AEar g R &y s ar
Y g W dar AT FT 193
ATARTAT TE A A9 & fea

= § | A1 srfars o 7 70 g
TF NTAAT Ig FEIT & o7 @< % are
FAge WA A A E ST AT
& dYfam | AT €Y S E=nfer aEd s
3 fed aw a1 2, 99 fr a2 wa
2, N g & & Ta T ag T T
ECARGE T A oA Al B A G o
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SHRIMATI SUCHETA KRIPALANI
(Gonda): Mr. Dcputy-Speaker, Sir, this
amending Bill is an important step in the
scheme of social control of banks. In the
Statement of Objects and Reasons it is
said that a number of steps, both adminis-

trative snd legislative, are proposed to be
taken to securc this objective by extending
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cffective social control ovcr banks. This
amendment in the Banking Regulation Act
sceks to incorporate suitable provisions to
achieve this objective.

Iwillgo alittle to the background. Why
did it become necessary to bring this amend-
ing Bills. For some timc therc was public
concern expressed about the functioning
of banks in the country. Then therc was a
demand both in Parliament and outside that
to promotc cconomic growth and Planned
development as also to take a forward step
towards the achievement of socialist
socicty banks should be nationaliscd.

The reasons behind this demand for the
natioralisation of banks were firstly that there
was complaint of concentration of wealth
and cconomic power in the hands of a few
and secondly that steps should be taken for
cquitable distribution of available credit.
Then, it was also felt that the flow of credit
should be stopped for antisocial purposcs
such as hoarding, speculation in shares, in
evading taxes and so  on. Also,
there was  a  gencral complaint  that
sufficient funds were not going to the rural
scctor, for small industrics, to the new entre-
prencurs, particularly new technical people
who wanted to set up modern: industries.
There was also a  criticism that the uti-
lisation of our savings was not according to
the plan priorities. Therefore, the plan was
not working as it should. There was also
a demand that there should be more active
mobilisation of pcople’s savings particularly
in the rural sector, since a new change has
come in the wholc of the rural ¢conomy”

Now, in order to achicve these objcctives
was it necessary to have nationalisation 7'
That is the important question, On the
one side. we arc criticised by the Leftists
that we have not gong far cnough.  On the
other side we find that the previous speaker
has just now charged us by saying that the
entire schemc is a rolitical scheme. But
1 would now like to analyse whether nation-
alisation of the banks would have met the
objectives that we have before us.

Fiscal and credit policy can servo only
one part of the objcctive. By credit and
fiscal policy alone we cannot scrve the ob-
jectives that I have just defined. 1In order
to achieve this objective, we need support
from other areas of policy. Now, what are



289  Banking Law's

_the other arcas of policy ? Firstof all, there
should be a proper setting down of plan
“priorities. The industrial licensing policy
should be proper and properly implemented.
There should be dypamism in extending
scrvices to the rural areas. Above all, not
the least, therc should be quick, efficient
and proper implementation of policy. You
can lay down the policy but" if it is not pro-
perly implemented then it has no value.

Now, let us take the main arguments for

nationalisation. The main arguments arc that-
the industrial houses have a preponderating
influence on the Boards of Banks and they
are able to corner most of the credit from
the banks, and, therefere, this must be check-
cd. Let us sec whether this is correct or not.
An aralysis of loan accounts of commercial
Boank has shown thatin 1967, 7-18 lakhs
acccunts took loans under Rs. 10,000
and this amounted to 3-6 per cent of the
tetal credit; on the other hand, in the case
of 562 accounts when the loanecs got loans
of Rs. 1 crore each and this totallcd to Rs.
635-4 crores or sc, cr roughly 25 per cent
of the total credit. Therefcre, therc is no
denying that there is concentration of wealth
in a particular tyre of hand. I¢ this
centration duc only to the fact that the direc-
tors arc so influentinl that they arc able to
takce away the credit 7 Or are therc any
othercauses ? Of ccurse, Shri N, Dandeker
just speaking befere me said that directors
should not be blamcd. But it is no doubt
a fact that the directors do excrcise a great
deal of influence. But apart from that,
therc is also another cause, namely the policy
of the banks. Thc policy of the banks
has on the whole bcen very conservative.
Thy are reluctant to adopt a libcral policy.
Therefore, much of the crdt has
gonc to  pecple whosc  security
can be assured. Thercfore, they have
mainly taken safety of security into con-
sideration. That is why what Shri N. Dan.
dck r has said ccntains a certain amount of
truth; it is not th: whole truth, it is only
partizl truth, The pclicy of the banks
needs to be changed. The directors alone
are therefore, nct responsible for this, but
the directors do have to accept a big share
of respensibility.

Then, let us take the question of rural
credit. Enough credit has not gone to the
rural areas as wcll as to small industries.
Indeed, insufficiency of funds to this sector
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is also duc to one of the reasons that I
have just mentioned. Banks are more kecn
to sce that the Icans are prcperly secured.
Wherever they feel a slight doubt about the
security they do not release the loans. Therc-
lforfi. here also the policy needs to be libeta
1Sed,

Then, there has also becn a certain
amount of contradiction in our thinking.
On the one hand, commission after com-
mission has said that for agricultural credit,
co-operative  banks should be res-
ponsible, to which point Shri N. Dan-
deker also has madc a reference. While
on the other hand we have been accusing
the commercial banks that they have not
been doing their bit, in this regard. There-
fore, some re-thinking in the cutleck of the
banking pcople is a nccessity. 1 would just
quote a few lines from the Monopolies
Inquiry Commission regarding this. They
have said:

‘It is sometimes suggested that big busi-
ness also gets an unfair advantage in sccuring
advances quickly and on convenient terms
by rcason of having their own men in the
board of directors of banks. It appears
1o us reasonable to think that big business
would ordinaridy be able to get an advance
from any bank casily and on convenient
terms by reason of better sccurity he can
offer, even if he has none of his men on the
bank.

Therefore, there is a certain amount of
truth in the criticism that change in Bank
policy is neccssary. Therefore, to accuse the
dircctors alonc is not being quick fair.

Then, with regard to mobilising the re-
sources of the rural sector or tapping the
resourccs of the rural scctor, sufficient
work has not been done. There is a great
change in the cconomy of the rural sector,
but the banks have not gone forward to mop
up the resources. In this regard, whatever
little has becn donc by thc State Bank by
way of cithcr giving resources or mobilising
resources in thesc sectors has been duc to
the subsidies from thc Integration and
Development fund. The State Bank has now
any number of branches; they have enough
branches which are near the rural areas. In
those branches, what positive steps have
been taken in order to give credit to the rural
areas or to mop up their resources ? There-
fore, it is necessary that a little change in the
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outlook of the banking people is necessary
and in the method of operation.

With regard to plan priorities, it is true
that the banks have not taken into consi-
deration the plan priorities. Is that due to
the fault of the banks ? Or is that due to
the fact that this outlook was not before
them ? What guidelines were given to them
8o that banking could be linked with the
priorities ? Here also, re-thinking is nc.
cessary. Then, whatever directions were
given by the Reserve Bank were mainly
for the avoidance of speculative credit.
Therefore. it is necessary for a pro-
per directive to decide distribution of credit
to different sectors. Therefore, I feel that
there is need for a radical transformation
in the decision-making process of the bank
management to ensure firstly that no undue
influence is exercised by the members of
the board of directors and secondly to
bring about a well thought-out phased
prgramme of reorganisation that is, struc-
tural, operational and qualitative reorgani-
sation in the functioning of the banking
system in this country.

One positive step recently taken by our
Government to bring about social control,
to further the social control scheme was
the creation of the National Credit
Council. It is a young organisation and
as yet perhaps it is not so effective. But
it is a very good forum where big industry
small industry, agriculturists, co-operators
could all sit together and decide the course

of action and discuss the policies. Here
too, the relative roles of the co-operative

banks and the commercial banks can be
thrashed out and clarified. But these ins-
titutions are such that overnight you cannot
find a change. It will take some time
before we can assess whether this change
is salutary, and whether this change is going
to give some help in the particular sectors
about which we are anxious.

Now, I come to the text of the Bill. I
do not want to go into details, because
the time at my disposal is short.
The most important provisions are in clause
3. These are intended to prevent the indus-
trialists from occupying a majority
position on the board of directors. I
think a beginning has been made in this
direction, and how effective it will be will
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be scen later. Already, many of the banks
have changed the composition of board of
directors. I feel that it is a healthy sign.
It is necessary that different interests should
come on the Boards and be given their due
place.

As regards the provision for a full-time
chairman, a great deal of discussion took
place on this point in the Select Committee.
In this country we have a tradition that
accountants, auditors are independent, fair
and courageous. They can function indepen-
dently. I therefore feel that it is necessary
that professional banking personnel should
also bethere. If we could have as heads of
banks professional bankers who can be
independent, who are fair and who take a
decision on their own, and who cannot be
pressurised, it will bring about better work-
ing of the Banks.

The other important provisions of the
Bill are in regard to the prohibition of loans
and advances to directors and theirconcerns.
Much has been said by Shri N. Dandeker
here. I feel a good beginning has been
made because it is not proper that the direc-
tors should loan themselves out of their
own concerns.

Then, I come to the provision relating to
the acquisition of Banks.

A lot of discussion, mostly heated, has
taken place and the government is being
accused that by backdoor methods nationa-
lisation of banks is sought to be brought in.
Shri Dandeker in his speech said that for
trivial reasons the banks can be taken over.
I would like to point out to him that this
matter was discussed further in the Joint
Committee and after discussion certain
changes were made. Now the section
reads:

“..has, on mor: than one occasion,
failed to comply with the directions
given to it in writing under section 21
or section 35A. in so far assuch di-
rections relate to banking policy,.."

For trivial reasons the Reserve Bank
cannot take over a bank; nor can it be by a
verbal or telephonic order. The directives
have to be issued in writing and they should
relate to policy. Still, if the bank refuses
to comply with them, then alone can the
Reserve Bank stop in. I think the positive
and purposeful role that we have given to
the Reserve Bank will make it unnecessary
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for the Government to take this drastic
step. After all, thisis an emergencystep. I
do feel that if the scheme that we have en-
visaged works properly, then this provision
will become very redundant and it will not
be necessary for the government to take
over banks, which has been objected to by
some of the hon. Members here.

The Joint Committee has made certain
important changes in the Bill. I would

like to take this opportunity to congratulate

the Deputy Prime Minister for the  atti-
tude he has adopted throughout the dis-
cussion in the Joint Committee. There were
two diametrically opposed views—on the
one side people who do not want any change
and, on the other side, pcople who want
drastic changes. It was a very difficult
task. The Deputy Prime Minister chartered
his course very carefully. He was all the
time very patient, very anxious to accommo-
date the viewpoints to the extent possible.
With goodwill the work went on and many
of the changes that were incorporated
were salutary and good and they satisfied
a very large section of the members who were
present in the Committee. One of the good
things that we did was that we redefined
‘banking’ where emphasis has been given
to the interests of the depositors. 1 have
already referred to the prohibition that
has been imposed on loans and advances to
the directors of the bank.

Then I come to section 36AD which has
caused s0 much of heart-burning. I have
myself appended a note of discent in
this regard. Why did I do so ? Be-
cause I bave background as a labour
worker and I feel it is right for the
labour department to go into all the rami-
fications of a legislation pertaining to
labour relations. But if in different Bills
we bring in such sections, it may in the ul-
timate analysis produce conflicting and con-
tradictory labour provisions and it may
later be very difficult to enforce them.
Therefore, for administrative reasons I
do not want this section to be here. But,
as far as the anxiety of the Deputy Prime
Minister to have such a provision is con-
cerned, I share it. Banking is a public
service institution which also holds a pivotal
position in the development of our country
and in our economy. We cannot afford
to havetrouble in thissector. We are bound
to give to the public a certain standard of

SRAVANA 14, 1890 (SAKA)

(Amdt.) Bill 294

service. I am glad that some of the very
undesirable aspects of this clause were re.
moved and, as’it is presented today. ther
is very little to object to. My objection
is only from the point of view of the prin-
ciple that no labour law should come in the
text of any other law. It should come
only through a labour legislation.

Here I would like to say onc word to my
leftist friends about labour relations.

T would like to tell the labour also that
too much of trouble does not help any one,
We have seen what happened very recently
in Bengal when labour was given too much
of a free hand through gheraos. Innumerable
industries in Calcutta were closed as a result
of which 2 lakhs people are unemployed.
Therefore, particularlyin banks, employees
also must realise their responsibility.
They must fight for their rights. no
doudt, but in a proper way. They must
fight for their rights through collective
negotiation and by peaceful methods.
They must avoid all kind of violent activities.
We are seeing that by loosening of discipline
labour situa‘ion in India is deteriorating
Labour in India doe- not function freely and
impartiallv. Labour function« through po-
litical parties. 1fthe labour did noi function
through political parties, 1 would have had
nothing to say. But morc than once it
happens that a labour issue is raised to serve
a particular political purpose. Very often
the interest of labonr is overlooked
when work is done through pnlitical par-
ties,

T would still say that it is not proper to
have this clause here and it is better that it
comes through an industrial relations Act,
but at the same time the anxiety of the De-
puty Prime Minister to give peace, security
and proper service to the people should be
shared by all irrespective of party lines we
should all try to help him in this regard.
It is very difficult to steer a middle course
where there are two extreme sections. We
are being accused by the two extreme sec-
tions. Just now the previous speaker
accused us of political motives and, I am
sure, when the leftist friends get up they will
also do it. When we are accused by both
sides, I am inclined to think that we are
right because when you function rightly you
cannot satisfy, the extreme sections.
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SHRI INDRAJIT GUPTA (Alipore):
Mr. Deputy-Speaker, in the name of social
control the only thing which is sought to be
controlled through this Bill is the trade union
rights of the employees, nothing else. The
Finance Minister over the last year or more
in various statements which he has been
making in public and also at meetings with
his own party members, was trying to ex-
plain that the demand which had arisen on
a very wide scale for nationalisation of banks
was unfounded and misconceived and that
the purpose which was sought to be achieved
through nationalisation would actually be
achieved much more effectively through the
Bill that he was going to bring for what he
described as social control over banks. Now
we have this Bill before us as it has finally
emerged from the Select Committee.

Some hon. Members here have argued as
though the question is whether the powers
which already existed with the Government
or with the Reserve Bank were adequate or
not to regulate the functioning of banks.
By that criterion they have sought to support
or oppose this Bill. But 1 would just like
to remind you that those people who have
been advocates of nationalisation, 1 do not
think are all Icftists by any means or members
of leftist parties. I remember, the first
Private Member’s Resolution advocating
nationalisation of banks was moved in this
Housc not by any Member of the Oppo-
sition  but by a Member of the hon. Deputy
Prime Minister’s party.

What is it that thcy have in mind?
There arc certain directives of policy laid
down, directive principles in the Constitution
which enjoin upon the Government and
the State to take such measures as will
prevent the concentration of wealth and
concentration of economic power in a few
hands. Apart from that, the whole his-
tory of our last 15 or 20 years of economic
development has shown that unless certain
things are done, it will be impossible for
this country, placed as it is and with its
underdeveloped economy, to advance to-
wards the goal which the nation has set
itself and which this Parliament has set
itself. Thosc things were that the link
between a few big monopoly houses and the
private commercial banks should be broken.
Secondly, further concentration of economic
power achicved through the mechanism of
private commercial banks should be curbed.
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Thirdly, the price ' linc should be held and
speculation in the markets should be con-
trolled and checked.

Fourthly, the domestic resources avail-
able in the country should be mobilised, as
far as possible, in the interest of planned
development of the economy. I do mot
know whether the Government or the hon-
Deputy Prime Minister still adheres to
these objectives. Whether he adheres to
these objectives or not, 1 do not know.
Whether he wants to hold the price-line or
not, whether he wants to mobilise
resources to the maximum extent possible
within the country for the purpose of planned
development or not, whether he wants to
suppress spe:culation on a large-scale that is
going on in the markets of this country,
particularly, in the foodgrains market, whe-
ther he wants to curb further concentration
of economic power cffectively, that is for
him, to say. It is by this touchstone that
we are judging this Bill and by the appli-
cation of that test, the only conclusion to
which we can come is that the Bill is nothing
but a gigantic hoax which has bcen per-
petrated on the people of the country in
the name of social control which is shown to
be something cven morc cffective than
nationalisation. Thercfore, 1 want to make it
quite clear that we hold to our view that
nothing but nationalisation of the privatc
commercial banks can achieve the objectives
which werc laid down both in the Cons-
titution as well as in the economic policy
resolution accepted by this House and also
agitated for by so many different sections of
opinion in the country irrespective of party
affiliations.

First of all, I would like to point to you
that this Bill, as it has emerged, is, after all,
inspired by whom. May I take the liberty
of reading to you the first half a dozen lines
of the memorandum which was submitted

_to the Select Committec of which I happened

to be a member on behalf of the Indian
Banks Association ? These are the
people whom one is trying to control.
Control istobe over thesc people who
run the Indian Banks Association, that is,
the big private bankers of this country.
In their memorandum to the Select Com-
mittee, they open by saying:

“We have the honour to observe that
most of the provisions........
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—This is addressed to Shri Morarji
Desai—

‘“....of the Banking Laws Amend-
ment Bill, 1967 introduced in the Lok
Sabha on the 23rd Decembcr are in con-
formity with thc conclusions arrived at in
the informal meetings of the representatives
of our Association with you.”

So, the cat is out of the bag. ] am quoting
from the Indian Banks Association memo-
randum addressed to you. In the very
first six lines, they are saying that you and we
sat together in a scries of informal meetings,
we made certain suggestions and you have
pleased us very much by drafting a bill,
the provisions of which arc in conformity
with the conclusions arrived at in those
mectings. This Bill is the off-spring
of Shri Morarji Desai and the Indian
Banks Association..........

SHRI MORARJI DESAI: May 1
say that it is their version ? That is no
true.

SHRI H. N. MUKERJEE (Calcutta-—-
North East) : How can you say ? It
is 1n the document presented to you.

SHRI MORARIJI DLESAL:
document, not mine.

SHRI H. N. MUKERIJEE: You
are protesting too much and in the process
getting-confounded.

15.34 Hrs.

It is their

[SHRI THIRUMALA RAO in the Chair)

SHRI MORARJI DESAL: That applies
to the hon. Member, not to me.

SHRI INDRAIJIT GUPTA: If he wishes
to deny the parentage of this Bill or the
parcntage of the Indian Banks Association
memorandum, he can do so when he rep-
lies.

SHRI MORARIJI DESAI: Why should
1 deny ? That it is done in collaboration
with those pcople, is a lie.
; MR. CHAIRMAN: 1t is not very
much germanc to the arguments.

Please go on. You must have got many
other points.
SHRI INDRAJIT GUPTA: I am

appealing to him, through you, Sir, that he
should not go on interrupting me. He
should not get excited. Why is he getting
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provoked ? 1 have hardly begun. You
also don‘t interrupt me. 1 have just quoted
the first six lines of their memorandum.

MR. CHAIRMAN: I am only helping
you.

SHR1 INDRAJIT GUPTA: Anyway,
this makes quite clear what has been happen-
ing. A series of mectings have been going on
even after this Bill was referred to the Select
Committee.

SHRI  HIMATSINGKA  (Godda):
What is thc datc of the memorandum ?

SHRI INDRAJIT GUPTA : S5th Feb-
ruary, 1968. You were also a member
of the Sclect Committee. You should
read thc papers given.

1 only indicatc onc or two of the things
to show why 1 am saying that this Bill is
really a hoax. For example, there is a
provision for control over loans and ad-
vances to Directors and their concerns.
Of course, I have got a chart here, a state-
ment, which has been laid on the Table only
this morning in reply to a question by my
fricnd, Mr. Nitiraj Singh Chaudhary, giving
information and figures regarding the total
amount of loans, including temporary ad-
vances granted, during the year to the com-
panies or firms in which the Directors of
banks arc interested. I cannot quote all
these because I have no time, but the figures
are going up from 19635 1964, 1965, 1966 and
1967—from Rs. 228 crores in 1963 to Rs.
378 crores in 1967. These arc the amounts
which are being given as loans and advances
to companics or firms in which the Directors
of banks are interested. These are his own
figures, and there arc many other interesting
figures about loans given to Dircctors,
Managers, officers and so on. What 1 mean
to say is this. Certainly the objective of the
Bill should be to put some check, some
control, on this ; that should be thc whole
object, but the way the provisions of the
Bill have emerged, there are 1001 Joopholes
and everybody knows how easy it is to cvade.
One point, strangely enough, was mentioned
by Mr. Dandeker himsclf because he is fecl-
ing it a bit inconvenient as the Director
of the Punjab National Bank ; hec will
have to come to some other bank, some
brother bank, to get a loan from there for
one of the firms in which he is interested;
he cannot get it any more from the Punjab
National Bank itsclf ; a certain amount of
i i is d now.
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But I want to point out this: is this
an effective prohibition ? All that it will
lead to is that there will be more co-ordi-
nation and co-operation between different
banks and different Directors on different
Boards—I will loan you from my bank and
you loan me from your bank. The result
is going to be not less concentration but
more cartelisation and more concentration
among the various big banks and their
Directors, each arranging to mutually ac-
commodate the other. What kind of control
is this, I do not know.

Then there is a very simple thing which
you can understand ; for example, one
of the memoranda we received in the Select
Committec has this to say :

“The controlling interest of the Punjab
National Bank Ltd. is held by Set
Shanti Prasad Group. He has his
' company in the name of Rohtas Indus-
tries and one of his sons is a Director
in the Punjab National Bank Ltd. In
order to make his Rohtak Industries
eligible for loan from the Punjab Na-
tional Bank Ltd. he would sce that
his son, who is a Director in the Punjab
National Bank Ltd., is not made a Direc-
tor in the Rohtas Industries..”

That is all. The result will be that the Rohtas
Industries, though they arc managed and
controlled by the same group, will be able to
get the loan from the Punjab National
Bank. What is the difficulty, I do not
know. It is such a simple matter to see
that these provisions arc not worth the
paper they are written on as far as control
goes.

There are so many types of loans—
loans given on clean credit. There were
examples given; 1 think, in 1964, the
Indian Express was given a loan of Rs.
1-5 crores on hypothecation of newsprint
paper and later on it was found that that stocy
of newsprint did not exist at all ; there was
no stock, but on the basis of that stock
because he is a good creditor, got a
clean credit of Rs. 1-5 crores. This prac-
tice is going on and there is no way of
stopping that in this Bill.

Then there are advances against food-
grains. 1 just went to the Libraryto see
the figures. On an average, about Rs. 35
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to 40 crores every year are advanced by
banks for trade in foodgrains alone. In
the bad year of 1966, when there was a
bad harvest and when there was shortage—
when there is shortage, there is more specu-
lation and more attempt to corner the
scarce grains and push up the prices,—
in the year ending the 31st March, 1966,
advances against foodgrains by the private
banks went up to over Rs. 70 crores. This
is used for speculative purposes, for keeping
the price line high. There is no way of
controlling it under this Bill.

Only three days ago we saw in the papers
2 news that a big block of shares held by
the LIC in the IISCO has been concerned
by the same Goenka group. How it has
been cornered ? You will find that the
shareholders who did the transaction have,
first of all, been given a big loan by a cer-
tain bank, and they have managed to work
this deal. It is not just a question of
shibboleth, repeating what has been said
by somebody. That is why I say it is im-
possible to get over these things unless we
nationalise the banks. It is useless to tinker
with the problem like this.

Then you know what amendments have
been made. The original Bill has been wor-
sened, I will say, in some respects by the
Select Committee itsclf. Take, for example,
thc new definition of ‘small-scale indus-
trial concern.” So many tears are being
shed for small scale industry here and
it is said that they should be given credit.
But what has been done ? The definition
has been altered in such a way that I do not
know what small-scale industry this is going
to be. In the new definition, a ‘small-scale
industrial concern’ has been defined as a
concern which has an investment of upto
Rs. 20 lakhs in machinery alone. Only
such concerns as conform to this definition
will be entitled to credit facilities under the
new Bill.

Then there is the question of substantial
interest. There was a definition as to what
would be taken to mean controlling in-
terest. There also it has been amended
under the pressure of friends like Shri
Dandeker. ‘Substantial interest’ has been
re-defined as control on the amount of paid
up capital of Rs. 5 lakhs or 10 per cent,
whichever is less. Formerly, it was Rs. §
lakhs and 5 per cent ; now it is Rs. 5 lakhs
and 10 per cent.
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1 have no time to explain these things
in detail, that there is no way here of con-
trolling the actual people who are holding
the banking industry in their grip and mani-
pulating it and running it for their own
purposes.

As for the proposal to have whole-time
Chairman, I charge the Deputy Prime Mi-
nister and Finance Minister with this that
during this intervening period, when the
Bill was drafted and was being discussed in
the country and so on and during the time
that would lapse before it becamec legisla-
tion, he has utilised it to advise these banks
to see to it quickly that they forestall the
Act by appointing in most cases their old,
existing General Managers as whole-time
Chairmen. This has been done in a whole
series of banks. Those very gentlemen who
had been General Managers of these banks
for years together have now, suddenly,
overnight, been appointed as full-time Chair-
man. I want to know whether they can be
counted upon by this country to bring to
light the malpractices or any other corrupt
practices which these banks have been
indulging in. Will they not be interested in
suppressing facts, in hiding them ? People
with proper ability should have been brought
from outside, but the same old people
have been put in the saddle.

SHRI MORARIJI DESAI : From Amcrica,
Russia ?

=t <fa wa (70)
7 &, fmnm @ 4t =1
=it AT JaT€ AT A oadrgyd !

ot geaeita wer ;. TiTET F oS
T gE0 K A L, AT 77 I A

Now I come to sec. 36AD—As far as
the other control measures are concerned,
I repeat that they arc nothing but an eye-
wash and a big hoax on this country, and
no amount of such measures can be a sub-
stitute for nationalisation. Some friends
have rightly alluded to the powers of the
Reserve Bank of India, because the Bank
has had vast powers all this time. It is
not for lack of power that the Reserve
Bank has not been able to check or control
or catch these people who have been in-
dulging in malpractices and embezzlements
of government bonds and securities—

. feEm
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there is a big case going on at the moment,
the Finance Minister knows about it ; the
Bank has plenty of powers but these powers
have never been used. Shri Dandeker
is sacred stiff of the fact that a Part has been
introduced, Part IIC, which he calls na-
tionalisation by the back-door, because the
Government is taking power to take over
Bank which goes on flouting the directives
of the Reserve Bank. 1 can understand
his apprehension, but I can assure him,
even if Mr. Desai cannot, that that power
will remain on paper and will never be used.
That is proved by the whole experience
and history of all these years.

Finally about Clause 36-AD, I am grate-
full to the friends who have raised their
voice of protest, opposition and criticims
against this Clause from various points of
view, but I must point out one thing. First
of all, as somebody has correctly said this
particular Clause should not really, in all
conscience, have anything to do with a
Bill of this type which is meant, as stated
fn the Statement of Objections and
Reasons, to weaken the links between
monopoly houses and banks, and
to provide credit facility to sectors which
have becn deprived or neglected so far.
How in that Bill this thing can come in,
I would like to know. I may tell the Go-
vernment that the entire organised trade
union movement of this country does not
regard this as a matter between the bank
employees and the banks, between the bank
employees and the Finance Minister. This
is the thin end of the wedge which is
sought to be brought in for the first time.
For example, there is the Major Port Trust
Act in this country for the administration
and control of the ports. Tomorrow, the
Minister of Transport can come forward
and say that he wants to put in a Section
in that Act’ that in all Ports and Docks
employecs must be controlled in this way,
that they cannot go on strikc or hold de-
monstrations. Is there anything to prevent
it once this goes through ? The Industries
(Development and Regulations) Act is an
omnibus Act for the regulation of all indus-
tries in this country. What is there
to prevent a new Section being inserted
by the Government in that Act tomorrow
saying that in all industrial premises through-
out the country this kind of regulation will
apply ? It is fantastic. Therefore, I would
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like to know what the view of the hon.
Labour Minister is on this. I am unable to
get any clear reply from him, because there
is the tripartite Indian Labour Conference
and the Standing Labour Committee of
that Conference which meet every year and
there certain solemn covcnants and con-
ventions have been entered into that no
new major legislation will be introduced
affecting  employer-employee relationship
unless it is first discussed there and pro-
«cessed through that body. He somersaults
over that and brings it here. What does the
Labour Minister say about that ? 1 do not
think he can possibly approve of this kind
of thing. So this is a very dangerous pre-
cedent for suppressing the legal rights of
the employees everywhere.

For cxample, he told us in the Select
‘Committce that he was the Just man who
would interfere with the rights of employecs
to strike, but if you read the wording of this
Section, it means that if a strike takes place
within the premises of a bank, even a
pen-down strike which is very common
now, or a sit-down strike, it will come
within the mischief of this Section, though
the Supreme Court has held that such
strikes are Icgitimate. Let him think over the
legal implications of it too. I hope he will.

Then it bans peaceful picketing. In
respect of strike outside the bank also, it
prevents them from carrying on peaccful
picketing which is a long established right
which the cemployecs will not give up.

Let Mr. Desai know, I do not know if
he knows,—I did not know till a few days
ago—that cven in a country likc the Philip-
pines, a great democracy, 1 think, under the
umbrella of the United States,—he gocs
sometimes to Manila, 1 find in the papers,
1 have never had the good luck to go there—
there is a law which says that anybody,
including a policc officer, who assists or
encourages black legs to go into the pre-
mises of a strike-bound establishment in
order to break the strike will be penalised
and punished, and the police officer is liable
to be demoted and dismissed.

Where arc we, 1 do not know. Some-
body has just now correctly raised the
question that this is flagrant case of dis-
crimination against one particular Section
of employecs only.
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In his introductory remarks the other
day—I was horrified listening to him—
he said that the existing standing orders of
the banks were not enough. By a bilateral
agreement between the employees and the
employers, the agreement on standing orders
was entered into for threc ycars and was
given legislative sanction and registered
under the relevant Act also. Under those
orders any bank cmployees who is guilty
of misconduct—all arc defined there—can
be punished to the extent of losing his job ;
he can be dismissed. But thc Finance
Minister now comes and says : this is not
cnough ; hc must be put in jail. He has
now introduced a new criminal offence.
It is a bunch of criminals—who are called
bank cmployees—who run the affairs of the

bank in this country ; that is how he vicws
them. Not content with making them lose

their jobs, he wants them to b: prosccuted
and put in jail also.

A spokesman of the Indian Banks Asso-
ciation appearcd beforc the Sclect Com-
mittee. 1 do not want to name him ; a whole
lot of them came. [ asked him this ques-
tion : would you like to sce onc of your
employces prosecuted and put in jail ac-
cording to this new Bill 7 he replied @ |
cannot speak for all my collcagues, but
speaking for myself, I should feel ashamed
of myself it one of my employecs is charged
under this provision. This is a fanlastic
state of affairs,

In the memorandum of the same asso-
ciation, they congratulate the Minister for
having accepted their suggestions.  With
respect to section 36 AD, they say there :
please modify it suitably so as to simplify
the procedure for taking disciplinary action
without the necessity of obtaining a certi-
ficate from thc Reserve Bank. This was
promptly donc in the Select  Cemmittec.
Anybody can go and prosccute them and
put them in jail. O* coursc there is no
punishment for all those peoplc who have
been embezzling money and indulging in
malpractices and cheating depositors. Not
one of them has seen the inside of a jail
yet. But the bank cmployees are threatecned
with prosecution and imprisonment, in
addition to losing their jobs. I still plead
with him, cven at this stage, not to ride the
high horse, not to stand on false prestige,
because he has pledged to get through this
legislation, and to get it through his majo-
rity. Let him reconsider it.
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Therc is a brief reference in section 54
AA to Reserve Bank employees. It gives
power to the Reserve Bank authoritics to
transfer the Reserve Bank employces to
any other place they like without giving
them the right to deputation allowance.
If they are sent on deputation to any other
establishment, they are told that they will
not get any deputation allowance and that
they will not get anything more than what
they have been getting at the present time.
This is a gross injustice. He should re-
consider this.

We cannot support this Bill in its pre-
sent form. It is an absolute travesty
and mockery of nationalisation. 1 was
surprised to find that hon. Members from
his party who had clamoured for nationa-
lisation are now congratulating him for
this Bill which is a complete fraud.

=t 5w 9vg gt (ARgT) : qamt
A, 7 AT 99 a1 it &= F
AR qhT 7 AT TP Fal 2
AF a7 | a7 faa 7 o9, z9& fam 4
AT AF T TAA AT 7E, BT BET
g wz=d mmF, Afww 7 ozA
FA F JFA A% g1 A7 A7 & fF oz
fa #1 sreraAT s a1 17 wEn fEr
A, ST frarst arg ama # fam

zg faer 7 gmwT AT AT At gE F 5

WY I AE & | 9T 7Y OF wrfee
T A FFTAGT T ATCH AT F o 17
# F F7ar g 417 = AT fe faeaw
g1 feamt & $v 7@ 7 A W@
a0 § 1 oTad W gen fw aTem g,
AR AT FY AT ZAAT 8, IR FF &AT
g1 faandy 37 Y 37 7 Y srdesAy
AT g, IART GA TR A9 A
fome #a1 #Y foR o fedfar
Aew @ g7 7 §) F @ W g
f& &t &1 AadansT fear 9@ 7@
& A% & Yo 7 &Y &, Tar A
favare &1 Ffew wo] s favare
& A ag T R oA aw o
FHAT &, A 99 g A fAwT awaT ¥ )
T @ ag ¥ NfF seT & SATEY WRIT
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FIHY EN, FF qY 1797 79, Tafw
Y It 71 J@F W F fEgT F g
WI g FIE a1 I 9@ F ogEwn
¥ @ ama w1 g v g R asi A
IgRATET fFar o AT wE aF WY
TR E | IER QAT A TRAr W AgS
¥ wify gofafaal & zr7 & & &
T T

Fuafa Y, 3P gH %1 F1 TOAAT-
IF 74 £ a gF /Y FAT 7T QG
FOIATF AT AT | 3qF qI WY T
T 1 MY A5 e fE S FW T
a9 W T § T9H 97 qgT g &
T | ST JY SR AY AN A
AT FWE T T/ 87 U FgT
¥ fx z7 famm & fr ofsas smev-
i & 27 30 FT AT T 969 &,
grofey &1 o7 AFF 2 ART qT TEY
@t afeaw sesvefavs # foa foat
faaTa 3, 77 O A0 TS T &)
At f&7 7@ @ F1 Fm o9 g
AMAATEZRIA & A% 81 & TICH oY §a7
A 8 75w | gD w3 fr Ay Siw oar
@ g7 | gAfAu AT 9T gu
AT ST, ATAATTAAA FT AT T NG
TEFT T4 AT AMWA FEA B/ JA
@1g &, 99% faq ga 9°F A g |
Tga A AT fAat aaz § A WY I8
F IART W IR FERAES F74 & 47
H9¥ foar & wife gy T ag amedt
A | AT Y 76 A F fox
91 & FIOT T2 FT g EATT TEAT
T 3| WT 4% AT oafy ey
ST ®1E AT G AES & a7 99
fawen & fom 3ivT o7 faa & 77
%o @ 31 wnfgeAr sfger ardy
A9 oA

aviTafar ofY, 73 qF Zr 7§ A
ST AT 4T, § 379 @ q@ T
EE $7AT § fF g 3@ & et
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T, B B2 WY FT A A e §
T TIC FT THGT FIH AT FEIATA
forar strat @ e ST T TR
W faar 7 w3 for T 21 S99 yuw
7 A IAET F AR F AR G-
WEF AR Aaqga IO W I
AT [ A Y AT IS T
W ¥ g0 o T ) F A §
f& AT F T AT FT W AE
THTERT 7T I A qgAT T |

99§ FA 36 T & 9T TG FgAT
AT § | THF " § AR TF Y-
free S 3 #77 &, & I A2 e
e g oagar R gt
fs dmfaee v § SO qgr A
FA § SOF A 7g Wifas @ fF @
F T Y S & F AR FT A
g agm f5 af TR AR
HIeT AT T, F AW TIE 0F
& €

sff yesite ean ¢ gEOveaATtaa § wifq
HHE 7 G § |

ot v wx qmt 5 forwT so At &
TR A qmd § gam # ot S
FEH FH G
16 hrs.

G, § AT § g IS FAT FIEAT §
fr ag o $eifrafar $e&) ok dfem
T & qE A9 qAW g &fww
ETEN T AT TAGAT FT AT T g,
AT q@T T AT AR 1 S qg
9T ST FTAT AT ¢ AR qQT A qav
frrerT 2T 21 3@ & fagda -
frafor == 3 =T a1 @R
IfE {TENTF AL ATH FAGAT FY A
# oW T A ) I B Aw
az d|T AT Frar W § A FE 20,000
FFHT ATAT , FIE 50,000 AF ATAT &
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S HYE 1 ATE T9R AFT AT | AT
FfFT Ser F1 v A owaT ¥
T & A T AT A v & R
TRt A% ¥ FHFW T AT TTAT Afe
¥ A T JF Wi qwa w7 Iy
afga g &)

Tt ara €Y § e Faw T @
&l Tl X AT FT RIS | IF -
T FE | ¥ AR FEEmw W mfeer
§ AR § | T A0 A s @
fF M smw gww AmfE § aR A
I qR F o ¥ @ §, anfa
AT @I G I T 4% § q% @
Afed 5@ TOF § 997 § (< T 9TF
R, TEET @ Q@ &% ¥ fmwa
¥ T TH AL HY TEAT F A oI
FIINAaumar g fF ag st 3
qTE FYTT FIAT T AT IT AW &
TqTY FATY FAT I AMfFH JAT Yo
T JGIE #1 d51 § FAfAC 91 @0
§ aifF ag agt R afwa wad | Afew
@ FT Aqwa ag FIfq 7 wwn faan
g fF & d9% agdw ¥ fawrs g ar
# A9GR F AT HF T A F f@gers
1§ @ E F qA q@dT FT g
g AT ag A § F 9% 59 T@
HT LT FE AT ARG ¥ A
TgAT Tfgw 1 Ifaa ag g fF ag st
HiY #1799 fAQ uF FUg § q4%
fafafeeT #1 @9 § ot w3 wifesl &
g F¢ A q@ favarw § 5 o
AT F TG AT | S g
JTT A I FT qGAT Wi F T & FFAT
& A & T FT F FYE qTUT WY O

I FT I TEAT {H IHA & 5 qwa-
T A g QY FFAT & I I 7 fa=r
FEam 7 & Afew AF AwEE ¥ Y
FgAT g% ¢ fr 7o faamdt s s
Torfas Io far F § fag i
Pifafers AT A F0 F fog s &
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fiw ¥ oF T T F@ W Ffow
Feft @ 31 T g aifeat a
T I F AT FT QY uAr -
fre &7 fawr & TAf9T 7@ 27 36 To
o F IR [QATART FX @ § arfe
&% NfAaT & e I TIaT F W T
&1 fear s wfER 3w #1 wer
AL, TTF AT F 2 ST
FY g9 T I @ arq F1 & oo ag
yoAT qar s @0 § AT w2
7g feoge gfaa |Wm O wAan s
AYAT GAT JHT FAX A 2 AT A% A
ot frera I @ @y gfEm @
I8 Y fewraa F1 goram gAr few |
wafe ¥ 7 36ToTo fmET &
= fam & =y 1 & 9w § gwaw
F@TE

awwaf wERE, ag X g fadd
7ot & WTEEl 7 ag a1 4 & i ag i
w1 o T FWEE AR § g R gY
Frafaal 1 wr@ar ga & fag amv
T 1 39 A 27 F g g
UF FFAEEE CRE gOdT g1 e
7 U I # I § 5 & agF
a7 gofafg avr § s A faa 6F
F A feelt N9 7 femaed 7 @
&1 gofiafir st amgaTC i A W

el A & F1E ST Y faarEy e

T 1 3w ok oF 9 feer=ed
§ fir & Y dar frerr STfeq 1 ww AT
o &aT § 1 9% AT 7 wE 9 g,
7 e af &, 7 @@ T g A
7 & o g1 o ag AT
S o AT S @ A et
dar 3 gafeg & s At W
FE fF I qg FAF AT T THATH
wm @ § Sfe g gz o fregarm
# fg o # 39 fr g7 97 A o
om & fray oty w R E 7 W
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FNY § a8 ¥ ¥ W 37 gohwkeat
A1 27 7 § A 7 {wafa @ A
R fer Y 37 N saseTT & FHEFRA
R o @R &1 dn @ fag ag o
FA TATAT AT 7T § A qwe fvar
AT @Y ] I9 I 1S FAG I I H1E WY
fafes Stva 7Y & | wiore & Afr 7e-
TR A AT & e dm T ww
T F § e AT 3 F1A 7 gwivg fear
T HR AW F AGIT F QA HIEH &
T 3 71 91 aga agATHY oY Fae
2, 91T 7gT 9§ o fadw W v @
qr M FHE T B @ T F Q@R
T wr wrfegw | g A 7 2w &Y
warE g, o £ waTE @Y, & wia
A IY F T O NG 7Y 227

# g7 T¥ A F1 [gqAT TIE_ g
fF 3670 Sto AT F fagermw 7l A1
g AIG A1 FywTET faardt § 1 <
AAGA #), FAACET F7 oA JAA
A 8, AT AT gEF A grrae
FAT § A I 9 AT ¥ AR TE
TOF F arg wAArd | Sfew AIgE A
et mifeal & qgsma 7 s gfewe
A g ATfE FT AT AT § A
I9 ¥ WG A AV AYAT AT FLA E T
& W T T FT AT FW § | FMA
F ¥ AT A Fav g e g faA
F I, TV AT F FR, T ag ¥mA
& AT 9T, AT X qFT NI FF AQT AT
WIg AN FEAT AT FT @ § AN
FAQE] FQ a4 9| I@ AT
¥ T 9T F WTLGT BT AGT T GHAA
4t # g 7 2 fr faa ani Y ag AR
g TEAT AT gEAR AT A F
faw swarx & I 97 A1 drer T
SRT W 3T F e #1 ag faafaan
afers ot s AT 97 AT F TAOW
ST FT qIZT ATAT T |
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# e g f stet @ Ao, feamt
T JTTH &, STeT TF I % (271 &7 qaver
2 FidT qrEf & 39§ NS 72 & A
7z Fe7 & 5 s a1 faavdY anfeat
Ty W17 frEm 1A FT T
T F FOAT AT A1 20 IAP qEHA A
A A Fam e &
At & o FE fr 9 oa ewA
Y 39, swtaaa 1 3¢ A7 F7 A F7
St AyafaEr A 39 A 7 ag E
T AT TEFFTT FT AATE AT TR
T AW F20T AE W FIH A F
< F1 TzeT AW 79 fao § AAA T
zq ¥7 fzamma w7 Y ~afEn g T AvE
& wqi QT A7 aygn T W wfE
ST gg Ared 2 f6 §| & A A
Z1, uw &1 AgfeA dEAreT g o
F® B4l § 97 ¥ qTG AT T LELl
R § A 9 39 gAeAe faw AT
qRET F71 ACE0, adi® aZ ;AT (7O
# vk @2W £\ T WeAl ¥ AT H 3
goitg famr &1 AWAT FIAT |

SHRI VISWANATHA MI_ENON
(Ernakulam) :  Mr. Chairman, Sir, on
behalf of my party I take this.oppon'um(y
to congratulatc Shri Morarji Desai for
coming publicly declaring himse)f that he
is with the monopolists of this country
because the Congress has been alw?ys
trying to spcak about socialism and trying
to mislead the pecople. 1 remember thc
AICC Conference held at Ernakular'n bcf.orc
this election. The question of nationalisa-
tion came before that Conference and some
good Congressmen, among the delcgates,
took up the issue,

AN HON. MEMBER : Are there good
Congressmen ?

SHRI  VISWANATHA MENON :
There are some. Some honest _members
got up and said that nationalisation must
be there. There. the slogan of social co.ntfol
was invented saying that this was bnggcr
than nationalisation. We were all surprised
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to hear that during the elections every day
they were speaking about social control
and all those things. We were all anxiously
awaiting to sec what the social control
was. Now the ‘“‘cat is out of the bag™.
It is nothing but a creation of Birlas, Tatas
or some other big monopoly house.'

I want to draw the attention of this
House to one main factor about this ques-
tion of control. Although Shri Dandeker
is so much anxious to oppose it, actually
there is no control in it, nothing more
than what alrcady exist in the hands of the
Reserve Bank of India. By putting one indi-
vidual as a full time Chairman and changing
the industrialists to the other side there is
not much of a change. He can put a stooge.
Lven before this Bill is passed and it be-
comes an Act, already the situation has rea-
ched that stage that in almost all the banks
the General Managers working as whole-
timers have becn elevated as Chairman.,
These General Managers were all related in
onc way or another with these groups of
bankers. Take, for example, the Dena
Bank. Therc, Shri Praveen Chandra Gandhi
who was previously the Managing Director
has now been put as Chairman. He is a
nephew of Devakaran Nanjec whosc family
is controlling that bank. Take the case of
the Bank of Baroda. Shri Choksy was the
General Manager. Now he has been put
as Chairman. He is related to Shri Tulsi-
das Khilachand, the famous Khilachand
to whom Shri Morarji Desai’s son is related.
I do not know. .(Interruptions) That ques-
tion came up here. I was referring to the
business connection of Mr. Kanthilal with
him.

1 have given only two examples though
1 have more with me. Even before this
Bill has become an Act, they have begun to
implement their scheme. That shows that
they are not worried about this kind of
control. They are only worried about the
Trade Union activities of the bank em-
ployees. To deal with that our hon. Finance
Minister has come with his blessing and
assured them “I am prepared to put all
these people into jail, if you want it”.
What else does this provision mean ? If a
bank employee agitates for his legitimate
right, if he follows a pen-down strike,
he can be put behind the bars.

Although this Bill is supposed to be for
social control of banks, this is the only
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punitive section in the Bill. Section 36 AD
says that the workers can be punished, put
into jail or fined. There is no other section
in the Bill to punish erring Managing Direc-
tors or Chairmen. They can only be re-
moved.

Although Shri Dandeker was waxing
cloguent that under a particular section
the banks can be taken over, such power
of control cxists with the Reserve Bank
even now. The Reserve Bank can appoint
obscrvers and if they find anything wrong in
the affairs of the bank, it can move for
winding up of the bank. So, although
Shri Desai wants to give a camouflage by
saying that he is going to control the capi-
talists of this country, if onc goes through
the Bill carefully, onc will find, as correctly
stated just now by comrade Shri Indrajit
Gupta, instead of controlling them this
bad the effect of uniting all the big industrial
houses and trying to crcatc a monopoly,
in this country. I will say that he is creating
a very despotic system in the cconomic field
by his action.

At a time when new ideas and theories of
socialism arc being built up in this country,
at a time when even Young Turks in the
Congress are trying to usher in nationalisa-
tion Shri Desai is coming up and saying that
the interests of the workers must be curbed,
their rights to pen-down strike and demon-
stration within the premises should be
curbed. Whatever rights have been achieved
by the working class in this country by
struggle and suffering all these years, the
Finance Minister wants to take away all
these rights by such a legislation. Yet, at
the same time, the Bill does not make any
effort to have any type of control over the
big monopoly houses in the country.

That is why I said in the beginning that
I will congratulate Shri Desai for his coming
forward with courage and saying that he is
against socialism and nationalisation and
that he is in favour of Birlas, Bajorias and
similar monopoly houses. By the introduc-
tion of this Bill he has declared before the
people “if the workers agitate for their
rights or make demonstrations, 1 will, put
them in jail or fine them.” By his action
he has given conclusive proof (if it is neces-
sary) that he and the Congress organisation,
which he represents, stand for big monopoly.
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If there is any Congressman who feels
that nationalisation of banks must be
cffected, he has no place in the organisation.
Morarji has made that position clear. That
is why I congratulate him. We were saying
all the time that the Congress stands for the
big monopolies of Birlas, Tatas and Bajorias;
that they are not standing for the ordinary
working class, the poor classes, the middle:
class, thc bank employees, the insurance
employees and others. We were saying
all these things but now we can give the
proof for it.

Shri Morarji Desai has brought forward
such a Bills and he is going to get it passed
because he has got a brutal majority in this
House. If the whip is not used, T do not
know whether it will be passed at all but
the whip will be used and naturally it will be
passed. By passing it he wants to control
banks ! How ? By curbing the trade union
movement and the bank employecs. He is
trying to inflict a crushing blow on the
working class of this country.

This legislation is now against the bank
employees alone. But tomorrow it may be
applizd to other emdloyess also. The
may take this kind of action against the
Central Government employees tomorrow.
They are agitating for their demands and
I understand that some eight persons have
now been put under suspension for
d:monstrating before Shri Chavan’s house.
If they are not given this trade union right,
what democracy you are preaching I cannot
understand. Democracy for the Birlas,
Tatas and Bajorias to cxploit the people ?
If you are really for democracy and for the
people’s right, you must give these trade
union rights to these people. They must
be given the right to organise.

I want to makc one more point. Take
for examplc Shri H. V. R. Iengar, who
was the Governor of the Reserve Bank.
What is his position now after retirement ?
He is a big shot in a private concern. If
you are not going to control that, tomorrow
Shri Jha, now the Governor of Reserve
Bank, will get into that type of job. If the
right of all the big bureaucrats, who are con-
trolling the Reserve Bank and all those
things, to go to the privatc sector or the
public sector is not curbed, you are not
going to control the banks. If X or Y,
who is now the Governor, after retirement is
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anxious to get a job in a private sector
company, naturally he will not interfere
oven if there is some corruption in the
bank. That situation is there. 1 am sure,
‘Shri Morarji Desai knows all these things
‘but he does not want to curb all these
thing. He wants the big monopolists to
flourish in this country. Various com-
missions appointed by the Government
‘have come out saying that big monopoly is
developing and must be curbed. But he
wants to put a camouflage by saying that
the Congress Government is against the
interests of big monopolies and has put such
a loose, anti-people, anti-labour legislation
before the House.

My humble submission is that if there is
any Congressman, who has got some con-
science, who really believes in democratic
principles, who wants the common man
to come up, I request him to vote against
this Bill. This Bill is against the interests
of the common man. We must understand
that point. I request my Congress friends
to go by their conscience and vote against
this Bill and teach a lesson to our Finance
Minister that’his ways will not be tolerated
in this country.

MR. CHAIRMAN : I would rcquest
hon. Members to confine their remarks
to ten minutes now. There are a large
number of Members still who want to take
part in the discussion and the Finance
Minister has to reply to the debate at §
o'clock.

SHRIKRISHNA KUMAR CHATTERIJI
(Howrah) : Mr. Chairman, I must confess
that the Bill as it has merged out of the
Select Committee has fallen short of our
expectations. The most miserly control on
banks that was given to the community for
social purposes was withdrawn through the
process of the Selecct Ccmmittee
proceedings.

So far as social control is concerned,
it is certainly a bad substitute for nationali-
sation. We have seen that in the evidence
tendered by the banks’ association, the
big Banking interests had been very glad
to tell us in the Select Committee thatthe
Bill wasa very good one and that they taken
steps to that had to forestall the provisions of
the Bill as they had already lifted up the
general managers of these banks to the
posts of Chairmen You will be surprised to
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know that all the seven Banks with such
a power of General Managers converting
themselves into Chairman, belong to one
community, except one, and thcy become
Chairman of the seven big Banks of India.
These arc the Gencral Managers who have
bcen always helping the Board of Directors
to do everything wrong to serve the interests
of big business and big industrialists in
this country lcading to the growth of
monopoljes.

What is the purpose of social control
by making such a provision which can con-
vert certain General Managers into Chair-
men, thereby making them the stooges in
the hands of .big busincssmen ? The pro-
visions have been madc for the purpose of
controlling loans and advances to com-
panics in which Directors of one Bank might
have interest. It has been amply explained
by some hon. Member of the Opposition
that certain other Banks would be quitc
cligible to advance such loans and advances
cven to companies in which Directors of the
above Bank might have interest.

Sir, a person like me who has got the
misfortune of working in the trade union
movement cannot possibly render unquali-
fied support to clausc 36 A.D. I must
confess that frankly. I am prepared to
strike a deal here and now with the Deputy
Prime Minister. If he is prepared to withdraw
this Bill and introduce the Banks National-
isation Bill immediately, we are prepared to
accept even this restriction on the represen-
tatives and members of the tradc unions
serving the interests of banking institutions.
At least, it will be a solace that the bank
institutions will be in the public sector to
serve the interests of the community,
particularly, the weaker and vulnerable
sections of the peonle. If he is prepared
to do that, we are prepared to accept clause
36 A.D. asit is in the present Bill.

Sir, if we go into the details of the pro-
visions of the Bill, we find that this Bill
has given stronger control to big business
houses and big industries in the country.
We have always been saying in this House
that we should not allow monopoly interest
to grow to allow them to catch hold of
every sphere of our economic activity and
to suppress and oppress the common man
in this country.
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It has to be remembered also that on
2nd February, 1960, a National Credit
Council was formed—it was published in
the newspapers—consisting of big indus-
trialists and big businessmen. I think, our
Deputy Prime Minister will bear with me
if I say that that had been a crude distortion
of the concept of social control of banking
institutions. How can you think of having
social control on banks with big industria-
lists and big business houses controlling
the question of credit facilities to be extended
to all the scctions of the people in the
country ? I fc. that if we go deep into
the matter, there has been some design some-
where to frustrate all our attempts to bring
about bank nationalisation in the near
future. We are committed to bank na-
tionalisation as a Party. As we are com-
mittcd to bank nationalisation as a Party,
I think, it would not be proper for the
Deputy Prime Minister to bring forward
this Bill and to hustle it through. It
would be a wisc policy if the Dzputy Prime
Minister agrees to clicit public opinion in
favour of the provisions of this Bill. He
must remember that millions of people
arc involved in the process. The millions
of poor and middle-class depositors in
terests are at stake and they are in danger of
running very great risk which we cannot
properly visualisc now.

I am sorry to say that even in the Select
Committee, the banking policy has been re-
defined in such a way that it has made con-
fusion worsc confounded. The banking
policy must be on the basis of the depo-
sitor’s intercsts. Thc depositors’ interest
is representcd by millions of poor and
working class pecple. Again in the Bill
—I am surprised to sce this —thc ‘small
scale industrics’ have bcen defined to be
such bodies which can invest in machineries
Rs. 20 lakhs. Thc small scale industries are
rcally struggling hard to exist and they do
not get the credit facilitics from the socially
controlled banks as propounded by our
Deputy Prime Minister.

I am strongly of the opinion that this
kind of social control will bec a negation
of what we have stood for, for the interest
of the country, in the matter of bringing
in bank nationalisation for the purpose of
serving the interests of the poorer sections
and the vuloerable sections of our industry
and business.
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Therefore, it is essential that there should
be a re-thinking. It is not yet too late.
I feel that the Deputy Prime Minister has
got the right, according to rules, to with-
draw this Bill and circulate it for elicitng
public opinion ; we should have the biggest
support, largest support, for this Bill which
will affect the very foundation of our eco-
nomy. We are professing that we shall
introduce a socialistic economy and sccialism
in the country. I would, therefore, again
appeal to our D:puty Prime Minister. I
know, he is very rigid in certain attitude.
Rigidity of approach of national questions
sometimes ieads to complicated results.
I would ask him whether he ever
thinks that rigidity of approach in
a democratic set-up is an anachronism which
may result in disastrous consequences so far
as our national aspirations are concerned.
1 would appeal to our Deputy Prime Minister
tosee if he/can reconsider the whole positicn
and try to do something so that the fears in
the minds of the employecs may go. The
employees should be given a place of dignity,
honourand power in the banking institu-
tions, but there is no provision whatsoever in
this regard in this Bill. But, all the same,
the banking magnates and big business and
big industries arc safe in the hands of our
Deputy Prime Minister because of the new
method of social control which he has pro-
poscs to introduce through Naticnal Credit
Council which is composed of the repre-
sentatives of the big industries and big busi-
ness in this country.

With these few words, 1 once again appeal
to our Deputy Prime Minister to sce if any-
thing can be done to reduce the rigorous on
the employees, especially about the punish-
mcnt that has been prescribed in the provi-
sions of this Bill ; that can be reviscd by an
amendmcnt moved by the Deputy Prime
Minister so that at least the punishment may
go, if not anything clsc.

With these few words, I support the Bill.

Y WA a9 (AWAA) : qWTEfT
wgea, § ¥ faq @1 faky #<av g
sra@FATAaqn g frgmfaw &
afeq g, & FFET AMFTATTAIA ATE
dm e g & aa g 5 7
AvAATEAAT A% dF FT CE JWW0
fear mar § AT ¢ & IFER FwTOH
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[t Tdx&n)
wrfaqT g8 § <@ @ g 36(T) ()
fad axpan Aoge s & o W
TR I, aogd @ @
SN oy a1 & T worge Ar=R)-
T 0 fon v A AfrwAr w5 )
¥ wwmar g fr dvww & of @ s
Y AN FEawer Aifq & frse smar g
TR et smw fafaeex SAfT
7@ T & w®e oA
Y, % Afaw @ wr e feE-
FIQUA F@ qWA WIRg cased F
M et F Yy
q¥ ATEZ ag 41 fF a9 Big g

€ qX OF H gAaT F1 AAgA
# faars g gmme frar ok @
FrERWA F7 gfga ar 99 1 7w
g ot fr rog A M AR 7 93 | IAHT
I¢w g a1 fF 7 a7 wogd A AR
# 7fg @ afex s aEe Bt @R
g1 FH g | N fawr v F SuET
HITT qg ¥ FF 79T qeT g7 A
wfow § wwwar § 5 98 oF aga
qaE faw § IR 7 wgwm g 5
T o § U AR faw e A
2 dr1a $efaa fernfiedt o faer
Iq FHA F qOfaF g OF FIEE
# u fasafedt o gadaw i, it famr
frdT aie ¥ Q¥ YT = FT g
fegft sz fafree & oy & 7 7
f arfeefrer @A A9gA 9T Ay«
@ &, o %7 gF Qg Far 93w
} gugar § 5 oo fegema & wagd
F far a1 97 & &1 ¥ o
gfasrdl Y e F fag qeaT § @
TR Afasrd o gAd I gAY el
ar @ &1 ot Sfeeed 9T ATEY-ATS!
g3 AT 7% oF 1 feafaw fear mam
W O tw faafs &) wfem T <
T &
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W faq & of @ & T97 9 arnfas
frdaor 7 @ aT 3 /R ? T 3w
] oF AR AT E | TR FT *
qatfas IF &1 Si7  F09 w0
@ v Afe fadae F78 § @
et g€ svex 103(1) fF @ M
5 ¥ A are TEiRA W
AR Tfaesy &1 71T T FH w0
AT g OF &F & AaeS g
F ) @ w1 9d 7z 2 fr afwd
F AW I 1T FT A FT AT
TN FTH FIT 92397 | faer vt F q@man
2 % 59 fa= %71 79 ¥ wgeagyl Fow
3 8 N A€ F fanfor s seaw &
frafea & aX & § 1 areww %t frgfe
&HET Y it i 39 ) AF F s
FT FIT ERT A ITaTes giat &
HTEHT &N |

I ATE AW § 5197 a9
A T FEA F qaTfaw @ IET AR
49 978z QTR FA F qarfaw, o
H afmal & o F Fa7 amar 7 @
TS F AR T AT F v
TNFeaT AR & gEEET F 9f3-
fafa am@dt 1 s @Y fagem & o aga
TYFeATT B § | 39 AT Titweas
F gfafafaat 7 Wt fagar ar 9= S
A @ | g a<g ofF afral ¥ aga
¥ F-aafesy &, 39 7 F-smaes
& wfafafaai ¥ &7 7« gt 87 o
JET | A e e 3w ¥ §51 97 ann-
o e g0 o fvw g & F+ ax
¥ {efgaw gefaw &1 faw ik ywm=
gem, g aa famr Wt 99 @ W
Tq |

gt TF TA T TTLY FT TrE"
2, N g Ievw AN fF oag W
W ¥ s fow &7 dfew ¢, |
| orrer-eer €xEdT A wwelr omeft
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fadaz FHET § I F1 YT F | 919
a7 &< fagr @ g

wTe iR ® e @
aga fafea & 1 98 37 Fawdr 4 f
q dfvew # forw &7 99T qiv o@e
qF 2, 9% GAEEUA T FE AL |
ARFT AT TT FT qqF FT AT FgT AT
2 fr fa| &1 9T 3@ @ § IW
T A7 WAR AT THEE FAAT AGAT |

AT AT T IEE q& GO AT qY
agmigg Ao g frgafaa s
Ff@ 51 F1 ATAAEATT ALY EaT
graffmfam g aaa frgm &
ZTTaHT 9T ¥ gl T 979 Y §27 |

AT g & #4947 5,100 FAT
warInF AT 8, e T & 340073
sqar forsges dv@ 7 feafoes & =
T 39 &1 99 g8 ¢ 5 w75
q@e femfseq o< fagem, oA, T
A fagrfaar anfe T oiw gsfeaw
grefaw &1 # &1 4% ¥ Y w9
faqr maT 2, IW AT 76 IWEE AN IE
T a2 fefgaw gfaw &1 fan

[T g

T 99 Il FY 3T F A g T
e § fe @@ faw & 9f@ I &
AMAATEINA g aT & AT S9 99
¥ ufTal &1 Frw gzT aeT @1 W
&1 #7 dyAergTE A gaT, e
I 9T § gfqai &1 Fra & 9T ST,
g W zw @ fawr & s £ aum
THd 9 |

TAT-FE-AEF F gAN F AT
STt T ATEAT AT TFARN ) AW
g7 | I9 T qforw F4v g, a8 /9
Y A AR TR SR A
FE & IR F 07 qwAY TS F A
f &) T agN ARt B, I
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), R gt v SR w Qi
w1 {efgaw gefar #99 st R §)

W foafa & g7 I &1 A wr
¥ fag a3 Ak g A o S
A & | dogo TEHAE & FHATET
wTEw Y, A9-TT9 &TEw N, W

grm, ferem @ | 12 faamT
Waw sk fewa wvariy os feg-
W F a gga FX @ E I T ae
FIAHITET T FTH FIT 9 I A€
qagT W 15 faaraT Ft ggaTE A
o g1 EW TW FA FT AT
o EY FGT 1 g9 ¥ & faeg wES
TS A4 |
T wedt & @19 7 39 faw w1 fqdy
F@TE
SHRI HIMATSINGKA (Godda): Before
I deal with some of the points raised by
some of the Members, I would like to deal

with Clause 15 adding a new provision
Section 36-AD.

In spite of the fact that the Select Com-
mittee has made a lot of improvement and
there has been more or less general agree-
ment—the majority have agreed to the
Clause as amended by the Select Committee—
—1 find that some of the members here
have still raised some objection. I feel
that the difference between a banking in-
stitution, which is a credit institution, and
an ordinary commercial house has not been
taken into account.

I would like the House to understand
the object behind this Section. Banks are
primarily service institutions and have to
function as efficient and disciplined units.
They have many responsibilities to discharge '
towards the public and their constituents
who are borrowers, dcpositors etc., and
also certain obligations under the Act to
keep the bank open. They are not allowed
to close the banks unless there is a holiday
declared under the Negotiable Instruments
Act. If intimidation or deliberate obstruc-
tion is allowcd to be practised, the impli-
cations are more serious in the case of
banks than the adoption of similar practices
in individual commercial establishments
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Shri Himatsingka)

where particular units only will be affected,

whereas in the case of banks the reper-
cussions are far reaching and very grave
indeed. Government have a responsibility
to ensure that they are allowed to function.
Therefore, I feel that the Clause does not
prohibit any lawful strike or legitimate
methods of ventilating grievances. As
a matter of fact, if you read the Clause
carefully you will find that it is not confined
to the activities of the employees. It covers
even persons who obstruct any person from
lawfully entering or lcaving any office or
place of business of a banking company.
Therefore, it is not directcd against any
lawful strikes or any lawful trade union
activity. It wants to prevent any forcible
obstruction in the working of a credit insti-
tution. The effect of such obstruction will
be very wide and will affect a large number
of persons and might also create a lot of
difficulties. There may be persons who want
to withdraw money. If there is any kind of
trouble created by persons, you can imagine
the difficultics that will arise. If you arc
going to have social control, you have to
see that the depositors and other persons
who want to withdraw money are protccted
from injury. I cannot understand thc
objection to this provision.  Tripartitc
agreements arc arrived at between the em-
ployers and the employees and ccver cases
of gross or minor misconduct. The clause
wants to prohibit a person from obstructing
the proper functioning of the banks. There-
fore, this provision which makes certain
activities a criminal offence is absolutely
necessary. Bank awards are in force for
a limited period of time ; after they have
run their course, they canot be enforced.
This is a salutary provision which will be in
the Act for all times to come and will apply
to all these credit institutions. This distinc-
tion should have becn kept in view while
criticising the provisions. There is nothing
to object so far as this clause is
concerncd.

Somc hon. Members say that the direc-
tors took advantage of their position or
there was no guideline for advances to
agriculturists or small-scale industries. They
forget the banking policy to be adopted on
the basis of directions from time to time by
the Reserve Bank having regard to the in-
terest of the depositors and other persons.

AUGUST 5, 1968

(Amendment) Bill 324

16.44 Hrs.

[MR. DEPUTY SPEAKER in the Chair]

To say that social control cannot be achieved
because there is no specific provision for
advances to small-scale industries or agri-
culture is not a justified criticism. Similarly.
Members commented upon the
provision to raise from Rs. 10 lakhs to Rs.
20 lakhs in the case of small-scale industries.
I cannot understand their objection. As the
amount has been raised, better opportunities
had been given to the bank to go and help
the industries which would otherwise have
been excluded from help. The scope had
been widened, not curtailed and the objec-
tion arises from a misunderstanding of the
scope of the changes introduced by the Bill,

Then. another fact mentioned by Shri
Indrajit Gupta is that the memorandum
of banks association shows that the Bill
has been framed after discussion with the
bankers. But I feel that he has forgotten
the dates. The Bill was introduced in the
House on the 7th December, 1967 whereas
this memorandum was filed on the 5th
February ; therefore, this discussion, what-
ever might have taken place, took place
after the Bill had been introduced.

SHRI INDRAJIT GUPTA : The memo-
randum refers to the discussion held much
carlier. I will show it to you if you want.

SHRI HIMATSINGKA: I do not
think it refers to it. The Bill was introduced
much earlier, and therefore, even if it refers
to certain discussions, it must be the dis-
cussions after the Bill was introduced.

Then, so far as the question of nationalisa-
tion is concerned, as you know, the State
Bank and a number of other subsidiary state
banks handle more or less over 40 per cent
of the deposits, and taking the post-office
deposits, the savings bank deposits and the
postal deposits into consideration, I think
that about 50 per cent of the deposits are
with the State banks in all. The area of
the commercial banks has not been in any-
way different from the banks which are under
State control, because, as Shri Dandeker
explained, the policy before the introduction
of this Bill has been that these commercial
banks and industrial banks were not ex-
pected to lend any money to the agricul-
turists. In fact, they were asked not to go
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ncar them and the co-operatives werc ex-
‘pected to do that.

Another thing is, if banks have to ad-
vance money and lend money, who are the
persons who will take the money ? Those
who are in industry : take for instance
Tatas or Indian Iron. They need crores
of rupecs for running their Steel mills
effectively. Naturally, the advance to such
persons will be much larger than to a
person who has a small industry, say, upto
Rs. 2 lakhs or Rs. 3 lakhs or Rs. 4 lakhs.
But let us judge the activities of the direc-
tors and others who have been running
banks for the last 25 years ;: and not onc
single rupce advanced to companies in
which they were dircctors has been lost at
any time. Therefore, to say that they have
taken advantage of their position is not
justified. The very fact that they have
advanced money in furtherance of the ob-
jectives in the Plan, shows that they have
been helping in the industrialisation in ace
cordance with the priorities fixed in the
different Plans. Therefore, nothing wrong
has been done. In fact, thecy have been
helping in the carrying out of the policies of
the Government.

SHRI K. N. TIWARY (Bcttiah) : What
about the agriculturists ?

SHRI HIMATSINGKA : As a matter of
fact, I have said that up till today, they
were not expected to go to the agriculturists ;
thcy were asked not to go to them, as the
co-operatives werc cxpected to lend money
to the agriculturists. So, they werc not
allowed to do so. That was the Reserve
Bank’s directions. If my friend had recad
the various reports of the various com-
mittecs he will ‘agrec that they were not
cxpected to lend money to the agriculturists.
That work was left to the co-operative banks
which unfortunately have not functioned
very properly in that direction. And that is
why the needs also have arisen. Morcover,
previously, the agriculturists did not requirc
so much funds as they now do, because they
now need fertilisers, good seeds, good
implements and so on.  (Interruption)
Therefore, I feel that the criticism that has
been levelled against the Bill in general is
misdirected. The Bill as it has emerged
from the Select Committee should be whole-
beartedly supported, and I do so with these
remarks.
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SHRI SRINIBAS MISRA (Cuttack) :
Sir, although the name of the Bill is Banking
Laws (Amendment) Bill, the purpose as
expressed by the Deputy Prime Minister,
who is its sponsor, is social control. Social
control may mean so many things. Is it
control from a socialistic standpoint or is
it really social controli.e. socicty’s con
trol ? If this Bill is meant to control so
ciety, he should have also brought in
certain clauses in the Bill controlling family
planning, education, etc. Otherwise, we
do not find any justification for section
clause 36 AD in this Bill. Perhaps hc
means that through this Bill he wants
to control society. Henceforward, we
have to apprehend that in every Finance
Act, the Deputy Prime Minister will re-
iterate section 36 AD, family planning and
educational polcies also. Otherwise, his
is really a reflection on the drafting of the
law department and the drafting procedure

Is it neccssary or relevant in such a B
to bring in section 36 AD ? First of all,
this section is being justified by the Swan-
tantra spokesman, saying, because bank is
controlled, therefore labour also will be
controlled. Of course, it has becn vehe-
m:ntly criticiscd by some members of the
Congress Party also. Scction 3 AD does
not bring in any thing new, cxcept the last
sub-clause (c). Regarding sub-clause (a)
which reads :

“obstruct any person from lawfully
entering or leaving any office..” etc,,
I will refer the Deputy Prime Minister to
the Criminal Laws Amendment Act. Ttee:
cven loitering beiore  business  premises
has been madc punishable. Similarly the
offence contained in (b), i.c. “*hold, within
the office or place of business of any banking
company, any demonstration.." cic. is also
punishable under the pcnal laws of the
country. What is new is (c), which rcads :
‘“*act in any manner calculated to under-
mine the confidence of the depositors
in the banking company”.
But does this not take away the rights of
the dopositors ? Depositors have cvery right
to say that the bank is transacting business
in a bad manner and thercfore, we will not
deposit any money there. That will under-
mine the confidence of the depositors in the
bank and the Deputy Prime Minister wants
that to be punishable. I am a depositor
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and I am asking other depositors not to

deposit money in the bank because it is

transacting business in an uneconomic way.
This is a legal step which could to be taken

by every depositor and every member of the

public on the ground of their own self-

interest. But this is now being made puni-

shable under (c). This is the only new
sub-clause which he has tried to add.

I endorse the view of Mr. Indrajit Gupta
that the whole Bill is a hoax, because except
(c), nothing new is there. The only other
thing that is new is that a Chairman can be
appointed by the Reserve Bank in respect
of a Bank, although he holds no qualifying
share. The Deputy Prime Minister is sure
in his mind that this will be declared un-
constitutional. What else is there ?

There are some additions of which he
was boasting the other day while intro-
ducing the Bill. They are regarding abolition
of managing directors and appointment of
Chairmen. The Reserve Bank is given the
right to appoint Chairman and to appoint
directors. Whom shall, they appoint ?
They can appoint anybody ? Ultimately, that
appointment will be by the Finance Ministry
because the Finance Minister is the head of
the Reserve Bank of India. Sections 9, 10
and 11 of the Reserve Bank of India Act
gave these powers to the Reserve Bank
previously. How has that been acted upon ?
Even now, we know, about 70 per cent of
the country’s credit is still in the hands of
unauthorised moneylenders. All these years
the Reserve Bank has not been able to
formulate a policy which will attract morc
depositors and more credit facilities in the
banks. Although there is the State Bank of
India in the public sector, still nothing much
has been done. The Reserve Bank's powers
in this respect were that some people were
to be engaged to watch the proceedings,
some directors could be changed and they
could give directions. The Reserve Bank
could do everything. Even then these powers
have not been utilised as was conceived at
that time. Giving the same powers to the
Reserve Bank with the addition of 10(c) will
not help matters because everybody knows
that he is conscious and he must have been
conscious, even though he might deny it
now, that this additional power would be
declared unconstitutional because in this
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form we can direct or regulate some privatc
person’s property. We can regulate it by
law. Some private person may be asked to
use his property in a certain way.

Sir, all these commercial banks have
got some internal democracy. They have
their elections. They manage their property
through persons elected by them. What is
being sought to be done is an attempt to
manage their property by our men. That
means they have not got the right to manage
their own property. He is conscious of
that. Even then the hon. Deputy Prime
Minister wants the country to believe that
this is better than nationalisation. Na-
tionalisation would be just the thing that '
would serve the nation and not this. This
is really a hoax because the only purposc
of nationalisation which is here in 10(c)
and 10(d) will not serve the purpose.

There is one more fact which you have
to examine. In 10 (A) the qualification of
directors is given. Who are the persons
qualified to be directors ? It is said :

*(2) Not less than fifty-one per cent of
the total number of members of the
Board of directors of a banking
company shall consist of persons,
who—

(a) shall have special knowledge or
practical experience in respect of
one or more of the following mat-
ters, namely :

(i) accountancy,

(ii) agriculture and rural economy,
(iii) banking,

(iv) co-operation,

(v) economi-s,

(vi) finance,

(vii) law,
(viii) small-scale industry,

(ix) any other matter the special
knowledge of, and practical ex-
perience in, which would, in the
opinion of the Reserve Bank.
be useful to the banking com-
pany.”

So the opinion of the Reserve Bank would
be required. You have scen so many
banks small and big. Now therc are bun-
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dreds of banks. Out of them there are
some foreign banks also. If there are no
persons with special knowledge in these who
will be elected as directors ? So the Reserve
Bank will come in saying that such and
such a person in their opinion is fit to be a
director. [s it therefore necessary that all
such persons who have qualified know-
ledge in this department should be depositors
or shareholders in these banks ?

After saying that every Chairman of the
Board of Directors of a banking company
shall be a person who has special knowledge
and practical experience of the things I have
mentioned, the proviso says that a person
shall be disqualified from being a Chairman
if he is engaged in any other business or
vocation. So, the Deputy Prime Minister
expects that only unemployed persons will
become Chairman. That is what his Bill is
expecting. Necessarily who will come in ?
The Reserve Bank will be asked to nominate
and whom will it pick up ? Under the
direction of the Deputy Prime Minister,
defeated Congressmen will be picked up.
Many cxamples have been cited in this
House today to show how they have been
picked up as Chairman, or director resulting
in inter-locking of capital.

17 hrs.

SHRI C. M. KEDARIA (Mandvi): What
is being done where your party is ruling ?

SHRI SRINIBAS MISRA : My party is
not ruling anywhere. Unfortunately, the
hon. Member is misinformed.

AN. HON. MEMBER : What about

Orissa ?

SHRI SRINIBAS MISRA : Not even
in Orissa. He is misinformed. Jana Con-
gress, which is Shri Dandekar’s party, is
ruling there. We are not in a leaky boat
like you. We are not floating yet.

Coming to the other question, T again
say that it is a hoax. Whatever has been
attempted to be done by this Bill could
have been done by bringing in one small
amendment to the Reserve Bank of India
Act. As has been stated by many hon.
Members, it is not worth the paper on which
it is printed. It has taken so much time
of the House and perhaps tho hon. Finance
Minister can tell us how much it has cost
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the exchequer. Only a simple amendment,
giving power to the Reserve Bank to re-
commend acquisition of the bank or change
the director or Chairman is necessary.
What else ? All other things are simple
camouflage to cover up the real intentions.

The real intention has come out from
what has been stated just now by the hon.
Member, Shri Indrajit Gupta. Although
the Deputy Prime Minister - has stoutly
definied it, the Banking Association say
that there was some consultation with them.
During that period the banking employees
were agitating. So, there must have been
some understanding—I will satisfy the ban-
kers who accept my views and I will sup-
press the bank employees. That shows that
the only thing which is behind this is the
hoax of suppressing the bank employees to
satisfy the bankers and to bring in such
provisions against the bankers which will
ultimately be declared unconstitutional.

One more point and I am finished. In
the preliminary statement on social control
of banks the hon. Deputy Prime Minister
has given certain assurances to this Houses
by saying :

“] would welcome at that stage any
constructive suggestions which they would
have occasion to make after studying
the Bill.”

This assurance gives us some hope. He
has given us this assurance that if we are
making some constructive suggestions he
will accept them. With this assurance in
view, we have brought in certain amend-
ments. Let us hope he will see reason and
will not be guided by flash of intuition.
1 do not know what the result is going to
be but let us have hope until the Bill is put
in the statute book.

17-05 hrs.

[MR. SPEAKER in the chair)

Withthathopeweexpectthuhev:nl:
accept some of the amendments at

to satisfy the bank employees and to Jook
to the needs of the country.

His other assurance is that this covers a
short term measure. This being a short
term measure, according to him, let us hope
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[Shri Srinibas Misra]
that after a year or two he will also introduce
another Bill to nationalise the banks.

SHRI DHANDAPANI (Dharapuram) :
Mr. Speaker, Sir, in his statement our
Finance Minister has stated in this House :

“Our fundamental aim within the frame-
work of democratic socialism is to re-
gulate our social and economic life so
as to attain the optimum growth rate of
our economy and to prevent, at the same
time, any monopolistic trend, concentra-
tion of economic of power and misdirec-
tion resources.”

This Banking Companies (Amendment)
Bill has brought nothing but unrest in the
minds of the people of this country. As far
as my knowledge goes, our Finance Minister
has tried somewhat to impress upon the
people that he is for democratic socialism,
but in this Bill we have seen nothing of that
kind.

As far as the appointment of directors is
concerned, he has mentioned on page 3,
line 34, of this Bill :

“shall have special knowledge or pra-
ctical experience in respect of one or
more of the following matters.”

I can understand practical experience but I
do pot know what he means by “‘special
koowledge™ ; probably, knowledgeable peo-
ple from outside or from within his party.

Again, its says :
“Every chairman of the Board of direc-
tors of a banking company shall be a
person who has special knowledge and
practical cxperience of—

the working of a banking company,
or of the State Bank of India or any
subsidiary bank or a financial institution,

or

financial, economic or business admini-
stration ;"

That means that a broker or even a shop-
keeper can become a director or Chairman
of the Board of Directors of a bank. Even
now all the scheduled banks have appointed
the general managers as chairmen.
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Our Finance Minister has stated that the
resources have not been distributed properly
and he wants that the resources of banks
should be distributed to agriculture and
small-scale industry also. The total ad-
vances of banks up to the end of March in
1967 were Rs. 2,360 -70 crores, out of which
64 per cent was given to industry, 24 per cent
to commerce, financial advances formed 3 -3
per cent, personal advances 48 per cent,
professional advances 0 -6 per cent, advances
to agriculturists 0-2 per cent and other
advances 27 per cent. This is in the casc
of scheduled banks.

Our Finance Minister may come forward
and say that this has not happened in the
State Bank. I can say something about the
State Bank also. It functions under the
directives of our Finance Ministry though
it is an autonomous body. The State Bank
of Inida Monthly Review, February 1968,
issued by the State Bank of India says on
page 49 :

““Other Assistance to Agriculture : The
Bank has also been providing credit to
individual agriculturists for agricultural
operations. It has also been extending
assistance to plantations, At the end of
1967, credit limits sanctioned for these
and other allied agricultural activitios
amounted to Rs. 66 crores.”

This is the position about the State Bank
of India affairs. At the same time, the Statc
Bank of India makes more and more ad-
vances to individuals than the other Banks.
‘This is from the speech made by the Chair-
man of the State Bank to the Thirteenth
Annual General Mecting of the Shareholders
on 18th March, 1968. I quote :

“There is one other aspect of our
advances portfolio which often comes
up in public discucsion, viz., advances
to concerns in which the Bank’s Direc-
tors are interested. For facility, sup-
plementary information embodying an
analysis of such advances has been
appended in the Annual Report. It will
be observed that, out of a total of Rs.
100 -86 crores of such advances, Rs. 20 -25
crores were to companies in which the
Bank's Directors/Local Board Members

were directors as nominees of Government
or Government controlled corporations.
Also, as much as Rs. 90 -94 crores were
to companies in which the Bank's
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Direcotrs/Local Board Members werc
interested cither only as directors (hold-
ing no shares) or as directors or mem-
bers holding not more than 2 per cent
of the paid-up share capital of the com-
pln’lEl ”»
Even if this Bill is passed, all these Banks
are going to function on the lincs of the
State Bank of India. Even in respect of
the State Bank of India, out of its total
advances, 16 -8 per cent advances were given
to individuals. The total advances of State
Bank of India in 1968 were Rs. 6659
crores out of which Rs. 1119 crores were
given to individuals and big industries.
But at the samc time the State Bank of
India is doing something for small-scale
industries. But I have no time to explain
all these things.

Coming to clause 36 AD, I must say one
thing here. It says :

“(1) No person shall—

(a) obstruct any person from lawfully
entering or leaving any office or
place of business of a banking com-
pany or from carrying on any
business there,”

It seriously curbs the fundamental
trade union rightt My contention
is this. Our Finance Minister has always
been against labour interests. Even in
1960, he was against our Bank employees.
The State Bank of India Employees Fedcra-
tion had launched an agitation in 1960. The
hon. Member, Shri S. M. Joshi, happened to
be the President of the Federation and 1
happened to be an cmployee of that in-
stitution. We went on strike for 22 days
but, even after that, we could not achieve
.our objective. He imposed on us a national
tribunal. But the employees wanted
arbitration. In the samec manner, he is
imposing now 36 AD. Sir, we are living in
1968 AD but he wants to go back to 36 AD.
Kindly consider this case. This is a case which
affects the i of the pl 1
would request the hon. Financc Minister
on behalf of my Party to delete 36 AD
as well as 54 AA affecting the Reserve
Bank of India employees.

MR. SPEAKER : The Business Advisory
- Committee allotted 5 hours for this Bill.
But we spent 2 hours on legal battles. Even
.apart from that, we should completo it
within S hours. That mecans 7 hours. We
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have already taken the whole of today,
about 4 hours. Tomorrow, at lcast within
a hour or two, we have to finish it. Now,
from the list of speakers, I find half a dozen
Congress Members have spoken and Oppo-
sition Members from this side have spoken,
but not one from the centre has spoken.
Shri Abdul Ghani Dar. After one of them
has spoken, I would request the Deputy
Prime Minister to reply. Tomorrow wc
should be able to finish in an hour or two. .
(Interruptions) We should try to finish
quickly, but we cannot help, if it drags on
tomorrow...(Interruptions)

SHRI H. N. MUKERJEE : How can
the finance Minister finish his reply before
5:30 PM.?

MR. SPEAKER : Let us scc. If neces-
sary, we can take up the half-an-hour dis-
cussion ten minutes later.

SHRI H. N. MUKERJEE : This is a
matter which, rightly or wrongly, is agitating
the whole country, and in the interest of
the debate, surely thec Housc has a right
to listen to the Finance Minister....

MR. SPEAKER
doubt about it.

SHRI H. N. MUKERIJEE ] am
waiting to hear the Finance Minister. If
speaks only for five minutes....

MR. SPEAKER : No, no. I am not
going to hustle him. If hc wants ten or
fifteen minutes more, 1 will certainly give
him. If necessary, we can take up the
half-an-hour discussion at 5-40 or some-
thing like that. I am certainly not going
to hustle him.

SHRI VASUDEVAN NAIR (Pecrmade) :
He can think over the matter in the night
and reply tomorrow. Hec may change his
mind.

MR. SPEAKER : All these days he
has not thought about it and only in the
night he will think over it ! (/nterruptions)
Mr. Abdul Ghani Dar.

oft wregw At X (T 0 wwT
qga, § a9 § Jfw o gk o
arE #) wgaAr AT §

1 know, there is no

‘A amaz a7 fod gv &1 a® I=
qz war f& gi & 77 7 Iy ww
TIqrC grar 1’
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AT WA ATE TS AT Sfr F
A Al § /@ mag 9% aefaal §
ATFE) T A § FeT & faw Fr gw
AR T AT T FIT AT @ & qrfw
Il 1 quzar 79 & AR frar wrg
ANfe T 7% TAR ZC & IT N IS
7E g

& 1961 § =Y AR Mg A
arzn fafrees aaFAfew § @t oz
ATHET ATqT 4T 6 qore A 4% §
FAL ®ad 7 FFAHrAT gam 1 fa
AT HR SATRY § 1@ §qqT
TqT 74T § | wM9-ATY I & Afeq §
ag Wt amar T4t fF ereiaed AR sn-
FEFIR AR IA TR
wafs w3 #1 TQa F g
1 dife I feaifore FcamaT & @ &7
@ T ANET AN FT @ & |
A Wit F 99 9T #7147 far o5 ag
&z § Fawmn e faw & fasma
# @ 39 F1 Fg7 fF qu food &5 &
T & fast foma f I8 F71 gama=<
TAET RS &1 99 A faed ¥ IFR
w7 faar | @7 1963 % IW FY FAI-
fram@Eg a9 W A A X @ A
Fqfr a1 AT 9 Ard 1 {Y I qEq
wrgAg fafaee ok g fafees At
*t faar f& a8 gz aqgamfaat doma
v &% § g€ § 9 T dF A
R AT aSifgw ) T 4ed,
q #T TIATS, A F FL qX T
T q F 7 g f5d 1 wama faan
mﬁ:iwqﬁ%iﬁ‘ﬁéﬁ&ﬁﬂifél
T 9T A FEEET AW §
T qF @I q I F AL § AR
T gT a7 0 Free gl € A
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gAT | 9 7 3§ A F HrgAw fafaee
5t o Ho FommET ¥ fiamT A
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@ qIg §FAEN WA F IR A
q W AR TET @ T AT TR
H AT AT W AT I E 7 FEr AT
& <t fiord 45 3 snfpad § smo sa #1
i F1q § 7 aW o7 # giqan F
TmEgAT? WA @M g fr v A &
9 7 g &% F, T § o frare

SHRI D. N. PATODIA : On a point of
order. The matter being discussed by the

hon. Member is sub judice, Therefore, it
cannot be raised on the floor of the House

MR. SPEAKER : Let him be careful
in his reference to it.

sty T @ § A faw
TS F7 W 9T F 99w a9t 97
WIRT FEIT F77 A1 @ & a¥ ATa7 FSIT
FAT AT FT AFES N §1F A AT
fod, oF faame ! § food d7 &
AT & fifeer R AN F F
#31 f ag waaz ¥ gra o FL AR
Y FeIqAfaat g1 @ g, I H AR
7z oF faame &1
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T Favw 9% 7 R e A 83
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ST § 5 F6 AT FTA | TH FaA«q0q
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o awc § e 95 F | AT e
TN & N aE & T 7 o | A
a1 a7 ae AR § A @ T §
fie 7 aggd T Em A far faw A Q@
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MR. SPEAKER :
must conclude now.

ot e el T AR WR few A
gl AEm IR A A T W
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MR. SPEAKER : The hon. Deputy
Prime Minister.

ot WRw T QT ;A T HAAR
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Mr.D. N. Patodia: On a point of
order. The matter is being discussed by
the hon. Member is sub judice. Therefore,
it cannot be raised on the floor of the
House.

Mr. SPEAKER : Let him be careful in
his reference to it.
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MR. SPEAKER :
must conclude.

The hon. Member
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MR. SPEAKER :
Prime Minister. '
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The hon. Dcputy

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAD: I bhave heard for
three hours and 45 minutes the discussion
on this Bill as it has emerged from the Select
Committee. We had very frank discussions
in the Select Committee. Some amendments
have been made. It is natural that what hss
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emerged has not satisfied some persons or
may not even satisfy any person completely.
It is impossible to have any measure which
will satisfy most of the people in every way.

It has been called a hoax. It is upto you,
Sir, and for the others to judge whether it is
a hoax or not. I shall certainly go into the
reasons why they call it a hoax and explain
the reasons as briefly and as clearly as I
can. It has been alleged that I enabled the
banks to appoint their managers as chairman
as if I was in conspiracy with them to do
50, early, without waiting for this. Isuppose
this was what was alleged.

SHRI INDRAJIT GUPTA : Yes, I am
again alleging.

SHRI MORARIJI DESAI :
with no bones can say anything. 1 cannot
object to that. 1 do not want to intimate
it. If I ask the banks to implement a legisla-
tion before it had been enacted and if they
had tried to carry it out, it cannot be called
cither conspiracy or collusion ; it is no con-
spiracy to say that managers may be ap-
pointed as chairman,

SHRI INDRAIJIT GUPTA : Why should
you ask them to implement legislation beforc
itis enacted.

SHRI MORARIJI DESAI : Bccause 1
want them to function properly even before
it goes in the statutc book. I do not think
there is anything wrong. It is not by co~
ercion that things are donc. 1 have talked
to them and discussed with them, after 1
had decided on the principles on which this
should be done.

SHRI S. M. BANERJEE : Why don’t
you discuss the Budget also with them ?

SHRI MORARJI DESAI: I had dis-
cussed these. provisions with them not before
formulating the Bill but after formulating
the Bill. I did not discuss the merits of the
Bill. 1 told them : this was what was
going to be done ; what were you prepared
to do; I want to know. Whén they said
that they were prepared to do this, I said :
certainly, do it. I have not suggested any
person to be appointed as manager or as
chairman. I only suggested to them and
indicated to them : if they have taken action,
1 have no reason to object to it ; the Re-
serve Bank has no reason to object to that.

SHRI S. KANDAPPAN (Mettur): Did
you consult the goldsmiths before you

A tonguc
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brought the Gold Control Bill ?

SHRI MORARIJI DESAI: The gold-
smiths were not in the same category. It is
not as if every Bill that is brought here
requires that everybody should be consulted.

AN HON. MEMBER : Have you con-
sulted the bank employees ?

SHRI MORARIJI DESAI: The bank
employees have represented to me. I have
discussed with some of them ; not that I
have not discussed with them. Some hon.
friends here have made up their mind that
this must be done or this must not be done.
I try to argue with them. They do not
accept my arguments but they expect that
1 must accept their arguments. Then only I
am considered rcasonable. I have never
understood this strange philosophy. My.
hon. friend who spoke last put up the case of
the Punjab National Bank. He has been in
correspondence with me about it—long cor-
respondence. I have replied to that as fully
as I can. But if I do not accept what he
asks me to do and I do only what I can do
under the law, he thinks that he is a batter
follower of Mahatma Gandhi than I am ;
let him think so.
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SHRI MORARIJI DESAI : That does
not make any difference to me. One can
always go on saying it, but there is some
hope for me ; therc is no hope for him
because he does not want to accept it any
time. At any rate, he does hope that I will
be reasonable sometime ; he docs not want to
be reasonable at any time. That is the
meaning of it. (Interruption) This is a
matter where anybody can argue : that
he alone is right and none else can be
right. I do not say that. I have ncver said
it. But as long as I am convinced, I cannot
do anything else. What has been done
here ? There is certainly a feeling not only
in the Opposition but among several Mem-
bers of my party also, that nationalisation
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is the only remedy for seeing that banks do
work as will affect our economy as one wants
it to be affected. 1 do not hold that view
and, on the whole, Government have not
held that view. We have brought in this
measure in order to see that banks perform
the task in accordance with the policy which
is framed by Government for the banks.
It is not as if banks had done everything
that was wrong in this country before. I
do not subscribe to that theory. I have never
subscribed to that theory. Banks have done
very good work in this country, not that
everything that was required to be done was
done by them. There, I agree ; but when we
say that banks have neglected the agricul-
turists, it is a wrong charge. I have said
even before that it was the policy of Govern-
ment and a deliberate policy of Govern-
ment, not only of this Government but of
all the State Governments, that agriculture
should be dealt with only by co-operative
banks and co-operative societies, and that
all finance should be lent to them only th-
rough them and banks were not allowed to
do this kind of work. That was the position.
Lven today there are arguments from several
friends who say that this must not be done
in such a way that co-operative societies and
co-operative banking becomes weak or use-
lcss. Well, certainly care is going to be
taken, because we do not want to sce that
vo-operative functioning becomes weaker in
anyway as a result of this control. What,
therefore, we are trying to do is that the
co-operative sector also gets strengthened
and the commercial banks are also helped
in that process ; they can help directly
or through the co-operative banks. All this
will have to be worked out properly so that
there is no contradiction in the policy
which ultimately will be carried out.

If we have brought in social coatrol,
we have brought it in because we believe
in it. Of course, one hon. friend said that
1 do not believe in socialism, and therefore
this is so. Certainly I do not believe in
the socialism of his brand ; that I agree :
and I rightly agree there. I do not believe
in either individual capitalism or state
capitalism. I do not believe in ecither of
these capitalisms, 1 certainly believe in
socialism which the Congress has defined,
but 1 would not like to go into all this just
now because that will take more time
and I do not want to be caught by that and
M33LSS/68—13
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then allow it to be said that I have neg-
lected other factors. (Interruption). But
what do we believe in ? We believe in
socialism and democracy, both together ;
peither without the other. That is what
we believe in.  Some of my friends do not
believe in it. Let them not believe in it.
I 'have never quarrelled with them. Certainly
I do not agree with them and I will tell
them, and they can tell me. On that score,
I have no quarrel. If they go on saying
it, day after day, as many have said, well,
I think I had better not say anything about
it because it is futile to say that, and I
do not want to waste anybody’s time.

What is being done in this Bill is that
the banks will not be managed now by in-
dustrialists. They will be managed by all
interests concerned and the industrialists
will not be in a majority. But there also
one has to see why the industrialists have
been managing it, because all these banks
or most of the banks have been started by
industrialists. They were not started by
my hon. friends over there, They would
destroy them if they can, but they would
not start any bank, That is what some of
them will do, I know. Well, I cannot be a
party to it. And therefore, if industrialists
have started the banks they had certainly a
hold over them. That cannot be denied.
Because they had a hold over them, there-
fore, moneys were given to industries and
they will be given in future also. But at
that time some people got it more quickly
and casily and perhaps even more than
required. Therefore, it led to wastage of
funds also. We have tried to find out
remedies whereby this will not happen in
future. We have said that the bank will
not give any money to any concern wherc
the Director is there and has interest. The
provision along with the provision that no
industrialist will be Chairman of a bank and
that the majority will be other-than indus-
trialists will slfeguard this. That is what
I feel. 1 cannot guarantee that all results
will flow as I have assumed. It is possible
that something may go wrong. Then we
will certainly come up with remedial mea-
sures, if that happens,

I am not either for or against nationaliss-
tion by itself. I believe that nationalisation,
wherever it is necessary, should be under-
taken. Where it is not necessary, it should
not be undertaken, whatever may be the
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‘demand for it, because the demand is not
‘always based on right arguments by every-
body. That is why nationalisation has to be
considered on its merits. We have believed
in controlling all means of production, not
by merely owning them. We believe in
owning really key things. But we do believe
in controlling others through legislation or
‘through Government control or other con-
trols, against which many people have
talked. Even here it has been said that the
Reserve Bank will have a control which is
very wide and which will be misused.
But somebody has to have control. It
is better that an autonomous institation
which is the highest body for this purpose
controls it. They also will not be dictato: ial.
They cannot also do it on their own. They
will be doing it according to the policy laid
down. For laying down the credit policy
also a body has been created on which
there are all interests represented and there
is a no majority of anybody there.

SHRI D. N. PATODIA (Jalore) : Except
the depositors.

SHRI MORARIJI DESAI: My hon.
friend says that depositors are not there.
But most of them will be depositors, be-
cause most of them are connected with
banks and they have deposits there. 1 am
also a depositor. It is impossible to have
representatives of depositors in this. There
is no method of doing it. Therefore, it is a
wrong cry and a wrong notion. What is
required to be seen is that the depositors’
intcrests must be safeguarded. They have
been safeguarded. Ail the policics which
will be laid down will not be against the
interests of depositors, but will bc safe-
guarding their interests, as has bcen said in
this Bill also. Thercfore, it is not as if the
depositors are not safeguarded or that the
Reserve Bank will be able to do whatever
it likes. There is appcal to Government.
Here it is said that the Chairman can be
dismissed and anybody can be put in,
That also is not true. The Chairman will
have a chance to represent himself. The
banking institution will have a chance to
doit. After that, an order will be passed on
a specific ground. Without that, nobody
can be removed. Even then, there is an
appeal to the Central Government. It is
not as if somebody can be removed simply
-for no reason whatsoever or on account of
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any véndetta. That assurance I have given
while moving for consideration of the Select
Committee’s report.

It is argued that these assurances have
not got much meaning, because they can be
afterwards given up by certain other people.
That is the nature of all Governments. No
Government is bound by the previous Go-
vernment. Otherwise, it is no Government if
a Government has not full powers to do
wherever it likes. (Interruption). Legisla-
tions have changed throughout the world.
Even when my hon. friend was in Govern-
ment it went on changing. He knows it
very well. He can argue only for the sake of
argument. But generally if assurances arc
given by the Government, that Govern-
ment will not change that. I have no doubt
about it in my mind. I hope and trust
that this assurance will not be changed by
anybody in future.

It was said that this is meant for putting
in Congressmen. We do not want to do
that. Why should we do that ? When we
have said that those interests will be re-
presented only those interests will be put
in. But if hon. Members think that it can
be safeguarded in some other way by pre-
scribing qualifications, I am certainly prepared
to consider that because there is no inten-
tion of appointing any Congressman, de-
feated or otherwise, as director of a bank
or as Chairman. But if there is a Congress-
man who is an expert in the banking line or
who is a banker I find nothing against
his being appointed as a director or Chair-
man. Now, for instance, Shri Dandekar is
not a Congressman. He is there.

SHRI INDRAJIT GUPTA: Is Mr
Shantilal Shah an expert in banking ?

SHRI MORARIJI DESAI : He represent.
the Icgal interest. He is a director. His
knowlcdge is far better than that of my hon.
friend. That is becausc he has got that
capacity, that qualif-cation, that experience.
But 1 have not appointed anybody. I
have not suggested anybody. The banking
companics themsclves select pcople. 1
there is any objection against them then
the Reserve Bank Governor will say that
such and such a man should rot be there
and they will be asked to appoint somebody
else who is better qualified. Only whea
that fails the Reserve Bank Governor will
come in. Without that the Governor docs

oot come in.
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Tt was said that this is a negative policy.
How is it a negative policy ? I do not
know. It is negative in the sense that
they cannot do certain things. In that sense
any law will be negative. Even the hon.
Member who said it is a negative policy
himself prescribed certain negative things to
be done. After all, that becomes necessary.
But there are positive things to be done.
We are going to prescribe a proper credit
policy. Priorities are going to be prescribed.
They will be asked to give directives wherever
it is necessary. That is why this social
<control will be a proper control to see that
the banks work in the interests of th:
wation as a whole to better the economic
conditions and to see that things go on
smoothly and fast enough, and that credit
is more and more generated. This is why
we want to do it.

That is why we are saying that they
should also go to the villages and see that
the farmers arc enabled to use the banks
more and more. This is a matter where
we will have to do some propaganda. All
of us will have to sec that the farmers take
1o banks which they are not doing at prescnt.
All this will have to be done. But when
‘we see that branches in villages are as costly
as they are at present it will be impossible
to run those branches. Something will
have to be thought about that also. One
cannot run a branch there at a loss com-
pletely. Then it will be ruinous business.
At any rate, if banks are run at a loss I
think the country will go bankrupt. We
will have to consider all these matters.

That is why we have said that there
has to be a directive in this matter. Thers
are two matters in which if the directive
is not carried out—about policy and the
proper functioning of the bank—then and
then only the Government will come in
to sec that the bank is taken up. But
before it is done the bank will get a chances,
the directors will get a chance, they will
represent their casc and it will go also to
‘Government in appeal. Therefore, it is not
nationalisation by the back door at all.
It is only that punishment is kcpt for people
who do not want or who do not fall in
line with the aims and objects of this =gisla-
tion.

Some of my hon. friends said that I
bave kept punishment only for labour.
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It is said that we have not prescribed any
punishment for these people.. What grea-
ter punishment than this can be prescribed
for an erring bank, I do not know. This
is what we are not understanding.

Take clause 36AD. What have wo
done ? Some of my hon. friends there,
and some of my hon. fricnds here alo,
have argued that 1 have done something
which is not proper. Of course, they sgy, 1
have done something which is monstrous ;
my friends here were kind enough to ssy
that it is not proper. I can understand
this kind of argument. I do not say that
they are dishonest in arguing like that.
How can I say that when people believe ip
certain matters ? 1 also believe in cestain
things and certain values of life. But what
haye we done ? 1Is it a labour legislation
1 am enacting ? Is this a labour clause, ?
It is not the right of labour at any time to
sec that an office is not allowed to work.
They can oertainly go on strike. There is
no question of preventing any peaceful
picketing taking place. I am myself a great
advocate of peaceful picketing. Therefore,
there is no question of peaceful picketing
being stopped so long as it does not prevent
people from going in or coming out. But
it ceases to be peaceful picketing when some
one is prevented from going in or coming
out and that certainly is not the right
of labour at any time, neither here nor in
the wide world.

Also in office if they do not work and
they are peaceful, nothing is done to them.
But they must not prevent other officers
from doing their work. They have no
business to do that. Then, regarding de-
monstrations, let them go out and make
demonstrations. That right has not been
taken away. This Bill does not say that
they cannot make demonstrations outside.
It only prevents demonstrations within the
premises. Because, I do not want any-
thing to be done in respect of a matter
which even by the farthest imagination falls
within the right of labour. This is a matter
which has been decided by the High Court
that this is not the right of any latour.

After all, what is liberty and individual
freedom ? We arc the greatest believers
and we swear by individual liberty and indi-
vidual freedom ; not my hon. friends over
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there who are arguing so glibly. They do
not belicve in individual liberty and per-
sonal liberty. Their personal liberty is con-
fined to themselves, restricting the lieberty
of other people. That is not the case with
us. Our value of personal liberty and indi-
vidual liberty is different. We belicve in the
personal and individual liberty of every
person and, therefore, it is necessary for us
to see that nobody exercises his personal
and individual liberty in a manner which
impinges upon the lawful personal and indi-
vidual liberty of any other person in the
country. And if that is so, we have got
to safeguard this also. But, more than
that, why have I to do this in this Bill ?
I have to do this in this Bill because the
banks are getting more and more of this kind
of illegal treatment in sevecral places and
the High Courts have had to interfers and
give injunctions which takes a long time.
And banking is not an ordinary business ;
it is not an ordinary industry. On banks
depend all other industries and the economy
of the country. If a bank ig put out like
this, all other things will be put out and
the whole economy gets into danger.

Of course, that must be the concern, or
that may be the purpose, of some of my
hon. friends over there, to create chaos,
to create disorder. Well, I cannot be a party
to this kind of thing. I hope my hon.
friends on this side will see this and not
become, unwittingly perhaps, partners of
this people in that kind of thing.

1 have once divided the Communists into
three classes in this very House. There are
members of the Communist Party who are
the real guiding force of the common man.
Then there are fellow-travellers, who believe
in it but have not the courage to be members
of that party. Then, there is the third class,
the fellow-wanderers. The fellow-wanderer
is one who is fired by high ideals, who
does not like Communists but who becomes
a prey to Communist lures and then thinks
that he is doing something great and that is
why he is doing it. This is what has hap-
pened to some of my friends here. What
am I to do ? That is why I say that one has
to be very careful in this matter.

SHRI INDRAJIT GUPTA : You bave
been unfair to an ex-Chief Minister.
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SHRI MORARIJI DESAI : But if they
are unfair to me, do you mean to say
that is all right, that is legitimate ?

SHRIMATI SUCHETA KRIPALANI :
I think, you are being unfair. Everyone of
us has the intellectual right to think for
ourselves. We do not take our guidance
from the Communists.

SHRI S. M. BANERJEE : There is no
freedom and he is talking of freedom ! You
want to gag them. Give a free vote and
they will vote against it...... (Interruption)

SHRI MORARIJI DESAI: The great
freedom in this party is that nobody is
prevented from saying whatever-a person
wants to say. There is no penalty attached
to that. That is certainly there. But if
my hon. friends think that they should also
disrupt the party and destroy it, my hon.
friends themselves are not going to oblige
them. I do not have to tell them that.
That is not necessary because they are as
good Congressmen or even better Congress-
men than I am. I have no doubt about it.
Therefore that is not the question. But 1
have also got, as friends and knowing them
better than they do, to warn them and tell
them. That I do publicly. Why should 1
do that privately ? Have I not the right to
tell that to my friends ? I have a right to
tell them also because they are also as good
friends of mine as others. But they do not
consider me as their friend.

But these are matters where one has got
to see that they also leave freedom to me
and not take away my freedom. I do not
understand why they think that I have no
freredom in this matter. . ..(Interruption)

i  SHRIS. M. BANERJEE : He may wear
Congress clothes, but hc has a Swatantra
heart.

SHRI PILOO MODY : That only means
that his heart is better than his clothes.

SHRI VASUDEVAN NAIR : Hear the
joke.

SHRI MORARIJI DESAI: My hon.
friends do not know how to joke : therefore
they have only to hear the jokes of my hon.
friend there. He obliges them very liberally
and very rightly. I am very happy that he
does 80 because it relicves some of the
misery of my hon. friends there. If I am
not able to do it, I am glad, he does it
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and 1 thank him for doing it. It relieves
the monotony and the seriousness with
which these hon. Members try to find
fault. Therefore it is a good thing. I
am very happy about it. I thank him very
much. I have always thanked him very
much for it. But his greatness lies in the
fact that he does humour to others and also
takes it very well. That my hon. friends
do not see. Let them take a lesson from
him in that matter. It will be much better.

Sir, 1 have covered all the important
points which have been mentioned. If my
hon. friends are not convinced, I cannot help
them. But if they cannot be convinced,
why cannot they be appreciative of my as
not being convinced by them ? Why should
they expect that I must always be convinced ?

SHRI1 INDRAIJIT GUPTA : We never
expect it.

Division No. 6]

Adichan, Shri P. C.
Anbazhagan, Shri
Badrudduja, Shri

Bakshi, Shri Ghulam Mohammad
Banerjee, Shri S. M.
Daschowdhury, Shri B. K.
Dhandapani, Shri

Dwivedy, Shri Surendranath
Esthose, Shri P. P.

Gupta, Shri Indrajit

Jha, Shri Shiva Chandra
Joshi, Shri S. M.

Kalita, Shri Dhireswar
Kandappan, Shri S.
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SHRI MORARIJI DESAI: If they do
not expect it, why do they waste their
breath ? I do expect that some time I will
be able to convince them because they are
human beings. I have no doubt that ulti-
mately every human being goes high and,
therefore, 1 hope that there is some hope
for all my hon. friends. I consider that
there is hope for me and for them too. I
have no doubt in my mind about that,
18-00 hrs.

MR. SPEAKER : Ishall first put Amend-
ment No. 2 of Shri S. M. Banerjee to the
vote of the House. Amendment No. 133
by Shri P. Viswambharan is the same as
No. 2. So, I will not put it separately.

The question is :

“That the Bill be circulated for the
purpose of eliciting opinion thereon by
the 1st November, 1968.” (2)

The Lok Sabha Divided : —

[18.03 brs.

Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Limaye, Shri Madhu
Menon, Shri Viswanatha
Molahu Prasad, Shri
Mukerjee, Shri H. N.
Nair, Shri Vasudevan
Patil, Shri N. R.

Ram Charan, Shri

Ray, Shri Rabi
Samanta, Shri S. C.
Sequeira, Shri

Shastri, Shri Raghuvir Singh

NOES

Achal Singh, Shri

Ahmed, Shri F. A.
Babunath Singh, Shri
Barua, Shri Bedabrata
Bhanu Prakash Singh, Shri
Chanda, Shri Anil K.
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chavan, Shri D. R.
Choudhary, Shri Valmiki
Das, Shri N. T.
Dasappa, Shri Tulsidas
Desai, Shri C. C.

Desai, Shri Morarji

Ering, Shri D.

Gajraj Singh Rao, Shri
M33LSS/68

Ganesh, Shri R. K.
Ganga Devi, Shrimati
Himatsingka, Shri

Kamble, Shri

Kedaria, Shri C. M.

Khan, Shri M. A,
Krishnan, Shri G. Y.

Kureel, Shri B. N.

Laskar, Shri N. R.
Mahadeva Prasad, Dr.
Mahara; Singh, Shri

Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Menon, Shri Govinda
Minimata, Shrimati Agam Dass Guru
Mirza, Shri Bakar Ali
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Mohinder Kaur, Shrimati
Mukerjee, Shrimati Sharda
Naghnoor, Shri M. N.
Pahadia, Shri Jagannath
Palchoudhury, Shrimati lla
Pandey, Shri Vishwa Nath
Pant, Shri K. C,
Parthasarathy, Shri
Patil, Shri C. A.
Patil, Shri Deorao
Poonacha, Shri C. M.
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Ram Dhan, Shri
Ram Sudhag Singh, Dr.
Rana, Shri M. B.
Rao, Shri Thirumala
Reddy, Shri R. D.
Roy, Shri Bishwanath
Saboo, Shri Shri Gopal
Sankata Prasad, Dr.
MR. SPEAKER : The result* of the
Division is :
Ayecs : 27, Noes 73.
The motion was negatived

MR. SPEAKER : Now, | put Amend-
ment No. 80 of Shri E. K. Nayanar to vote.

Amendment No. 80 was put and negatived

MR. SPEAKER : | put Amendment No.
131 of Shri Shiva Chandra Jha to the vote
of the House.

Amendment No. 131 was put and negatived

SHR1 DHIRESWAR KALITA : Sir, it
is already 6 o’clock.
MR. SPEAKER : There is no time

limit fixed for voting. When you have a
debate, we carry on till 8 o'clock and you
have no objection. Only now you point
out the time.

Now, 1 put Amendment No. 132 of Shri
Abdul Ghani Dar to vote.
Amendment No. 132 was put and negatived

MR. SPEAKER : There is Amendment
No. 134 of Shri Erasmo de Sequeira. 1
put it to vote now.
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Sapre, Shrimati Tara
Sarma, Shri A. T.

Sen, Shri Swaipayan

Sen, Shri P. G.

Shambhu Nath, Shri
Sharma, Shri D. C.
Sharma, Shri Nawal Kishore
Shastri, Shri B. N.

Sheo Narain, Shri

Shinkre, Shri

Shiv Chandika Prasad, Shri
Singh, Shri D. N.

Sinha, Shrimati Tarkeshwari
Shri

Swaran Singh, - Shri

Tiwary, Shri K. N.
Uikey, Shri M. G.

Verma, Shri Balgovind
Verma, Shri Prem Chand
Vyas, Shri Ramesh Chandra

Amendment No. 134 was put and negatived
MR. SPEAKER : The question is :

“That the Bill further to amend the
Banking Regulation Act, 1949, so as to
provide for the extension of social con-
trol over banks and for matters con-
nected thergwith or incidental thereto,!
and also further to amend the Reserve
Bank of India Act, 1934, and the State
Bank of India Act, 1955, as reported by
the Select Committee, be taken into
consideration.”

Those in favour may please say ‘Aye’...
SEVERAL HON. MEMBERS : ‘Aye’.

MR. SPEAKER :
please say ‘No’.

SOME HON. MEMBERS :

1 think, the Ayes have it.

SHR1I MADHU LIMAYE (Monghyr):
The ‘Noes’ hav: it.

MR. SPEAKER: Do you want the
lobbies to be cleared again or can votes be
taken like this ? 1 think, we can vote
as it is, if all of you agree. If any onme
objects, then I have to clear the lobbies. .So
1 take it that nobody objects.

The Lok Sabha Divided

Those against may

‘No",

*The following Members also rccorded
AYES : Sarvashri Mohammad Ismail,
and Lakhan Lal Kapoor.

their votes :

NOES : Sarvashri Awadesh Chandra
Singh, Randhir Singh and Ramshekhar
Prasad Singh.
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[Division No. 7] AYES [18.05 hrs.
Awadesh Chandra Singh, Shri Parthasarathy, Shri
Babunath Singh, Shri Patil, Shri C. A.

Barua, Shri Bedabrata ‘ Patil, Shri Dcorao

Bhanu Prakash Singh, Shri Poonacha, Shri C. M.

Chanda, Shri Anil K, Radhabai, Shrimati B.

Chandrika Prasad, Shri Raghu Ramaiah, Shri

Chatterji, Shri Krishna Kumar Ram Dhan, Shri

Chavan, Shri D. R. Ram Subhag Singh, Dr.

Choudbary, Shri Valmiki Ramshekhar Prasad Singh, Shri

Das, Shri N. T. Rana, Shri M. B.

Dasappa, Shri Tulsidas Randhir Singh, Shri ~

Desai, Shri C. C. Rao, Shri Thirumala

Desai, Shri Morarji Reddy, Shri R. D.

Ering, Shri D. Roy, Shri Biswanath

Ganesh, Shri K. R. Sankata Prasad, Dr.

Ganga Devi, Shrimati Sapre, Shrimati Tara

Himatsingka, Shri Sarma, Shri A. T.

Kamble, Shri Sen, Shri Dwaipayan

Kedarla, Shri C. M. Sen, Shri P. G.

Khan, Shri M. A, Shambhu Nath, Shri

Kripalani, Shrimati Sucheta Sharma, Shri D. C.

Krishnan, Shri G. Y. Sharma, Shri Naval Kishore

Kureel, Shri B. N. Shastri, Shri B. N.

Laskar, Shri N. R. " Sheo Narain, Shri

Mahadeva Prasad, Dr. Shinkre, Shri

Mandal, Dr. P. Shiv Chandika Prasad, Shri

Menon, Shri Govinda Singh, Shri D. N.

Minimata, Shrimati Agam Das Guru Sinha, Shrimati Tarkeshwari

Mirza, Shri Bakar Ali Sonavane, Shri

Mohinder Kaur, Shrimati Swaran Singh, Shri

Mukerjee, Shrimati Sharda Tiwary, Shri K. N.

Naghnoor, Shri M. N. Uikey, Shri M. G.

Pahadia, Shri Verma, Shri Balgovind

Pandey, Shri Vishwa Nath Verma, Shri Prem Chand

Pant, Shri K. C. Vyas, Shri Ramesh Chandra
NOES

Adichan, Shri P. C. Khan, Shri Ghayoor Ali

Banerjee, Shri S. M. Khan, Shri Latafat Ali

Dar, Shri Abdul Ghani Limaye, Shri Madhu

Daschowdhury, Shri. B. K.

Menon, Shri Viswanatha

Dhandapani, Shri )
Dwivedy, Shri Surendranath M°l“h‘_’ Prasad, Shri
Esthose, Shri P. P. - Mukerjee, Shri H. N.
Gupta, Shri Indrajit Nair, Shri Vasudevan

Jha, Shri Shiva Chandra *Palchoudhuri, Shrimati lla
Joshi, Shri S. M. Patil, Shri N. R.

Kachwai, Shri Hukum Chand Ray, Shri Rabi

Kalita, Shri Dhiresyar Sequeira, Shri

Kandappan, Shri S. Shastri, Shri Raghubir Singh

* Wrongly voted for ‘Noes’
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MR. SPEAKER : The rosultt of the
Division is : Ayes : 70; Nocs ; 25.

The motion was adopted.

18:07 hrs.

HALF-AN-HOUR DISCUSSION
MANUFACTURE OF SCOOTERS
MR. SPEAKER : Mr. Samanta.
[MR. DEPUTY-SPEAKER in the Chair]

SHRI S. C. SAMANTA (Tamluk) : Mr.
Deputy-Speaker, Sir, since 1954 we are hear-
ing about the indigenous manufacture of
scooters and allied conveyances in the
country. Government gave some licences
to three or four units and at the same time
there was a ban on further licences. In
1965 this ban was removed ; the Govern-
ment of India decided to lift the ban on fur-
ther licensing of scooters and auto-cycles ;
accordingly, these have been deleted from
the list of items in respect of which applica-
tions for industrial licences may be ordinarily
rejected.

I tried to collect information regarding
the number of scooters and other vehicles
that were being manufactured in the country.
I tried to consult the Annual Reports of
this Ministry. As you know, this Ministry
in different times has assumed different
names : sometimes it was Industry, some-
times it was Commerce and Industry, some-
times it was Industry and Supply, and
now it is Industrial Development and
Company Affairs. I do not know how these
names are changed and whom it suits—
whether the man who becomes the Minister
wants the Ministry to be called otherwise.
Whatever that may be, 1 have collected
from those Reports some figures about the
manufacture of scooters, motor-cycles,
moppets and three-wheelers. 1 have got the
figures from 1965 :‘Scooters manufactured
in  1965—20,000 units ; in 1966—20,971.
In 1967, it was 30,296, and in 1968 (for six
months) it was 17,549. There is increase in
the manufacture. But I would like to know
from the hon. Minister what is the capacity
of these units which are licensed and why
only these three, or four firms are favoured
with this monopolistic licensing. Why
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have others not been allowed ? Why have
they been banned ?

Since 1964, Government have been ad-
mitting that there are 3 lakh people re-
gistered in the waiting list for scooters.
I read that only 30,000 are manufactured

en the ban on licensing was lifted, why
were not some factories given licence ?
As you know, when Government are in a
difficulty and they have something in their
mind, they refer the thing to a Committee.
That is the usual practice. In this case, this
matter was referred to the Development
Council for automobile and allied indus-
tries of the Planning Commission on the
scooter industry for the Fourth Five Year
Plan. Now in answer to a question, the hon.
Minister said that only one unit would be
opened. There is no ban on further licensing.
So why were not two, three, four or five
units given licence for speedy Manufacture
of scooter which is the middleman’s vehicle
and transport just as the cycle is the poor
man’s conveyance ?

The Committee 1 mentioned appointed
a sub-committee. They gave a report. The
Committee gave a full report and Govern-
ment said that interested entrepreneurs, inclu-
ding existing producers of these types of
vehicles, may now submit applications with
complete particulars to the Union Ministry
of Industries and Supply. This was on 23rd
March 1965. It was stipulated that the
application should include information as
to the annual capacity, foreign exchange
required on capital and maintenance, a
phased programme of manufacture, terms of
collaboration, anticipated retail selling price
etc. It is astounding that nothing has been
done when these things have been submitted
by 190 units in time. I do not know what
Government have in mind. I find that in
1964 West Bengal’s proposal for the Haldia
Scooter Project to raanufacture 150 c.c.
Brezza Scooter in collaboration with the
world-renowned Italian-American combine,
Messrs. Aermacchi Harley-Davidson was
recommended originally by the late Prime
Minister, Pandit Nehru, when the scheme
was mooted in 1964. The scheme was suc-

‘ + The following Members also recorded their votes :
Ayes : Sarvashri F. A. Ahmed, Maharaj Singh, Shankarrao Mane;

Achal Singh,

Shri Gopal Saboo and Shrimati Ila Palchoudhuri.

Noes : Sarvashri
K. Anbazhagan.

Mohamm:d Ismail,

Lakhan Lal

Kapoor, Ram Charan and
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cessfully recommended by the State Govern-
ment under Congress Chief Minister Shri
P. C. Sen, United Front Chief Minister
Shri Ajoy Mukherjee and P.D.F. Chief
Minister Dr. P. C. Ghosh, and all sections
of the Press, public and political opinion
have demanded its early sanction by the
Central Government. The Central Govern-
ment has something in its mind, because it
has come down to only one unit. Why
not have six units ? I would like to know
the difficulties from the hon. Minister. This
guise of Committees and other things will
not do. This is my demand.

SHRI B. K. DASCHOWDHURY (Cooch-
Behar) : We have heard a very interesting
story about the manufacture of scooters.
I do not want to call it a scooter scandle,
but there is suspicion as to what is actually
in the mind of the Government and the
Minister concerned.

The demand for scooters has been in-
creasing since 1964, and the number of

applications for scooters has been piling -

up. Now it has reached the figure of
three lakhs, while the indigenous capacity
to manufacture scooters is only 30,000. So
we will never be able to meet the demand
adequately. Do they want to create a
sort of artificial monopoly, artificial de-
mand and black-market and allow some
persons to carn black money ? If that is
not so 1 cannot understand why the Go-
vernment has not come forward with a
scheme to manufacture more scooters in this
country. There was a Monopoly Com-
mission. It’is very clear that this Govern-
ment is practically the spearhead of all sorts
of monopolies in this country.

I am told that a firm of Calcutta sub-
mitted its quotation to the Ministry in res-
ponse to their advertisement, specifically
stating that the foreign components required
will be only to the extent of 2 per cent,
and that too only for three years. Its value
will be only Rs. 30 per unit. While we
have firms like that which can manufacture
and supply scooters at lesser and lesser
prices, and the demand of the people can
be met, what is the hesitation in the mind
of the Minister not to allow that particular
firm to manufacture more and more scooters,
in spite of the advice of several Chief

Ministers of West Bengal 2 Is Govern-
ment prepared to start this factory at
Hnldia in West Bengal ?

st X7 W gt (gWRET) ¢ IA-
o AERE, TR W FET g F
T & AF | AT gIg A T AT F
Rfae & qa= gt 1 Jifew T
fear a1 S=fw oo *7 Wy = A w7
2 @ f5T A0 wAw & A4 s 6 AW
3T AT TBA T AT XATAT HqT TGN
2@ E?

MR. DEPUTY-SPEAKER : 17 I give
a little latitude, there are many persons
and we shall take a much longer time.

oft Sw @y wwt: qF 9 T qayg
AT qB %1 Afex ¥ faar av fw
w71 10 § f a8 e dfea ey o
TETE | # ATk are ¢ Y fareraa
FT@TE fF A aF gaam anod gwaR
7 & F arx W qw WY A qe frar
aT @ g?

MR. DEPUTY-SPEAKER : There is
ballot and the Speaker has ruled very
strictly. The names are balloted and only
four names arc choscn.

st g7 /7 wwt : 7y 97 ARHY
@ P FY w2 T wdE
MR. DEPUTY-SPEAKER : This is no
argument.

st firrwex w1 (WIaEY) o gaTSRE
wgiE, WEr wty o € Iwi dgh-
FT UTE THIE WY ART A R
Afer & @t o A from &
qATfeeF TEAT AE £ | FAT WA
§ aga @ S JTIMT ¥ A9 )
arfgr & & a7 3% o O
AT 97 exET feama &1 T € amar
§ &1 gAY F17 g7 A s A I
£ I F} FHEnr N @A ¥
T a1 Afe W S iy
T Y § argan expe fowry A g
aawan g fF ag s Arfon Y anea
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[st fwex w)
¥ arex § 1 wafae 3faw 7 g fe
ATHTT & 09 FrE G P 4 e ooy
e anfs T a9 T 9 e
YT et A FHC § AT G A
AW I 8 @4T A% A qw
TN A FAr =

T R F 99 F1E GH AT
2 f% 78 oY anefaer faome & 979 @
N A e § 0 9
A F e 7% 77 a0F & gEa
SSuEEieiic) i

T FIFTL F I OH FE FIoT 2
fr & T 9X EwE o e o
T qfF R SATET ST T FT
TF H ITHT ASOMLT 9 7

U 70 §aT9 Jg g & T S
W T IOET e § AW
¥ AT g O AR A sfe #
HEAAL TG g W aTEX & 0} T A
& fan feaar fasiv v & o fres
H g areRfait gt o £ 7 W dR
9 AT AW A AN 9T A9 & M
T @ qF FT qF ATAMANT B
S ?

TF 99 48 & fF A A e oA
aTed & FRTd o &Y T a<ET &
w1 O RO a1 FH TG
& % T8 a9 q&0 a7 F T WG
(e 3T) = @R fem w9 e
FmEt ® 6 7

aferdy gare 4 78 & f 37 g
& 9 FUAT F afw oF FHA
WNET Fr e oEd TwH A
& fau & & ¥ oF e 7
R gTA K& TH FEAT 978 AT
WA ?

SHR1 S. S. KOTHARI (Mandsaur) :
This is the worst chapter in the history of

the Industrial Development Ministry. Every-
body knows that there is a shortage of scoo-
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ters. It is a sad and sorry state of affairs.
I speak more in sorrow than in anger. The
shortage is such that it would take about 10
years or perhaps more to meet the demand.
Stillthe Ministry was sitting over the appli-
cations foy 3-4 years. There is no justi-
fication for that. It is a tragedy in this
country that industrial licensing process as
are such that it takes such a long time to
issue licences. It makes one doubt the
bona fides of the Ministry. 1 request the
Minister to personally look into the matter
even at this late stage and see that the
licences are issued immediately. Why
are licences confined to one party only ?
The demand is for about 2-3 lakhs of scoo-
ters ; the demand is so great and the supply
is so short. Let them issuc four or five
licences, do justice to various regions and
various applicants and ensure that the
manufacture of scooters increases to such an
cxtent that the black market in them
vanishes and the black dot on this ministry
is wiped out once for all. 1 express the
strong fcelings of the middle class on this
matter. It is the middle-class people who

" are suffering due to the black market and the

increase in prices. I rcquest the hon,
Minister to look into this matter personally
and issue morc licences so that scooters are
manufactured on a large scale. Who has the
vested interest here ?  Let the Minister
ponder over this respect.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : Sir,
before the House two issues have been
raised. One is the shortage of scooters and
the other is that they should be made avail-
able to the consumers at the lowest price.
I shall decal with both these aspects. It is
a fact that the manufacturc of scooters is
much less than the present demand. As the
hon. Member has rightly pointed out, till
1964, this particular industry was on the
banned list and when it was considered
necessary that there should be a greater
production of scooters the ban was removed.
But even till 1966, because of the shortage
of foreign exchange availability, the pro-
duction of scooters could not reach the li-
cenced capacity the various units had been
given. Only after devaluation, when foreign
cxchange was made awailable, the units
which had licences for the purpose of manu-
facturing scooters were able to work to their
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maximum capacity. Since then every year
they have been manufacturing more and
more scooters.

SHRIB.K.DASCHOWDHURY : What
is their maximum capacity ?

SHRI F. A, AHMED : The maximum
capacity for all the vehicles is about 75,500.
But for scooters alone, it is about 30,000.
And last year they produced more than
this capacity. I have got the present figures.
From the production of July it appears that
their performance is even much better than
before.

st qwe qwe W (7m) ¢ 7
30,000 TF ETHE ?

SHRI F. A, AHMED : Only scooters.
They were removed from the banned list.
Then the question arise what steps should
be taken which would make more scooters
available, and then at the same time, make
the scooters available at Icsser or reduced
prices. So far as the existing licensees arc
concerned, we approached the licensees and
asked them whether they were prepared to
g0 in for expansion and at the same time
agree to a reduction in price. They refused
to do it, and aftcr they refused, we thought
it would be better, instead of giving licences
for a small unit, and kecping the price at
the same level, {f someonc is prepared to
go in for the production of about 40,000
or 50,000 scooters and, at the same timc,
is agreecable to a considerable reduction
in price. We thought that it would be in
the interests of thc consumers also.

Therefore, with that end in view, we
invited applications and a large number of
applications were received. They were gone
into and because they did not furnish all
the details, it took time for the Committec,
to go into these matters, and after these
- figures were available, they selected about a
dozen or a little more of thesc applications
for consideration. After that, again a Com-
mittce was appointed and the Committee
has selected three applications for final
decision. From these three applicants
we wanted to ascertain the price at which
they would agree, or, the extent to which
they would agree to reduce the price. At pre-
sent, I may inform the House that the ex-
factory price of the three types of scooters
isasfollows : Lumbretta, Rs. 2,388 ; Vespa
Rs. 2,402 and Fantabulus, Rs. }.200. These

three partics have quoted the prices and
one said thecy will be able to give us the
scooters at Rs. 1,450. The other party has
quoted Rs. 1,640 if the production is 40,000
and if the production is beyond 55,000
then they will be able to bring it down fur-
ther to Rs. 1,590, and another party has
quotéd Rs. 1,200.

SHRIB.K. DASCHOWDHURY : What
are the names ?

it Swaeg Tt B Y S s
1200 31X 1400 To FaATaT §, FTAX
I T F 2388 WX 2800 FAATT
71 78 SF-AHT 9 e & 7 wg)
dTT TAF! AT far T8 ?
BTy a@T E wWH
ITHT qTeAT A Ag 7

SHRI F. A, AHMED : Onc of the
partics is from Haryana—Mr. Ajit Singh,
The second is Maheshwari from West
Bengal and the third is Laxman Engineering
Industrics, U.P. we have asked them to let
us know whether they will stick to thosc
prices. We have also asked them to submit
detailed project reports.  On the receipt
of this onc¢ party will be selected for the
production of about 50,000 scooters. I wish
I could give to more than one party but some
foreign exchange also will be required for
this purpose. Instcad of giving it to several
partics, cach producing 4,000 or 5,000 scoo-
ters, we thought it would be better to give
it Lo one party which will commit itself to
supply the scooter at the reduced price.
In the licence, we shall fix the price at
which it will have to be supplied to the
consumers.

SHRI SONAVANE (Pandharpur): Why
not allow frece competition 7  That will
bring down the price.

SHRI F. A. AHMED : 1 have alrcady
said that we invited applicaticns and out
of thc applications reccived, we sclected
17. Out of them, 3 best parties have been
sclected and they are from different areas.
It will be possible for us take a decision
within the next two or three months. Therc-
after, I hope within 2 years, they will go for
production.

18.35 hrs.

The Lok Sabha then adjourned till
Lleven of the clock on Tuesday, August 6,
1968/Sravana 15, 1890 (Saka).
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